
 .  LOK  SABHA  >

 DEBATES

 (Sixth  Series)

 Vol,  V

 [  Fuly  726  to  28,  1977|Asadha  25  to  Sravana  6,  7892  'Saka)j

 Second  Session  1977/1899  (Saka)

 (Vol.  V  contains  Nos.  (340)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI



 CONTENTS,

 No.  ३7,  Saturday,  July  16,  1977/Asadha  25,  7899  (Saha)
 "  te

 us
 ‘  MNS

 Papers  Laid  on  the  Table  Ine

 Questions  of  Privileges—

 (i)  Shrimati  Indira  Gandhi’s  Press  Statement  re.  Certain  State-
 ment  made  by  the  Minister  of  Home  Affairs  on  13°9-77  नव

 (ii)  Alleged  misl  information  re.  Belchi  incident  given  by
 the  Minister  “the  Affairs  on  3-77  -  4

 Matter  Under  Rule  ह 11 आआ

 News  item  about  Shri  Sanjay  Gandhi’s  role  in  award  of  Contract
 for  off-shore  drilli  .  45

 Calling  Attention  to  Matter  of  Urgent  Public  Importance

 Reported  death  of  30  persons  in  Rameshwari  Nagar,  Delhi  as
 a  result  of  consuming  spurious  liquor  5—22

 Shri  Om  Prakash  Tyagi  7  :  $5-6,7--०0
 Shri  Charen  Singh  ‘  6—8,  r0—23,  ‘15,  I8-79,
 Chowdhury  Balbir  Singh  :  7  A  नि  है  +  335
 Shri  Kishore  Lal  ४  F  .  :  -  1618,
 Shri  Mahi  Lal  .  :  :  7  न  ‘  9—~az

 Committee  on  Subordinate  Legislation  First  Report  a  22

 Business  of  the  House  :  :  &  23

 Finance  (No.  2)  Bill,  7977  -  .  .  ‘  23-' क

 Motion  to  Consider

 Shri  Janardhana  Poojary  मे  ७  7-उा
 Dr.  Baldev  Prakash  ५  .  .  oe
 Shri  R.  ्  Rakesh.  नि  :  48
 Shri  Dronamaraju  Satyanarayana  46~49
 Shri  A.  Murugesan  v  So-s4
 Shri  Arjun  Singh  Bhadoria  .  $4-—~64
 Shri  Narendra  क्  Nathwani  ‘  =  :  64—72
 Prof.  P.  0.  Mavalankar  '  N76
 Shri  T.  Balakrishniah  है  नि  मु  हे  6-81
 Shri  G.  M.  Banatwalla  .  Brn  %



 (ii)

 Shrimati  Parvathi  Krishaan
 Shri  Rajendra  Kumar  Sharm
 Shri  Ram  Awadhesh  Singh
 Shri  con  M.  Stephen
 Shri  Samar  Guha
 Shri  Somnath  Chatterjee
 Shri  Tarun  Gogoi.
 Shri  Pabitra  Mohan  Pradhan

 COLUMNS

 है 5-22.
 92—~20!
 YOI—I2,
 1  ९०  0
 I2I—39
 12935,
 335-39
 13943,



 ry

 LOK  SABHA

 Savurday,  July  ‘16,  977/Asadha
 25,  7899  (Saha)

 The  Lok  Sabha  met  at  Ejeven  of  the
 Clock

 {Me  Deeury-Sreakur  in  the  Chair]
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 QUESTIONS  OF  PRIVILEGE

 G)  89४07  Invpma  Gannat’s
 TAMENT  RE:  CERTAIN  STATE*

 MENT  MADE  By  THR  MnastEr  OF
 Home  AprAms  ON  13-7-77

 (पलक  Mr  Deputy Speaker,  I Te  uty  ५2]
 ish  je  tse  the  folk  wing  question  of

 breach  of  privilege  and  cc  ntempt  cf  the
 Heute.  I  hope  you  will  gr  ¢  your  ccmsent.

 Shrumat:  Indira  Gandhi,  Ex-Prime
 statement  tc  Press

 which  is  published  today  has  ०  mmented
 on  the  speech  of  the  hon,  Hi  me  Minister



 {Shri  Gauri  Shanker  Rai}
 inside  the  Houge  in  a  m  -st  contemptuous
 manner  and  has  insinusted  the  House.
 She  has

 a
 mctives  also,  It  is

 a  clear  br  of  privilege  and  contempt
 of  the  House  because  contempt  cf  a
 member  of  the  House  is  contempt  of
 the  House  itself.

 In  her  statement  she  has  said  :

 “However,  I  find  that  some  le  ders
 of  the  Janata  party  government  are
 determined  to

 pou
 their  smear

 campaign  of  character  assassination
 inside  and  outside  parliament  so  as  to
 denigrate  nt  nly  me  but  the  congress
 perty  as  a  whole,  The  Home  Minister's
 recent  statement  about  an  alleged

 plan (or  thinking)  in  my  government  to  shoot
 down  leader®  of  the  oppositi  n  in  jai)  is
 sh  cking  and  prep:streus  and  has  no
 basis  whatsoever,  This  3५  the  very
 limit  to  malicious  propaganda  deliber-
 ately  carried  cn  by  some  leaders  “f  the
 Janata  party”.

 another  place  she  says  :
 “The  whole  idea  is  outrageous  and

 could  «  ccur  only  to  one  =  [०  himself
 is  thinking  al-ng  those  lines.  It  is
 one  mere  instance  ot  the  type  of  mis.
 representati  n  ard  insirustion  which
 @re  current  th  se  days.”

 MR.  DEPUTY-SPEAKER  :  N>  ex-
 planati  ns  nw.  J  had  just  received
 this  notice,  bef  re  I  entered  the  House, I  will  have  to  go  through  it  and  fter
 Soing  through  :t  I  shall  decide  about it.

 SHRI  GAURT  SHANKER
 RAT:  T  should  like  ६१  be  heard  bef  re
 you  reach  your  decision,

 MR.  DEPUTY-SPEAKER  :  I  shall
 give  the  ruling  «n  Munday.  I  have
 gone  thr  ugh  the  statement,

 ot  जने-वर  मिथ  (इलाहाबाद)  :
 उपाध्यक्ष  महोदय,  झ्राप  इनकी  पूरी  बात  सुन
 लीजिए  ।  ही  सकता  है  कि  इस  सदन  के  कुछ
 शौर  सदस्य  भी  इस  पर  कुछ  कहना  चाहें

 है!  आई  DEPUTY-SPEAKER  :  I  have
 to  go  threugh  the  metion,  If  there  is
 any  prima  facie  questicn  of  privilege
 involved,  then  only  the  question  will
 arise.  (

 DR.  SUBRAMANIAM  SWAMY
 (Bombay-Ni  rth-East).  May  I  mention
 something  now  ?

 Questions  of  Privilege  JULY  16,  977  Matter  Under  Rule  377

 MR.  DEPUTY-SPEAKER  :  Pleate
 do  not  sey  anything  now.

 Gi)  ALLEGED  MrsteaDma  —  Inror-
 MATION  BE.  छि्ाध्णाा  Incwen?
 Given  sy  THE  MinisTER  07  HOME
 ArraIns  ON  1367-97

 SHRI  8,  RACHAIAH  (Chamaraja-
 nagar)  :  Sir,  I  have  given  a  n  tice  of
 privilege  moticn  against  the  inecrrect
 statement  made  by  the  hon.  Home
 Minister  8007  the  incident  that  took
 place  in  Belchi  village  on  13th.  June,
 ‘1977.  A  Parliamentary  mumittee
 consisting  of  Scheduled  Caste  Members
 have  vist ited  the  spot  and  they  have
 made  on-the-spot  study,  There  has
 been  a  lot  fe  discriminati  n  in  the
 Statement  made  by  the  Hume  Minister.
 The  statement  is  misleadirg.

 MR.  DEPUTY-SPEAKER  :  I  have
 gone  thr  ugh  that  also.  Let  me  make
 my  observation  on  that  lateer.  J  received
 three  n  tices  of  questiin  cf
 from  Shri  K.  Chandrappan,  grivilede Parvathi  Krishnan,  Shri  K.  A,  Rajan Shri  8.  Rachaigh  and  Shri  8.  PrP.  Kadam
 regarding  alleged  misleading  inf  rmation
 given  to  the  House  en  23th  June,  7977 in  the  statement  made  by  the  Minister
 of  Home  Affairs  ‘nthe  cailing  attettion
 matter  about  the  attrocitles,  |

 pele
 jans

 in  Belehi  village  in  Bihar.  acc  ce
 with  the  practice  of  the  H-use  in  such
 matter‘,  I  have  sent  copies  of  the  ntices
 to  the  Minister  7  Home  Affaris  for
 his  factual  comments.  I  will  teke  a
 dicision  in  the  matter  after  I  reteive  a
 reply  from  the  Home  Minister.

 MATTER  UNDER  RULE  377
 News  ITEM  ABOUT  ROLE  Of  Satay  SANJAY GANDHI  IN  AWARD  OF  A  ConTRACT

 FOR  OFF-SHORE

 Pay  RAAT,  SAY vm  o
 Bed

 :  sh  to  |
 to  the  notice  of  the  House  the  iceberg of  corruptiin  in  which  the  former
 Prime  Minister's  son,  Mr.

 Sanity
 Gandhi

 has  been  involved,  and  «n  which  agecunt our  country’s  reputaticn  in  the  entire world  has  been  very  greatly  spciled. I  read  fr  the  record  a  news  item  in
 S

 latest  News  week  of  July,  3977  which
 ays  :
 “Indira  Gandhi’s  son,  Sshj  is

 the ee
 target  of  yet  ancther  fixed  by

 Ini  auth:  rities.  The  Indian  Govern-
 ment  is  investigating  his  rele  in  nego-
 tiations—c  nducted  while  Mrs.  Gandhi
 was  still  in  pcwer  that  ultimately  Jed  to
 a  Government  contract  to  pay  the
 conpagnie  Francaise  des  Petroles,  (8 french  ecmpany)....” (Interruptions)



 ‘

 -  MR.

 3

 SHRE  M
 SATTANARATAN  RAO

 Mere  wg  have  you  allowed  the
 He  is  reading

 things  against  the  He
 we  also  can  raise  here,  if  you  permit.

 (Interruptions)
 SOME  MEMBERS  :  Let  him  read

 it,
 DR.  SUBRAMANIAM  SWAMY

 <<,.,a  whopping  $  20  million  for  advice  on
 the  cinstruction  of  offshore  oil  test
 installations,  The  investigaticn  focuses
 on  reports  that  the  negotiations  may  have
 sau

 until  Sanjay  intervened—fir  a
 lee”

 Sir,  that  is  the  objectionable  part,
 bribery,  I  would  like  to  know  whether
 there  is  any  Government  of  India  investi-
 ation  in  this  matter.

 DEPUTY-SPEAKER  :  You
 ‘can  send  a  question.

 DR.  SUBRAMANIAM  SWAMY:
 Sir,  you  please  give  a  ruling  on  that.  If

 Home  Minister  is  wil  make
 Statement,  let  him  make  it.  He  is

 tic  y
 to  make  a  statement...  .(Jnterrup-

 DEPUTY-SPEAKER  -  No
 Susion

 of  ruling.  You  cannot  make
 8  a  question  hour.  Now,  we  go  to

 Rext  subject.

 xx°x0  hrs.
 CALLING

 MATTER  OF  UR
 LIC  IMPORTANCE

 REPORTED  DEATH.  OF  30  PERSONS
 AS  A  RESULT  OY  00४४7  PURIOUS

 Liquor  m  Dam

 लो  भोम  प्रकाद  त्यानी  (बहराइच):
 उपाध्यक्ष  महोदय,  मैं  म्विलम्बनीय  लोक  महत्व
 के  निम्नलिखित  विषय  की  झोर  गृह  मंत्री
 का  ध्यान  दिलाना  चाहता  हूं  भौर  प्रार्थना
 करता हूं  कि  वहु  इस  बारे  में  एक  वक्तव्य

 —

 “करोशवात,  नई  दिल्‍ली  के  रामेश्वरी नगर
 क्षेत्र  में  सकशी  शराब  पीने  के  कारण  30

 ATTENTION  TO
 'UB-

 Deaths  in  Delhi  due  ASADHA  35,  699  (SAKA)  to
 al  -v

 lquor  6
 )

 व्यक्तियों  की  मृत्यु  शोर  i4  झन्य
 व्यक्तियों  की  हालत  गंभीर  होने  का
 समाचार  जौर  ऐसी  शराब  की  बिक्री  को
 रोकने  में  पुलिस  की  भौर  शिकार  हुए
 लोगों  का  समय  पर  हलाज  करने  में  प्रस्प-
 ताल  के  क्‍्रधिकारियों  की  कथित  अस-
 फलता।”

 THE  MINISTER  OF  ME
 AFFAIRS  (SHRI  CHARAN  SINGH)  :  Sir,
 T  had  made  a  statement  in  the  House  on
 14°7-1977  in  connecticn  with  some  deaths
 due  to  the  consumption  ,  of  poisonous
 liquor  in  Delhi.  Sirce  then  more  __re-
 ports  have  been  received  by  the  Govern-
 ment  about  this  matter.  According  tc  the
 latest  information  available,  the  death
 toll  has  now  risen  to  2nei7  cf  these  deaths
 have  occurred  in  hospitals—z5  in  the  Wil-
 lingdon  Hosptial  and  one  each  in  the

 Rao  Hospital  and  the  Ganga Ram  Hospital.  45  perscns  are  rep  rted
 to  have  been  affected  by  the  pcisonous
 liquor  8०  far.

 33
 cases  Raat  been

 oy,
 in  con-

 nection  wi  quor  =  tr  ५  5  ufs
 304-A  IPC  and  728  u/s  338/336  we
 28  persons  of  the  locality  where  the  :n-
 cidents  tork  place  have  been  arrested
 The  investigaiton  «f  the  be

 Crime  Branch of  the  Delhi
 Police.  The  SHO  of P.  S.  Karl  Bagh I,  in  charge  ad  and  4  cons-
 tables  on  beat  duties  in  the  affected  area
 have  been  placed  under  suspension,  One
 SI,  one  ASI  and  30  constables  have  been

 renee
 from  PP

 ae  he  = terial  enquiry  ©
 District  Magistrate  of  Delhi  is  being conducted  by  an  Additional  District  Ma-
 gistrate  and  the  statement  of  some  wit-
 nessses  have  already  been  rec  A

 cial  drive  has  been  launched  against dealers  of  illicit  liquor,  and  59  arrests
 .

 addition  to  the  above  have  been  so
 ir.

 The  p  >st-mortem  reports  available  so
 far  indicate  that  deaths  have  taken  place
 due  to  suspected  psisoning,  The  exact
 cause  of  death  will,  h-wever,  be  kn  wn
 after  the  कच्काश  on  the  chemical  examina-
 tion  of  the  viscera  of  the  deceased  i5
 available,

 It  appears  from  the  preliminary  inves-

 tigation
 Of  the  p>lice  and  the  report«  f  the
 Department  that  the  be

 a
 which

 led  to  the  unforntuate  death  o
 had  come  from  illicit  sources

 _ Persons
 noe  from  any  licensed  liquor  shop  of
 Delhi  Adminisrration.
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 [Shri  Charan  Singh]
 The  preliminary  action  seken  against

 onotened  police  officials  for  failure  -to
 teke  effective  action  to  prevent  distilla-
 tion/sie  of  ilticit  Jiquor  in  their  arca  has
 bren  indicated  above,  Further  action

 will  follow  of  receipt  of  xhe  seport
 of  magisterial  enquiry.  Biitriries  90  far
 made  do  not  reveal  any  xemisness  on  the
 part  of  hospital  atthe  rittes  in  aiving  treat-
 ment  to  the  victims.

 Statistics  of  Persons  affected

 Hospital  Admitted  Dead  Dischar-  Alive  &  Total
 ged  under

 treatment

 ‘Wiltingdon  25  7  5

 Trewin  t  2

 ह.  Ram  I

 Hindu  Rao  I

 7  7  7  4r
 Onutsid:  the  Hospital

 45 ene

 a  शोम  प्रकाश  त्यागी  :  उपाध्यक्ष  महोदय,
 पश्चिमी  दिल्‍ली  के  रामेश्वरी  नगर,  सतनगर,
 बापा  नगर,  टैंक  रोड,  झानन्दपर्वत  भौर  इसके
 झ्रासपास  के  क्षेत्रों  में  बहुत  से  लोग  इस  तरह
 की  शराब  से  प्रभावित  हुए  हैं  ।  इनमें  से
 1  मर  चुके  हैं  भ्ौर  ia  इस  समय  भी  मृत्यु

 से  लड़  रहे  हैं  tv

 यह  झचानक  घटना  नहीं  हुई  है  ।
 रामेश्व री  नगर  और  भ्रमृतकौर  नगर  में  सासी
 और  कंजर  जातियो  के  लोग  हैं  जो  बाकायदा
 शराब  बनाने  का  धंधा  करते  हैं,  अचेघ  शराब
 ये  बनाते  हैं  भौर  जीस  साल  से  खगातार  बनाते
 चले  भा  रहे  हैं  ?  इस  बात  को  तमाम  उन
 क्षत्रों  क ेलोग  जातते  है।  शाम  के  समय  वहां  की
 गलियों  स  सांसियों  की  गलियों  में  बाकायदा

 हर  धर  में  शराब  बेची  जाती  है  ौर  भाठ
 झाने  व  एक  रुपए  में  मेची  जाती  है  ।  पुलिस
 और  कांग्रेस  पां्टी  दोनों  का  समर्थन  प्रव  तक

 उनको  रहा  है  t  मैं  इसका  सबूत  भी  देना
 चाहता  हूं  ।  भापको  हंसने  क्री  कया  जरूरत  पढ़
 गई  यह  मेरी  समझ  में  नहीं  प्राया  है।  जब
 झापकी  बात  सामने  लाई  जाती  है  तब  थाप
 रोना  शुरू  कर  वेसे  हैं।  मेरी  झादत  गलत
 दोष  लगाने की  नही  है।  मुझे  जो  रिपोर्ट  मिल्री
 है  उसको  मैं  म्रापके  सामने  पेश  कर  रहा  हूं
 सांसी  शौर  कंजर  जाति  के  लोगों  को  कांग्रेस
 पार्टी  की  झोर  से  श्रीमती  गांधी  के  फोटो  वाले
 अमाणपत्न  सक्तिय  काँप्रेस  कार्यकर्ताशो ंके  सिले

 हुई  हैं  1  झाश्थर्य  की  बात  यह  है  कि  यहां  पर
 श्री  चम  दास  शास्त्री  जोकि  मैट्रोपोलिटन
 काउंसिल  में  कांग्रेस  मू  के  लीडर
 हैं.  उन्होंने  फिर  उनंको  प्रमाणपत्र  देंने
 कर  दिए  हैं।  एमरजेंसी  के  टाइम  पर
 याद  है  कांग्रेस  में  शामिल  हो  कर  इन  सटिफिकेदाँ
 को  लेकर  बाजारों  में  बाकायवा  लूट  इस
 तरह  के  प्रमाणपत्रधारी  मचाते  में  भौर  पुलिस
 वाले  जब  उन  सर्टिफिकेटों  को  देखते  थे  तो
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 उनको  लकवा  मार  जॉता  था  भौर  उनके
 खिलाफ  कुछ  कर  नहीं  पति  थे  इन  कंजर

 बौर  सोसी  जाति  के  लोगों  के  पास  ये  जो
 अमाणपैश्न  थे  पुलिस  वाली  के  बास्तें  ये  एटम
 न्यम ये  श्राप  देखें  कि  बीस  साल  से  इस  क्षेत्र

 से  कांग्रेस जीत॑ती  or  रही  है।  इस  वक्‍त  भी
 जो  कांउंसिलर  श्री  धर्म  दास  शास्त्री  वहां  के

 हैं  वह  भी  काग्रैस के हैं हैं  7  सब  लोग  जानते  हैं
 की  पुखिस  भी  इस  में  शामिल  हैं--

 MR,  DEPUTY  SPEAKER  [tts  net
 Fdiy  to  gO  n  divcussing  a  member  f{  Met-
 ropyltan  Council  here.  Pleae  avoid  it.

 et  झोस  प्रकाश  त्यागी  मैं  थोडी
 सी  जानकारी  देना  चाहता  था।  आश्चर्य

 की  बात  यह  है  कि  उस  क्षेत्र  के  मैम्बर
 चालियामेट  श्री  शिव  नारायण  सरसूनिया
 ने  आई  जी  पुलिस  को  अप्रेल  मास  से
 लगातार  पफ्न्न  लिखे  है  कि  वहां  भवेष
 शराब  बनाई  जा  रही  है  लेकिन  झाज

 तक  उस  बारे  में  कोई  एक्शन  नहीं  लिया
 गया  है,  इन  लोगो  के  खिलाफ  कोई

 कार्रवाई  नहीं  की  गई है  ।  पस  वैघ
 चंधे  में  एसं  पी  पुलिस  भी  शामिल  हैं।
 उन  पर  हॉ  क्यो  नहीं  डाला  गया  है?
 उनकी  भी  सँसपैड  करना  चाहिये  थां  ताकि
 निष्पक्ष  आंच  हो  सकतीं?  क्या  भव  भाष
 उनको  ससंपेंड  करेंगँ।  मैं  ज्यादों  नहीं  कहना
 चाहती हु हू  क्योंकि  जाँच  कर्मी  बैठी  हुई
 है-अन्यथों  एमरजेंसी  में  बाकायदा  'भीसी
 के  ताम  पर  एक  एक  श्रादैमी  को  बुला
 कर  एस ०  पी

 ०  पैसा  लेते  रहे  हैं,  बाकायदा
 न्यॉतप्तनि  का  चीज  उनके  ऊपर  है।

 (CA)

 पुलिस  झवैध  शराब  के  धघे  को
 रोके  मे  असमर्थ  सिद्ध  हुई  है।  कया  श्राप

 पुलिस  का  एक  विशेष  स्मजैंड  बनाएगे  जो
 केवल  एक्साइज़  की  जाच  करने  के  लिए
 हो,  एस  अवेध  घ  की  जा  कर  जाय
 करता  रहे,  लगातार  भौर  (सको  रोकने
 की  जिस्सेवारी  उसको  भी  हो  ?

 जिस  क्षेत्र  भे  इस  प्रकार  की  घटनाएं
 हो  वहा  के  लोग  इसको  जानते  है  भौर
 यह  भी  जानते  है  कि  वहां  इलिसिए  लिकर
 चलती  है  ौर  झगर  वे  इसकी  सूचना
 नहीं  देते  हैं  तो  यह  जो  कठिनाई  पैदा  होती  है
 इसको  हल  करने  के  लिए  क्लैंक्टिव  फाइल
 उस  पूरे  क्षेत्र  के  लोगो  पर  लगाने  पर
 झाप  विचार  करेगे  ताकि  उस  क्षेत्र  के
 लोग  पअ्रपनी  जिम्सेवारी  को  समझ  सके?
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 [श्री  चरण  सिंह]
 लिखे  हैं.  उसके  बावजूद  ऐक्शन  नहीं  लिया
 गया,  इस  से  यह  साबित  होता  है।  मैं
 समसे  बहुत  हद  तक  सहमत  हूं।  इसमें
 पुलिस  का  सब  से  बड़ा  दोष  है,  इस  में
 कोई  दो  बाब  नहीं  हो  सकती।  इसीलिए
 वहां  के  एस  एच  झो,  सब  इंस्पेक्टर  झोर
 कांस्टेबल  को  ससपैंड  किया  गया  है।
 भव  भगर  सरसूनिया  साहब  ने  वह  पत्र
 लिखे  है  तो  मैं  भ्राई  जी  से  मालूम  करूंगा
 शोर  झगर  झाई  जी  ने  एस  पी  को  शार
 भेजे  हैं  कि  जरा  ध्यान  दो  ध्रौर  उन्होंने
 ध्यान  नहीं  दिया  है  तो  एस  पी  के  खिलाफ
 की  कार्यवाही  करने  में  मुझे  कोई  हिच-
 किचाहट  नहीं  होगी

 एक  साननीय  सदस्य  :  अगर  झाई  जो
 ने  भी  न  लिखा  हो?

 शी  चरण  सिंह  :  यह  शायद  होगा
 नहीं  ।  आई  जी  ने  अरूर  लिखा  होगा।

 तीसरा  प्रश्न  उन  को य!  है  कि
 झगर  सारे  देश  में  एकदम  शराब  बन्द
 नहीं  की  जा  सकती  तो  कम  से  कम
 दिल्‍ली  में  क्यो  न  कर  दी  जाय  ?  तो  मैं
 यह  झर्ज  करूंगा  कि  झभी  तक  हमारे
 राष्ट्र  का  दिमाग  इस  सिलसिले  में  निश्चित
 नहीं  हुआ  है  कि  प्राहिबीशन  होगा  या
 शराब  चलती  रहेगी?  झभी  सन्‌  72  में
 जब  घटना  यहां  हुई  थीं  तो  22  प्रादमी
 झवैघ  शराब  पीकर  मर  गए।  फिर  एक
 कमीशन  बैठा,  उस  कमीशन  का  नाम
 बावेजा  कमीशन  था।  उसने  उलटे  यह
 रेकमेंड  किया  कि  प्रगर  शराब  अच्छे
 तरीके  से  सस्ती  मिलने  लगे  तो  यह  खि-
 लाफ  आनूत  झौर  जहरीली  शराब  प्रीना
 लोग  बत्द  कर  देंगे।  तो  जरा  देखिए  यह
 उल्टी  रेकमेंडेशन  कमीशन  ने  की  साढे

 साहब  पता  नहीं  उस  क्त  यहां  एम  पी  ये  या
 नही  थे  1  होते  दो  शायद  घागाज  उठाते  1  तो

 उस  कमीशन  की  रेकमेंडेशन  के  फलस्वरूप
 शराब  की  दुकातें  यहां  कढ़ाई  गई  शौर
 शायद  i2  शराब  की  दुकान  बड़ी  बड़ी
 कायम  हो  गई।  लेकिन  जनता  पार्टी  के
 कुछ  बकस  ने  भ्लावाज  उठायी  कि  दूकानें
 कम  होनी  चाहिएं  तो  6  दुकानें  विदेशी
 शराब  की  शायद  बन्द  कर  दी  गई।. .  .
 (ध्यवधान)  .  .  जनता  वालों  ने  तो
 झावाज  उठाई  थी  लेकिन  शफी  कुरेशी
 साहब  का  ख्याल  करते  हुए  उन्होंने  8
 छोड़  दीं।  ee eee .  (व्यजधान  )  अब
 बीच  में  छेड  देंगे  तो  बर्दष्त  भी  तो  होनी
 चाहिए

 मैं  यह  कह  रहा था  कि  दो  ट्रेंड  चल
 रहे  हैं।  एक  ट्रेंड  तो  वह  है  जिसका
 रेप्रेजेटेशन  हमारे  माननीय  प्रधान  मंत्री
 जी  करते  है  कि  सारे  देश  में  शराब  बन्दी
 मुकम्मिल  होनी  चाहिए  भझौर  दूसरा  यह
 है  कि  शराब  की  दुकानें  बढ़नी  चाहिएं &

 (व्यक्षयान) .  .  .

 मतलब  यह  है  कि  उनके  जमाते  में
 कमीशन  बैठा  शौर  कमीशन  की  रेकमेंडेशन
 यह  हुई  भौर  उस  के  फलस्वकृप  शराब
 की  दुकानें  बढ़ा  दी  गईं।  अनता  पार्टी
 के  बकस  ने  अपनी  कुछ  पिकेटिंग  बगैरहू
 कर  कटा  कर  झोर  अफसरों  पर  जोर
 दे  कर  6  दूकानें  बत्द  करा  दी  बावजूद
 इस  के  कि  गवर्भमेंट  को  उस  का  कुछ:
 हरजाना  भी  देना  पड़ा।

 तो  पहले  तो  हमें  झपना  दिमाय  इस
 सिलसिले  में  साफ  कर  लेता  चाहिए  और
 बाकी  जो  कर्मचारियों  की  गलती  हैँ  वह
 तो  उनको  उसके  लिए  सजा  दी  ही  जायेशी  +
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 रण  सिंह:  जनता  पोर्टी  का

 घोषणा  क्त  भी  साफ  है  लेकित  सुश्किल
 तो  यह  है  अगर दुरा त ब्रा  न  मानें तो. तौ  मैं  यह
 कहूँगा  कि  भ्भी  मुझे  यह  पता  बहीं  पड़
 रहा  है  कि  इस  हाउस  में  मेजारिटी
 किकर  है--शराक  पीने  वालों  के  हक  में
 है  या  खिलाफ |

 मैं  झ्रापकी  इजाजत  से  कुरेशी  साहब  से
 कहना  चाहता  हूं  (व्यक्षयषान)  क्राइस्ट  ने
 एक  दफा  कहां  था  :

 *  Let  he  who  has  committed  no  adule
 tery  cast  the  first  stone

 So,  let  he  who  does  not  drink  himself  put
 questions  ir  this  House.  Others  should
 not  be  «lowed.

 whet  बलबीर  सिह  (होसियारुर)  :
 उपाध्यक्ष  महोदय,  होम  मिनिस्टर  साहब
 ते  कहा  है  कि  अभी  इसके  बारे  में  फैसला
 होना  है  कि  नशाबन्दी  होनी  है  या  नहीं,
 लेकिन  जो  हमारा  संविधान  बना  था  उसमें
 यह  बात  लिखी  जा  जुकी  है  इसलिए  हमें
 ह. ह  कोई  फैसला  महीं  करता  है।
 संविधान  ने  फैसला  कर  दिया  है  कि  नशा-
 बन्दी  होगी  और  झपने  धघोषणा-पत  के
 मुताबिक  हम  उस  फंसले  से  बचनबद्ध  हैं।
 जनता  पार्टी  ने  जिस  दिन  सरकार  बनाई
 थी  “उससे  पहले  ही  हम  महात्मा  गांधी  की
 समाध्ति  पर  गए  थे  जौर'  बहा  जाकर
 प्रतिशा  की  थी  ौर  महात्मा  बॉँधी  ने  यहँ
 कहा. था  कि  भर  मुझे  झाघ'  घंटे  के  लिए
 इस  देश”  कर'  राज  मिल  जाये  तो  सबंसे'
 पहले  “मैं!  नताबब्दी  करूंगा' ।  तो  बाज  इस
 नाला  ह... अ  भीसला'  करना  गी कि शराब  के
 पैसे  लहे “हमारा  बजट  चलेगा  मां  नहीं  tr
 बापू  में  तो  यहां  तक'  कहां  था  कि  अंग”
 शराबा,  फैसला  न  सिलने ,  की  गजह  से।
 अगर  सरकार  का  चलना  प्श्किल  हो  आये  |
 तो  भी  इसको  कश्मा  हीक  रहेगा।  तो  यहाँ

 Deathe  in  Dethi  due  ASADEHA  009  (SAKA)  to  spurious  Hquor  =  fq
 )

 बड़ी  सीधी  सी  बात  है  कि  नशौवन्दी  होगी  1
 जहां  तक  पुलिस  वालों  की  बात  हैं  कि
 इसमें  उनका  हिस्सा  रहता  है  भौर  श्रीमती
 इन्दिरा  गांधी  की  फोटो  और  सर्टिफिकेट
 लेकर  वे  काम  करते  रहे  या  जो  गुण्डे
 यूथ  कांग्रेस  का  लेबल  लगाकर  काम  करते
 रहे  वह  तो  एक  मसला  है  लेकिन
 एक  झौर  भी  मसला  है  जो  उससे  भी  बड़ा
 है  7  एक  प्रादमी  हास्पिटल  में  गया
 उसको  डाक्टर  ने  कह  दिया  कि  यह
 मलेरिया  का  मरीज  है  शर  कुनेन  की
 6  गोलियां  देकर  उसे  वापिस  भेज  दिया 1
 बह  प्रादमी  घर  जाकर  मर  गया।  मैं
 मंत्री  महोदय  से  पूछना  चाहता  हूं  कि  यह
 जो  हास्पिटल  का  मसला  है  कि  बहां  पर
 कोई  मरीज  जाये,  उसका  ठीक  से  इलाज
 न  किया  जाये  और  उसको  वापिस  भेज
 दिया  जाये  तो  उसके  लिए  डाक्टर्स  के
 खिलाफ  कोई  कायंवाही  की  जायेगी  या
 नहीं  ?

 दूसरी  बात  यह  है  कि  जिस  इलाके
 में  शराब  बिकी  है,  जिन्होंने  उसे  पी  है,
 उनसे  उसका  पता  लगाया  जा  सकता  है।
 इंक्वायरी  वाले  सिलसिले  को  एकदम  छोड़
 कर  भुजरिसों  को  बकायदा  श्रदालत  में
 पेश  किया  जामे  क्‍योंकि  भ्रगर  किसी  केस
 को  खत्म  करना  हो  तो  उसके  ऊपर  इंक-
 वायरी  कमीशन  बिठा  दिया  जाता  है  जैसे
 कि  आपने  श्रीमती  इन्दिरा  गांधी  के
 खिलाफ  कमीशन  बना  दिया  है।  इसलिए
 श्राप  बकायदा  प्रदालत  में  मुकदमा  चलायें  |
 दो  साल  के  बाद  श्रीमती  इन्दिरा  ग्रांधी
 के  खिलाफ  क्‍या  फैसला  होगा  ?  झा  संजय
 गांधी  के  खिलाफ  आपने  कमीक्षम  अना
 दिया  है  उसमें  भी  एक  |: इ  साल  का  खाइम
 लग  जायेगा  t

 उपाःयक  सहोरंध:  प्राप  संजय  गांधी  को
 जाइये  अझौर  झपना  सबाज  कीजिए  Ff
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 षरी  ante  fag:  मैं  कह  रहा
 था  कि  इंक्बामरी  की  बात  छोड़  कर  जो
 दोषी  लोग  हैं  उनका  झाप  चालान  कोजिए
 और  भ्रदालत  में  पेश  कोजिए  1

 थी  चरण  हिहू :.  माननीय  सदस्य
 ने  दो  बात  कही  हैं।  एक  तो  यह  कि
 संविधान  में  प्रोहिंबिशन  की  बात  दी  हुई
 है  वह  ठीक  है  लेकिन  बावजूद  उसके  आज
 25  साल  हो  गए,  प्रोहिबिशत  होता  चाहिए

 था  वह  नहीं  ढपा  मैंने  यह  कहा  कि
 अभो'  हमारे  राष्ट्र  का  मन  हो  नहीं  बना
 डै।

 जकमक  महोदय,  हमारी  पार्टी  के
 ओनिफेस्टों  में  भो  यह  है  द्ोर  उस  पर
 अमल  करने  के  लिए  पार्टों  को  मोटिंग  भी
 बुनाई  जाएगी।  हमारी  पार्टो  के  लोडर
 माननोय  मोरारजो  भाई  है।  प्रोहिबिशन
 के  लिनसिले  में  जितना  कुछ  हो  सकता  है,
 वह  करने  को  कोशिग  को  जायेगी।

 माननीय  झब्पनन  महीदय,  दूधरी  बात
 उन्होंने  कही  कि  एक  अ्रादप्ती  को  मनेरिया
 का  बोमार  कह  कर  झत्तताल  से  वापस
 कर  दिया  गया।  हो  सकता  है  कि  इसमें
 डाक्टर  की  राय  सही  हो,  इसमें  डाक्टर
 को  कया  बदतियतों  हो  सकतो  है।  प्रगर
 बहू  किसी  केस  के  बारे  में  बतायेंगे  तो
 उपके  मुतल्चिक  वापरी  हो  सकती  है।

 कं  बात  उन्होंने  कही  कि  दोषियों

 को  जेल  भेजों।  यह  कैसे  कता  पड़े  कि
 दोषी  कौन  है?  यही  मालूम  करने  के
 लिए  प्राइमा  फेती  दोषी  कौन  है,  ईक्वायरी
 करने  को  जरूरत  है।  प्रगर  बलबोर  सिंह
 कह  दें  या  कोई  शौर  कह  दें  तो  कोई
 झाठमी  विरफ्तार  नहीं  हो  सकता  है।

 JULY  i,  1097  apurious  aquor  (GA)  6

 tt  किशोर  लाख  (1६:  दिल्ली)  :
 उपाध्यक्ष  महोदय,  झाज  के  न्यूजपेपर  में
 झरया  है  कि  बोस्जे  में  भी  स्पूरियस  लीकर
 पकड़ा  गया  है।  इससे  पहले  दिल्‍ली  में
 इस  किस्म  की  बारदाने  हुई  थीं  जिसके
 ऊपर  बाबेजा  कमीशन  बैठा  था।  हमारे
 होम  मिनिस्टर  साहब  ने  भी  कहा  है  कि
 हमारे  झादरणीय  प्राइम  मिनिस्टर  साहब
 की  ख्वाहिश  है  कि  यह  लाडेबल  प्राब-
 जेक्टिव  प्रोहेबिशन  का  अचीव  करना  है
 तो  उसके  लिए  मैं  मालूम  करना  चाहता
 हूं  कि  कितना  समय  लगेगा?  हो  सकता
 है  कि  हम  सब  लोग  कोशिश  करेंगे,  मैं
 भी  उनमें  से  हूंगा,  तो  यह  जल्दी  अचीव
 हो  जाए ।

 पहले  गवर्नेमेंट  खुद  रिटेल  के  डिपो
 चार  साल  तक  चलाती  रही  ।  इससे  उनका
 रेवेन्यू  भी  बढ़ा।  केनेहा  जैसे  मुख्य,  में
 यह  ठीक  है  कि  बाहर  के  शुल्कों  की
 'मिसान्न  नहीं  देशी  चाहिए,  शराब  के  डिपो
 गवर्ममेंट  खुद  चलाती  है  जिससे  लोगों  को
 स्फूरिवस  लिकर  या  बलस  चीज  नहीं  मिले।
 तो  मैं  यह  माजूम  करना  चाहता  हूं  कि
 पुरानी  सरकार  ने,  इस  सरकार  के  झानें
 से  पहले,  द्रेबर्स  के  प्रेशर  में  शाकर  के
 1 क  शराब  के  ठेकों  कर  नीजाम  किया  तो
 उसके  बारे  में  सरकार  का  क्‍या  करने  का

 4

 द

 4  में केका  4
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 आञारःसोौ  ्य्स  हुई;  भाज  बम्बई  के
 झन्दर  मह  बाक्या  हसा,  इससे  पहले  भी
 बाकमात  हो  चुके  हैं-इसके  बारे  में  सरकार
 कया  सोच  रही  है?

 गरीब  प्रादमी  बदकिस्मती  से  इग्नॉरेंट
 होता  है।  किसी  इस्मोरेंट  झादमी  को
 तसालींम  देना  चाहते  हैं,  भौर  तालीम  के
 लिए  फ्री  एजुकेशन,  कम्पलसरी  एजुकेशन
 भी  कर  दौ'  है।  लेकिन  जब  तक  हमारे
 मे  लाडेबल  झावजेक्टि्ज  उस  हद  तंक
 अचीव  नहीं  होते  हैं  तव  तक  सरकार  का
 क्या  करते  का  एरादा  है?  क्या  (स  धौरान
 में  कोई  ऐसी  नोहिं  भाप  बनाएंगे  ताकि
 गरीब  झादमी  पस  इयतोरेंस  को  वजह  से
 इस  तरह  के  काम  न  करें?

 इसकी  जिम्मेवारी  किस  के  ऊपर  डाली
 जा  सकती  है?  क्या  पुराने  जो  लोग  थे
 उन  पर  डाली  जा  संकेती  है?  जनता
 सस्कार  के  झाने  से  पांच  सात  ह. अ  पंत्रह  दिन
 पहले  उन्होंने  यहां  पर  शराब  की"  चुकानों
 का  भ्राकशन  किया  था  L  सब  सें  पहचे  इसका
 मैथड  यह  हुमा  करता  था  कि  लोगों  को  चीप
 शराब  मुहया  को  जाती  थी  भौर  उनेको  कम
 कोमत  में  अच्छी  क्वालिटी  की  शरोब  मिल
 जाती  थी।  भ  इस  प्राइजेट  शराज  वालों
 की  लाढी के  जेशर  में  भ्रा  कर  इसका  इपकशन
 किया  गया  या  नहीं  शौर  कित  कारणों  से
 र्स  नाते  को  बदला  गया  क्‍या  यह  इंगेक्दायरी
 का  |  "ह्कोप  होगा ?  जिने  लोगों  ने  यह
 पाचि  बता  वी'भोर  आइब्रेठ  लाती  के चबकर
 में  झा  कर  आाकहन  करना  चुद,  कमा  कसा
 यह  भी  इुतक्वायरी  के  स्कोप  का  विषय  होगा
 यां  मंदी  ?

 मुझे  पता  नहीं  हाउस  में  कहना  चाहिए
 या  नहीं  लेकिन  सुझें  बंहें  अफसोस  के  सच
 कहना  पढ़ता  है!  कि  कल  कचाबारों  ें  जो

 (04)
 रिपोटिंग  हुई  है  उसको  होम  मिनिस्टर
 पत्ता  लखाने  की  कोशिश  करें  झौर  देंखे  ह
 क्या  उसके  पीछे  प्राइवेट  लिकर  ट्रेड  कौ
 हाथ  तो  नहीं  था  ?  यह  मुझे  बड़े  दुख  के
 सच  कहना  पड़  रहा  है।  श्राज  दो  तीन
 सपोर्ट La  ने  मेहनत  करके  कुछ  असली  बातें
 लोगों  के  सामने  रखने  की  कोशिश  की  है
 यह  जो  लोबी  इस  कैपिटल  के  अन्दर  सक्रिय
 है,  भड़े  शहरों  में  सक्रिय  है इसको  काम  करने
 के  लिए  हमारी  पार्टी  और  हमारी  सरकॉर
 क्या  कोई  कदस  उठा  सकती  है  यदि  हां  ते
 उस  में  कितती  देर  लगेगी?

 do  wer  सिह  :  मैं  सोच  रहा  था
 कि  सवाल  क्या  है।  इतनी  लम्बी  बात
 माननीय  सदस्य  ने  कह  दी  है  कि  मैं  भूल  ही
 गया  हूं  कि  उनका  सवाल  क्या  था।  कम
 से  कम  भेरी  मैमोरी  बहुत  भ्च्छी  नही  है।
 जो  मैं  समझा  हूं  वह  यह  है  कि  वह  कह  रहे
 थे  कि  इस  गवर्नेमेट  के  झाने  से  चार  पांच
 दिन  पहले  कुछ  लोगों  ने  शराब  की  दुकानों
 को  ठेका  ले  लिया  जौर  इस  मामले  में  किन
 का  हाथ  था  क्‍या  उस  की  भी  तहकीकात
 होगी  या  नहीं  ?  मेरा  जबाव  यह  हैं  कि
 नहीं  होगी।  इस  इनक्वायरी  का  स्कोप

 बहत  ही  लिमिटेड है  7  ए०  डी०  एम०  इसको
 कर  रहा है।  |  बंद  यह  देख  रहा  है  कि  यह
 शराब  जो  इन  लोगों  ते  पी  वह  कहां  से  भाई  ।
 भरे  बयान  में  यह  है  कि  इततां  तय  है  कि
 दुकानों  से  नहीं  भाई  1  इलिसिट  डिस्टीलेशन
 जो.  कर  रहे  हैं  हां  से  झ्ाई।  मैथेलिटेड
 स्पिरिंट  या.  मैश्रेलिटेड  वाइस  जैसी  कुछ
 चीज  दोबों  को  (मिला  कर  पीते  बाली  शराब
 wr  जाती हैं।  पाती  को  उस  से  मित्ता  दिया
 ज्रॉता ह ैहै  और  उसके  भी  लोग  पीते  है,  गरीब
 लोग  पीते  हैं  क्योंकि  we  wat  मिल  जीती
 हैं  ।'  युवा  है  डेढ़  चपण  में  बोतल  भिल  सकती
 है।  उस  में  एकल्ट्रेशल  ज्यादा  हो  ह...
 os  फरसेंट  वात्ती  हो  जाए  भोर  पांच  मरकेंड

 कहूँ  चोज  हो  जाएं  तब  तो  खराब  नही  ee
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 fata  चरप  सिप
 लेवित  झगर  पांच  परतेंद  से  ज्यादा  करेंट
 स्पिरिंट  का  ण्  जाता  है  तो  उसके  नतीजे
 ऐसे  ही  बिकलते  है  v  wa  तो  केवल  इन-
 क्वायरी  इस  बात  के  लिए  है  कि  जिन  लोगों
 न  शराब  बी  भौर  उनकी  डेथ  हो  गई  उनके
 पाम  यह  शराब  कहा  से  प्राई।  माननीय
 सदस्य  जो  कह  रहे  थे  वह  एक  बड़ी  कम्प्रि

 |  हैसिव  इनक्वायरी  है।  इस  वक्‍त  उसका
 इरादा  नहीं  है।  इनक्वायरी  कमिशज  बहुत
 दे  ७  चुके  हैं।  भव  तो  अमल  की  जरुरत  है  1

 कानुन  भी  है।  लेकित  कामून  का  कोई
 '

 शस  नहीं  हा  सकता  जब  तक  यह  एठमसफीयर
 दश  मे  नन  बने  कि  शराब  पीना  खराब  है।
 झब  तो  शराब  बडे  बडे  भ्रादमी  पीने  लग  गए
 है।  शादियों  मे  शराब  पी  जाने  लगी  है।
 झऔरते  शराब  पीते  लगी  हैं।  इसके  खिलाफ
 प्रोपेग्ा  होना  चाहिए।  एक  एनविरनमेद

 |  इस  तरह  का  पैदा  करना  चाहिए  ताकि  लोग
 राब  से  नफरत  करे।  साथ  ही  कानून
 दोना  चाहिए।  न  केवल  कानून  काम  देगा
 और  न  ही  केवल  व्याख्यान  या  प्रचार  ही
 काम  देगा।  दोनों  की  जरुरत  है।  केवल
 झआफिशल  मशीनरी  सफल  नहीं  हो  सकती

 है।  वे  लोग  ही  इसको  नहीं  कर  सकेंगे।
 ह. ल  हम  लोगों  को  तय  करना  है  सारी  पार्टी
 के  लोगो  को  तय  करना  है  भौर  इस  में  भ्रपो-
 जौशन  भौर  गवरनंमेट  बैचिज  का  संबाल

 नही  उठता  है  कि  कैसे  काम  किया  जाए।

 जी  सहीौलाल  (बिजनौर)  भादरणीय
 इपाध्यक्ष  महोदय  क्या  माननीय  मत्रो  जी

 इसकी  जांच  करायेगे  कि  श्री  शिवताराथण

 धरसूनियां  ते  पहली  चिदृठी  मार्च  के  भ्रन्तिभ

 सप्ताह  में  मत्ती  जी  को  लिखी  जो  उाहोने
 झाईँंग  जी०  को  इनगवायरी  के  लिए  भेजी

 अप्रैल  के  पन्तिम  सप्ताह  में

 न  कर  लिखी,  फिर  तीसरी  चिट्ठी
 जब  इस  स्यान  पर  चांकू  चला  और  एक
 आदमी  शरा  भी  कई  दमी  हुए  ती  मोगनीय
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 सरसूनिया  जी  ने  तीसरी  चिदी  झषईँ०  जी०
 को  सीधी  लिखी  शौर  उतमें  येह  लिखा  कि
 श्री  ज्ञात  प्रकाश  शर्मा  एं०  एस०  भाई०  यहाँ
 पर  खुली  हुई  शराब  बिकवा  रहे  हैं,  उनकी
 वजह  से  यहां  गुडे  पल  रहे  हैं  भौर  उनको  यहां
 से  हदाया  जाय  |  लेकित  प्राई०  जी०  से
 माननीय  मंत्री  जी  को  क्‍या  सूचना  दी,  मैं
 नहीं  जानता  तो  क्‍या  मत्री  जी  हस  की  जाच
 करेगे  ?  और  यदि  भाई०  जी०  तथा  झन्य
 भ्धिकारी  इसमे  दोषी  &  तो  उनको  ची
 दड़ित  किया  जाएगा  ?

 दूसरा  प्रश्त  यह  है  कि  बावेजा  कमीशन
 ने  जांच  की  और  स्तुति  की  थी  भौर  उनमें
 से  एक  सस्तुति  यह  भी  थी  कि  भविष्य  मे

 शराब  के  ठेके  व्यक्तियो  को  न  दे  कर  इस
 काम  को  शासन  ही  करे  ।  वो  उसके  झाधार
 पर  क्‍या  भविष्य  मे,  उस  समय  तो  सरकार
 ने  दुकाने  खोल  दी  थी  लेकिन  बीच  में  फिर
 ठेके  दे  दिए  गए,  क्‍या  मती  जी  दिल्‍ली  एड-

 मिनिस्ट्रैसन  को  यह  राय  देंगे  कि  वह  ठेके

 समाप्त  कर  के  सरकारों  दुकानें  खोलें?

 .  «  (at)...  प्राइवेट  दुकानें
 खत्म  हो  गई  थी,  सरकारी  दुकानें  वल  रहीं
 थी,  लेकिन  झापकी  ही  मेहरभानी  से  सब

 कुछ  हुभा ?  क्या  मत्रो  जी  इसे  बात  की

 जानकारी  करायेंगे  कि  यहू  शराब  हरियाणा
 से  भ्राती  है,  ठेकेदार  लोग  कारों  में  लाहे  हैं,
 एक  बोतल  की  चार  बोतलें  बनाते  हैं'भौर  '

 भूतपूर्व  स्रपराधशील  व्यक्तियों  से  जो  उस
 बस्ती  में  झाबाद  हैं  उससे  बनवाकर  बरिकवाई
 जाती  हैं  तो  मैं  मत्री  जी  से  जानना  चाहूँगा
 कि  मह्  जो  भूतपूर्व  भ्पराधीशील  जातियां

 हैं  जो  साध््स्थतया  दिल्‍ली  में  और  शुसके

 बाहुर  गनी  इस  काम  को  करती  है.  .  .,
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 लो  रशणीर  ्ल्हु  (कुरकेत्र)  :  मेरा
 व्यवस्था  का  प्रश्त  है।  भ्रभी  माननीय  सदस्म
 में  कहा  भपराधशील  जांतियां,  oe  द

 थो  भहीलाल  :  मैंने  भूतपूर्व  शब्द  कहा
 है,  सम्भवत:  माननीय  सदस्य  ने  सुना  नहीं  ny

 हो  रघबीर  सिंह:  मेरा  कहना  है
 कि  भ्रपराध  शास्त्र  किसी  को  भी,  किसी
 जाति  को  प्रपराधशील  नहीं  मानता  है।
 माननीय  सदस्य  जो  कह  रहे  हैं  यह  गलत
 है,  इसे  कार्यवाही  से  मिकाला  जाए ।

 श्री  महीज्ञाल  :  मैंने  भूतपूर्व  शब्द  लगाया
 था।  खेद  है  कि  मेरे  साथी  पूरा  नहीं  सुन
 पाए,  भौर  मैं  'उचकी  जानकारी  के  लिए
 बता  दू  कि  स्वतंत्रता  के  पहले  ब्रिटिश  शासन
 में  कुछ  जातियों  को  क्रिमिनल  करार  दिया
 जा  चुका  था  और  उतको  कुछ  जगहों  पर
 अहाते  बना  कर  बन्द  कर  रखा  था।  कांग्रेस
 शासन  में  उस  पर  से  वह  कामून  हुटाया
 गया  और  वह  जातियां  भूतपूर्व  श्रपराधशील
 जातियां  हैं  भौर  वही  लोग  इन  बस्तियों  में
 झ्राबाद  हैं  भौर  वही  शराब  बनाते  हैं  भौर
 बेचते  हैं  ।

 MR.  DEPUTY-SPEAKER  al  would

 request
 you  me  ee  Fog  Aig

 asa
 of  the  British  Government.  But
 there  are  criminals  in  all  tribes.  in  all
 castes,  In  all  sections.

 श्री  महीलाल  :  में  प्रापके  माध्यम  से
 माननीय  मंत्री  जी  से  यह  चाहूंगा  कि  कसा,
 वह  यह  स्वीकार करेंगे  कि  इन  लोगों के  लिए
 जैसे  कि

 पहले
 कारखाने  खुले  हुए  थे  काम

 देने  के  लिए  ६...  तरह  से  इनकी  बस्तियों
 में  लघु  उच्चोग  के  भ्राधार  पर  कुछ'  कारखाने
 खोज दिए  जायें  धोर  उतमें  इनको  महिलाशों
 बौर  ह...  को  कास  में  लगा  हया  जए ए
 जैसे  कि  झाजादी'  से  पहले  श्ंगे  हुए  हैं,  भोर
 उनकी  भावी  सन्तानों  के  लिए  ध्राश्षसम  टाइप
 के स्थल जैसे उ्होंने जैसे  राहोंगे  उत्तर  जवेश  मे ंखुलवाए ये,
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 यहां  खोल  कर  उनके  लिए  लाजसी  कर  दिया
 जाएं  कि  उनकी  सन्तानों  को  वहां  पढ़ाया
 जाए  भर  उनके  लिए  बहीं  बोॉडिग  लाजिंग
 की  व्यवस्था  कर  दी  जाए

 @to  wen  सिह  :  उपाध्यक्ष  महोदय,
 एक  तो  उन्होंने  कहा  कि  जो  लोग  शराब
 बेचने  का  काम  कर  रहे  हैं,  या  भ्रवैध  रूप  से
 शराब  बनाते  हैं,  उतको  रोजयार  देने  का  क्या
 गवर्नमेंट  इंतजाम  करेगी,  झौर  उन्हीं  के  लिए
 नही  बल्कि  भावी  सन्‍्तानों  के  लिए  भी  ?
 तो  यह  सवाल  तो  उठता  नहीं  है,  भ्रगरचे
 मेरे  पास  इलाज  तो  है,  लेकिन  मैं  कहना  नहीं
 चाहता  | |

 दूसरा  प्रश्न  था  कि  सरसूनिया  साहब
 ने  मार्च  के  झासखिर  में  पत्र  लिखा  था  7  26
 माचे  को  इस  गवर्नमेंट  ने  शपथ  सी  है  भौर
 26  के  बाद  लिखा  होगा  तो  सुझे  याद  नहीं
 है।  लेकिन  श्राप  कहते  हैं  कि  मैंने  उसे
 झाई०  जी०  के  पास  भेज  दिया,  पता  लगता
 है  कि  रिपोर्ट  नही  भाई  ।  हो  सकता  हैं
 कि  झाई ०  जी०  के  पास  भेज  दिया  हो,  शायद
 मैंने  रिपोर्ट  भांगी  नहीं  झगर  मांगी  होती
 तो  रिपोर्ट  जरुर  भेजी  गई  होती।  झाप
 कहते  हैं  कि  उसके  बाद  सरसूनिया  साहब  ने
 दो  पत्र  सीधे  लिखे,  फिर  भी  कोई  कार्यवाही
 नहीं  हुई  तो  उसके  बारे  में  मैंने  झपने  जबाव
 में  कहा  है  कि  झगर  उन्होने  पत्र  लिखे  भर
 झाई०  जी०  ने  कार्यवाही  नही  की  तो  मैं  उसकी
 तहकीकात  करूँगा  7  अपने  इस  जबाव को
 मैं  दोहराता  हूं  ।

 ua  45  hrs.  है
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 BUSINESS  OF  THE  HOUSE
 M
 Lis  TER

 PARLIA-
 MENPARY  A  AND  ‘LABOUR
 =  Zz  hi

 :  With

 House  during  the  week  commencing  700
 July,  3977,  will  ccnsist  of:

 (x)  Consideration  of  any  item  of  Go-
 verriment'  Business  carried  cver
 from  today's  Order  Paper.

 (2)  Consideration and  passing  of  :

 (a)  The  Naticnel  Highways  (Am-
 endment)  Bill,  7977

 ro}  The  Cardamom  (Amendment)
 Bill,  1977.

 g)  Discussicn  on  the  Annual  Repert
 of  the  University  Grants  Ccommis-
 sion  for  1975-76.

 @  Discussion  and  veting  on  :

 (i)  Demands  fcr  Grants  in  respect
 of  the  Nagaland  Budget  for
 1977-78.

 @  Demands  for  Excess  Grants
 (General)  fcr  ‘1974-75.

 AS  Discussicn  cn  the  Annual
 reo

 rts
 ofthe  Commussivner  fer  Scheduled
 Castes  and  Scheduled  Tribes.

 (6)  Consideration  and  passing  cf  the
 follcwing  Bills,  as  passed  by  Raj
 folewing

 Bills,
 5

 pated  by  Rajya

 @)  The  Mtr  Vehicles  (Amend-
 ment)  Bill,  3977

 @  T  Insecticides  (Amend
 Bite  —

 les  (Amendment)

 *  ii)
 Gwe

 and  Natural  Gas
 asic  (Amendment)  Bill,

 1977.

 १27  47  ह... ह
 PINANCE  (No.  2)  BILL,  1977—Contd,

 MR.  DEPUTY!SPEARER  :
 taps WRB the  orig?

 “who  hes.  to
 rt  oe  tie  १०  mak!

 gern  = ह
 हिंगन.  ORE Bil  ite’  thet  these  was  a  ft
 that  the  genera]  discal  fh  by  sting

 “dime  instead  cf  clautse-hy-clause  discusticn.

 B.O.H,  24

 ery  २0 ‘  hepa,
 30  ‘Urs

 aré  for  general  08  and
 ey,  9०७7६  for  me  bone  4 n.  Gene:  it  90
 the  clautse-by-ciwass  dt  does  not
 take  much  time—from  the  previcus  ex-
 perience  that  is  what  we  have  found.  I

 that  instead  cf  ro  hours,  we  Shy  uld make  it  2  hr  urs  fir  general  discus:  ion.
 I  think  the  House  will  agree.

 ined
 S.  KUNDO  (BALASORE)  :  75

 MR.  DEPUTY-SPEAKER  ;  It  w  uld
 crictoach  ‘up  <n  the  «  thet  time.

 SHRI.  _SHYAMNANDAN  |  MISH-
 RA  (BEGUSARAL  What  has  been
 the  practice  in  the  pa‘t  °?

 MR.  DEPUTY-SPEAKER  :  We
 used  to  take  generally  73  heurs.

 In  19747  the  time  all'tted  was  72
 hours  and  in  Baste,  It  wasis  h  urs(time
 alireted)  but  it  trokcnly  rr  hours.

 SHRI  SHYAMNANDAN  MISHRA  :
 Emergency  year.

 MR,  DEPUTY-SPEAKER  :  In

 r976-77.
 the  time  all  tted  was  35  9९  uis,

 it  they  to.k  nly  77  heurs.  S  ,  73
 hours  is  a  good  compre  mise.

 ap  en
 SHYAMNANDAN  MISHRA:

 Why  should  we  g  by  the  minimum  dme
 that  is  made  available  in  the  ब ऐ  Thisis
 a  very  imp  rtant  Bill

 l  i  i
 H

 chours  fcr  general  dis-
 Se

 atten  gl  here ion  t
 iat  reading.  So,  total  will
 (BE  sini.



 25  Finance  (No.  2)  ASADHA  25,  899  (SAKA)
 it,  Mi  ‘west:  to  end  to  the ‘y reques:  27

 mary  Athics
 the  time  may  be  increased  to  325

 MR,  DEPUTY-SPEAKER  Ts  isall
 ready  35  ‘hours.

 SHRI  M.  SATYANARAYAN  RAO: I  want  35  hours  only  for  general  dis-
 cussion.

 MR.  DEPUTY-SPEAKER:  r5  hours
 ace  the  total  time  for  the  discussion

 ‘inance  Bill.  In  the  previous tt  was  not  75  hours. of
 years

 5.  M.  SATYANARAYAN  RAO:
 Let  not  bother  about  the  previous
 years

 MR  ee  ae
 Yes,  ket

 waspot  wit!  presious
 noe

 ‘This  sear  we  have  allotred  75

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Instead  of  Monday, we  not  have  the  voting  y  ?
 I  agree  with  my  colleagues  that  this  is
 a  -very  important  matter  and  every
 Ye

 id  like  to  on  it.
 ink,  you  will  permit  us  to  speak  on

 it.

 MR.  DEPUTY-SPBAKER:  Every Member  cannot  speak

 SHRI  S.  ्र,  DAMANI
 (Sholapur) There  are  more  than  ‘100  Amend-

 ments.  If  you  reduce  the  time  for
 clause-by-clause  consideration  from  five
 hours  to  three  hours,  it  will  be  difficult
 for  the  Members  to  move  their  amend-
 ments.

 MR.  DEPUTY-SPEAKER:  Those
 who  have  to  move  the  amendments  are
 only  a  few.......«(Interruptions)

 SKRI  5S.  R.  DAMANI:  I  mean,  consi-
 deration  of  the  amendmen

 tt  wart  लाल  कपूर  (पूरिया)  :
 उपाध्यक्ष  महोदय,  बहुत  से  लोग  इन  डिमांड्स
 पर  बोल  नहीं  पाए  हैं,  इस  लिए  मैं  यह  निवेदन
 करना  चाहता  हूं  कि  मदि  जनरल  डिस्कशन
 के  लिए  5  घंटे  रखे  जायें  तो  उस  से  कुछ
 लोगों को  कथर  करने  का  मौका  मिल  जाएगा

 MR.  DEPUTY-SPBAKER:  You  must know  that  we  have  other  business

 SHRI  H.  VISHNU
 it  “  पेन ‘Hoshangal  oo  ae  weauhet  that the  Janata  Government  may  make  a  de-

 parture  from  the  old  practice  to  mark
 entry  into  the  new  era  and  increase

 the  time  to  78  hours,  in  the  interest  of
 ‘anata,  in  the  interest  of  the  people. it  is  very  fair.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAD:  ‘Janata’  does  not
 mean  running  riot.

 SHRI  HARI  VISHNU  KAMATH:
 I  am  sorry,  Sir.  The  Prime  Minister
 has  wholly  misunderstood  me,  There  is
 no  question  of  running  riot  here.  He
 can  deal  with  riots  outside  the  House.
 There  is  enough  power  to  deal  with  riots.
 But  there  is  no  riot  here.  I  am  sorry
 Sir.  He  should  withdraw  it.

 SHRI  MORARJI  DESAI:  I  am  not
 going  to  withdraw  that.

 SHRI  HARI  VISHNU  KAMATH:
 It  is  meaningless;  he  should  be
 sonable.

 MR.  DEPUTY-SPEAKER:  He"  has
 not  made  any  reference  to  you,  Mr.
 Kamath

 SHRI  MORARJI  DESAI:  Why  does the  hon.  Member  take  it  on  himself  ?
 I  haye  not  referred  to  him.  I  only  say
 that  ‘Janata  Government?  does  not  mean
 doing  anything....

 SHRI  HARI  VISHNU  KAMATH:
 I  am  very  well  aware  of  what  I  am
 saying.  I  am  responsible

 SHRI  MORARJI  DESAI:  I  am  also
 aware  of  what  I  am  saying.

 SHRI  HARI  VISHNU  KAMATH
 So  am  J.  This  is  not  the  way.  Do  not
 use  the  word  ‘riot’,

 serait should  &  more  res  le  Prime
 Minister.

 MR.  DEPUTY-SPEAKER:  Mr.
 Kamath,  you  need  not  get  excited  about

 SHRI  VASANT  SATHE  (Akola):  If
 you  are  going  the  total  tim

 35  hours,  it  will  be  better  if
 give  33  hours  for  general  discussion  and
 two  hours  for  rest.  As  you  yourself
 have  pointed  out,  clause-by-clause  consi-
 deration  will  not  take  much  time.
 total  time  may  be  divided  as  13+2,
 if  the  proposal  of  Mr.  Kamath  to  extend
 the  time  is  not  acceptable.

 MR.  DEPUTY-SPEAKER:  We  have
 73  hours  for  general  discussion,  r}

 Bin,  4977  26-
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 IMr.  Deputy  Speaker]
 hours  for  clause-by-clause  consideration
 “That

 means,
 nobody  will  speak  on Thied Tacans,  3  on

 Reading.
 ;

 SHRI  HARI  VISHNU  KAMATH:
 You  should  be  more  reasonable.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  There  are,  I  think,  about  200
 amendments,

 MR.  DEPUTY-SPEAKER:  Every  one
 nsed  not  speak  on  every  amendment.
 Now  we  will  go  on  to  the  Discussion.

 SHRI  JANARDHANA  POOJARY
 (Mangalore):

 Mr.  Deputy  Speaker,
 Sir.

 was  yesterday  dealing  with  the  per-
 formance  of  the  Janata  Government
 during  its  hundred

 as  i
 of  rule,  and

 two  days  before  that.  I  now  deal  with
 an  important  issue  in  regard  to  my  cons-
 tituency.

 It  is  a  sorrowful  saga  of  the  sea-men
 of  the  west  coast,  particularly  of
 ee

 pe
 Village  in  South  Canara  District

 of  Karnataka  State  and  the  people  of
 that  area  87८

 facing
 dreadful  sea  erosion

 which  has  assu  an  alarming
 propor. tion  during  the  last  few  days.  ‘his  is

 an  island.  On  the  western  side  of  the
 island  there  is  the  Arabian  Sea  and  on
 the  eastern  side  there  are  two  rivera, Nethravathi  and  Gurupur  and,  on  the
 other  side  of  the  rivers  the

 Gira  vom city  is  situated,  as  well  as  the  old  Man-
 galore  Port.  In  the  month  of  June this  year,  this  island  has  been  reduced
 to  the  extent  of  three-fourths  of  a
 furlong  due  to  turbulent  sea  erosion,
 Already  about  three-fourth  of  a  square mile  of  precious  land  had  bsen  swallowed
 by  the  furious  Arabian  Sea  during  the
 course  of  6  to  8  years.  Now,  if  this
 trend  continues  there  for  another  three
 or  four  weeks, half  of  the  entire  island
 will  be  washed  away  and,  in  such  an  event,
 there  will  be  distinct  danger  not  only
 to  the  Mangalore  town  but  also  to  the
 old  Mangalore  port.  Last  year,  already
 about  75  houses  were  washed  away
 the  turbulent  sea  during  the  last  few
 years.  Not  only  that,  a  fish-curi
 yard  as  well  as  the

 newly  constructed road  and  also  a  number  of  people  have
 been  affected.  I  submit  that  if  timely
 action  is  not  taken,  definitely  the  people
 living  there—about  6000  to  20000  in
 name  er—will  be  rendered  homeless  one
 day.  That  is  why  I  am  requesting  the
 Government  to  take  a  serious  view  of  this
 matter.  Instead  of

 acne
 after  complete

 extinction  of  the  island,  I  would
 requ

 west
 ou  to  act  now  itself:  let  us  not  lack  in

 deas  and  let  us  not  lack  in  foresight.
 Not  only  here  but  also  on  the  entire  west
 coast  of  Karnataka  this  erosion  is  taking
 place.  I  would  therefore  submit  that  cer-

 -tain  timely  action  must  be  taken.

 JULY  16,  ‘1977  Bill,  19m  2

 yourself  have  performed.  You  have
 come  very  popular  so  far  as  ap)

 ppoirmnent of  Commissions  is  concerned.  Janata Government  is  well  known  and  is  popular
 at  a  Government  for

 appointing  commer ssions.  Secondly,  you  have  not  able
 to  proide  employment  to  the  common
 people,  so  far,but  you  were  definitely  able
 to  provide

 bas  fi
 ent  to  retired  judges. These  retired  j  must  be  very  happy about  the  performance  of  the  Janata Government  ?

 Now,  I
 mg

 ive  you  an  example  of  how you  have  acted  in  regard  to  the  appoint- ment  of  a  commission  of  Enquiry  so  far
 as  the  Karnataka  Government  is  concer-
 ned  in  order  to

 {opp
 ple  the

 popes Government  there,  it  does  the
 missions  of  Inquiry  Act  say  ?  Section
 3  says:

 ३०07)  The  appropriate  Government
 may,  if  it  is  of  opinion  that  it
 is  necessary  so  to  do,  and  shall, if  a  resolution  in  this  behalf  is
 passed  by  the  House  of  the  Peo;

 pie or,  as  the  case  may  be,
 Legislative  Assembly  of  the  State,
 by  notification  in  the  Official
 Gazette,  appoint  a  Commission
 of  Inquiry  for  the  purpose  of
 making  an

 inquiry
 inte  any  de-

 finite  matter  of  public  im:
 nportany

 ce
 and  performing

 such  functions
 and  within  such  time  as  may  be
 specified  in  the  notification,

 “Provided  that  where  any  such
 Commission  has  been  appointed to  inquire  into  any  matter—

 (a)  by  the  Central  Government, no  State  Government  shall,  ex-
 cept  with  the  approval  of  the
 Central  Government,  appoint  an-
 other  Commission  to  enquire  into
 the  same  matter  for  so  long  as
 the  Commission  appointed  by
 the  Central  Government  is  func-
 tioning”.

 This  is  important.  This  clause  makes  it
 clear  that  when  a  Commission  has  been

 a  by  —  Government,  = Sete  erment  has  any  powers
 appoint  another  Commission  for  the
 same  purpose.  Where  any  such  Com-
 mission  has  been  appointed  to  enquire
 into  any  matter  by  a  State  Governmen*
 olause  (b)  says  :

 «,,,.the  Central  Government  shall  not
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 appoint  another  Commission  toinquire
 ह...  the  same’  matter  for  so  long  88
 the  Commission

 appointed  by  the  & tate
 Government  is  td oning,

 unless,
 the  Central  Government  is  of  the  opi- nion  that  the  scope  of  the  enquiry should  be  extended  to  two  or  more
 States.”  eo

 The  State  Government  has  appointed  a

 oa  ame
 to  go  into  the

 =  even and
 you  have  now  appoi:  anot  i-
 ssion,  Is  it  because  cy ¢  Central  Govern-
 ament  is  of  the  opinion  that  the  scope  of
 the  inquiry  should  be  extended  to  two
 or  more  States  ?  How  could  it  be  ?
 There  are  no  such  charges  involving  two
 States.  Therefore,  the  Supreme  Court
 nee

 stated  (A.LR.  7969  Supreme
 Court)  that  if  a  statutory  authority  exer-
 cises  its  powen  for  a  purpose  not
 authorised  by  law,  its  action  is  yltra
 vires  and  without  jurisdiction.  Itis  a  mala

 Jide  exercise  of  power  in  the  eyesof  law.
 The  statutory  authority,  in  the  instant
 case,  that  is  the  Central  Government,
 which  has  excercised  its  power  for  @
 Purpose  not  authorised  by  law,  not
 authorised  by  clause(s)of

 the  Commission
 of  Inquiry  +  ifs  action  is  ultra  vires
 and  without  jurisdiction.  The  Janata Government’s  action  is  a  malafied  action
 in  the  eyes  of  law.  I  would  like  to  ask
 the  Government,  whether  they  have
 asked  the  State  Government  to  refer
 any  additiona)  charges,  which  the  State
 Goverment  has  not  done,  to  the
 Commision  before

 |
 it.  You

 have  not  done  that.  would  further
 submit  that  Justice  Grover,  who  is  head-
 ing  the  Commission,  is  a  retired  judge  of
 the  Supreme  Court.  He  had  a  prejudice
 against  the  Congress  Government,
 becuse  he  had  been  superseded  by  other
 judge:.  Has  the  Government  ensured  that
 he  would  be  free  from  any  prejudice  ?
 The  Government  should  not  have  this
 kind  of  attitude  and  must  be  very  careful.
 What  will  the  people  think  if  they  do
 like  this  ?

 Now,  I  would  come  to  another  area
 of  your  performance.  Your  actions  have
 gone  to  the  extent  of  demoral  ising  the
 entire  police  force  in  the  country.  Today,
 there  is  ३  great  concern  in  the  country
 aboat  the  helplessness  and  inaction  of  the
 Police  Depirtment  in  dealing  with  the
 criminal  offenders,  dacoits  and  others.
 ‘The  entire  country  is  apprehensive  of
 the  serious  erosion  of  thelaw  and  order
 situation  due  to  the  demoralization  that
 has  creptin  the  rank  and  file  of  the  Police
 Depirtment  consequent  on  the  persie- tent  and  scathing  criticism  of  the  Police
 for  alleged  excesses  during  emergecy. Tt  is  very  essential  that  there  should
 ed  revitilize  fiom

 of  the  lige ree  a  t  must  ie  Tow
 to  act  fearlessly  and  freely  as  well
 as  fimly.  without  any  interference

 in  dealing  with  the  criminals  and  offen-
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 in  the  interest  of  maintenance  of
 ie  and  ms

 ihe order
 sit  .ation  as  in  the  past.  I

 the  police  fails  to  take  any  action,  it  will
 definitely  lead  to  massive  action  not  only
 by  thelaw  breakers,  but  also  by  the  davoits and  other  anti-social  elements  and  crimi-
 nals.  The  police  hesitate  to  adopt  the
 conventional  methods  of  interogation in  dealingwith  the  offend:  rs  and  hardened
 crimanals  and  they  do  not  know  what
 norms  and  interrogation  methods  they
 are  required  to  adopt  now.  Under  these
 circumstances  the  country  must  be  careful
 and  the  government  also  must  be  careful in  dealing  with  these  criminals  and  anti-
 —  be  =

 ‘nts.  I  submit
 =

 is  a reali  ncertainty  and  a  feeling  of
 fear  that  has  gcipped  the  entire  Police
 Force  in  dealing  with  the  criminals  and
 other  effenders.  Thats  why  I  submit—
 Ido  not  say  that  we  must  leave  everthing to  the  Police,  I  will  not  say  that  the
 Police  brutalities  should  not  be  condem-
 ned,  it  must  be  condemned,  but  there
 must  be  a  limit  for  our  criticism.  Not
 only  that  I  will  just

 MR_  DEPUTY-SPEAKER  ;  You
 have  already  taken  20  minutes.

 SHRI  JANARDHANA  POOJARY  :
 I  will  just  refer  to  the  criticism  made
 in  this  House.  The  other  day
 Member,  Shri  Konwar  Lal  Gupta,  had
 stated  that  we  had  no  tongue  to  speak and  if  at  all  we  have  got  a

 tong
 ue,  it  is

 on  account  of  the  Janata  Party.  He  further
 stated  that  we  have  been  taking  constantly
 and  regul

 arly  the  nome  of  Shrimati  Indira
 andhi  prior  to  the  election  and  2fter

 the  election  we  stopped  taking  her  name.
 But  shall  I  tell  you  now  that  b ecause  she
 believed  in  democracy  and  she  believed
 in  democratic  institutions,  she  declared
 elections  and  beciuse  of  the  elections
 you  are  here.  S'r2I)  [  tell  you  what  was
 the  position  before  the  emergency  in  the
 country  ?  The  forces  of  right  reaction  and
 the  extreme  leftists  had  ganged  up  to-
 getherwith  thecommon  object  to  piralyse
 the  government  eitablished  bylaw  as  well
 as  t0  Over  throw  it  and  subvert  the  demo-
 cratic  institution:  in  this  country  and
 further,  as  you  know.  the  very  fabric  of
 democritice  institutions  in  this  country
 was  tireatened  with  extinction  and  then
 only  emergency  was  declared.  The
 common  people  were  crushed  under  the
 sky-rocketing  prices.  In  those  circum-
 stances  the  emergency  was  declared.

 Not  only  that.  I  want  to  tell  the  hon.
 Members,  and  I  sm  not  afraid  of  saying that,  that  Shrimati  Indira  Gandhi  is  a

 greet
 leader  of  rhe's  country.  Even  the

 world  had  also  acclaimed  her  as  a  great
 leader.  The  defeat  of  Shrimati  Indira
 Giadhi  i¢  isfinitely  a  disaster  for  the
 country.  ह धा  sure  One  day  the  country
 will  realise  the  mistake  ard  that  day  is
 not  far  away.



 «Bt  Finance  (No.  2)

 [Shri  Janardhan  Poojny}
 The  task  of  the  Janata  Government  is

 =
 food,  to  give  shelter,  to

 per
 ite

 ro  separ  ie  Sorel  fm  this  task,
 people  ve  ‘or

 definitely  throw  you  out  office.

 डा०  बलदेज  प्रकादा  (भ्रमतसर)  :  वित्त
 मंत्री  सहोदय  से  जो  रीयलिस्टिक  बजट  पेश
 किया  भौर  इस  विधेयक  में  जो  रियावतों
 की  धोषणा  उन्होंने  लधु  तथा  छोटे  उद्योग
 बालों  के  लिए  की  हैं  तथा  और  लोगों  के  लिए
 की  है  और  ऐसा  करके  उन्होंने  जो  उनको
 बचाया  है  उसके  लिए  यह  बधाई  के  पाल
 हैं  t

 तीस  सालों  से  बिगड़ी  हुई  झर्थ  व्यवस्था
 जिसमें  दस  सालों  ने  इसको  और  भी  अधिक
 भमौनक  स्थिति  में  धकेल  दिया  था  उसमें
 झगर  कोई  चाहे  कि  एक  दिन  के  अन्दर

 झ्ामूलअइल  परिवर्तन  हो  जाए  तो  वह  सम्भव
 नहीं  है  ।  जनता  पार्टी  की  सरकार  ने  लोकतंत्न
 की  पुन'  स्थापना  की  है,  इसको  पुनर्जन्म  दिया
 है,  लोकसंत्र  के  भ्रन्दर  जनता  की  श्ास्था
 फिर  से  बनी  है,  देश  में  व्यक्तिगत  स्वत्तत्ता
 फिर  से  झाई  हैं  भौर  लोकतंत्रीय  जो  संस्थाएं
 हैं  वे  सही  ढंग  से  काम  करने  योग्य  बनी  हैं  ।
 उसी  तरह  से  वित्त  मंत्री  जो  ने  अर्थ  व्यवस्था
 को  एक  सही  दिशा  दी  है।  जिन  कठिन
 परिस्थितियों  में  उनको  काम  करना  पढ़ा
 है,  महंगाई  बढ़  रही  थी,  उसका  सहज  ही
 झरसुमान  लगाया  जा  सकता  है।  अभी  मेरे
 मित्र  ने  कहा  है  कि  श्रीमती  इंदिरा  गांधी
 बहुत  लोकतंत्रवादी  थीं  इस  वास्ते  उन्होंने
 चुनाव  कराए  एमरजेंसी  के  कारण  हालात
 उनके  वश  से  बाहर  होते  जा  रहे  थे,  महंगाई
 बढ़  रही  थी।  पिछले  साल  से  इस  साल
 तक  के  झ्ांकड़ों  को  आप  देखें  तो  आपको
 पता  चलेगा  कि  दस  प्रतिशत  महंगाई  बढ़
 श्चुकी  थी।  जो  रेट  श्ाफ़  इकफोनामिक  ग्रोथ
 है  बहू  परसेंट  तक  झा  गया  है।  मनी
 संप्लाई  9  परसेंट  श्रौर  इनफ्लेशन  2  परसेट
 बढ़  चुका  था।  इन  हालात  के  अन्दर  इससे
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 weir  ate  कोई  बजट,  नहीं  हो  अकता
 है।  समाजवादी  ढ्चि  कभी  भोर यहं  देश
 बढ़े,  जनता  पार्टी  ने  जो  जनता  के  सामने
 कायदे  किए  भे  वह  श्रे  किए  जा  सके,  उस
 दृष्टि  से  भी  जो  धजट  पेश  किया  गया  है  वह
 बजट  बिल्कुल  ठीक  है।  हमने  कहा  था  कि
 देश  के  झन्दर  कृषि  को  प्रभमिकता  दी  जानी
 चाहिए  ।  पग्रामोद्यीग  शौर  गांवों  का  जीवन
 स्तर  ऊंजा  उठाना  है,  भौर  इस  बजट  के  भग्दर
 जो  प्लान  का  खर्चा  है  उसमें  से  30.24
 परसेंट  भ्राउटले  कृषि  के  कपर,  ग्रामों  के
 कीचन  को  बेहतर  शाने  के  लिए,  शकों
 के  लिए  श्चं  किया  जा  रहा  है  जहां  थर
 हिन्दुस्तान  की  80  फीसंदी  जनता  इसकी
 है।  यही  नहीं  पूरा  रोजगार  और  काम
 करने  का  जो  हमारा  अुनियादी  अधिकार
 है  उसकी  पुष्टि  की  गई  हैं  भौर  रोजगार  बढ़े
 उसके  जिए  प्लान  के  झन्दर  इस  साल  के  प्लान
 में  7,700  करोड़ to  रखा  गया है  जो  कि
 पिछले  साल  से  27  परसेंट  अधिक  है।  शभु
 और  कुटौर  उद्योगों  के  लिए  इस  साल  की  रकम
 पिछले  साल  से  r0  करोड़  रु०  ज्यादा  है।

 मैं  बताना  धाहता  हूं  कि  भाज  यहीं
 पर  यह  कहा  गया  कि  भूतपूर्ण  प्रधान
 मंत्री  इस  देश  की  महान  नेता  हैं,  उत्होंने
 देश  के  लिए  बहुत  कुछ  किया  है  1  मैं  समझता
 हूँ  कि  झगर  महानता  का  तलब  झूठ  बोलना
 है  तो  फिर  श्रीमती  इंदिरा  गांधी  देश  के
 अन्दर  वास्तव  में  एक  महाभ  नेता  हैं,  सबसे
 बड़ी  मेता  हैं  दुनिया  के  झन्दर  जब  हम  जेसों
 के  भ्रन्दर  थे  तो  रोज  बयान  भाते  थे
 कि  सभी  लोग  छोड़  दिए  गए,  जौर हम हम  हैरान
 होते  थे  कि  हम  जेल  के  प्रन्दर  क्यों  हैं?  जब
 कि  एक  लाख  60  हजार  प्रादमी  जेलों  में
 बन्द  थे  तब  श्रीमती  इंदिरा  गांधी  के  फौरेन
 प्रेसेश  में  बयान  दिए  जाते  थे  कि  सभी  छोड़
 दिए  मए ।  अगर  अपनी  कुर्सी  पर  चिपके
 रहने  के  लिए  कोई  भी  पाप,  कोई  भी  सिद्धान्त

 का  खून  किया  जा  सकता  है,  किसी  भी  नैतिक
 पतन  की  सीमा  तक  जाया  जा  सकता  है  तो
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 मैं  मार्मेती'  हूं  कि  भीमेति  इंदिय  गांधी  से
 बड़ी  महीने  नेता  दुनियां  के  ध्रस्दर  कोई  नहीं
 है,  हिन्दुस्तान  कौ  तौ  बात  क्या।

 या  इस  देश  के  झन्दर  नहीं  हुआ ह
 बताना  चाहता  हूं  कि  पिछले  दस  सालों
 में  नैतिक  पतन  चरम  सीसों  तक  पहुंचा।
 कोई  भी  ऐसा  सिद्धान्त  था  जिसकी  देशें
 के  नेताशों  ने  रक्षा  डी?  इसी  संदन  के
 स्पीकर  श्री  संजीव  रेड्डी  जो  काँग्रेस के
 भेम्बर थे,  उनका  नामांकन  प्रस्ताथ  राष्ट्रपति
 के  पियें  मूलबू्  प्रधान  मंखी ने  किया, ag
 कांग्रेस  के  ही  संदस्य  थे,  फिर  उनकी  पीठ

 मे  छूरा  मिंसने  मौका ?  उनको  किससे
 हराया  ?  आत्मा  की  भावाज  का  मॉरो
 लगा  कर  के  अपनी  ही  संस्था  के  व्यधिति
 को  झपने  ही  हाथों  सामांक्  करते  के
 बि,  किसने  फ्राजित  किया?  हें  उनको
 महानता  थी  ?  यहँ  नैतिक  |  पतन  का,
 झच्याय  यहा ंसे  शुरू  होता  बा।  यह  सब
 चीजें  क्‍यों  हुई?  भाज  देश  की  जनता
 इस  बात  की  अपेक्षा  करती हैं  कि  हमारे
 नेताशों  का  कोई  शआ्ादेश  होनो  भाहिमे।
 उनके  मुंह से  निकला  हुझा  एक  एक  बाय
 सत्य  होगा  चाहिये,  उनकी  कलम से  कीं
 गई  एक-एक  चीज़  ठीक  होती  चाहिये!
 मैं  पूछना  चाहता हूं  कि  कांग्रेस  के  लोगों
 ने  उनकी  नेता  श्रीमती  इन्दिरा  गाँधी  ने
 श्री  संजीब  रेड्टी  का  नॉमॉकन  प्रस्ताव  करते

 के  बाद  उसको  क्यों हरवाया ?  इस  प्रकार
 का  काम  कर  के  उन्होंने देश देश  की  जनता  से

 ही  नही,  बल्कि  अपनी  कुर्सी और  अपनी  पार्टी
 के  हथ  विश्वासभात  किया।  प्राज  देश
 की  जतता  ने  उसका  बदला  लिया  हैं।
 आज  चक्र  का  पहिया  पूरा  घूम  [गया है
 झौर  बही  मासनीस  संजीव  रेडी  साहब  को

 8  साल के  बाद  फ़िरसे  राष्ट्रपति  के  पद
 पर  बैठाने  के  लिये  प्रतिपक्ष  के  द्वारा  सचे-
 सम्मति  के  नाभांकिंत  किया  गया  है।
 देश  की  लगतें  ने  उस  विश्दासंधात  को  बसी
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 लिया  है।  मैंतो  जपने  बिद्धोंते  बहूंवा
 कि  उस  विश्वासकत  का  बदला  जो
 उत्होंने  कांग्रेस  के साथ  किया,  कांग्रेस का
 खून  किंयी,  संस्था  को  खून  किया,  देंश  में
 लैतिक  पंत  को  जन्स  दिया,  एक  पसे
 राजनीतिक  इतिहास  को  जन्म  दिया  जिंसका
 उदाहरण  दुनिया  के  इतिहास  में  नहीं  मिलता  |
 मुझें  बताये  कि  दुनिया  के  इतिहास  में  जहां
 लोकतन्त  है,  जनतन्त्न  है,  वहां  कभी  ऐसा  हुआ
 हो  कि  एक  संस्था के  प्रधान  |...  ने  ्पनी

 संस्था के  व्यक्ति  का  प्रपने  हाथो  से  नामांकन
 करने  के  बाद  उसको  परास्त  कराया  हो?
 मुझे  कोई  बताये  क्या  इसके  लिये  उनकों
 महात  कहा  जा  सकता  है?  झप  बतायें

 कि  देश  के  नेताशों  को  झूठे  मुकद्मी में  फंसाने
 के  लिये  कौनसा  हथकंडा  इस्तेमाल  नहीँ
 कियां  गयां  ?

 मेरे  पास  एक  भ्रखभार  है,  मैं  पढ़कर
 बताना  चाहता  हूं।  उन्हीं  दिनों  में  जब

 संजीब  रेड्री  साहब  का  वाक्य  ger,  उस  समय
 श्री  बंढशी  रामें  पंडित,  जो  कि  क्रांतिकारी
 हैं  शौर  शंहीदेशाजम  भगत  सिंह के  साथी
 रह  चुके  है,  उनको  पुंलिस  के  इस्सपैंब्टर,
 सी०  झाई०  डी०  के  इन्सपक्टर,  डी०  एस०
 थी०  मे  बुलाकर  धंसकी  दी  कि  तुम  यह  ब्यान
 दो  कि  श्री  मोरारजी  देसाई  के  लड़के  कॉति
 देसाई  ने  रपये  दिये  हैं,  इंदिरा  गांधी  को
 मारने  के  लिये,  नहीं  दो  तुम्हें  हम  झूठे  केस
 में  बन्द  कर  देनें  इसी  तरह  से  पहले
 शर्शि  भूषण  से  मिलते  गये,  लेकिन  उन्होने
 कीई  बात  करने  के  बजाय  सिर्फ  इतना  हीं
 कंहा  कि  झन्नी  मैं  जरूरी  मीटिंग  में  जा  रहा

 हूं,  शाम  को भ्भर्य  मिल  लें।  मेरे  पास
 बहुत  सी  डिटेल  हैं,  लेकिन  मैं  उसमें  जाना

 नहीं  चाहता।  लेकिन  जब  पूछा  कि  किस
 प्रकार  का  ब्यानदें  तो  मुझे  उत्तर  मिलाकि

 ऐसा  बयांत  दो.  कि  श्री  मोरारजी  देताई

 'हपनि सुभुश्न  श्री  कांतिभाई  बेसाई  के  मारफ्त
 ऋषतिकॉरियों को  पये दे. के.  रंहा  है  कि  इग्दित
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 जी  की  हत्या  करदी  जाये,  जिससे  मैंने

 बिल्कुल  मना  कर  दिया।

 उपाध्यक्ष  महोदय,  झाप  बताइये  कि
 क्या  यह  इन्दिरा  जी  की  महानता  है,  जिसके
 बारे में  ये  लोग  कह  रह ेहैं  कि  वह  इस  देश
 की  महान  नेता  हैं।  देश  की  महान  नेता
 we  नहीं  होतीं  जो  भपनी  कुर्सी  को  बचाने
 के  लिये  हर  प्रकार  का  पाप  करें।  हम  देश
 का  महान  नेता  उनको  तब  मान  सकते  थे
 कि  2  जून  को  जब  फैसला  पाया  तो  वह
 झादशों  पर  खड़ी  होकर  इस्तीफा  दे  देती”
 कि  हमारे  देश  के  विधान  ने,  कानून  ने

 हमारी  चुनाव-याचिका  मान  ली  है,  मुझे
 ब्रधान  मंत्रों  पदसे  हढा  दिया  है,  मैं  प्रधान
 मंत्री के  पद  से  हटकर देश  की  सेवा  करूंगी।
 झगर  वह  ऐसा  कदम  लेतीं  तो  हम  भी
 उन्हें  देश  का  महान  नेता  समझते,  लेकिन

 उन्होंने  ऐसा  नहीं  किया ।

 आज  एक  नया  भ्रष्याय  शुरू  हो  रहा
 है।  हमें  इस  बात  की  खुशी है।  कांग्रेस
 के  मित्रों  को  खुश  होना  चाहिये  कि  बह
 ऑ्न्ोरे के  बादल  छंट  गये,  व्यक्तिगत  शासन
 समाप्त  हो  गया,  सभी  तरह  से  सत्ता  पर
 बने  रहने  का  प्रयास  खत्महीं  गया।  प्राज
 स्वतंत्रता  से  हम  लोक-सप्ना  में  बैठे  हैं
 यहां  भी  श्र  बाहर  भी  हर  विषय  पर
 विचार  कर  सकते  है,  एक  दूसरे  की  राय
 ले  सकते  हैं।  लेकिन  हम  झाज  भी  उसी
 दलगत  राजनीति  के  कारण  अगर  उनको
 राजनीति  में  महान  नेता  प्रोजेक्ट  करने  की
 कोशिश  करेंगे  तो  झ्रपोजीशन  के  नाते  भी
 कांग्रेस  का  भविष्य  धूमिल  है।  देश  की
 जनता  उन्हें  दुकरा  चुकी  है,  परे  हटा  चुकी
 है।  श्रीमती  इन्दिरा  गांधी  की  तस्वीर

 महान  नेता के  रूप  में  रखी  जायेगी  तो
 कांग्रेस  का  भविष्य  ही  घूमिल  होगा,
 इससे  हमारा  कुछ  बिगड़ते  वाला  नहीं  है।

 कल  कुछ  बातें  इस  हाउस  में  कही

 ग्ई हैं,  उनके  बारे में  मैं  बताना  चाहता  हूं।
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 यहां  मोनोपलसीक  का  जक  श्राया  है।
 प्राइवेट  सैक्टर  का  जिक्र  झाया  है।
 चव्हाण  साहब  ते  कहा  कि  उनको  बड़ी
 हैरानगी  हो  रही  ह ैकि  जनता  पार्टी के
 भिन्न-धित्त  मेता  भिन्न-भिन्न  बातें  करके
 फन्फ्यूज़  कर  रहे  हैं  कि  में  प्राइवेट  सैक्टर
 के  पक्ष  में  हैं  या  मोतोपली  को  हटाने  के  पक्ष
 मे ंहैं,  बिग  हाउसेज के  फेवर में  हैं.  या
 झगेन्स्ट  में  हैं,  यह  उन्हें  पता  नहीं  लग  रहा
 है।  जनता  पार्टी  तो  बिल्कुस  साफ  है।
 मैं  उन्हीं  से  जानना  चाहता हूं  कि  वे  कहां
 खड़े  हैं।  झाज  30  साल  के  बाद  अगर  देश
 में  मोनोपलीज़  हैं,  बिग  हाउसेज  हैं,  तो  उनके
 लिए  कौन  जिम्मेदार  है,  कॉन  उत्तरदायी
 है?  क्या  जनता  पार्टी  उत्तरदायी  है  ?

 मोनोपलीज  के  बिग  हाउसेज़  के
 झगर  गगनचुम्बी  प्रासाद  जड़े  किये  हैं  तो
 देश  में  किसने  खड़े  किये  हैं  ?  पिछले
 तीस  सालों  की  चव्हाण  साहब  की  सरकार
 में  खड़े  किए  ?  झाज  क्‍या  चब्हाण  साहब
 यह  भाशा  रखते  हैं  कि  30  सालों की  मेहनत
 से  खड़े  किए  हुए  इन  बिग
 बिजनेस  हाउसेज़  को  झौर  मोनोपलीज़  को
 जनता  पार्टी  की  सरकार  तोन  महीने  में
 धराशायी  कर  देगी  ?  करेगी  घराशायी  ।
 मैं  विश्वास  से  साथ  यहां  सदन  में  यह  कहना
 चाह त.  हूं---बे  मोनोपली  हाउसेज  जो  इन
 के  द्वारा  खड़े  किए  गए  जिनका  30  करोड़
 का  सरमाया  था  947%  झौर  जिनका
 झाज  छः  छः  सो  करोड़  का  सरमाया  हैं  यह
 कांग्रेस  की  देन  है,  ये  निहित  स्वार्थ  कांग्रेस
 ने  खड़े  किए  हैं भौर  उन  को  सम्राप्त  करेगी
 तो  जनता  पार्टी  समाप्त  करेगी।  कोई
 भी  ब्य  व्यवस्था  जीवित  नहीं  रह  सकती
 जिस  के  झन्दर  स्वतन्तान  हो,  जिसके
 झन्दर  की  भीनोपलीज़  हों।

 मैं  झाप  को  उदाहरण  देना  चाहता  हूं
 पंजाब  के  झंदर  नादे  सिल्क  मार्नकी  इंडस्ट्री

 है।  ह | छ  को  पैदा  करने  को  सोसोपली  दो
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 सीन  हाउससेश  के  पास  है  जिस  में  बिरला
 भी  हैं  शौर  सेनचुरी  मिल  वभैरह  झौर
 भी  हैं।  हजारों  प्रादमी  एक  एक  दो  लूम
 चलाने  वाले  उन  पर  शाशित  हैं।  ने  दारे
 देंगे  तो  उन  के  लूम  लेंगे  ौर  मजदूर  काम
 करेगा।  बीस  सालों  से  लगातार  यह  स्थिति
 वहां  बनती  रही  है।  जब  भी  याने  की  कीमतें
 उन्होंने  बढ़ायीं  प्रमुतसर  भर  लुधियाने  के
 झंदर  हमारी  वह  प्रा्टं  सिल्क  की  इंडस्ट्री
 खत्म  हो  गई।  यह  मोहन  धारिया  जी  को
 भी  पता  है  झौर  जो  पहले  इस  के  मंत्री  रहे  हैं
 उन  को  भी  पता  है।  वे  वहां  झ्ाते  रहे,  हम  उन
 के  सामने  झमृतसर  की  समस्या  रखते  रहे।
 वे  मानते  रहें  कि  इन  मोनोपालिस्ट्स  से  पीछा
 छुड़ाया  जाना  चाहिए।  लेकिन  यहां  झा  कर
 दूसरी  बात  कहते  रहे  कि  इत  मोनोपलिस्ट्स
 के  हाथ  बड़े  लम्बे  हैं,  हम  इस  में  कुछ  कर  तहीं
 सकते  1  आज  भी  वही  सममस्‍्या  है  कि  जो  याने
 23  रुपये  का  है  वह  20  रुपये  में  भी  नहीं

 मिल  रहा  है।  झंमृतसर  की  यह  इंडस्ट्री
 समाप्त  है,  मजदूर  बेकार  हैं,  लूम्स  बन्द  पड़े
 है,  क्योंकि  मोनोपली  है।  मैं  सुझाव  देता  हूं
 झौर  मांग  करता  हूं  प्पनी  सरकार  से  कि
 उन  मोनोवालिस्ट्स  को  समाप्त  करने  के  लिए
 हार्ट  सिल्क  याने  की  एक  फैक्ट्री  पब्लिक
 सैक्टर  के  अंदर  या  कोझापरेटिव  सैक्टर  के
 झंदर  वहां  लगायी  जाय  जिस  से  यह  मोनोपली
 समाप्त  हो  भोर  मजदूरों  को  वहां  काम  मिल
 सके

 यहां  यह  कहा  गया  कि  यह  समाजवादी
 बजट  नहीं  है,  कैपिटलिस्ट  बजठ  है।  यह  बजठ
 कौपिटलिस्ट  बजट  नहीं  है।  इस  बजट  में
 छोटे-छोटे  तबकों  को,  लथधु  उद्योगों  को  भौर
 काटेज  इंडस्ट्रीज  को  सब  से  प्रधिक  सुविधा
 दी  गई  है  झौर  पम्लिक  सफ्टर के  ऊपर  भी
 चल  से  अधिक  we  किया  गया  है।  इंडस्ट्री
 के  ऊपर  कुल  384  करोड़  | , उ  है  रेबेन्मू
 बचद  के  मंदर,  सौर  i:3:  करोड़ चर्च  रखा
 एया  हैं  कैपिटल  बजट  के  अंदर ।  उस  में  सकते
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 बड़ी  माता  में  जो  खर्च  रखा  गयाहै वह  पब्लिक
 शैक्टर  के  लिए  त्या  गया  है।  जब  हम  80
 प्रतिशत  पब्लिक  सैक्टर  पर  ार्च कर रहे कर  रहे  हों
 तो  यह  झारोप  हमारे  ऊपर  लगाना  कि  हम
 पब्लिक  सेक्टर  को  समाप्त  करने  जा  रहे  हैं,
 मैं  पूछना  चाहता  हूं  इस  का  क्या  जस्टिफि-
 केशन  है।

 सभ  से  अधिक  खर्च  होना  चाहिए  था
 विलेज  ऐंड  स्माल  स्केल  इंडस्ट्री  पर,  जिस  से
 हम  झधिक  से  अधिक  लोगों  को  रोजगार  दे
 सकते  हैं।  उस  पर  कम  खर्च  रखा  गया  है,
 मेरी  यह  शिकायत  हैं।  केवल  48  करोड़
 रुपये  विलेज  ऐंड  स्माल  स्केल  इंडस्ट्री  पर  रखे
 गए  हैं  झौर  प्लान  बजट  के  अंदर  5.62
 करोड़  रखा  गया  है।  कुल  जो  खर्च  है  वह
 232  करोड़  है।  यानी  विलेज  ऐंड  स्माल

 स्केल  इंडस्ट्री  पर  भाधा  परसेंट  खर्च  कर  रहे
 हैं  तो  फिर  कहां  से  बेरोजगारी दूर  होगी  1
 जब  हम  कहते  हैं  कि  सबसे  जल्दी  बे रोजगारी
 दूर  होगी  तो  लघु  उद्योगों  से  दूर  होगी  तो
 हमें  उसके  ऊपर  भ्धिक  धन  रखना  चाहिए
 था।

 अब  मैं  केवल  चार  पांच  सुझाव  देकर
 समाप्त  कर  रहा  हूं।  वित्त  मंत्री  ने  कुछ  राहत
 दी  है।  लेकित  एक  हाथ  से  राहत  दी  है  तो
 दूसरे  हाथ  से  थोड़ी  सी  वापस  भी  ले  ली  है।
 उहोंने  इनक  टैक्स  की  एग्ज्म्पशन  लिमिट
 8  हजार से  बढ़ा  कर  0  हजार कर  दी  n

 यह  ठीक  है,  इस  का  मैं  स्वागत  करता  हूं  1

 लेकिन  दस  हजार  करने  के  बाद  भी  जो
 एग्जिस्टिंग  रेट  है  बहू  दस  हजार  के  आद
 8  हजार  से  ही  लगाएंगे।  वह  दस  हजार  से
 नहीं  लगाएंगे,  8  हजार  से  ही  लगाएंगे।  तो
 फिर  राहत  क्या  मिली  ?  राहुत  झगर  देती
 है  तो  बिलकुल  स्पष्ट  रूप  से  देनी  चाहिए  |
 एग्जम्पशन  लिमिट  कक  हजार  कर  दी  तो
 दस  हजार  के  ऊपर  से  ही  शुरू  होना  चाहिए  |
 लेकिन  मर  दस  हजार  से  ऊपर  झ्ामदगी
 है  तो  ४  हजार से  ही  शूरू  हो  जायगा।
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 निन  सि

 707,
 म्ह तो  फिर  ¢  हजार  का  कोई  बढ़लय  ही  पढ़ीं  8  पर  कोई  राहत  |

 रह  जादा  है।  फिर  झापडे  करचार्ख  करी  यह  एक  रूरल  (रहस्ट्री है  जिसमें लाखों  भाइमी

 बढ़ा  दिया  है  08  15 परशसेन्ड  ।  मैं  कहूंगा  काम  कर  हे  हैं।  कांग्रेस  सरकार  ने  पहले
 कि  श्तार  सरचाजं  बढ़ाना  ही  है  तो  25  हजार  इसपर  एक्साइज

 करी
 800  से  बढ़ाकर

 से  कपर  की  इनकम  पर  बढ़ाना  चाहिए
 20  हजार  या  8  हजार  से  सरचाजे  नही
 बढ़ाना  चाहिए।  एक  तरफ  तो  झाप  लिमिट
 L0  हजार  तक  बढ़ा  रहे  E  ate  दूसरी  तरफ

 सरचाजं  भी  बढ़ा  दिया है  इस  तरह  से  राहत
 देने  वाली  बात  तो  जबती  नहीं है  ।  भाप जो
 भी  राहत  दें  वह  बिल्कुल  स्पष्ट  होनी  चाहिए।
 उसमें  किसी  प्रक्रार  की  हेराफेरी  वाली  बात

 नही  होमी  चाहिए।
 एक  दूसरी  बहुत  प्रावशयक जात  है  जिसकी

 तरफ  मैं  मंजरी  जी  का  ध्यान  दिलाना  चाहता
 हूं।  तहाथ  मे  इनकम  टैक्स  का  रेट  कम  है।
 L96i  बे  चाइना  बार  में  हाल  में  कुछ
 नुकसात हुआ  था,  सहां  की  एकोतामी  डिस्टर्व
 हो  गई  श्री  एसलिए.  सरकार  में  कुछ  राहत
 दी  थी।  लेकिन इस  देश  के  झोर भी  बहुत
 से  क्षेत्र  है ंलिवको |...  के  कारण  कसार  द्
 है।  मैं  पंजाब  के  बार्डर  एरियाज़  की  बात
 कहना  चाहता  हूं।  1962,  7966  भौर
 974  के  युद्ध  में  झगर,  किसी  क्षेत्र  पर  बम

 गिरे  तो  वह  पंजाब  के  बार्डर  डिस्ट्रिक्टस  ये।
 वहां  पर  जितनी  बर्बादी  हुई  है  उसका
 अंदाजा  नहीं  लगाया  भा  सकता।  अगर
 लाहोर  के  बाउर  से  मीडियम  रेंज  गन  से
 फायर  किया  जाये  तो  भ्रमृतसर  की  (८्डस्ट्रोज
 के  कम्पाउम्ह  में  गोली  प्राकर  गिरेगी।  ऐसी
 स्थिति  म  क्‍या  वहां  पर  बैठे  हुए  लोगो को
 एस्जेम्पशन  नहीं  मिलना  चाहिए।  हमारे
 देश  के  जो  लोग,  जो  प्रहरी  उस  सीमा  पर  बैठे

 हुए  हैं  बे  मुसीबत  के  समय  में  उस  (लाक को
 छोड़कर  नहीं  भाये।  उन्होंने  झपने  काम  धंधे
 चालू  रखे।  कडेर  के  तीन  जिले,  अमृतसर,
 फीरोकपुर  शर  गुरदासपुर  को  तीनों  युद्दों
 में  जो  हाति  हुई  है  उसको  ध्यान  में  रखफर

 ति  बजी  जी  को  वहां  पर  कुछ  न  कुछ
 एशथ्जेन्कश्नन जकर  दैशा  भाहिए।

 2360 ९०  कर  दी  थी  घौर  फिर  975  में
 उसे  बढ़ाकर  5900  रुपए  कर  दिया।  रूरण
 इण्डस्ट्री  पर  इस  मात्रा  में  एक्साइज  ड्यूटी
 बढ़ाना  कहां  तक  उचित  कहा  जा  सकता
 है?  क्या  इस  प्रकार  से  कोई  रूरल  द्ण्ड्स्ट्री
 इस  देश  में  पनप  सकती  है?  मंत्री  जी  को
 इसकी  तरफ  भी  ध्यान  देना  चाहिए  ।

 इसी  प्रकार से  पंजाब  में  शादी  वूल  की
 इण्डस्ट्री  है।  जो  छोटे-छोटे  काम  करने  वाले

 है  वे  बाहर  से  वूल  (सपोर्ट  करते  है।  मैं  सरकार

 से  मांग  करता  हूं  कि  जो  लोग  शाड़ी बूल वूल
 १ण्डस्ट्री  को  बाहर  से  माल  इम्पोर्ट  करवाते

 है  उनको  कस्टम  ड्यूदी  में  50  फीसदी की
 राहत  दी  जाये  L  यह  छूट  बहुत  ही  भ्रावश्यक
 है  क्योंकि  देश  में  यह  शाडी  द्ण्बस्ट्री  केवल
 पंजाब  में  हो  है।  वहां  की  बुलेन  टेबसटा (ल
 शस  देश  के  गरीब  झादमियों  के  लिए  माल

 बना  रही  है।  सरकार  ने  (स  साल  जो  नीति
 अपनाई  है  उससे  भ्रमुतसर  और  लुधियाना
 की  यह  एण्डस्ट्री समाप्त  हो  सकती  है।  वह
 नीति  यह  है  कि  बूलेन  फा  (बर  50  फीसदी से
 कम  होगा भौर  काटन  50  फीसदी से  ज्यादा
 होगा  तो  एडबोलेरम  ड्यूटी  लगेगी  ध्रौर  वह
 काटन  की  ड्यूटी  लगेगी।  श्राप  यह  जानकर
 हैरान  होंग ेकि जिस  माल  में  बुलेत  50  फीसदी
 से  ज्यादा है  उससे  भी  अधिक  ््ग्टी  उस
 माल  पर  लगेगी  जिसमें  बूसन  50  फीसदी  से

 कम  हो  जायेगा।  रस  प्रकार की  एनासली
 इस  १०डस्ट्री  को  ही  पमास्त  कर  देगी।  मैं
 माननीय  क्सि  फन्नी  जी  से  मांग  करूंगा  कि
 इस  पर  ये  प्रबश्स  विभार  करें।

 शान्त  मैं  मेरा  निवेदन  है  कि  प्रोपते

 बहुत सी सी  रियायतें, दी  हैं,  किजली को  काम
 करने  वालों,  स्थीच  ह... ह  वालों की  बात
 झापके अ्यान  से  शायद  लिकल गई है. गई  है  ;  ६... ड

 झाफों  क्त  में  लाने  की  कलि की थी की  थे
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 wax  फिर  प्राईगा
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 fe  भाप  इसकी  तरफ
 ध्यान दें।  वह  यह  है  कि  जो  रेगूलेटर बरतने
 वाले  हैं  जो  कि  पंखे  के  साथ  समता  है,  वे

 यह  रेगुलेटर  अपने  छोटे  छोटे  मकानों  में  बनाते
 हैं।  भापने  इस पर पर  भी  एक्सा (ज  ड्यूटी  लगा
 दी  है।  हालाँकि  ह, अ  पर  शौर  उसके  साथ

 रेमुलेंटर  पर  आपने  पहले  हीं  एक्सा  (व  ड्यूटी
 खगो  रखी  है।  ये  रेगुलेटर  बनाने  वाले  पे
 बनाने  वांसों  की  झपने  रेगुलेटर  दे  बाते  हैं

 और  सरकार  उनसे  मचे  पर  भी  ड्यूटी  लेती  है
 और  रेगलेटर पर  भी  ड्यूटी  लेती है।  भव

 आपने  रेगुलटर  पर  प्रलगस  भी  एक्साइज
 ड्यूटी लगा  दी  है।  इसलिए  मैं  वित्त  मंत्री जी
 से भत्रिह  कहूंगा  कि  े  (स  पर  विचार  करें।

 थी  झार०  एस०  राकेश  (जायल)  :
 अध्यक्ष  महोदय,  मैं  इस  वित्त  विधेयक  के
 समर्थन  में  खड़ा  हुआ  हूं  कल  शौर  झाज॑
 विरोधी  दस  के  सदस्यों  ने  बेलची  काण्ड  पर

 काफी  पिचंड  उछाली  t  लेकित मैं उन  साथियों

 से  कछ  चाहंस  हूं  कि  कया  ये  सद्ास  में
 26  हरिजनों  की  जिन्दा  जलाये  जाने  की

 चरना को भूल गये को  भूल  गये  ?  जहा तक  बेलची  कोण्ड
 पर  हुंसारे  होगे  मिनिस्टर  कौ  रिपोर्ट  का
 सर्म्कध  है  जेद  है  कि  उन्होंने  सदन  में  बहू
 रिवर्ट चढ़ पढ़  करें  सुनाई  जी  कि  ख्हें  सरकारी
 झखिकारियों  से  प्राप्त  हुईं  थी!  सरकारी
 'रिवौर्ट  क  शो  इसलिये  उनका  बयान

 गलत  अथानी  है।  जहाँ  तक  मेरे  विरोध  पक्ष
 के  सार्थियों  के  झ्रांसुभों  का  सम्बन्ध  है,  उनके

 आंसू  तो  वैसे  ही  हैं  जैसे  कि  किसी  धर्मपत्नी

 के  झप  पति  सें  सम्बन्ध  विश्छेद हो  जाने  पर

 पुराने  मधुर  दिनीं  की  याद  में  निकलते  हैं।
 इसी  तरह  से  हमारे  विरोध  पक  के  भाई  झपने
 पुराने  सम्बन्धों  को  लेकर  भाज  हरिजनों  की
 दशा  पर,  उनकें  शोीषित  होने  पर  भांसू  बहा
 रहे हैं।  पहले  जब  उनका  हरिज़नों से  चोली-
 दामन  का  साथ  था  उठ  समय तो  आंसू  दहाये

 त  श्  हैफिन
 ्तो  द्वारा  स्वन्य  विच्छेद

 के  बाद  झजि  भांसूं वहा  रहे  हैं।

 Bin,  i077  42

 i97.  में  श्रीमती  इन्दिरा  गांधी  से
 कहा  थो  कि  मेरा  बजट  देश  को  नयी  दिशा
 देते  के  लिएं,  समाज  में  क्रांतिं  लाने  के  लिए,
 देश  से  गरीबी  मिंठाने  के  लिए  है।  उन्होंने
 समाजवाद  का  नारा  भी  दिया  था।  लेकिन
 जब  गरीबी  मिटी  नहीं  तो  उन्होंने  नसबंदी
 चला  कर  गरीबों  को  ही  मिठाना  शुरू  कर
 दिया।  मैं  अपने  बंधुशों  से  कहना  चाहता  हूं
 कि  हमारा  बजठ  उसी  बुनियाद  के  झ्राधार  पर,
 उसी  समाजवाद  के  भ्राधार-शिला  पर  खड़े
 दी  कर  बनाया  गया  है।  हमारे  चोटी  के  नेताझों
 ने  सदन  के  झन्दर  और  बाहर  भी  कहा  है  कि
 हम  गरीबी  को  झाने  वाले  दस  सालों  के  प्रन्दर
 मिटा  देंगे।  लेकिन  हमारी  तस्वीर  इस
 सम्बस्ध  में  बहुत  ज्यादा  साफ़  नहीं  है।  हमें
 इसे  साफ़  करना  पड़ेगा।  पूर्व  में  कामरूप  की
 पहाड़ियों  से  पश्चिम  में  काठियावाड़  की
 तरगों  तक  भौर  उत्तर  में  हिमालय  से  दक्षिण
 मैं  कल्याकुमारी  की  लहरी  तक  सारे  देश  में
 गरीबों  को  जिस  हग  से  गोलियों  का  शिकार
 बनाया  जा  रहा  है,  हरिजेन  शोषित  वर्ग  को
 जिस  प्रकार  &  मौत  के  चाट  उतारा  जा  रहा
 है,  धगर  यही  गति  चलती  रही  तो  वॉच  साल
 में  कोई  गरीब  रहेगा  ही  नहीं।  फिर  भाप
 गरौबी  किसी  कौ  भौर  कया  मिठायेंगे  ?

 जहां  हक  देश  में  हो  रहे  जुल्मो  की
 बात  हैं  अगर  उसको  मैं  उठाऊंगा  तो  उसमें
 समय  लग  जायेगा  शौर  गृह  मंत्री  जी  को
 उसके  लिए  सम्बस्धित  जगहों  से  सरकारी
 रिपोर्ट  बवानी:  पड़ेंगी।  गृह  मंत्री  जी  की
 सरकारी  रिपोर्ट  जो  होती  हैं  वह  संदेह  से
 परे  नहीं  होती।  इसलिए  मैं  उनके  चुनाव
 क्षेत्र  मे ंघट  रही  घटनाभों  पर  ही  सदन  का
 ध्यान  प्राकषित  करना  चाहूगा।  माननीय
 मंत्री  के  चुनाव  क्षेत्र  आामपत  के  दादरी,  लाल
 कुरता,जीरू  मांब  मे  भत  एक  भ्रप्रैल से  5  मई
 के  बम्वर  पंच  हुरिजन  लड़कियों  का  जाटों  से
 झपहरण  किया,  उनके  साथ  दिनवहाड़े  बलात्कार
 किया बौर,  उनमें  से  दो  की  हत्या  भी  कर  दी  ।
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 [ft  प्रारः  एन०  राकेश]  चरण  सिंह  के  चुनाव  क्षेत्र  के
 गांवों

 की  ये  सब
 इस  तरह  से  गरीबी  को  सिटाने  की  बात  की.  घटनाएं  हैं  जहां  पर  हरिजनों  को  भपनी

 जा  रही  है।  जहां  तक  हरिजनों  की  हत्या  का
 प्रश्न  है,  वे  भी  स्वयं  गृह  मंत्री  के  क्षेत्र  में  बेहद
 हत्याएं  हो  रही  हैं।  पिछले  सण्डे  को  मैं  मेरठ
 में  था।  हां  मुझे  लोगों  ने  बताया  कि  वे
 5  जुलाई  के  क्लेक्टरेट  के  सामने  भूख  हड़ताल
 करने  जा  रहे  हैं  क्योंकि  हां  के  जाट  उन

 लोगों  को  जिंदा  नहीं  रहने  दे  रहे  हैं।  .2  जुलाई
 के  नेशनल  हेरल्ड  में  छपे  हेडिग  की  भोर  में
 इस  हाउस  का  ध्यान  प्राकषित  करना  चाहता
 fant  Mak:  s  Jats  heady  Meerut  Hari-

 jans  fall  prey  to  jungle  law.”

 पिछले  तीस  सालों  में  कांग्रेस  ने  शेड्यूल्ड
 कास्ट  और  शेड्यूल्ड  ट्राइब्स  के  लिए  क्‍या
 किया  ?  कांग्रेस  ने  न  उन्हें  जीने  दिया  भौर
 ज्ञमरने।  उन्हें  इस  हालत  में  रखा  कि  जिससे
 वे  कांग्रेस  को  वोट  देने  की  सामर्थ्य  रख  सके।
 कांग्रेस  ने  हरिजनों  को  रोटी  देने  के  लिए
 क्या  किया?  हरिजनों  को  भूमि  देने  का
 बहुत  ढिंढोरा  पीटा  गया  लेकिन  बहुत  कम
 लोगों  को  जमीन  मिली।  उत्तर  प्रदेश  में
 थोड़ी  बहुत  ज़मीन  बांटी  गयी।  उस  पर  भी
 मासनीय  होम  मिनिस्टर  के  क्षेत्र  में  जिन
 हरिजतों  को  जमीनें  मिली  थीं  उस  पर  उन्होंने
 झपनी  गाढ़ी  कमाई  झौर  कड़ी  मेहनत  से  फसल
 तयार  की  थी।  उस  खड़ी  हुई  फसल  को
 झप्रैल  के  महीने  में  जाटो  ने  काट  लिया।
 यह  किस्सा  मैं  मेरठ  के  गांवपुरा,  झसराला,
 गिरघरपुर,  नेवादा,  चांदनेर,  नयागांव,
 हिम्मतपुर,  टेन्डरपुर  भादि  का  बता  रहा  हूं।
 पूरे  क्षेत्र  में  जिन  लोगों  को  इन  गांवों  मे  पढ्टे
 पर  भूमि  मिली  थी  वह  सब  भूमि  छीन  ली
 यी  बे  लोग  असहाय  भौर  बेकार  कर  दिये
 मये  हैं  सौर  झाज  रोटी  की  समस्या  उनके
 साभते  है।  उनके  पास  कोई  पूंजी  नही  है।
 झपने  थर,  गहने-अतंत  बेच  कर  उन्होंने  धपना
 सब  लगा  कर  पट्टें  की  भूमि  पर  बोवाई की  थी,
 चर  पट्टा  पाने  के  बाद  थे  जमीन  भौर  फसल
 सब  से  बेदखल  कर  दिये  गये  हैं।  मातनीय

 जमीन  से  बेदखल  कर  दिया  गया  है।  इस
 प्रकार  से  हरिजनों  के  लिए  बड़ी  भयंकर
 समस्या  खड़ी  हो  गयी  है।

 उनकी  बेरोजगारी  को  दूर  करने  कीः
 भयंकर  समस्या  है।  इधर  माननीय  वित्त  मंत्री
 जी  ने  बीड़ी  पर  भी  शुल्क  लगा  दिया  है।
 साढ़े  तीन  से  साढे  चार  रुपए  प्रति  हजार  के-
 हिसाब  से  बीड़ी  पर  मजदूरी  मिलती  थी।
 जिन  हरिजनों  शौर  गरीब  लोगों  के  पास
 रोजी-रोटी  का  कोई  साधन  नही  था,  वे  ही
 इस  बीड़ी  मजदूरी  के  भरोसे  झपनी  जीविका
 चलाते  थे।  लेकिन  इस  बीड़ी  पर  भी  शुल्क
 लगा  दिया  गया  फिर  मालिकों  ने  एक  रुपये
 प्रति  हजार  की  दर  से  बीड़ी  पर  मजदूरी  कम
 कर  दी  है।  इस  तरह  से  घित्त  मंत्री  का  यह
 शुल्क  मालिक  पर  नहीं  मजदूर  पर  ही  चोट
 कर  रहा  है।

 जहां  तक  दिल्‍ली  की  घटना  का  सम्बन्ध
 है,  भखबारो  में  झाया  है  कि  25  श्रादमी  मरे
 लेकिन  जो  मेरे  पास  रिपोर्ट  झाई  है  उससे:
 मालूम  हुआ  कि  35  से  भी  ज्यादा  झादमी
 मरे  हैं।  मरने  वाले  बहुत  सारे  लोगों  की  खबर
 को  दबा  विया  गया  है।  लेकिन  इस  सब  कीः
 जिम्मेदार  पुलिस  है।  हर  बड़े  शहर  में  पुलिस
 गरीबों  से  नाजायज़  शराब  बनवा  करके  उनसे:
 फ़ायदा  लेती  है।  क्योंकि  बह  गरीब  हैं,
 बेरोजगार  हैं,  उसकी  रोटी  का  कोई  साधन
 नहीं  है,  इसलिए  मजबूर  हो  कर  में  शराब
 बनाते  हैं  भौर  पुलिस  भी  उसमें  हिस्सा  लेती  है  t
 were  पुलिस  के  ही  दबाव  में  झा  करके
 जहां  शराब  बनती  है  यह  कांड  होते  हैं  भौर
 गरीब  तबके  के  लोग  ही  परेशान  किए  जाते  हैं  |
 इस  उत्पीड़न  को  बन्द  करते  के लिये इस  बजट  मे.
 विशेष  प्रोवीज़न  होना  चाहिए।

 जहां  तक  इस  देश  को  व  जने  की  बात  हैं
 कोई  मशीन  है  उसके  कल  पुर्जों  को  बदलने
 की  जरूरत  पड़ती  है।  तो  हकीकत  तो  यह  है
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 कि  इस  देश  को  बनाते  बालों  का  इस  देश  में

 कुछ  भी  नहीं  है।  बह  सिधेनता भौर  भमाभुविक
 शोषण  के  बीज  में  अपनी  जिन्दभी  मुखार  रहे
 हैं।  जिन्होंने  इस  देश  की  कचक्ष्बी  सड़कों  को
 पक्का  बनाया  उनका  कुछ  नहीं  है,  जिन्होंने
 इन  महलों  को  लड़ा  किया  है  उनकी  झोपड़ी

 भी  खड़ी  करने  के  लिये  30  साल  के  बाद  भी
 कही  जगह  नहीं  है।  जो  इस  देश  की  धरती
 की  छाती  को  शीर  कर  सारे  देश  को  गल्ला
 देते  हैं  उनके  बच्चे  भूखे  हैं।  जो  मिलों  में

 एड़ी  चोटी  का  पसीना  बहाकर  सारे  देश  को

 कपड़ा  देते  हैं  उनके  बच्चे  जाड़े  भौर  गर्मी  में
 नंगे  हैं।  उनके  लिए  इस  बजट  में  कोई
 प्रौवीजन  होना  चाहिए,  विशेष  प्रौवीजन

 होना  चाहिए।  साथ  ही  साथ  यदि  सही  माने
 में  गरीबों  की  रक्षा  होनी  है,  उनकी  गरीबी

 दूर  करनी  है  तो  जो  गरीब  मारे  जा  रहे  हैं
 शारों  तरफ़,  उनके  पेट  भौर  भावरू  तथा
 जानमाल  के  लासे  पड़े  हैं,  उन  पर  जो  चारों

 ओर  जुल्म  हो  रहे  हैं  यह  सब  बन्द  होने  चाहिये  ।
 प्रन्यथा  झगर  वह  नहीं  रहेंगे  तो  गरीबी  भाप
 किनकी  दूर  करेंगे  ?  गरीबों  को  दूर  करके
 गरीबी  हटाने  का  नारा  श्रीमती  इन्दिरा  गांधी

 ने  दिया  था।  यदि  भापमने  भी  वैसा  ही  किया  तो
 हमारे  ऊपर  भी  छींटे  पड़ेंगे।  देश  से  गरीबी
 दूर  करने  के  लिए,  भूमिहीनों  को  भूमि  देने
 के  लिए  श्री  हेमबतीनन्दन  बहुगूणा  की  सरकार
 ने  श्री  मंगलदेव  विशधारद्‌  समिति  की  सिफा*

 7  रिशों  को  शानु  करने  की  बात  की  थी
 ।  लेकित

 (कुछ  बड़े-बड़े  श्षमींदारों  ने  उसका  विरोध
 किया  था,  भ्रौर  जनता  सरकार  से  रिपोर्ट

 लागू  करने  शी  भाशा  थी  पर  श्ाज  तो  उसके

 भूमि  चोरों  की  ही  ऐसे  ही  शोगों  को  जनता

 पार्टी  में  भुसाया  जा  रहा  है।  जब  तक  देश  से
 गरीबी  ्र  नहीं  होगी  शेड्यूल्ड  कास्ट  पौर

 शेड्यूल्ड  ट्राइब्स  की  तस्वीर  प़्ण्ठी  नहीं  बनेगी,
 उनका  उद्धार  नहीं  होगा  तब  तक  जनता  पार्टी

 की  सही  शस्‍्बीर  देश  से  नहीं  हो  पाएती  ।

 ल:  बट  को  िए  ee  =  गत  mae
 नियेटिय  बोटों  की  बदौलत  कांग्रेस

 Bill,  977  46

 पराजित  हुई  हु  हमारे  लिए  भी  कुछ  जमहों
 पर  पिछले  विधात  सभा  चुनावों  में  हो  चुका  है
 उससे  हम  को  धक्का  सगा  है,  देश  के  भ्रधिकांश

 हरिजनों  भौर  शेश्यूट्ड  कास्ट्स  भौर  ट्राइस्स
 के  लोगों  से  जनता  पार्टी  को  भ्रपना  विश्वास
 नहीं  दिया  है।  जनता  पार्टी  उनके  बीच  में
 अपनी  भ्रच्छी  इमेज  नहीं  बना  पायी  है।  भच्छी
 इमेज  बनाने  के  लिए  जरूरी  है  कि  गृह  मंत्री,जी
 झपने  विभाग  को  दुरुस्त  करें।  और  भ्गर

 दुरुस्त  नहीं  कर  पाते  हैं  ती  इस  विभाग  को

 मज़बूत  हाथों  में  द ेकर  के  सारे  देश  के  शेड्यूल्ड
 कास्ट्स  भौर  शेड्युल्ड  टाइब्स  के  लोगों  के

 हितों  की  रक्षा  करें।  प्रन्यथा  मेरा  यह  भनुरोध
 है  कि  इस  बजट  में  विशेष  प्रावीज़न  हो,  जिससे
 जनता  पार्टी  की  सही  तस्वीर  बन  सके  झौर
 जिन  मुद्दों  पर  हम  चुनाव  जीते  हैं,  हमारे
 नेताप्रों  ने  बड़े-बड़े  बायदे  किए  हैं,  वह  पूरे
 किए  जा  सकें  भौर  देश  की  गरीबी  दूर  की
 जा  सके  1

 इन  शब्दों  के  साथ  मैं  माननीय  मंत्री
 महोदय  के  बजट  का  समर्थन  करता  हूं  श्र
 इतना  ही  नहीं,  प्रगर  इस  देश  की  गरीबी  को
 दूर  करने  के  लिए  इससे  Ft  झधिक  धन  की
 उन्हें  जरूरत  हो,  तो  उसका  भी  समर्थन  करता

 हूँ  il  साथ  ही  साथ  उपाध्यक्ष  महोदय  का  भी
 धन्यवाद  करता  हूं  कि  उन्होंने  मुझे  गरीबों  की
 भ्रावाज़  उठाने  का  मौका  दिया ।

 MR.  DEPUTY  SPEAKER:  Str
 Satyanarayana.  He  will  speak  in
 Telugu.  yy  age  mea'

 ,  we  do  not  have
 arrangements  for  simultaneous  interpre
 tation  of  Telugu  speeches.  Pre

 *SHRI  DRON:  SATYA-
 NARAYANA  NAMARATU  :  Mr

 perme
 Speaker,  Sir,  as  a  Member  from

 deste  Iam  happy  t0  speak  ‘wan my
 mother-tongue,  h ‘elugu.

 7

 b  othe  original  speech  was  deliverd  in  Telugs.
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 द
 क्  andi

 AM  शिशन  tional  Bmofuments  (Com;
 ८5०० pa  went  tl  -

 M,  Ps.  |  (Comtooey qubmited  a  बिका  to  Sectetary

 Gee

 is  not  correct,  At  least Yo  appoint  an
 &  आन  i

 i  =  2 fe  eg
 the  xmounds  iz  the  tationa-

 Why  4id  not  ised  they  wil]  earn  ro  per  cent
 any  action

 et that?  At  ome  interest.
 Inter  Rajya  Ste  can
 be  asked  to  intespret.  Wilt  you  e  Bonus  is  4  recurring  income  for  the
 arrange  it.  workers.  So,  the  Govenament  should

 MR.  DEPUTY  SPEAKER  :  The
 letter  is  there.  We  ere  going  through the  process.  But  at  the  moment cannot  have  any  arrangement.

 wi  2  DRONAMARATU
 SATYA-

 ir  presen ted  by  the  hoa.  Fingnce  Mitttet  is  eaid

 the  industriglists  and
 does  poe

 rovide  for  the  economic  and
 For  example,  if  we  examine  the  ros 7  ie
 bidis  and  auto-rickshas,  it  will  be  clear
 that  it  is  not  s  Budget  common

 It  is  said  that  the  Janats  Government
 vail  work  for  the  economic  develo;

 oct of  the  rural  areas.  But  I  doubt  w
 they  can  realise  this  objective  when  they are  not  able  to  attention  to  the  far-
 weaching  land  reforms.

 In  this  Bodget  the  private  sector  has
 20  gre

 a  lot  of  be  Bus  no
 effort  made  towards  the

 develop”
 Pret  to  the

 industriel  Sevelop. develop:
 should  take  constructive  steps  fee  the
 better  efficien:  panedelbct  Ly  of  the

 and  =  they
 peace  in  the Pious  catia boar

 for  the  elie  of  the  workers.”  | they  do  not  meet  the  leg -of  the  workers,  production  will  be  grossly affected.  For  instance,  the  workers  of
 ‘the  Hindustan  Shipyard  at  Visakhapatnam thave  bsen  agitating  for  the  increase  in
 their  Alréa  gy  Pad  production in  that  industry  has  fi  For  exa
 the  production  in

 eel  6 was  %440°3  tonnes,  in  Ni
 976  it  was  I§r0  tonnes,  and  in  December
 5976  it  was  76208  tonnes.  But  in  January
 3977  the  production  has  fallen  to  605 tonnes,  in  Pebruary  3977  it  has  fatien

 695  tonnes  andin  3977  it  has  falien
 to  $05  tonnes,  Therefore,  Government
 should  take  immediate  steps  to  revise

 te,

 The  Government's  decision  to  credit
 the  amounts  impounded  under  the  Addi-

 ere  will  be  very  much

 Visakhapatnam  population  of

 poops
 So  it  should  be  upgraded  as  A

 water  supply  toate  ateel  plant.
 Citcunsstances,  ef  a
 not  tolerate  if  wants  to  shift

 ——
 t  £0  other  ¢tate.

 pa  ap  to  the  Gace  to

 peosonally.  ater  the

 BR atta ‘enue,

 Sir,  the  Janata  Party  has  enumerated all  its  achievements  after  its  coming  int
 power  in  the  book  entitled  “First  r00  days in  Office  by  the  New  Governmant™,  But it  is  clear  that  the  Janata  Government

 poet  Ey commissi  fe  probe.  apprinting can  a
 y  thet

 the
 Seances  band  in  these
 hundred  days ris  rule,  The law  and wan  ts  3
 order  situation  is

 a
 country.  I  may  tell  you  that  there  is  no

 and  forthe
 :

 vo  re  progr Dadkward
 tol

 other  backward  cig
 a

 Shia people  Ta  re in  particular.  I  warn  the  Go-
 *The  original  speech  was  delivered  in  Telugu,

 —/e  n  7  नका  ee  nee  eee
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 tone
 that  the

 rare

 ae

 of  One  personal
 pein  oy  Spr  Chavan

 See  25  ae  ee
 २  aes 5

 setlows:  ४  wwoptaive  views”  and  ह ैeafaied hive

 The
 security  to  the  harijans  in  this  respecet.

 I  woul  like  to  state  that  the  Janata
 Party  should  not  forget  that  it  is  not  re-

 ne  rly deated in  the mrisert
 Southern  Staten,  THEY  Ssbha
 elections  of  aitference  ip a
 the  ane  Poe  in  the  North
 and  After  coming  ittto  power r
 the  Janate  Party  could  not  live  up  to  the

 as vias
 of  the  people. and

 fe  stor  at

 eqclal  progress  of  che  country,
 Sir,  Anithra  is  a  of

 tages.  This  is  gn  agricultural  State,
 Sof  to  ae

 \di-
 tiendt  should  be  allocated  for  all  the
 big  projects  uni  in  Pra-

 Sir,  i  pag
 by  thanking  you.  one again  me  an  opportunity

 speak  in  oy  mother-tongue.  Telugu.
 THE  MINISTSR  OF  STEEL

 AND  MINES
 EE  nae  eat, ATK,  :

 Dory
 er,  ty

 ie  FH
 =  fee  ge  ber

 peech  we
 fen  tg  A  this  7  ide  of  the  Goverse
 ment  is,  since  he  has  mentioned  the  name
 of  the  Janata  Party  several  times,  he
 must  have  praised  us.  That  is  ail  we

 tood,  He
 ny

 my  ०
 ei

 60
 not  Know  whether  he  congratul  me
 or  he  abused  me.
 a  GAEL  ee  was  Gelivered  Ia  Tarai

 the
 lic  seetor  will  not  have  butlgetary

 oo  he  hee  understood

 wndike  the  private  sector  where  it  is
 not  available  to  them,  and  in  the  process
 become  Gabby  and  inefficient.  That
 point  I  did  make.

 But  when  it  comes  to  the  question  of
 construction  and  expansion  of  the  plants for  national  needs,  budgetary  sttpport
 ing  es  grb  Ei ve
 net  have  any  fear  on  thet  account.

 “SHRI  A.  MURUGESAN
 :  Hem.  Mr.  ty  tei

 Sir,  Ann:
 Dravida  Mamnetra

 Razhagem
 I  wish

 to  889  a  few  words  on  the  Finance  Bill.
 Sir,  the  Hom.  Members  of  the  Ruling have  éeterted  that  the  fiest  Finance

 Ball  of
 PIR

 G
 created  the  =  peeing

 Kas

 of  theeountry.  Shri  George  Forwendes

 certain  levies  affect)
 the  laymen  of  the  nation.  ™

 3  hres.
 Dr.  Ram  Manohar  Lohia  pointed out  some  twelve  years  ago  that  the

 average  wage  Of  Indian  worker  was
 only  75  paise  a  day.  It  is  now  claimed
 that  it

 mee ne  w
 to  Re.  ww  I  do  not

 know  भा  should  praise  this
 achievement  or  belittle  it.  But,  I  om
 constrained  to  condemn  some  of  the
 levies  which  have  been  imposed  by  our
 Janata  Finance

 oor  :  L
 m  particuler

 the  tax  on  ,  the  common  man’s
 only  }

 hueury.
 In  the  rura)  greas  of  our

 tog  3  42  crores  of  our  people
 live,  t  is  no  sntertainment  at  al)
 like  cinema  or  circus.  The  rural
 people

 find  some  relaxation  in  smoking from  the  rigours  of  daily  life.
 made’  Oy

 ce
 Prime “Minister  that le  inister  that

 bed  smoking  was  harm-
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 because  many  people
 Fv smoking  beeds the  price  increase.  In-

 directly,  the  Prim  Minister  has  conceded
 that  the  price

 of  beddi  would  go  up.

 into  by
 lakh  people  are  engaged  in  this  cottage
 inte

 and  the  fall  in  consumption
 of  i  may  affect  the  livelihood  of
 many  lakhs  of  people.  I  wonder
 whether  the  Government  have  got  any
 alternative  plan  of  employment  for these  unfortunate  people.  In  these  cir-
 cumstances,  I  request  that  the  Finance
 Minister  must  withdraw  the  levy
 on  beddi  without  pressure  from  outside
 a

 gt  Party  during  the  t ita  recen'
 elections  announced  thet  the  CDS
 money  would  be  returned  to  the  em-
 ployees  and  workers.  After  assuming Office  the  first  fiat  was  the  Ordinance withholding  the  CDS  moncy.  A  Bill

 not  introduced  this  Bill  in  the  Rajya
 Sabha  becuase  of  its  inability  to  get it  passed  there  on  account  of  the

 4 ress  majority  there.  I  appeal  t
 hon.  Minister  of  Finance  that  he  should

 the  Festivalseason.  The  Finance  Mini-
 ster  should  ulilise  this  fortuitous  cir-
 cumstance  and  refund  the  CDS

 mney to  the  workers  before  the  fe  s

 Our  Finance  Minister  who  was  an
 I.C.S.  Officer  knows  fully  well  that  the
 middle-class  People

 le  are  the  backbone
 of  our  society.  ¢  income  tex  exem-
 pice

 limit_  has  been  raised  from
 R:  8000  to  Rs.  r0000.  I  welcome  this.
 But,  if  the  income  increases  even  by a  rupee,  then  income  tax  will  be  cal-
 culated  from  Rs.  8000/-.  Besides  this, the  surcharge  on  income  tax  has  been
 ineredsed  from  10%  to  15%  and  this
 is  applicable  from  Rs.  8000/-  onwards.
 This  action  of  the  Finance  Minister
 is  like  putting  sweet  in  the  mouth
 and  ganged

 ving  a  slap  on  the
 The  middle-class  people  are

 the  CD:
 further  fan  the  flames  of  inflation,
 resulting  in  prices  of  essential  commo-
 dities  soaring  sky-high.  I  cannot  appre-
 ciate  the  resources—raising  mani  A  of our  Finance  Minister  in  e  efrcum-
 Stanoes.  If  the  Janata  Party  does  not

 JULY  16,  977  Bill,  .977  $2

 ‘want  to  tread  the  Congress  Path  then its  Government  must protect  the  interesta ig  ee  Eee  le  and  the  middle- 8  peopl  withdra
 affecting  ‘their’  daily  life.  =  evies:

 The  Janata  Party  leaders  swear  by  the name  of  Janata.  It  is  jnesplicable le  to
 crore hat  been  povided  eee  Paige ‘or  the
 sna  hpi,  कष्ट  ् ha!  ‘ribes  out  of  the  ed
 expenditure  of  about  Rs.  15,800  crores in  this  year’s  bi  20  Crores  of rupees  for  the  welfere  of  72  crores  ef people—can  snyone  appreciate  this  in this  House  ?  More  money  must  be allocated  for  the  welfare  of  72  crores  of downtrodden  people,  whose  welfare  is one  of  the  two  points  announced  by
 re

 Home  Minister  only  the  other lay.

 Shri  Madhu  Limaye,  the  General Secretary  of  Janata  Party  expressed his  fervent  hope  that  his  Government would  remove  the  strangichold  of  the monopolists  on  the  industries,  But he  did  not  care  to  mention  the  prog-
 Ln  ar  of  action

 pot  for usherin,
 es  hope  and  happiness for  the  have-nots  of  the  country.”  The

 gap  between  the
 me  and

 practice is  getting  widened.  Janats  Party Government’s  policy  and  performance are  poles  gpart.

 As  the  Demands  for  the  Grants the  Ministry  of  Transport  could  not  = taken  up  for  —  discussion  on
 opportunity  of  mentioning  the  impera-

 edequate funds  to  the  Government  of  Tamil  News for  iring,  widening  and  maintsi
 the  Egst  Coast  Road,  which  is  the  life. line  for  the  State’s  econ  mic  growth.

 di  Sir,  the
 tegen

 is  the  potent instrument  for  pushing  7
 the of  the  Goverment  Pe  ese

 fa
 8

 paving  yn
 ,
 excise  duty,  a  duty. impor  export  duties  are

 Central  ep
 here.  Year  after  year,  ee are  raised  so  thet  the  Centra!  revenues goup.  The  postal  revenue,  the  railwe  y revenue—the

 apo  a
 fe

 freight  are  also  A  the  of  the  Cent
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 of  essential  commodities  and  earn

 See
 of  the  common  people.

 te  Governments.
 is  committed  by  one  and  the  punishment

 will  be  able  to  implement  any  social
 welfare  schemes  ?

 All  the  foreign  exchange  is  in  the  hands
 of  the  Centre.  In  this  year’s  budget
 Rs.  800  crores  of  foreign  exchange  will
 be  utilised  by  the  Central  Government.
 The  States  which  contribute  substan-
 tially  to  che  foreign  exchange  earni
 Se  prov

 en
 :

 id  prod  ee improving  the  crops  and  products  tha’
 have  such  high  export  value.  The  State
 Trading  Casporation,

 the  M.M.T.C.
 and  Load  a

 I
 hig earn  its  in  export  of  com-

 feditiee,  Oe  State  Governments  are
 mere  silent  spectators  of  the  Cen
 tral  coffer  overflowing  with  money.
 Even  if  one  tolerates  this,  another  action
 of  the  Central  Government  cannot  be
 put  up  with.  The  Central  Government
 debit  the  State  Government  and  deduct it  from  the  plan  allocation  by  charging for  even  the  aid  of  machinery  given  by
 friendly  foreign  Governments  to  Stete
 projects.

 I  can  give  the  example  of  Kunda  Power
 Project  in  Tamil  Nadu  for  which  the
 machinery  was  given  as  aid  by  the  Cana-
 dian  Government.  Yet  the  Central
 Government  deducted  the  cost  of  this
 mactinery  from  the  Pian  allocation  to
 the  State  of  Tamil  Nadu.  This,  no
 doubt,  depletes  the  meagre  resources  of
 the  State  t.

 I  would  refer  to  another  phenomenon.
 The  recommendations  of  the  Fifth  Fi-
 nance  Commission  have  not  been  fully
 implemented.  Now  the  Sixth  Finance
 Commission  has  been  constituted  and
 it  will  take  three  or  four  years  to  submit
 its  In  the  meanwhile,  the
 Central  Government  has  raised  the

 inoomne  tax  surcharge
 from  70%  to

 75%, ehare  of  the  State  Governments
 tat  Boutin  ath  Se  ceo ra  t
 be  to  the  disadval  of  the  Govern-
 Ments  in  the  States.

 T  have  to  painfully  point  out  that  the
 State  Governmints  tobe  the  revenue teem.
 collecting  agents  for  the  Central  Govern-
 ment  mal  sone  commission  is  sven
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 them  for
 Bad  re  Sip

 ‘the
 gre  or

 money  wr
 y_is  the  jurisdiction  o;

 the  Centre.  The  National  Develcp- ment  Council  is  not  given  any
 cpormanity to  discuss  this  question.  Chief

 inisters  are  kept  in  the  derk.  Yet,
 any  increase  in  the  money  supply  leads to  rise  in  prices  of  essential  commodities
 for  which  the  blame  is  to  be  berne  by: the  State  Governments.

 As  if  adding  insult  to  the  injury,  the
 Central  Government  sanctions  additional
 dearness  allownce  to  its  ea

 har
 The

 State  Governments  are  unable  to  do  so
 even  when  their  employees  resort  to
 frequent  strikes  and  go-slow  precesses.
 The  State  Governments  rea  fae  their
 problems  and  yet  they  cannot  help  because
 of  paucity  of  resources,

 ‘Sir, it  78  the  ‘Ynat  rhe  Centre-State
 financial  relaticns  are  bared  cn  <cind
 footing  to  the  mutual  benefit.  If  dere.
 cracy  8  to  take  deep  roots  in  the  country, if  federalism  is  to  beocme  the  (गए  fiwt-

 way  of  administrative  functicn  rg in  the  country,  then  the  Finance  Mi-
 nister  must  bestow  his  persona]  sttention
 to  this  vexing  questicn  of  Centre-State
 financial  relaticns  end  drew  upcn  his
 rich  experience  as  the  Admunistretve
 Head  of  the  Finrnce  Minitny  for  mi  ny
 ms

 for  resolving  meny  1sVer  in  the
 terest  of  umfcim  eccncm'c  grcwih

 throughout  the  country,

 With  these  words,  I  ccnclude.

 शी  1...  सिह  भदौरिया  (इटावा)  :
 उपाध्यक्ष  महोदय,  मैं  श्रापके  समक्ष  हिन्दी  की
 एक  पंक्ति  उपस्थित  कर  के  भ्रापके  माध्यम  से
 झपने  मन  की  पीड़ा  शौर  सदन  की  पीड़ा
 शासन  झौर  बिशेष  कर  के  वित्त  मंत्री  महोदय
 के  कामों  तक  पहुंचाना  चाहता  हूं  ny
 यह  पंक्ति  है  का  पर  करूं  अंगार,  पिया  मोर
 झांघर”  ।  यहां  पर  वित्त  मंत्रालय  भ्रोर  वित्त
 विधेयक पर  चर्चा  हो  रही  है  भौर  हमारे  वित्त
 मंत्री जी  गायब  हैं।  भौर  (ी  भ्ाज ही  नहीं,
 पिछले  दिनों  जब  झाम  बजट  पर  चर्चा  होती
 थी,  वह  लगातार  यहां  पर  नहीं  रहे  ।  मैंने
 हमेशा  देखा  कि  बह  हमेशा  प्रनुपस्थित  रहे
 बह  हमेशा  वित्त  सचिव  की  तरह  से,  उनका
 अपरासी एक  हल्का  सा  बस्ता  ले  कर  झाताग
 है,  5,  0  मिनट  रुक  कर  के  बिला  रुके  हुए
 तुरन्त  ही  महां  से  वापस  जाते  हैं;  मुझे  ल
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 [ft  aga  सिंह  भदौरिया]  थी  बीजू  पटमसावक  उपत्कित  हैं,  मैं  उनके

 रहा  था  कि  शायद  माननीय  बीअू  पटनायक  को  माध्यम  से  यह  निवेदन  करता  चाहक  हूं  कि
 जो  कोयला  मंत्री  हैं  उनको  यहां  पर  इस  चर्चा  जो  खत  माननीय  संदल्यों  के  पास  से  जाये,
 में  हिस्सा  लेने  से  लिये  बैठाया  गया  है  1  उनसे
 मेरा  निवेदन  है  कि  काजल  की  कोठरी  में
 कैसो  हु  सयानो  जाय,  एक  लीक  काजल  की
 लागिहे  प  लागि  है।  इसलिए  मेरा  निवेदन
 है  कि  इस  तरह  &  जो  हमारे  देश  की  लोक-
 तांत्रिक  परम्परायें  है उस  पर  भ्रगर  ठीक  तरह
 से  भ्मल  नहीं  किया  जायगा  तो  जनता  पार्टी
 में  जो  बचन  दिये  हैं  भौर  जो  लोकतंत्रीम
 परम्पराओं  पर  अमल  करने  के  लिए  विश्वास
 दिलाया  है,  जनता  में  आर  विशेष  कर  के  जो
 हम  लोक  सभा  के  सदस्य  हैं  उनमें  एक  प्रास्था
 टूटेगी  -  इसलिए  मैं  कहना  चाहता  हूं
 कि  ओ  मुल्क  की  संसदीय  परम्परा  है  उन  पर
 अमल  होना  चाहिए  |

 हमारा  दुर्भाग्य  है  कि  ब  हमारा
 देश  प्राजाद  हुआ  तो  श्राजादी  के  बाद  जब  सत्ता
 अंग्रेज  के  हाथों  से निकल  कर  कांग्रेस  के  हाथों
 में  भ्रायी  तो  कांग्रेस  के  लोगों  ने  प्रंग्रेजों  के  दुर्मुण
 तो  लिए,  लेकिन  उनके  गुण  नहीं  लिए  u  इसी
 तरह  से  जब  20  मार्च  को  सत्ता  परिवर्तन
 हुआ,  25,  26  माते  को  जब  शपच  को  ई  तो
 हमने  सत्ताधारी  दल  के  दुर्गुश  तो  लिए,  लेकिन
 हमके  उनके  गुण  सहीं  लिए  i  इसी  सदन  में
 थं०  जवाहर  सक्ता  नेहरू  भी  प्रधान  मंत्री  रहे
 हैं।  उनके  पास  जब  कभी  लो  कोई  खत  गया,
 खबर  पंडित  जी  दिस्‍ली  भें  हुए,  तो  उसका
 जबाब  हिन्दी  या  प्र॑ग्रेजी,  जिस  भाषा  में  पत्र
 लिका  जाता  था,  उन्हीं  के  हत्ताक्षरों  से
 चपरासी  के  माध्यम  से  तहीं,  भड-सैनिक  उस
 सीखबन्द  पत्र  को  लेकर  सम्मानित  सदस्यों  के
 यहां'  पहुंचा  जाते  थे  ।  लेकिन  श्राज  दर्जनों
 पत्र  भी  जति  हैं,  तो  कुछ  नहीं,  ऐसा  लगता
 है  कि  मंत्री  सो  गए  हैं।  हमारे  मुल्क  की  जो
 शानदार  संसदीय  परभ्पराएं  रही  हैं,  उन  पर
 झमल  नहीं  किया  जा  रहा  है  |

 23  26  hve.

 Sart  Sonu  Siva  Paw,  in  the
 Chair.

 उसका  उत्तर  दफ्तर  के  लपरासिनों  से  ही
 नहीं,  उसकी  स्वीकृति  तो  भिजवा  सकते  हैं  ।
 उनका  उत्तर  उनके  दस्तखतों  से  जाना  चाहिए,
 वरना  यह  मुनासिव  बात  नहीं  होगी  कि  भ्पने
 धर  के  ही  कपड़े  खड़े  हो  जाब  ।  मे  भ्रव  कुछ
 अधिक न  कह कर  जो  वित्त  विधेयक  झाज
 चल  रहा  हैं,  उस  पर  कुछ  निवेदन  करना
 चाहता  हूं  ।

 देश  का  बजट  उस  मुल्क  का  दर्पण,  शीशा
 होता  है।  जिस  तरह  से  किसी  दर्पण  में  ब्यक्ति
 का  सुरझाया  हुआ  या  मुस्कराता  हुआ  चेहरा
 दिखाई  पड़ता  है,  उसी  तरह  से  उस  देश  के
 बजट  में  उस  देश  की  साधन  हीनता  या  साधन-
 सम्पन्नता  का  दर्शन  होता  है  -  इस  विवाद
 में  बहुत से  सदस्यों  मे  हिस्सा  लिया है,  सत्ता-
 धारी  दल  झौर  विपक्ष,  विपक्ष  में  कांग्रेस  फर्टी
 के  संदश्यों  शौर  उनके  रूसी  हम  सफर  लौगों
 ने  हिस्सा  लिया  है।  कांग्रेस  पार्टी  के  सदस्य  इसे
 विधेयक  को  पूंजीवादी  कहते  हैं  ।  भाज  हमारे
 बिहार  के  एक  मित्र  येरजाहिर  हैं,  घुटनों  तक
 भोती  पहनने  वाले  गांधीवादी  हैं  भोर  कुछ
 लोग  इसे  समाजवादी  कहने  से  शर्मा  रहे  हैं,
 क्योंकि  समाजवाद  के  लाख  से  उनको  एलर्जी
 है

 झगर  हम  इस  दृष्टि  से  इस  बजट  पर  गौर
 करें,  तो  मैं  कह  सकता  हूं  कि  न  तो  यह  गाँधी-
 वादी  है  झोर  न  समाजबादी  शौर  न  यह
 पंजीवादी  है.  1  हमारे  कुछ  मित्र  सवाल
 करेंगे  कि  यह  गांधीवादी  क्‍यों  नहीं  है  ?
 मेरा  निवेदन  है  कि  गांधीवाद  को  समझते  के
 लिए  गांधी-द्शंन  फो  समझना  होगा  ।  गांधी
 जी  ने  कहा  था  कि  हमारा देश  गांत्रों का  देश  है  ।
 उन्होंने कहा  था  कि  हमारे  देश  की  गांवों  की  संखया

 5  लाख  75  हजार  7228  ।  हमारा  देश
 ाण  हंबों  में  कसता  है  V  में  ऐसा  सहसूक्
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 करता  हूं  कि  गांवों  को  ऊंचा  उदाने  के  लिये  इस
 बजट  में  कोई  भी  दिशा  या  मार्गदर्शन  नहीं
 4

 शी  बीजू  पठमायक  :
 दिया  है  ।

 30  परसैट

 भी  ह्र्जुन  सिह  भदौरिया  :  क्‍या  दिया
 है  ?  में  उसका  खुलासा कर  रहा  हुं।  मैं
 पटनायक  साहब  को  बंताना  चाहता  हूं  कि  गांव
 में  हमारे  देश  की  82  प्रतिशत  आबादी
 बसती  है  ।  मांधीवाद  का  चरन  |  अ्न्तोदय
 काहै  t

 att  बीजू  पटन/यक  मालूम  है  t

 aft  अर्जुन  सिह  भवौरिया  82  प्रतिशत
 झाबादी  की  जो  कुछ  भी  इसमें  भ्रापने  दिया  है,
 यह  समुद्र  में  एक  बुद  के  बराबर  है  ।  इतना
 ही  नहीं,  जब  आप  देने  की  बात  करते  हैं  तो
 आपने  82  प्रतिशत  जनता  की  उपेक्षा  कर  के  70
 हजार  रुपये  तक  की  झायकर  मे  छूट  देकर
 सिर्फ  8  लाख  लोगों  को  मुताफा  दिया
 है 1

 प्रभी  हमारे  वित्त  मंत्री  महोदस  भ्रभेरिका
 होकर  भाये  है  बहुत,  ही  शानदार  व्यक्ति  हैं।
 वह  हिन्दुस्तान  का  दर्जा  रूस  श्लौर  भ्रमेरिका

 ‘at  तरह से  ऊंचा  उठाना  चाहते  है।  वह
 चाहते  हैं  कि  हिन्दुतान  की  परकैपिदा  इनकम
 ग्रमेरिका  शौर  रूस  की  तरह  हो  जाये  ।
 इसोलिये  उन्होंने  8  हजार  रुपय्रे  से  बढ़ाकर
 आ्रायकर  में  0  हजार  रुपये  तक  की  छूट  दी
 है  ।  इसका  मतलब्र  यह  हुआ  कि  0  हजार
 तक  की  छूट  देकर  उन्होंने  833  रुपये  33
 पैस  प्रतिधास  एक  व्यक्ति  की  झ्रामदत्ती  को
 माना  है  ।  वह  झासवनी  जो  833  रुपये
 33  पैसे  उन्होंने  मानी  है  तो  देश  के  झाम  लोगो
 की  क्या  झामदती  है?  इसी  सदन के  झन्दइर,

 '  जब  हम  विपक्ष  में  भौर  मोडुद  प्रिया  साहब

 ~

 Bi,  है" /.. अ  CJ

 सत्ताधारी  दल  में  थे  शो  r972-73  में
 उन्होंने  इसी  सदन  में  कहा  था  कि  हिन्दुस्तान
 को  झाजादी  के  साढ़े  बयालीस  प्रतिशत  लोग
 गरीबी  की  लाइन  के  सी  बे  हैं  भौर  इस  के  बाद
 जौ  हिन्दुस्तान  का  व्यापार  मंडल  है,  इंडियन
 चैम्बर  झाफ  कामर्स,  उस  ने  झपनी  जांच  के
 बाद  बताया  कि  इस  मुल्क  के  झन्दर  43
 प्रतिशत  लोग  गरीबी  की  लाइन  के  नीचे  हैं
 फिर  इस  देश  के  एक  किसान  के  बेटे  पंजाब
 के  डा०  मिनहास  जो  प्लानिंग  कमीशन  के
 मेम्बर  थे,  उन्होंने  कहा  कि  67  प्रतिशत  लोग
 इस  देश  में  गरीबी  की  लाइन  के  नीचे  हैं  ।
 उन  से  भी  जागे  बढ़  कर  श्रथंशास्त्री  जो
 बम्बई  के  हैं,  श्री  दान्डेकर  जिन्होंने  “पावर्टी
 इन  इंडिया”  लिखी  थी  उन्होने  लिखा  कि
 69  प्रतिशत  लोग  इस  देश  में  गरीबी  की
 लाइन  के  नीचे  हैं  ।

 {

 झाज  इस  हिन्दुस्तान  के  श्रन्दर  70
 प्रतिशत  बरी  मे  सिर्फ  एक  समय  धुश्नां  निकलता
 है  1  जिस  मुल्क  के  भ्न्दर  सिर्फ  70  प्रतिशत
 घरो  में  एक  वक्‍त  धुझ  निकलता  हो  उस  मुल्क
 के  शन्दर  भाप  सिर्फ  83  लाख  लोगो  को  दस
 हजार  शपये  की  आराम  कर  की  छूट  दे  कर  इतनी
 सारी  जनता  के  साथ  और  पूरे  मुल्क  के  साथ,
 मैं  समझता  हूं  कि  भ्रमर  कड़ा  शब्द  है  तो  मुझे
 क्षमा  किया  जाये--भ्राम  जनता  के  साथ  यह
 विश्वासभार  किया  गया  है  ।  यह  उसे  की
 गरीबी  को  दूर  करने के  लिए  नही  बल्कि  में
 ऐसा  समझता  हूं  कि  लोगो  के  मन  को  लिढ़ाने
 के  लिए  ऐसा  किया  गया  है।  इस  बजढ  के
 झत्दर  संशोधन  होना  चाहिए  झौर  ऐसा
 संशोधन  होना  चाहिए  जिस  से  गरीबों  के
 मुरन्ाएं  हुए  चेहरे  मुस्कराते  हुए  दिखाई  पडें।
 जनता  झाप  से  बह  भापेक्षा  करती  है  t
 इसीलिए  तीस  वर्षों  से  जो  लोग  सत्ता  में
 बैठे  हुए  थे  उन  को  हटा  कर  जनता'  ने  झाप  को
 सत्ता  में  बिठामा  है  ।  उन  के  चेहरो  को
 मुस्कराता  हुआ  बनाना  झप  की  जिम्सेदारी
 है
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 मैं  भाप  से  पूछना  चाहता  हूं  कि  क्‍या
 यही  गांबों  के  बनाने  का  एक  नवशा  है  ?  यह
 देश  जो  गांधी  का  देश  है  जिसे  बनाने  का
 भार  झाज  जनता  पार्टी  के  कन्घों  पर  प्राया

 है  उस  जनता  पार्टी  की  सरकार  से  मैं  यह
 कहना  चाहता  हूं  कि  इस  देश  के  भ्रन्दर  प्रगर
 लोकतंत्र  को  चलाना  है  तो  फिर  इस  देश  के
 झन्दर  शिक्षा  को  बढ़ाना  होगा  ।  प्राज
 शिक्षा  के  मामले  में  देश  की  हालत  क्‍या  है  ?
 इस  पर  कितना  खर्च  कर  रहे  हैं?  5  प्रतिशत
 भी  पूरे  बजट  का  शिक्षा  पर  व्यय  नहीं  या
 जा  रहा  है  ।  पूरे  मुल्क  के  पैमाने  पर  30

 अतिशत  व्यक्ति  साक्षर  हैं  जो  सिर्फ  पढ़  लिख
 सकते  हैं,  बैंक  में  कर्जा  लेते  समय  जो  सिर्फ
 दस्तबात  बना  सकते  हैं  ।  यह  मुल्क  तीन
 ह्स्पों  में  बंटा  हुआ  है  t  एक  हैं  पढ़े  लोग,
 दूसरे  हैं  कम  पढ़े  भौर  तीसरे  हैं  अनपढ़  लोग  ।
 पढ़े  लिखे  लोग  5  प्रतिशत  हैं  भौर  कम  पढ़ें  लोग
 हैं  25  प्रतिशत  ।  बाकी  70  प्रतिशत  लोग
 झाज  भी  इस  मुल्क  के  भ्नन्‍्दर  निरक्षर  हैं,
 पढ़े  लिखे  नहीं  हैं।  उन  के  ऊपर  झाप  ने
 कितना  धन  व्यय  करके  उन  की  शिक्षा  को  ऊंचा
 उठाने  के  लिए  या  निरक्षर  लोगों  को  शिक्षित
 करने  के  लिए  क्या  काम  किया  है  ?  मैं
 श्राप  से  कह  सकता  हूं  कि  इस  दिशा  में  कोई
 कदम  नहीं  उठाया  गया  है  t  तीस  वर्षो
 में  इस  मुल्क  के  श्रन्दर  सिर्फ  30  प्रतिशत  लोग
 साक्षर  हैं।  पहले  के  सत्ताधारी  लोग  सोचेंगे
 कि  हम  ने  बहुत  ऊंचा  उठाया  लेकिन  ऐसी
 बात  नहीं  है  ।  जब  प्ंंग्रेज  यहां  से  गए  तो
 7  प्रतिशत  लोग  साक्षर  थे  ।  आपके  तीस

 वर्षों  के  शासन  में  i3  प्रतिशत  लोग  साक्षर

 हुए  हैं  भौर  झाज  भी  70  प्रतिशत  निरक्षर
 हैं।  तीस  वर्षों  में  3  प्रतिशत  साक्षर  हुए
 सो  एक  प्रतिशत  को  साक्षर  बनाने  में  सवा  दो
 ्ष  लगेंगे  7  प्रगर  साक्षरता  की  दिशा  में  यही
 कदम  रहे  तो  फिर  इस  मुल्क  को  साक्षर  बनाने

 Hise  वर्ष  लगेंगे  ।  यह  हिन्दुस्तान  i658

 ant  तक  प्रतीक्षा  नहीं  कर  सकता  है  ।  इसी-
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 लिए  मैं  सदन  के  मार्फत  धौर  झाप  के  मारफत
 विस  मंत्री  से  निवेदन  करना  चाहता  हूं  कि
 इस  मुल्क  को  साक्षर  बनाने  के  लिए  ज्यादा
 धन  खर्च  किया  जाय  ।

 जहां  तक  पेय  जल  की  व्यवस्था  का
 सवाल  है  5  लाख  75  हजार  गांवों  में  से  सवा
 लाख  गांव  ऐसे  हैं  जहां  पेय  जल  की  व्यवस्था
 नहीं  है।  50  हजार  गांव  ऐसे  हैं  जहां  पर  कि
 बिलकुल  ही  पेय  जल  की  व्यवस्था  नहीं  है  t
 75  हजार  गांव  ऐसे  हैं  जहां  दो  चार  मील  दूर
 गंदे  नालों  से  पानी  लाना  पड़ता  है  ।  भ्रगर
 गांधीवादी  या  समाजवादी  बजट  होता  तो
 जिन  8  लाख  लोगों  को  आपने  दो  हजार  को
 इनकम  टैक्स  में  छूट  दी  है,  भ्ायकर  में  जो
 झापने  LO  हजार  तक  छूट  दी  है  वहू  छूट  न  देकर
 पैसे  को  इन  सवा  लाख  गांवों  में  पानी  की
 व्यवस्था  करने  पर  खर्च  किया  जाता  ।  इस
 प्रकार  पेय  जल  की  समस्या  को  हल  किया  जा
 सकता  था  |

 सभापति  भहोदय  :  8  लाख  लोग  हैं,
 83  लाख  नही  हैं  ।

 श्री  जुन  सिह  भदोरिया।  :  झ्रापके  शब्दों
 में  जो  8  लाख  लोग  हैं  उनको  प्रति  व्यक्ति  जो
 दो  हजार  रुपए  की  छूट  दी  गई  है  वह  छूट  न
 देकर  उस  पैसे  से  इस  देश  के  गांवों  में  पेय  जल
 की  समस्या  को  'ल  फिया  जा  सकता  था।
 बह  दो  हजार रुपए  की  8  लाख  लोगों  को
 छूट  न  देकर  उस  रकम  को  गांवों  में  जहां  पर
 पानी  की  व्यवस्था  नहीं  है  वहां  पाली  की
 व्यवस्था  कराने  की  कृपा  कीजिए  |

 इस्पात  शौर  खाम  मैंत्ी  (श्री  बीजू
 पदणाथक)  :  दो  हजार  इनकम  टैक्स  की

 छूटनहीं दी  गई  है  ।  दो  हजार  की  इनकुस पर
 दो  सौ  दपरे  ही  इनकम  टैक्स  होगा  ।
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 aft  ह.  faq  भदौरिया  :  दो  सौ  रुपए
 अति  व्यक्ति  की  छूट  ही  सही  ।  दो  हजार  की
 इनकम  पर  जो  झापने  इनकम  टैक्स  की  छूट
 वी  है  वह  कितनी  रकम  होती  है  वह  मैं  यहां पर
 नहीं बता  रहा  हूं।  वैसे  तो  मुझे  भापसे  बहुत
 कुछ  सीखना  है  लेकिन  जो  झाप  मुझे  बता
 रहे  हैं  वह  मैं  अच्छी  तरह  से  जानता  हूं  ।
 इस  रकम  को  पेयजल  के  समाधान  पर  व्यय
 कीजिये  ।

 जहां  तक  बेकारी  का  प्रश्न  है,  वह  मुल्क
 में  मुंह  बाये  खड़ी  हुई  है।  झाज  ही  श्रजबार
 में  आया  है  कि  25-30  वर्ष  के  नौजवान
 ने  रेल  से  कटकर  आत्महत्या  कर  ली  मैं  खबर

 बड़  रहा  हूं  :

 “मृतक  युवक  श्री  राम  दयाल  के  पास
 एक  लम्बा  पत्र  बरामद  हुआ  ।
 उसमें  उसने  लिखा  है  कि  इतना
 पढ़ने  के  बावजूद  नौकरी  न  मिलने
 की  वजहू  से  शौर  धर-खर्च  न
 चलने  की  वजह  से  परेशान  होकर
 वह  पभ्रात्महत्या  कर  रहा  है
 मृतक  के  पास  से  थैला
 बरामद  हुआ  ।  युवक  का  पोस्ट-
 मार्टम  कराया  जा  रहा  है  a

 यह  युवक  एम०  ए०.  पास  भा।  आज
 हमारे  मुल्क  में  जो  भयंकर  बेकारी  की  समस्या
 है  क्या  उसकी  तरफ  कोई  ध्यान  दिया  गया  ?
 मैं  महसूस  करता  हूं  कि  जो  कुटीर  उद्योग  है,
 हाथ  की  दस्सकारी  का  काम  है  उसकी  तरफ
 कोई  विशेष  ध्यान  नहीं  दिया  गया  ।  झगर
 ध्यान  दिया  जाता  तो  पदनायक  साहब  यहां
 स्वयं  मौजूद  हैं,  बे  जानते  हैं,  स्टेनलेस  स्टील
 जिस  पर  पहले  320  रुपए  कस्ठम  डूयूटी  थी
 उसको  घटाकर  i20  रुपए  कर  दिया  गया
 था।  झब  उसे  फिर  220  रुपए  कर  दिया  गया
 है।  220  रुपये  करने  पर  भी  इस  मुल्क  में  8
 करोड़  फारेन  एक्सचेंज  (विदेशी  मुद्रा)  की
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 कमी  होती  है  ।  यहू  मुनाफा  किसको
 होगा  ।  यह  सारा  का  सारा  व्यापार  टाटा  के
 हाथों  में  होगा  इस  तरह  करीब  5-7  करोड़
 रुपए  टाठा  के  हाथों  में  जायेंगे  ।

 थनी  बोजू  पटनायक  :  नहीं  जायेंगे  ny

 tt  ae  सिह  भवौरिया  :  सटेनलैस
 स्टील  पर  जो  झापने  L00  रुपए  की  छठ  दी
 है  उसके  बजाये  झापको  500  रुपए  की  ड्यूटी
 लगानी  चाहिए  ।  मैं  समझता  हूं  यह  बजट  न
 गांधीवादी  है,  न  पूंजीवादी  है  बल्कि  बुर्जुआा
 बजट  है,  हाच-पाच  बजट  है  ।  मुदृठी  भर
 लोगों  के  हित  के  लिए  यह  बजट  बनाया  गया

 भाखिर  में  मैं  यह  निवेदन  करना  चाहत
 हैं  कि  झदवानी  साहब  जो  सूचना  शौर
 प्रसारण  मंत्री  हैं  थे  इन्दिरा  गांधी  शासन  के
 गर्भ  से  जो  एक  वर्णसंकर  भौलाद  पै  दा  हुई  उसको
 अपनी  गोद  में  खिलाकर  बहुत  खुश  हो  रहे
 हैं।  वह  नंपुसक  झौलाद  है  “समाचार”  |
 झाज  तक  हम  इन्दिरा  रेडियो  कहा  करते  थे
 लेकिन  हमें  झब  ऐसा  लग  रहा  है  कि  यह
 झदवानी  रेडियो  बन  गया  है  ।  मैं  चाहता
 हूं  वित्त  मंत्री  जी  भ्रदवानी,  रेडियो  को  एक
 कौड़ी  भी  न  दे  जब  तक  कि  वह  स्वायत्तशासी
 निगम  नहीं  बन  जाता  ।  भाज  कुछ  ऐसे  लोग
 जिनकी  कोई  सामाजिक  भर  राजनीतिक
 दो  कौड़ी  की  हैसियत  नहीं  है  उनको  झासमान
 में  उछाला  जा  रहा  है  ।  उनको  ऊपर
 उठाया  जा  रहा  है,  जो  वास्तविक  धरती  के
 लोग  हैं,  उनको  झुठलाया  जा  रहा  है,  सुलाया
 जा  रहा  है  ।  समाचार  की  स्थापना  से  इस
 देश  की  पत्चकारिता  कूठित  हुई  है  |
 हमारा  सुझाव  भौर  प्राग्रह  है  कि समाचार  को
 समाप्त  करके  इस  मुल्क  में  जितनी  पहले  जो
 समाचार  एजेंसियां  थों  उनको  फिर  से  जन्म
 दिया  जाए।  उनका  गला  जो  घोंट  रखा  है,
 उनके  गसों  जर  जो  खूनी  पंजा  है  जो  कांग्रेस  के
 समय  डाला  गया  था  भौर  प्रव  झापके  समय  में
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 [परी  अर्जुन  सिंह  मदौरिया।'  पंद्रह  श्रे  रपये  की  बचते  होगी  ।  इसकी
 भी  पड़ा  हुभा  है,  इसको  हटाया  जाएं  ।  शुरुभ्रात  मंत्ती  जी  भाप  अपने  खुद  के  वेतन  से

 पुरानी  सभी  एजेंसियों  की  फिर  से  स्थांपना  करें।  जो  पंद्रह  अरब  की  प्रामदनों  होगी
 की  जाए  ताकि  इस  मुल्क  में  शुद्ध  पत्चकारित  उससे  हमारे  देश  की  जो  गरीबी'  है  वह  खत्म

 चल  सके  प्रौर  झ्पका  काम  चल  सके  t

 श्री  बीजू  पटनायक  :  उनको  बोलें  |

 श्री  प्र्जुन  सिह  भदौरिया  :  हम  तीस
 साल  तक  उनको  कहते  रहे  हैं  भौर  अब  भाप
 से  कहेंगे।  जो  सत्ता  में  होता  है  उसकी  मूर्ति
 भंजन  करना  द्ोता  है  :  हमने  तीस  बरस
 तक  पंडित  जवाहर  लाल  नेहरू  और  श्रीमती
 इंदिरा  गांधी  की  मृति  का  भंजन  किया  है।
 शौर  झंब  श्रीमती  इंदिरा  गांधी  का  नाम  ले  कर
 हम  झपने  को  लज्जित  करना  नहीं  चाहते  1
 जिस  को  हमने  पराजित  किया  है  उसका  नाम
 लेना  इस  समय  मुतासिब  नहीं  है  ।  नाम
 आपका  लिया  जाएगा  शौर  यह  देखा  जाएगा
 कि  ाप  क्या  कर  रहे  है  ?

 मैं  तीन  सुझाव  देना  चाहता  हूं  7  राष्ट्र-
 वति  भवन  को  समाप्त  किया  जाए।  इसके
 स्थान  पर  प्रायुरवेदिक  शौध  संस्थान  की
 स्थापना  की  जाए  ताकि  मुल्क  के  करोड़ों
 लोगों  को  लाभ  हो  ।  यहां  रिसर्च  इंटीट्यूट
 बनाया  जाए  ।

 दूसरा  सुझाव  मेरा  यह  है  कि  स्टेनलेस
 स्टील  पर  झापेने  जो  220  रुपये  शुल्क  लगाया
 था  उसको  आपने  220  रुपये  किया  है  ।
 इसको  शाप  520  रुपये  करे  ।  जो  इसको कम
 रखा  गया  है  उससे  मुट्ठी  भर  लोगों  को  ही
 लाभ  होगा  ।  मुट्ठी  भर  लोग  ही  स्टैनलैस
 स्टील  में  खाते  है,  शायद  झाप  लोग  खाते
 होगे,  मंत्री  लोग  खाते  होगे  ।  जहां  तक
 82  प्रतिशत  लोगों  का  सवाल  है  एक  के  भी
 घर  में  स्टेनलेस  स्टील  का  कोई  बतेन  आपको

 नहीं  मिलिगा।  इसलिए  उस  पर  झाप  भ्रधिक
 से  झधिक  कर  लगाएं  दो  सौ  शौर  दो  हजार
 रुपये  के  बीच  में  स्‍प्रामंदनी  प्राप  बाँधे  ।  इसंसे

 द्ोगी,  निरक्षरता  खत्म  होगी,  देश  गौरवशाली
 बनेगा  शौर  दुनियां  के  दूसरे  मुल्कों  की
 बराबरी  में  यह  मुल्क  खड़ा  हो  जाएगा!

 चूक  समय  कम  है  इसलिए  इन  शब्दों  के
 साथ  मै  भ्रपनी  बात  को  समाप्त  करता  हूं  ।

 SHRI  NARENDRA  P,  NATHWANI
 ¢
 funagach)

 :  Sir,
 bs  el  lek the  specific  propos:

 may  ake  a  Few  general  observations.
 ,

 Firstly,  it  is  rather  unfortunate  that
 the  Bussiness  Advisory  0:  mmittee  dd
 not  allocate  any  time  for  discussing  the
 Demands  for  Grants  in  respect,  of  the
 Ministry  of  Law,  Justice  and  Company
 Affairs.  ke  well  ate  Bat  cur  Per liame'  m.  cracy  iS  ec

 aed  nd  balances,  There

 about  30.
 ie  and  Jumtice  wer important  and  ३

 : 34
 lent  «4

 the  Government.  Tt  has  happcned  this
 time  bue  I  hope  that  next  time  at  least,
 times—sufficient  ume—will  be  all  tted
 for  discussing  the  Demands  cf  thir
 Ministry

 w  there  was  some  discussion  about
 a  5  itr  versial  matter.  Fk!

 Hon’ble

 ge
 any  reference  was  intended  to

 t  portion  of  hon.  Hi
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 an  idea  could  occur  «nly  to  one  who
 thinks  on  similar  fines.  The  hon.
 Home  Minister  p-inted  out  es  a  reason
 in  support  of  his  statement  that  the
 then  Attorney-General

 me  a certain  arguments  namcly,  that  no
 citizen  had  any  right  t»  live,  Fundamental
 Rights  were  suspended  and  that  am  unt-
 ed  to  a  kind  f  preparati-n  for  such  a
 thing  happening,  Now,  she  has  stated
 that  such  a  tatement  made  by  the  hon.
 Home  Minister  is  prep  sterous,  ut-
 rageous,  malicious  and  without  any
 basis  whatscever.  She  might  have  cr
 might  have  not  entertained  such  an
 intention.  (Interruptions).  Fer  the
 sake»  f  argument,  [  will  assume  that  she
 did  not  contemplate  such  a  thing, she  had  no  such  intenti-ns,  but  what  is
 pertinent  to  nvte  in  this  context  is
 ‘Whether  Mntre  exisied  a  chimate,  Wheiaer
 there  were  circumstances  which  would
 justify

 such  an  apprehension  or  not.
 his  is  because  such  an  apprehension was  widely  entertained  in  those  days that  anything  might  happen,  any  dis-

 astrous  thing  mig  take  place.  I  do
 not  want  to  go  iito  the  circumstances,  but
 I  would  only  refer  to  the  climate,  the
 circumstances  that  prevailedthen.  Ido
 Not  want  to  refer  to  the  circumstances
 under  which  emergency  came  to  be
 imposed,  whether  it  was  a  lust  f  7  p“wer,
 or  whether  there  was  ¢  real

 danger
 te  the

 internal  Security,  that  aspect  has  been
 referred  to  the  Shah  Commissicn.  Justice hah  bas  Said  thar  he  might  g  inte  that
 aspect  algo.

 AS  we  know,  a  number  of  national
 leaders,  political  leaders,  leaders  of
 opp  sition  par  ies  in  Parliament  and
 even  members  of  her  own  party  were
 arrested  and  put  behind  bas.  These
 who  opp  sed  the  idea  of  emergency or  ‘those  who  said  that  it  should  no
 Ivnger  be  continued  were  als:  detained. A  reign  of  terrcr  prevailed.  It  was  a
 rule  not  of  law,  but  a  rule  «f  one  single
 individual.  It  was  despotism  and  de-
 sp  tism  of  the  wirst  type,  namely, ‘  fthe  ६8808  type.  What  are  the  charac- teristics,  what  are  the  traits  f  a  fascist
 type  of  dictatorship  ?  One  leader, (ne  party,  one  banner”  isonetrait.  Have We  not  heard  of  that  slogan?  After the  election  the  authcr  of  that  slogan might  have  changed  his  views.  Was  it
 nt  7

 Shouted  all  cover  the  country, India  is  Indira  and  Indira  is  India’  3 and  do  we  not  know  in  what  terms  the position  parties  were  referred  to  during th  ‘ae  days  of  ?  do emergency  ?  They Rot  wy  ha  @  saa
 1  Unt  ‘ant  toh

 ve  any  oppositicn  party

 7554  Lge,
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 Ruthlessness,  cunningness,  mendacity,
 meaning  thereby  telling  lies,  and  resort
 to  organized  violence  are  some  of  the
 other  traits  of  fascist  regime.  One
 Party  with  its  dictator,  despotism  of
 fascist  type  and  reign  of  terror  and  it  is in  that  context  that  t! fe  plea,  the  nt
 advanced  by  the  then  lAtiocnep-Oereral has  to  be  looked  at.  I  do  not  want  to
 suggest  that  the  then  Attorney-General had  in  his  mind  such  an  idea  or  plan. But  the  power  to

 >  dep:
 rive  a  person  of  his

 life  without  a  remedy  to  him  to  approach the  court  for  threatened  invasion  of
 personal  liberty  or  threatened  deprivation of  personal  life  was  there.  You  could
 notdenythat.  Take  an  extreme  example.
 Suppose  a  person  who  was  empowered under  the  MISA  to  detain  came  to  me
 and  told  me,  ‘I  do  not  like  your  face.
 I  will  shoot  you  down  tomorrow.’  I
 could  not  have  approached  the  court
 for  giving  me  any  relief.  The  court
 wo ald  say,  ‘It  is  absured.  .MISA
 does  not  empower  him  to  doso.  There
 is  no  law  that  you  could  be  shot  down
 on  such  a  ground.”  The  court  would,
 however,  simply  throw  up  its  hands  in
 utter  helplessness.  If  we  were  reduced
 to  and  if  the  situation  was  like  that  and
 in  the  atmosphere  that

 prevail?
 then, could  it  not  be  said  that  there  was

 material  to  justify  an  inference  that
 something  disastrous  might  have  happen- ed  to  those  leaders  ?

 I  wish  only  to  add  this  in  fairness,  it
 must  be  said  that  the  argument  was
 not  that  fundamental  rights  were
 suspended  but  the  argument  was  that
 those  rights  existed  intact,  those  rights werenot  touched,  butno  relief  could
 be  granted  in  respect  of  any  contravention
 of  those  rights.  That  wags  the  point of  argument.  But,  so  far  as  the  people are  concerned,  this  distinction  was  of
 no  avail  because  substantially  it  mattered
 not  whether  the

 ae
 hts  were  suspended or  only  the  remedy  to  enforce  those

 rights  was  taken  away.

 It  is
 highly

 deplorable  that  while
 denying  this  charge,  Mrs  Gandhi  has
 gone  to  the  extent  of  saying  in  so  many words  that  such  an  idea  would  occur
 only  to  one.  I  am  repeating  it.  I  am

 path  Petey
 her  statement,  ‘Those

 who  think  along  those  lines.  .’  The
 aspersion  is  clear  and  it  is  with  regard to  the  Home  Minister  who  said,  who
 talked  about  it  the  other  day,  that  such
 an  intention  wes  there.  t  was  very
 regrettable  that  she  should  have  allowed
 herself,  permitted  herself  to  make  such
 a  remark.

 I  come  now  to  specific  budget  pro-
 als.  Finance  Minister  in

 Eis  speech  pointed  out  that  in  order  to
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 meet  the  expenditure,  he  was  relying
 on  a  borrowing  of  Rs  800  crores  by

 way  of  withdrawal  of  foreign  ex-
 change  In  this

 =
 ly  he  explained  the

 mechanism  by  which  a  sum  of  Rs  800
 crores  was  to  be  spent  He  said  it
 would  be  by  way  of  importing  consumer
 gods  and

 cores  goods  Weknow  when
 this  sum  of  Rs  890  crores  was  with-
 drawn  from  circulation  in  the  couhtry,
 the  money  would  ultimately  come  in
 the  hands  of  the  Reserve  Bank  and  it
 will  be  borrowed  by  the  Government
 Therefore,  there  is  nothing  to  be
 afraid  of  However,  even  after  this
 explanation  some  doubt  is  lingering  in
 the  minds  of  some  studcnts  of  Fconomics,
 Reference  35  made  to  a_  weekly  bulleun
 issud  by  the  R.serve  Bank  of  India

 MR  CHAIRMAN  The  other
 ‘Minister  8  representing  him  Please
 sit  down.

 SHRINARENDRAP  NATHWANI
 I  am  thankful  to  the  hon  n  a»

 stressing  this  aspect  —whatever  I  am
 trying  to  put  through  will  be  duly
 considered  and  conveyed  to  the  hon
 Finance  Maunister  and  this  will  receive
 his  attention  I  have  got  the  latestissue
 dated  4°7-1977  issued  by  the  Rescrve

 Bank.

 MR  CHAIRMAN  :  Shri  Sikandar
 Bakht  will  note  down  the  points

 SHRI  NARENDRA  P.  NATHWANI
 T  am  referring  to  an  article  appearing  in
 the  special  issue  of  the  ‘‘Commerce”
 by  Prof  CN  Wakil  .  am  referrin
 to  what  he  has  tried  to  point  out  f
 am

 putting  it
 before  the  hon  House  so

 that  the  nm  Minister  may  explain
 it.  There  may  be  some  good  argument
 or  good  justification,  I  do  not  know
 Yam  asking  for  clarification  and  explana-
 tion

 “MONEY  SUPPLY
 Factors  effecting  money  Supply
 Net  bank  credit  by  Government

 Sector,”—and  Government  Sector
 means  Government—has  borrowed
 from  the  Reserve  Bank  certain  amount
 which  is  Rs  ‘1220  crores  more,  in
 excess  of  the  amount  which  was  drawn
 by  Government  from  the  Reserve
 Bank  by  the  end  of  March,  7977

 The  implication  is—during  April,
 May,  June  and  in  the  beginning  of

 pn
 during  these  three  months,  Reserve
 has  lent  to  Government  a  sum  of

 Bill,  4977  68

 Rs  अदद  crores  This  lending,  in
 other  words,  borrowing  by  the  Govern-
 ment  fron  the  Reserve  Bank  is

 popularly know:  as  deficit  financing.  It  ७
 suggested  that  this  large  borr
 within  three  months  is  Scepormble  for or
 rise  in  price  level  I  do  not  know,  tt
 might  be  a  normal  thing  May  be,  in
 the  beginning  of  the  financial  year,
 Government  had  to  spend  because
 recoveries  due  to  the  Government  might
 not  have  been  received  Moneys  are
 coming  ain  the  pipeline  If  I

 pay  my
 tncone  tax  dues  or  other  dues,  gradually these  reach  the  Reserve  Bank  But
 if  during  these  three  months  there  has
 been  an  excess  of  Rs  7200  crores,  could  it
 not  be  said  that  it  as

 rr
 nsible  partly for  msc  7  prices  here  may  be

 some  explanation  As  I  was  not  able  to
 et  the  information  although  I  tried  to
 ind  this  out.  So  let  the  hon  Minister

 explain  this  figure  as  to  what  is_the  true
 position  whether  by  the  end  of  the
 year  this  will  decrease  or  increase  so
 that  ultimately  only  Rs  800  represents
 the  borrowing  during  the  nancial
 year

 I  cone  next  to  the  specific  pro a for  taxation  Here  I  will  deal  with  two
 Proposals  only  One  proposal  is  re-
 gar  ding  proposed  change  im  capital
 gains

 tax  The  second  is  regarding  carrying ‘orward  losses  of  sick  units  which  come
 to  be  amalgamated  with  profitable  units
 industrial  00

 :  ho  4
 making  profits, These  proposals  are  being  criticised  as

 being  inthe  nature  of  favouring
 oP

 ita
 lists.  Sir  I  am  not  for  capitalism. I  am  only  interested  in  seeing  that  the
 industrial  apparatus  of  the  country remains  in  sound  condition  Whether
 a  particular  industry  is  in  the  public  or

 private  sector  should  not  concern  usso  much
 aswhether  it  45  n  sound  condition  You
 have  to  see  that  the  industrial  apparatus 38  in  a  healthy  condition  Of  course,: next  become  to  the  question  how
 the  profits,  if  any,  from  it  have  to  be
 distributed.

 These  proposed  changes  n  capital  gains tax  and  for  carrying  forward  losses
 have  a  Jet.  ct  advantage.  It  is  fashionable to  talk  that  these  proposals  are
 intended  to  benefit  industrialists,  rich
 agers

 and  soon  But  people  who  talk
 those  terms  really  do  not  know  the

 correct  position  They  do  not  know  the realities  of  the  situation  and  approach the  question  from  doctrinwre  point of  view  What  is  the  real  postion  of
 capital  gains  tax?  Now  certam  con-
 cession  are  given  Let  me  illustrate
 my

 pout
 I  belong  to  the  Janata  party. I  bive  to  file  my  return  showing  my assets  and  I  have  a  small  flat  in  Bombay. That  was  constructed  by  a  Housing

 Cooperative  Society.  I  approached  the
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 Secretary  of  the  society  to  let_me  know
 the  market  price  of  that  fst  He  simply
 looked  askance,  winked  at  me,  and  asked
 me  what  is  the  matter.  I  said,  “I  have
 to  file  details  of  my  capital  assets,  and
 I

 ave  ६०  give to  the  information  correctly. He  looked at  me  and  said  :  “Don’t
 ‘you  know?  Who  would  show  the
 teal  price?  Of  course  transactions  are
 taking  place.”  He  referred  to  one
 transaction  which  taken  place
 hardly  2  months  ago,  which,  in  effect,
 —

 that  thé  real  price  was  not
 3

 Therefore,  regarding  granting  ex-
 emption  from  the  capital  gains  tax  in
 regard  to  transaction.  such  as  sale  of
 lard  buildings,  jewellery  cndother  arti-

 cles,  realities  being  quite  d-fferent,  and
 bearing  in  mind  ‘the  t  this  aspect  of  the
 matter  is  reflected  in  this  proposal,
 nobody  need  any  longer  be  apprehensive about  showing  real  market  price  in  these
 transactions.

 Take  for  instance,  carry-forward losses  incurred  by  sick  units.  What
 ‘happens  is  this.  I  do  not  find  those  who
 have  criticised  this  propoas!.  |  would
 have  liked  if  Shrimati  Parvathi  Krishnan
 wa‘  present.  I  may  tell  her—I  do  not
 know  whether  she  is  aware  of  the  real
 situation.  What  happens  today  is  this.
 Supe

 I  am  an  owner  of  a  profiitable
 anit.  Since  I  now  find  that  the  hon,
 lady  Member  is  present,  I  would

 bs  |
 9८8४  her  tolistento  me.  If  I  manage own  an  industrial  undertaki

 ne
 which

 makes  substantial  profits,  whst  do  I  do with  them?  Generally  they  are  tried to  be  covered  up  by  entering  into  fictitious
 transactions  with  the  owners  or  the  mana-
 pementofasickunit.  Losses  areincurred which  are  set  off  against  the  profits earned  by  the  healthy  industrial  uhits.
 You  wou  fi  not  know  it.  T  happened  to
 ‘know  about  it  becaure  I  had  an  occasion
 to  handle  some  such  problems  as  a

 lawyer.  And,  some  matters  came  before
 me  as  a  judge.

 Therefore,  according  to  my  humble
 Opinion,  the  test  benefit  of  such
 proposals  is  fet it  they  take  into  con-
 sideration  the  real  ait tuation.  As  you know,  during  the  last  two  previous
 years,  the  rates  of  direct  taxation ‘were  considerably  cut  down..  Did
 those  propaols  result  im  depreciation  of
 net  revenue  from  income-tax  ?  Here
 T  would  sgy  that  that  was  notso.  Nobody can  suggest  like  that.  Therefore,  it  is
 better  to  take  note  of  the  reality  of the  situation  and  deal  with  that  and  while
 you  may  and  do  get  other  advantages.

 T  would  like  to  say  ome  thing  about
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 the  capital
 pines,

 I  find  in  paragraph
 72  of  the  =  Minister's

 ;
 thecch wherein  he  says  that  at  present the  tax  structure  enco  investment

 in  low  priority  assets.  Oca  not  been
 able  to  understand  this  argument.
 Suppose  I  am  an  owner  of

 oP
 iece  of  land.

 If  that  land  investment  is  of  low  priority
 ni
 eae

 how  would  that  situation  get
 changed,  when  I  sell  that  land?  I  get
 money.  ThemoneywhichI  getis  cer- tainly  going  to  be  invested  in  certain
 pon

 assets,  In  that  respect,  no
 yubt  the  flow  would  resultin  cer-

 tain
 =e a.  B ut,  that  is  not  the  point en  you  say  that  it  is  a  perpe- tual  investment  in  low  priority  asets, those  assets  are  referred  to  the

 lands,  buildings  and  jewellery  as  well.
 How  does  that  situation

 =  changed  ?
 So,  J  fai)  to  understand  that  statement
 in  respect  of  proposal  in  the  capital  gains tax.

 I  now  come  to  my  next  point.  I  have
 very  little  time  left  and  so  I  shall  try  to
 finish  it  as  early  as  possible.  The  sug- gestion  that  I  would  like  to  make  is  this.
 So  far  as  charity  is  concerned,  no
 doubt  the  limit  has  been  raised  now  to

 oe 5
 lakhs.  According  to  me,  that  is

 FY
 cut,  80  far  as  investment  in  rural

 = velopment  programmes  is  concerned, there  is  mo  such  limit  left.  I  do  not
 know  why?  No  distinction  should  be
 made  at  alj  in  this  regard.  What  are
 the  charitable  objectives  purposes  ?
 The  definition  of  ‘charitable  purpose’,
 and  its  scope  is  defined  in  the  Income-tax
 Act.  But,  rural  devel  t  has  not
 been  defined.  There  is  ‘Teanition  which
 is  an  inclusive  definition  but  not  an  ex-
 haustive  one.  Rural  development  will
 also  cover  some  of  the  charitable  objec- tives.  Theremight  be  some  uncertain-
 ties.  I  am  trying  to  emphasis  the  word
 ‘uncertainty,  because  there  would  be
 needles  litigation.  Because  the  persons
 concerned  with  collection  of  income-
 tax  would  say  it  is  a  charity  which  does
 not  fall  within  the  purview  of  the  ex-
 pression?  Programme for  rural  spe  a ment,,.  Cann’t  we  obviate  that?  Let  the
 draftsmen  advising  the  hon’ble  Finance
 Minister  deal  with  this  aspect.

 2६  kre.

 Lastly,  I  come  to  the  two  amendments
 that  I  have  moved.  These  amendments deal  with  provisions  con’ained  in  Clauses
 rx  and  15.  These  amendments  may

 x  to  be  mere  formal  or  verbal.
 Tat  ia  not  so,  There  is  an  important
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 Princ  pal  involed  in  them.  Inst:at  of
 lea  ing  an  unlimited  or  wide  discretion
 to  exe~utl  e  fficers  I  want

 ue  oe ment  lay  down  Specific  ie  guide-
 lines:  he  Act  itsclf  or  the  rules  to  be
 fram  +i  thereunder.  It  is  open  to  the
 government  to  lay  down  the  criteria  or
 the  principles  which  should  govern  the

 rticular  subject  but  do  not  kindly—
 For  heaven’s  sake—!eave  wide  discretion,
 with  the  executive  as  it  will  open  widely
 the  doors  of  delay  inefficiency  and  corrup-
 tion.  I  will  elaborate  on  this  poynt  at
 the  time  of  the  second  stage  of  passing the  Finance  Bill.

 PROF.  P.  G.  MAVALANKAR
 (  Genibioseat

 d:  Mr.  Chairman,
 ir,  the  new  Finence  Minister  has

 undergone  certain  novel  exercises  while
 replying  to  his  own  budget  proposals
 yesterday.  The  modifications  to  his
 earlier  proposals  have  been  somewhat
 good  and  the  rezponsivene:s  is  welcome
 and  heartening.  But  I  must  sey  at  the
 outset  that  the  habit  of  every  Finance
 Miniter  spreading  a  very  wide  net  and
 having  १०  many  excise  dutie:  on  ५0  many
 articles  is,nodoubt,tempting  but  ir  "५  very
 harassing  to  the  consumer,  small
 men  and  the  traders.  Therefore,  I
 would  lke  the  Finance  Minister  to  look
 into  this  question  and  see  whether  he
 will  not  be  further  tempted  to  adopting
 thie  conrse  of  easy  and  quick  method  of
 laying  overall  genera!  excise  duties  on
 a  variety  of  commodities.  It  does  cause
 harassment  to  onc  and  all.  I  think  this
 is  partly  based  on  mutual  distrust  of
 government,  business  community”  and
 traders  and  partly  it  is  also  harassment in  the  sence  that  as  soon  as  the  budget
 proposal  comes  out  the  Excise  Inspectors about  the  whole  country  as  if  oll  the

 sinessmen  are  thicve..  They  hide
 rapa  J

 and  do  not  pay  the  tax.
 This  kind  of  treatment  to  busines:  men—
 some  of  them  may  he  blacksheep—is not  good.  The  excise  officers  must  be
 asked  by  the  Finance  Ministry  to  see
 to  ‘t  that  the  honest  and  innocent
 busine«smen  are  not  harassed  by  sudden
 raids  and~  rude  behaviour.  Th

 ask  them  ‘“‘where  are  your  goods”, “Do’nt  do  anything  of  your  own.  Give
 us  the  inventory.”  All  these  must
 cha  78९

 That  can  happen  only  if  the
 Ministry  sends  out  instructions  precisely that  this  thing  -hould  not  happen.  The
 Finmce  Minister  has  given  some
 significant  relief to  handloom,  textiles,
 stainiess  ‘steel,  film  reels,  etc.  Iam  very
 sorry  to  find  that  he  has  left  almost
 untouched  bidi,  khand  sari,  etc.
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 Khandsari  is  taxed  heavily.  Mr.
 C'airmin,  in  your  own

 Fd  t  pea
 that

 is,  Khandesh,  Khondsari  is  produced.
 One  finds  that  Khandsari  has  been
 progressively  taxed.  Initead  of

 siving encouragement  and  support,  we  fi
 just  the  other  way  happening.  M.Ps
 belonging  to  various  parties  and  some
 of  us  have  been  writing  to  the  Finonce
 Minister  in  this  matter.  We  made  an
 appeal,  wrote  a  letter  to  him.  But
 there  is  no  reply  so  far,  much  less
 giving

 any  relief.  I  am  very  sorry  fo,
 this.

 Even  the  small  manufacturers,  like
 bidi  and  electrical  equipment.  makers
 have  not  been  spared.  So,  I  feel  that
 the  Finance  Minister  should  have  a
 second  look  before  he  gers  the  Bill
 passed.  Sir,  I  want  to  say  a  couple  of
 points  briefly.  I  hope  the  House  will not  charg:  me  with  making  these  points
 dogmatically.

 First,  I  want  to  say  that  this  whole
 climate  of  rules  and

 repuarots,
 rectric-

 tions  and  control,  has  been  spreading  in
 our  country  for  the  last  so  many  years in  such  a  way  that  it  breeds  a  lot  of
 corruption.  The  more  there  are  rules, the  more  there  are  regulations,  the
 more  the  power  given  to  bureaucracy,
 whether  it  is  in  the  Capital  of  Delhi  or
 at  the  State  Capitals  or  at  the  lowest  level

 povetble.
 Many  of  the  people  do  not

 ow  even  what  kind  of  rules  and  regula - tions  are  there.  If  an  officer  say.  that
 thisis  the  rule,  the  poor  people  will  have
 to  accept  it.  Whatever  the  officials  say,
 they  muct  accept  it.  Moeny  of  the  rules and  regulations  must  change  because  it
 leads  to  further  corruption.  f  also  leads
 totax  evasion  which  means  loss  of  revere
 to  the  exchnagquer.  It  leads  to  finding: of  loopholes  for  avoiding  tax.  It  also
 leads  to  passing  on  the  burden  to
 consumers.  If  you  tax  the  small
 industry  or  even  the  textile  industry,
 ultimately  the  penalty  goes  to  the
 consumers  becquse  the  businessmen
 and  the  traders  find  out  wa

 a
 and  means

 how  swiftly  to  pass  this  burden  on  to
 the  ordinary  consumers  who  ultimately
 hgve  to  pay  higher  prices.  Since  the
 consumersin  this  country  are  unorganised,
 disorgenised,  —there  is  no  union

 mg  the  co  s——their  voice  is
 not  heard.  But  the  traders  and  the
 businessmen  make  their  voice  felt.
 think  the  consumers  must  raise  their
 voice,  must  spesk  with  one  voice.

 Incorruptibility  in  our
 pane

 life,,
 in  our  political  fe  has  to  be  achieved.
 This  section  dealing  with  controls  and.
 restrictions  has  to  be  gone  into  with
 &  view  to  making  some

 =  eo €  want  to  entabl lish  in  this  country
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 honesty,  independence  and  integrity in  af  ic  life.  What  I  say  is  that  the
 qua vty  of  political  ond  public  life  can
 begin  only  in  this  Parliament  by  logis-
 lation  in)  a  minner  which  will  make
 it  possible  for  the  creation  of  an  atmos-
 phere

 for  a  better  quality  of  public  life. it  cannot
 grow

 in  theoppooite  direction.
 May  I  ask  many  of  my  colleegues  here
 whether  they  would  not  agree  that  the
 main  difference  between  the  prev'ous
 ‘Congres:  Government  and  the  present
 Janata  Government  i:  prec  sely  two-fold.
 (a)  that  this  Janata  party  and  the  Janata
 Government  are  the  people  ortented
 and  not  power-or’ented  snd  tb)  it  is
 above  corruption  and  ater  ofism:  ?  Ceaser’s
 wife  must  be  ;bove  suspicion.  There-
 fore,  4  am  sorry  to  say  thyt  Ide  not find  in  the  lat  rr0  day  dnd  edd  this
 kind  of  two-faced  image  of  the  Janata
 Governmant  and  the  Jan‘ta  party  that
 it  is  people-oriented  and  not  power-
 oriented  and  that  it  is  to  see  thet  corrup- tion  and_  nepotism  are  rooted  out  from
 political  life  end  parliamentyry  =  Ife.
 This  image  is  not  coming  up.  Incorrup-
 ibility  is  the  only  trump  card  with  which
 ‘we  went  to  the  people  last  time.  That  is
 ~why  people  elected  us;  some  of  us  were
 re-elected;  some  were  elected  to
 this  House  for  the  first  time.
 It  was  the  incorruptibility  of  the
 jamata  party’s  face,  its  image,  the
 image  of  many  other  parties,  that  gave
 hope  to  the  people  and  the  electorate.
 Are  we  going  to  keep  that  card,  the  card
 of  incorrupbility,  that  trump  card.  only in  our  pocket  and  are  not  going  to  use
 it?  I  am  glad  that  Shri  Sikandar  Bakht
 is  here;  but  other  ministers  are  not  here
 to  listen  to  what  I  say.  Has  this  new
 face  appeared,  new  picture  emerged  in
 the

 polsics)
 horizon  of  new  India,  that

 is  what  I  want  to  ask  ?  The  first  r00  days
 of  janata  government  are  creditable;  the
 book  produced  by  the  Home  Ministry
 is  good.  But  it  is  only  the  beginning;  it
 ‘cannot  be  the  end;  youcannot  stop  here.
 ‘The  credit  side  is,  enormous;  I  am  not
 unmindful  of  that.  Freedom  has  been  res-
 tored  and  regained;  most  of  the  priso-
 ners  have  been  released;  the  rule  of  law
 ‘has  been  restored;  fundamental  rights
 ‘are  guaranteed;  the  civil  rights  com-
 ‘mission  has  been  appointed;  democratic

 |  ipsa
 de

 apboge
 netioning;  the  Press

 is  free;  what  we  say  here  can  be  pub-
 lished  and  people  outside  Parliament,
 people  outside  our  coucntry  may  know
 ‘what  is  happening;  what  we  say  can  go
 out;  it  is  an  open  society.

 But  what  is  the  debit  side:  The  eco-
 nomic  policy  is  not  yet  clear;  the  direc-
 tion  is  not  clear;  steps  are  Jacking.
 There  are  no  measurable,  concrete  pro-
 grammes  in  the  economic,  social,  educa-
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 tional  and  other  fields.  Enquiry  com-
 missions  are  appointed  one  after  another.
 It  is

 famed
 enquiry  commissions  were

 eded  because  alot  has  happened  which
 needed  to  be  brought  out  daring  the  i9 months  of  emergency.  Enquiry  com-
 missions  are

 imp
 ortant.  But  one  finds

 almost  a  spate  of  them;  nota  flood.  It
 is  inevitable.  But  let  us  not  overdo  this;
 let  us  not  get  bogged  down.  The  think-
 ing  people  in  this  country  are  getting sick  at  it;  one  hears  all  the  time  enquiry,
 probe,  and  this  and  that.  They  ask:
 what  are  you  doing  now?  Let  us  dig
 up  the  past;  but  Ict  us  build  the  future
 also.  Itas  allright  todig  up  thepast  upto a  point,  But  more  and  more  common
 people  in  India  are  wanting  to  see  theway we  build  a  new  future.  For  that  the
 economic  duties  and  functions  of  a-
 modern  welfare  'हॉपीपटि,  socialist  favour, secular  colour  are  very  important  things. The  janata  government  must  embody and  reflectthem.  The  janata  party  for- mation  and  its  face  are  admirable.  They came  up  quickly  into  emergency.  But  the
 hotch  potch  image  must  vanish  and  a
 harmonious  personality  should  emerge. At  the  last  Lok  Sabha  poll  the  janata
 party’s  hop  was  to  become  a  &trong, united  opposition  party;  that  was
 perhaps

 their  hope  at  the  last  Lok
 bha  =  elections.  Fortunately,  by the  grace  of  God,  which  means  the

 grace  of  the  voters  of  this  country,  the
 party  which  hoped  to  be  a  strong,  united
 opposition  party  suddenly  found  itself,
 happily,  fortunately  and  dramatically
 overnight,  the  ruling  party.

 MR.  CHAIRMAN:  How  do  you
 want  it  to  be  reflected  in  the  Finance
 Bill?

 PROF.  P.  G.  MAVALANKAR:  Re-
 flection  must  come  in  the  Finance  Bill
 in  such  a  way  that  the  Finance  minister's
 policies  give  hope  to  the  downtrodden
 millions;  the  financial  proposals  are  meant
 for  them  and  not  for  the  establishment, for  the  status  seekers  and  for  the  status
 que  people.  Coming

 back  to  the  Finance
 ill,  I  am  glad  that  the  janata  party has  come  into  power  ;  let  them  now  risc

 to  the  occasion  and  let  them  not  behave
 as  if  they  are  still  opposition  members.
 I  am  sorry  to  find  that  some  of  the
 ministers  give  the  impression  that  they are  oppsition  leaders,  not  ministers. ‘We  want  the  party  toget  agoodfive  years’ time  so  that  they  can  do  well.  In
 conclusion  I  should  say  that  the  consti-
 tuents  of  the  janata  party,  separate  wings of  the  ruling  party,  compartmental]  think-
 ing  and  group  strategies  must  go.  I
 say  this  not  in  terms  of  riticism
 but  in  terms  of  the  expectation ofa  large  number  of  the  people  of
 India.  I  may  be  one  of  the  fe  indi-
 viduals  in  this  House  whoare  unattached,
 Most  of  the

 people
 le  in  this  country  are

 also  unattached.  They  are  not  attached
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 to

 ed  id  4  or  that  party,  They  are
 attached  to  their  own  individual  interests
 and  the  progress  of  the  whole  country.
 Therefore,  I  say  the  unity  of  purpose,
 agr  on  fund  8  and  accep- tance  of  commonly  agreed  policies  and
 programmes—all  these  must  now  be
 redected  in  the  Finance  Bill,  in  the
 Budget,  in  the  sayings  and  doings  of  the
 Ja  ata  Party  and  the  Janata  Government.

 Sir,  all  that  I  have  said  now,  perhaps,
 may  not  be  palatable  to  some  of  my friends  in  the  Janata  Party.  But  I  must
 give  vent  to  my  feelings  and  I  hope  that
 they  will  take  it  in  the  right  spirit  in
 which  I  am  saying.

 Lastly,  I  would  like  to  say  a  word  or
 two  about  bureaucracy.  Bureaucracy’s value  is  undoubted.  Without  a  right,
 good  and  efficient  bureaucracy,  we  can-
 not  function.  I  remember  late  Sardar
 Vallababhai  Patel,  sitting  on  the  treasury benches in  the  good  old  days  saying  that
 the  bureacucracy  and  administration  in
 this  country  are  excellent,  efficient  and
 good:  and  that  is  why  we  are  able  to
 carry  en  much  in  this  count:

 te
 But  my

 point  is  that  much  waters  have  gone under  the  bridges  of  the  Ganges  and
 the  Brahmaputra.  Bureaucracy’s  burdens
 have  increased.  It  has  increased  in  size, it  has  increased  in  growth,  its  domina-
 tion  has  alsoincreased,  Lord  Chief  Justice Hewatt  of  the  United  Kingdom  in  the
 thirties  of  this  Century  wrote  a  book
 called  “The  New  Despotism.”  I  hope
 bureaucracy  will  be  kept  under  control
 by  the  Janata  Government  and  its  atti-
 tude  towards  people’s  welfare  will  be  al-
 jowed

 to  be  changed.  I  want  them  to  do

 Yesterday,  my  friend,  the  Leader  of
 the  Opposition  Shri  Chavan  said  that  he
 accepts  his  failure.  At  least  now  he  has
 realised  his  failure.  He  has  more  time now  to  think  about  his  fajiure.  He  had time  only  to  think  of  his  successes  in
 those  days.

 Therefore,  my
 Riou

 is  that  let  this
 domination  go  and  let  the  Janata  Party do  s»nething  which  will  make  bureau-
 cracy  tuned  to  the  new  expectations  and
 hope  of  the  people.

 Since  I  do  not  have  more  time,  I will  not  say  anything  about  the  Cons- titution  except  this  that  Government must  quickly  improve  upon  the  di  tor- tions  of  the  Constitution  which  took lace  in  the  last  year:  and  anti-defection Bin  must  be  bro
 ght  very  soon.  As  an

 independent,  I  am  finding  that  the  Janata Party  train  is  getting  very  over-crowded, lets  of
 peop.

 fc  are  joining  the  Janata Party  and  some  of us  who  are  not  Mem-
 bers  of  the  Janata  Party  are  considered
 bad  because  we  had  not  joined  and  those
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 ploag  beer
 are  considered

 bigs  even  fae 4 are  bad.  That  is  not  the  way  to  |
 at  the  democratic  polity  of  this  country,

 With  these-words,  I  thank  you  for
 calling  me  at  this  stage  and  may  I  say
 dealing  with  the  law  and  order  situation—
 Shrimathi  Parvathi  Krishnan  was  saying about  lawlessness—that  rule  of  law  res-
 tored  should  not  mean  that  licence  is
 restored  ?  I  will  close  by  saying  that  the
 slum  dwellers,  the  landless,  the  hariians, the  adivasis,  the  downtrodden,  the  ur-
 ban  poor—all  these  people  in  their  teem-
 ing  millions are  hopefully  and

 exp
 ect

 antly  looking  to  the  Janata  rty,
 Janata  Government  and  towards  us  all in  the  Parliament,  whether  we  belong  to: this  party  or  that  party,  for  hope,  Let us  not  fail  them.

 SHRI  T.  BALAKRISHNIAH  (Tiru-
 pathi)

 :  Sir,  I  rise  to  support  what  my ader,  the  Teader  of  the  Opposition, Mr.  Chavan  had  said  4५  ard  about  the Finance  Bill  for  ‘1977-78,  This
 Fuse

 et
 was  described  by  Palkhiwala—I  read  a
 literature  written  by  Palkhiwala—as  = nutritive  budget.  But  the  common  peo-
 ple  are  calling  it  as  the  Budget  of  a  rich man.  But  as  far  as  I  am  concerned,  I would  like  to  say  that  it  is  not  a  palatable budgetbecause  this  is  not  going  to  help
 thecommon  man  toimprove  his  standard’ of  living.  When  I  speak  about  the  com- mon  man,  I  want  to  refer  to  what  the Finance  Minister  has  said  in  hisspeech last  year.  Speaking  on  the  Finance  Bill, he  said  “‘let  it  not  be  forgotten  that  the common  man  of this  country is  not  minus
 agriculture  or  minus  the

 people
 who  live

 in  rural  areas.  70%  of  the  people  who live  in  rural  areas  are  also  common  men.” That  being  the  case,  most  of  the  people who  are  living  in  the  rural  areas  are  com- mon  men.  According  to  him  70%  of” them  are  common  men.  Among  them
 foe

 of  them  are  the  landless  and  poor
 ijans  who

 haves  ६०५
 social  and  eco- nomic  problems.  Their  problem  is  a

 mighty  one.  It  is  closely  associated  with
 rural  deveioliment  andruy  8  a The  government  is  very  much  concerned about  rural  is

 sonar  and  rural  re-
 structure.  What  about  Harijens?  The
 Finance  Minister  in  his  budget  speecir
 made  a  passing  reference  to  it  without

 ving  any  idea  as  to  what  the  Jarsia
 overnment  intend  to  do  for  the  rursl

 seed  wg.,  the  Harijans,  Girijens  ard ckward  classes.  The  Ho:
 ee  Ministry‘s annual  report  deals  with  the  welfare  cf heduled  castes  andscheduledtribes  and’

 otherbackward  clesses  in  Crepter  ५.  छात्र it  is  a  stereotyped  report.  It  Cces  rer
 says  anything  more  than  whet  was  said Test  year.  It  copied  down  the  activitics: of  the  previous  Government.  What  the
 present  government  is  going  to  do  is  not mentioned  in  this  report.
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 Easel  rcs
 lem  of  Harijans  is  not  only

 econ  but  also  social,  The  problem
 of  Harijana  was  very  dear  to  Mahatma
 Gandhi  and  he  was  very  much  intereste«i
 inthe  removal  of  untouchability.  He  said:

 “To  remove  untouchability  is  a  pen- ance  that  caste  Hindus  owe  to  Hin-
 duism  and  tothemselves.  The  purifica- tion  required  is  not  of  untouchables  but
 of  the  so-called  supericr  castes.  There
 is  no  voice  that  is  special  t0  the  un-
 touchables,  not  even  dirt  and  insanita-
 tion.  Itis  our  arrogance  which  blinds
 us,superior  Hindus,  to  our  own  blemi-
 shes  and  which  magnifies  those  ofour
 down-trodden  brethren  whom  we
 have  suppressed  and  whom  we  keep under  suppression.  Religions.  like
 nations,  are  being  weighed  in  the
 balance.  God’s  grace  and  revelation
 are  No  monopoly  of  no  race  cor  nation.
 They  descend  equally  upon  all  who
 wait  upon  God...  Ido  not  wantto  be
 reborn.  But  if  I  haveto  be  reborn,  I
 should  be  born  an  untouchable  so  that
 I  may  share  their  sorrows,  sufferings
 and  the  affronts  levelled  at  them  in
 order  that  I  may  endeavour  to  free
 myself  and  them  from  that  miserable
 condition.”

 He  opposed  the  award  of  the  British
 Prime  Minister  who  gave  a  separate  elec-
 torate  for  Harijans.  I  am  very  happy that  when  the  Janata  Party  came  into
 power,

 all  of  them  assembled  near
 ahatma  Gandhi’s  samadhi  and  took

 an  oath  that  they  would  follow  Gandhism.
 But  how  many  of  them  are  sincere
 about  following  Gandhism?  I  wish  the
 Prime  Minister  is  more  interested  in  the
 welfare  of  Harijans.  Yesterday  I  read  in
 the  Hindu  that  he  wrote  letters  to  all  the
 Chief  Ministers  advising  them  to  take
 proper  care  about  Harijan  welfare.  But  I
 donot  know  how  many  Chief  Minis-
 ters  are  going  to  follow  that  advice,
 especially  in  U.P.,  Bihar,  Rajasthan,
 Madhya  Pradesh  and  Orissa  where  so
 many  atrocities  are  committed  on  Hari-
 jans.  The  Harijans  have  been  giv:  n  cer-
 tain  constitutional  guarantees.  Article  7
 Says  that  ‘untouchability’  is  abolished and  its  practice  in  any  form  is  forbidden.
 A  Committee  was  also

 appointed  known as  the  Elayaperumal  Committee  which
 submitted  its  report.  In  that  Report  it
 deals  with  the  various  forms  of  untov-
 chability.

 MR,  CHAIRMAN:  Why  do  you  want to  bring  all  these  things  when  you  are to  discuss  the  Finance  Bill?
 SHRI  T.  BALAKRISHNIAH  :  It_  is

 Necessary  because  this  Parliament  consists
 OF  all  sorts

 Of  people
 cople  represert  ng  vari  vs

 interests,  This  body  is  greater  than  any Other  body  in  this  country.  This  must  be
 brought  to  the  notice  of  this  august
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 House  so  that  they  may  consider  at  an
 appropriate  time  _  whit  we  should  do
 for  these  poor  people  and  how  we  shuld
 help  them  in  stopping  _  atrocities  being
 committed  against  these  people.  There-
 fore,  I  want  to  bring  all  these  things
 to  the  notice  of  this  august  House.
 It  will  be  very  interesting  to  note  that in  spite  of  our  Independence,  in  spite
 of  the  assurane  given  by

 Peper Gandhi,  and  in  spite  of  the  efforts  of  the
 leaders  of  our  country  in  the  past  and
 in  the  present,  this  untouchabi!  fry  which
 is  a  bl  Kee  on  the  Hindu  society,  has  been
 practised.  That  is  why  I  have  brought
 this  Report  to  read  out  toyouto  show
 what  type  of  urtouchability  is  there  and
 how  this  untouchability  has  been  prac-
 tised.  Under  the  head  ‘‘Forms  of  un-
 touchability”,  it  is  said  :

 “At  Anantapur  it  was  reported  that
 in  villages  the  Scheculed  Castes
 are  not  allowed  to  sit  in  a  cart
 when  it  sed  through  the
 streets  inhabited  by  caste-
 Hindus”,

 Coming  to  Assam,  it  is  said  :
 “Shri  P.  N.  Hazarika,  M.L.A.

 informed  the  Committee  that
 I5

 0  Scheduled  Caste  girls  of
 ‘insukhia  town,  about  a  couple of  miles  away  from  Gauhati,

 embraced  Islam  due  to  ill-treat-
 ment  from  the  caste  -Hindus.’”

 On  Gujarat  a  chapter  is  written  in
 this  Report,  but  it  will  take  much  time
 toread  all  this.

 MR.  CHAIRMAN  :  You  are  making
 verylong  points.  But  these  arerelevant
 to  discussion  at  other  places.

 SHRI  T.  BALAKRISHNIAH:  I
 am  raising  these  points  because  we
 are  consideraing  the  Finance  Bill  here
 and  the  Finance  Billis  a  consolidation  of
 all  points.  As  I  said  earlier,  it  relates  to
 the  socio-ecoromic  problem  of  the
 people  who  corstitute  one-fifth  of  the
 total  population  of  this  country.  I
 a

 siete
 the  Scheduled  Castes  and  the

 Scheduled  Tribes |  ity.  If I  do Not  represent  their  interests  in  this  angust House,  I  will  be  failing  in  my  daty. Theref  re  I  am  speaking  to  you  with  the
 relevant  provision  of  the  law  that  is
 there  to  serve  them  and  we  enacted
 the  Untouchability  Act  of  7955  and  to
 further  strengthen  it,“  we  amended  that Act  by  enacting  a  law  known  as  the
 Protection  of  Civil  Rights  Act,  7976  und
 which  there  areso  many  provisions  to  dea,
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 with  atrocities  in  respect  of  untoach-
 ability.  Particularly  there  is  a  salient
 feature  of  this  amsznded  enactment
 which  says  that  even  when  an  officer  fails
 to  take  action  against  any  of  the  persons who  commit  atrocities  on  the  harijans, the  Government  can  take  action  against that  particular  officer  as  an  abettor.

 ere  is  a  provision  to  levy  a  collective
 fine.  Ifthe  whole  village  consisting  of
 rural  rich  or  the  affluent  class  indulges in  atrocities  on  harijans,  action  can  be
 taken  to  collect  fines  from  them  and  the
 aggrieved  parties  can  be  given  com-
 pensation  also,  That  is  he  salient  fea-
 ture  of  thi:  amended  enactment  which
 has  streng*hened  the  Untouchability Act  of  ‘1955.

 Many  of  the  members  on  that  side  and
 some  Members  on  this  side  were  all
 agitated  after  hearing  the  atrocities  com- mitted  on  harijans  at  Beichi,  at  Cuttack
 and  so  many  other  places.  I  am  very much  pained  to  read  in  the  columns  of the  National  Herald  publ.shed  on  ith
 July  that  the  people  in  the  rural  areas who  belong  tothe  affluent  class  described the  Janata  Government  as  the  Govern- ment  of  the  rich,  as  the  Government  of the  affluent  class  as  th‘  G  »vernmnt  of  the affluent  class;  and  they  celebrate  the
 victory  of  the  Jaiata  Party.  They  say: “*The  Janata  party  is  there;  we  can  influ- ence  it.  You  can  complain  to  whom- soever  you  like.”  Our  friends  on  the
 other  side  say  thar  they  want  to  do
 justice  0७  th:  people  of  this  country.
 Are  not  these  people  deserving  of  justice
 being  done  by  this  government  ? 4

 The  reply  given  by  the  Home  Minister the  other  day  was  not  satisfactory,  on this  point,  But  [I  am  very  much
 pleased  and  I  congratulate  the  Prime
 Minister  for  having  taken  prompt  action by  writing  to  all  the  Chief  Ministers  in the  States  to  take  stern  action  against
 those  who  committed  atrocities  on
 Harijans,

 Various  ३०७2०४५००३
 were  made  for

 improving  lot  of  Harijans.  In  this
 Finance  Bill,  we  are  goin  to  re-structure the  rural  areas,  and  develop  the  agicul-
 tural  community.  There  is  regional
 imbalance  with  regard  to  prices  of  farm
 products  i.e.  between  those  produced mehe  North,  and  those  produced  in  the
 South.  In  the  South,  we  produce mainly  paddy;  whereas  in  th:  North
 they  produce  only  wheat.  The  price of  wheat  was_  enhanced  as  soon  as  the ‘anata  Party  Goverament  came  to  power; ut  the  prie>  of  paddy  his  not  bzen  en- hanced.  The  price  of  paddy  to-day  is lower  than  that  it  was  earlier;  and  when the  agriculturists  who  had  invested  on
 paddy,  want  tosell  it  at  alower  rate,  they are  put  to  losses.  How  is  this  govern-
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 men  going  to  tackle  the  regional  im-
 bala  :

 with  regard  to  the  prices  of  food-
 grains

 We  know  that  agriculture  is  an
 indusry  about  which  we  cannot  be  de-
 finite.  We  cannot  rest  assured  of  in-
 come  from  it.  When  I  was  a  young  boy
 reading  in  the  college,  I  read  someting about  rural  economics.  What  was
 stated  in  the  books  then  is  being  taught even  now.  No  change  has  born  bi rought about.

 Some  friends  are  finding  fault  with
 the  20-point  economic  programme.
 They  want  to  drop  it;  but  they  do  not
 know  how  it  has  helped  the  poor  people,
 particularly  in  our  State,  In  Andhra, that  programme  was  implemented  sin-
 cerely  by  the  Chief  Minister.  It  helped
 so  many  poor  people  in  gettin,

 22229 house-sites  and  so  many  othr  nefits
 such  as  rickshaws,  taxis  and  scooters  from
 the  government.

 Tae  living  standard  of  the  poor  people in  Andhra  Pradesh  improved.  This
 happened  when  that  programme  was
 implemented  vincerely.  I  want  to  ask:
 what  is  the  economic  programme  of  he
 Janata  party  towards  the  common  man  ?

 K
 evsentiat.  commodities

 :  required  by
 middle  class,  lower  middle  class  and
 common  people.  Howisth:  government

 ding  to  arrest  the  price-rise  ?  The
 anata  Government  is  not  thinking

 in  terms  of  socio-economic  devlop-
 ment  of  the  country.  It  has  not  spelt
 it  out

 =  ie
 I  do  not  know;

 :  macy
 be

 too  early  for  me  to  say  |
 say  that  they  have

 something
 by

 giving  freedom.  They  have  no  doubt

 given
 freedom;  but  how  is  it  ह ७. ह  to

 elp  the  common  man  ?  You  and  I—
 we  allin  this  Howse  are  concerned  with
 freedom  of  speech,  in  order  to  criticize
 and  abuse  others.  But  the  common
 man  is  concerned  with  his  stomach,  to
 see  that  he  gets  a  square  meal  a@  day.
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 He  wants  that  he  should  wrap  his  bedy
 with  proper  cloth,  he  should  get  shelter  to
 lie  in.  Today  the  price  of  cloth  is

 td
 high.  I  had  been  to  a  shop  todsy

 and  enquired  the  price  of  a_  cotton  cloth.
 I  was  told  that  it  is  in  the  range  of  Rs.0
 to  r§  a  metre  for  an  ordinary  cotton
 cloth.  Have  you  brought  down  the
 price  of  cloth  ?

 Com‘ng  to  the  handloom  weavers,  in
 my  cons:ituency  there  ace  a  large  numer  of
 handloom  weavers.  Next  to  agricul-
 ture  is  the  profession  of  weaving  in  our
 country,  because  it  is  provid'ng  occupa-
 tion  for  alarge  number  of  peopic.  While

 arm  was  previously  be n;  sold  at
 Re.  65.  todayit:s  beingsold  at  Rs.  r05.
 ‘Weaver.  come  and  complain  to  me  that
 they  are  not  able  to  erm  their  livelihood,
 because  they  do  not  get  proper

 wage
 ५५

 as  the  yarn  is  sold  at  Rs.  ‘105.  hen
 it  was  sold  at  Rs.  65  they  were  able  to
 earn  Rs.  8  tojro  a  day,  while  tod.y  they  are
 mot  abletoget  more  than  R8.  3  to  4a  day.
 Many  of  the  weavers  are  starv'ng  and  so
 they  ar:  g>ing  to  the  cites  and  towns
 in  search  of  employment.  How  are  you

 “going  to  solve  this  problem  ?
 The  Finance  Minister  is  talk  ng  of

 power-looms,  m2dwm-scile  indu.tries, small-scale  industries  and  industries
 which  are  go'ng  to  be  started  by  the
 rich  people,  the  cav'talists,  and  exemp-
 tions  are  be'ng  given  to  such  people.
 Industries  which  are  ging  to  benefit  the

 ‘common  man,  or  a  lirge  number  of
 people,  or  industries  which  are  run  by  the
 public  sector,  they  are  not  g’ven  proper
 encourag>ment.

 The  budget  speech  doe:  not  rey  any-
 thing  about  the  backward  areas  in  the

 seountry  What  is  their  programme  for
 the  development  of  backwa  4  aregs,

 ‘like  Rayalaseema,  Which  are  only  de-
 Pending

 on  rain,  where  they  have  no
 rivers  Reyalaseema  consists  of
 four  disticts  in  Andhra  Pradesh  where
 there  are  no  proper  road:  or  industries
 worth  the  nyme,  while  the  n=‘ghbouring
 States  are  “having  indu‘tries.  This
 pacticular  reg'on  has  noindustry.  Does
 this  budget  say  arything  about  the
 backwird  regions  in  this  country,  where
 there  is  a  vrst  area  of  land  without  water, where  alarge  number  Of  psopleare  with-
 out  employment  ?  How  are  you  go- ing  to  sole  this  problem  ?  I  hope  the
 Fin nance  Minister  willdea!  with  these
 prints  in  his  reply.

 T  thank  you  for  the  opportuni  iven '३०  me  to  participate  in  this  ada.  ड़

 SHRI  G,  M.  BANATWALLA
 (Pornenl):  Mr.  Chairmen,  Six,  the
 taxation  policy  emerges  cur  of
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 the  Finance  Bill  clearly  reveals  a
 very  conservative  appr  ach,  theugh there  is  a  sprinkling  «f  scme  prog- ressive  measures,  like  the  rural  devel  p- ment  allowance.  It  AS.  yery  apparent
 that  the  taxati  n  prep  sals  are  tilted
 highly  in  fav  ur  f  the  c  rp  rate  sectir
 and  the  affluent  secti  ns.  This  is  a
 very  di  appointing  feature  f  the  Finance
 Bill,  which  iy  under  discussi  n  in  this
 august  House.  This  tilting  .f  the
 Finance  Bill  in  tavour  वी  the  corp  rate
 sectrr  is  in  sharp  c  ntrast  with  the
 plight  «f  the  comm  n  man  and  the
 middle  class.  The  middle  clas  has
 to  rest  €  ntent  with  the  ,ai:ing  .f  the
 exemptin  limit  from  Rs.  8,000  tc  Rs.
 T0,000  and  this  raising  «  f  the  exempticn limit  is  also  d  ne  in  p  cr  grace  because
 there  is  a  res  rt.  and  a  cleaver  re‘  rt.
 to  the  device  ‘f  ficxibility  with  regar: to  this  exempti  n  limit.  Ff  the  inc  me
 cr  5565  Rs,  10,000  the  exempticn  limit
 will  nce  again  be  mt  Rs.  10,000,  but
 Rs,  8,000,  There  is  alse  an  increase
 in  the  surcharge  frem  r0  t>  I§  per  cent.
 AS  a  result,  we  find  that  while  %  me
 grudging  भी  wance  has  been  given  to
 the  common  man,  to  the  middle  class, the  Finance  Bill  gives  several  benefits
 to  the  c  rp  rate  sect  r.

 Fer  instance,  the  investment  all:  warce
 which  was  hithertc  restricted  tc  «nly a  few  selected  industries,  has  row
 been  thr  wn  ५  ‘pen  tc  the  entire  gamut of  industry,  Further,  there  are  also
 exempti  n  fr¢m  the  payment  «  f  compul-
 Sory  dividend,  But  highly  bjecti:  nable
 is  the  appreach  ‘f  the  Finance  Bill
 to  the  ८  ncept  74  tax  «n  capital  gains.
 I  am  c  nstrained  tc  remark  that  the
 prope  sals  in  the  Finance  Bil]  have  alm  :t
 sounded  the  death  knell  cf  the  cc  ncept
 of  capital  gains  taxation.  The  capital
 gains  tax  was  introduced  nt  merely in  order  to  earn  some  ysevenuc.  It
 has  a  s*cial  sigrificance.  Wher  Bars are  realised  as  a  reiult  ८६  the  sale  fa
 1 हाड  term  capital  asset,  these  gains
 are  consequert  to  inflati:  rary  cy  citu  re, and  if  the  gains  «n  the  sale  «  f  capital assets  as  a  result  finflationary  c  nditic  ns
 are  subjected  ७  any  exempticn,  then
 Tamc  nstrained  to  remark  t  Fat  inflation
 which  is  a  misery  tc  the  c¢  mm  n  man is  turned  into  a  छिनना  frr  the  pre  pertied eless  and  fr  the  c  rp  rate  sect  r.

 This  is  a  very  conservative  apprar  ch. Until  recently  many  cruntries  in  the werld  bad  no  such  thirg  2९  canital gains  taxation  except  perhaps  Gerrrary
 and  the  USA.  Yt  was  in  +1956,  with  a
 Social  /  bjective  in  view,  that  the  prin- ciple  ी  capital  gains  taxstiir  was
 introduced  in  -ur  c  untry,  ard  it  was tN  962  that  France  end  the
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 United  Kirgiim  followed  suit.  It
 is  rather  astounding  and  m  st  «  bjectic  n-
 able  to  find  this  amendment  with  respect
 to  capital  gains  taxati  n  that  a  ttal
 exemption  from  taxation  will  be  granted
 if  the  proceeds  realised  from  the  sale
 of  capital  assets  are  invested  in  certain
 Specified  financial  assets.  I  mu't,  therc-
 fore,  take  Serius  bjectiin  to  this  m:  st
 retrograde  step  that  has  been  taken
 fer  granting  exempti  n  to  the  gains
 realised  frrm  the  sale  «f  ]  rg  term
 capital  asset.

 The  very  concepts  f  Il  ng  term
 capital  asset  and  sh  rt  term  capital
 asset  have  been  amended  by  the  Finance
 Bill.  When  an  asset  is  held  fr  a
 pericd  of  60  m_nthr,  it

 ्
 a  sh  rt  term

 capita!  asset.  There  which  are  held
 fer  m  re  than  this  period  and  are  $  Id
 are  subjected  to  capital  gains  tax.  But
 here  an  attempt  has  been  made  in  the
 Bill  to  reduce  thi.  period  from  60  to
 36  month’,  with  the  result  that  all
 Sale  .f  capital  as..cty  which  have  been
 held  for  more  than  «nly  36  months
 will  get  a  certain  conccssional  treat-
 ment,  I  must  submit  with  due  respect
 that  this  is  nothing  but  encouraging
 speculative  activity  in  the  sale  «f  |  ng
 term  capital  assets,  the  definitin  cf
 which  has  been  suught  to  be  amended
 by  the  Bill.

 I  must  also  say  that  clause  38  cf  the
 Finance  Bill  has  intreduced  a  m  st
 objecti  nable  feature  in  cur  taxation
 policy.  This  clause  amends  the  ा  bk
 untary  Disclesure  fincome  and  Wealth
 Tax  Act,I976  and  gives  further  6  sncession
 to  tax  evaders.  It  has  been  laid  down
 in  this  Act  that  p2rsns  making  voluntary
 disclosures  were  to  pay  their  amount

 1977-  This  Government  has  given  them
 a  Recher  €  neessicn  by  providing  that

 most  hen  us  crime  against  the
 economy  cf  the  country.  We  8९
 being  told  and  it  has  been  pre  claimed
 frcm  hy  usetops,  that  the  Janata  Govern-
 ment  does  nt  believe  in  a  phicy  of

 forge
 t  and  forgive,  but  I  am  cons-

 trained  to  n  te  that  this  very  Govern-
 ment  is

 Prepared  -  tae  bap  Aes payment  taxes  by  these  tax  8
 and  fcrgive  them  if  they  are  prepared
 to  pay  12%  interest  «n  the  unpaid
 amount.  I  take  very  serious  objecticn
 to  the  eoncesiiun  that  hat  been  gought
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 to  be  extended  to  these  tax  dodgers.
 I  find  that  when  this  House  was
 discussing  the  «rdinance  regarding  the
 Voluntary  Disck  sure  cf  Iname  &
 Wealth  Act,  1976,  there  wag  a  m  tion
 fer  disapproval  of  the  Ordinance,  and
 Strangely  enough,  Shri  H.  M.  Patel, now  the  Finance  Minister,  was  the
 person  who  v.ted  in  favour  of  that m  ticn.  Today  it  is  the  same  Shri
 मे,  M.  Patel  who  c  mes  in  a  very  cun-
 venient  manner  with  all  s  rts  ¢f  cnsi-
 deraticn  «f  expediency  of  this  House and  tries  te  explain  further  c  ncessions
 to  the  tax  dodgers  under  the  provisions of  the  Bill  which  he  has  found  objection- able  in  this  very  House,  I,  thereft  re, have  to  say  that  c  nvenient  are  the
 ways  and  the  m:st  expedient  are  the
 ways  of  those  who  today  sit  on  the
 treasury  benches,

 Ttis  most  disapp.  inting  to  see  that  the
 Fi  Bill  is  is  ly  rich  in  pro-
 viding  soope  both  for  evasicn  of  taxes
 as  alse  inrceasing  the  capacity  to  earn
 what  is  called  black-m  ney.  I  may
 explain  what  I  mean  by  this.  We  have,. fir  example,  a  provision  under  which
 it  is  provided  that  a  sick  unit  can  merge
 with  a  viable  one  and  when  the  merger
 takes  place,  the  losses  cf  the  sick  unit
 can  be  set  ©  ff  against  the  pr  fit  of  the
 company  with  which  the  sick  unit  is
 amalgamated.

 Now,  Sir,  I  shall  tespectfully  submit
 that  a  tax  saving  value  has  been  given to  the  sick  units  and  those  who  are  in
 the  contro]  of  the  sick  units  can  utilize
 the  extent  of  the  tax  saving  capecity of  the  sick  units  for  entering  into  a
 brisk  trade  with  profitable  concerns.
 Therefore,  very  naturally,  a  brisk  trade
 will  come  up  with  profitable  concerns
 in  search  of  sick  units  in  order  to  set
 off  their  losses  egainst  their  profits and  black-money,  ad  money,  par-- allel  economy  wil

 EE
 furhter  spurt from  such  brisk  trade.

 I  must  also  say  that  there  is  also  #
 scope,  as  far  as  capitel  gsins  tax  is
 concernéd,  to  shift  income  from  capital
 gains  from  One  year  to  another  Year,
 and  this  scope  for  shifri:

 ng
 capital  gains

 from  ong  year  to  ano’  year  will
 help  manipulation  of  taxes  by  a  number
 Of  concerns.  Look  at  the  provisions of  the  Finance  Bill.  The  provision is  that  if  the  sale  proceed  on  long  tetm
 capital  assets  are  imvested  in  certaisr
 specified  financial  aseet:,  then  no  taxes
 will  be  levied  on  capital  ga'ns  provided  '
 that

 =  pony  assets  =  1  Ried a  period  0  years;  but  if  ६
 are  not  held  for  a  period  of  three then  immediately  capital  gains  tax  will
 be  levied.  However,  the  capital  gains
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 tax  will  be  levied  not  with  respect  to  the
 year  in  waich  the

 capital  gains  a concern,  but  di  year  in  which
 the  condition  was  violaied,  In  other
 words,  8  concern  can  very  easily  shift
 capital  gains  from  one  year  to  another
 year  when  the  condition  about  invest-
 ment  is  violated,  This  capacity  to
 shift  the  income  from  capital  gains
 from  one  year  to  another  year  will  be
 a  handy  method  for  the  manipulation
 of  taxes.

 I  may  briefly
 ey

 it  before  I  con-
 clude  that  the  Finance  Bill  not  only
 doz;  nor  take  congnizance  of  the  interest
 of  the  labourer».  but  I  must  say  with  a
 heavy  heart  that  the  provisions  are
 anti-labour  in  cheracter.  For  example,
 Clause  r5§  Of  the  Bill  talks  about
 sick  units  being  taken  over  by  the
 profitable  concern  But  there  }s  no
 prov  sion  what.ocver,  that  the  profitable cone:  8,  while  raking  over  the  sick
 units,  must  muntain  the  volume  of
 employment  that  was  enjoyed  by  the
 labourers  under  the  sick  units.  No
 sucic  nd  tions  arethere.  Itis  interestirg
 to  note  that  wh  le  there  are  many  other
 cond  tion:  no  such  condition.  In  the
 interest  of  the  labourers  is  Iaid  in  the
 Finance  Bill.

 Taere  is  also  an  extension  of
 the  investment  allowance  to  the
 entire  gimut  of  industry.  This  is  a
 icy  waich  till  in  favour  of  capital

 intensity  in  industry,  It  is  a  well-
 known  fiscal  truth  that  capital  intensity
 is  at  the  expense  of  the  Idbour.  En-
 couragement  given  to  capital  at  the
 expens:  of  labour  shows  the  anti-
 labour  policy  that  the  Government
 has  adopted—by  throwing  the  invest-
 mnt  allowance  to  the  entire  gamut of  industries  without  any  d'scriminetion
 exctpt  in  the  case  of  a  few  specified
 low  priority  industries.

 I  may  conclude  by  saying—though there  are  very  many  thing:  to  say—
 that  the  social  objectives  that  are  to b:  achieved  from  a  policy  of  taxation
 have  also  been  thrown  to  the  winds;
 for  example,  by  changing  the  concept of  short-term  and  long-term  capital
 a  set®  encourigement  is  given  to  specu- lative  acivity,

 encourage
 ment  is  given to  take  edvantoge  of  inflation  which  is

 in  favour  of  th:  »ourg-ois  cla
 pees {arly  also  we  find  that  Ad  ere  is  @

 towards  favouring  concentration  of  pro-
 ductive  capacity  by  allowing  exemption
 from  payment  of  compulsory  devidend.

 I  ह 1  now  resume  my  seat  with  an
 appeal  to  this  Government  to  reconi-
 der  the  highly  objectionable  nature of  the  finance  policy,  the  conservative
 approach  that  has  been  adopted  by  it,
 the  scope  that  has  been  left  for  mani-
 Pulation  of  taxes  by  tax-dodgers  and
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 the  advantages  that  the  bourgeois  class
 will  reap  525  inflationary  conditions
 from  these  proposals.  |  must  also
 request  that  there  should  be  a

 Perec on  such  excise  duties  as  on  bidis  a
 other  items,  I  wanted  to  s

 jprwl
 on

 those  items  too.  However,  in  deference
 to  your  bell,  I  am  concluding.  I
 hope  that  these  marters  which  I  have
 tried  to  place  in  brief  before  the  House
 will  receive  serious  consideration  at
 the  hands  of  the  Government.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore)  :  Mr.  Chairman,
 Sir,  first  of  all  I  would  like  to  say  how
 disappointed  I  was  bearing  the  Finance
 Minister's  speech  yesterday—he  is  not
 here  ;  I  hope,  this  will  be  conveyed  to
 him—because  I  had  hoped  that  there
 would  be  a  more  clear-cut  line  as  to
 what  the  Janata  Government  is  going to  do,  what  is  going  to  be  the  dircction
 of  the  Government  policy  in  order
 to  eradicate  poverty,  in  order  to  eradi-
 ai  unemp! Jeymen.  as  has  been cldimed  by  them  to  be  their  policy.
 It  was  not  there  when  the  Budget
 proposals  were  pet

 before  us.  Therefore
 I  had  hoped  that,  after  hedring  many
 speeches  here  during  the  discussion.
 on  Demands  for  Grants,  the  Finance
 Minister  would  come  with  far  more
 radicd)  proposals  but  he  has  not.

 In  his  speech  presenting  the  Finance
 Bill,  there  is  nothing  to  indicate  to
 us  what  he  proposes  to  do  in  order  to,
 mop  up  the  large  amount  of  tax  arrears
 that  are  there.  On  the  other  hand,
 it  was  most  disappointig  even  yet-
 terday,  when  I  looked  up  a  question
 that  was  there  on  this  matter,  that  the
 present  Government  continues  in  exactly
 the  same  way  as  the  previous  Govern-
 ment  did.  For  instance,  last  year there  was  a  question  on  inccme-tax
 arrears,  and  we  were  given  these  figures
 (this  is  as  on  7975)  the  gross  arrears
 were  Rs.  926  —

 and  net  arrears
 were  R8.  6९4  crores.  Yesterday  we  have
 been  told  that  the  gross  arrears  are
 Rs.  873°56  crores  and  the  net  arrears
 are  Rs.  569-84  crores.  There  is  not
 much  of  a  difference.  In  7976  when
 we  asked  as  to  what  was  being  done
 about  collecting  these  arrears,  this  was
 the  reply  given  by  the  then  Government  :

 ‘Such  of  the  steps  provided  in  the
 Income-tax  Act,  ‘1961,  as  are
 appre  tate

 to  the  circumstences
 of  each  case  are  taken  for  effectin,
 recovery  of  outstanding  demands.’

 tg  hres.

 Yesterda: Po
 Were  told  something almost  absolutely  identical  :  “The

 income-tax  Act,  1961  provides  for
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 several  step,  for  enfore  ng  collection
 and  recovery  of  tax  arrears,”  (It  i5  yust a  play  with  words  the  word  ng  alone  s
 diffe

 iy]
 and  we  are  told  poeta  / epend: On  the  facts  and  circumstances  of  eat

 case,  suitable  steps  are  taken  by  the
 Income-tdx  authorities  concerned  for
 the  recovery  of  tax  arrears”.  No  imidi-
 cation  has  been  given  that  something effective  18  go  ng  to  be  done  in  order  to
 mop  up  chese  tax  arrears—whict  in-
 variably  are  those  of  the  big  bu  ines
 houses  and  those  who  being  tw  the
 highest  income  group  because,  etrer
 all  as  far  a8  the  work  ng  class  is  con-
 cerned,  those  who  hive  come  into
 the  meome-tax  paying  level  and  thc
 middis-class  employee,  and  others
 Im  service,  certainly  cennot  evade
 tax.  So,  who  are  the  peuple  who  are
 evading  tax  and  from  whom  arrest:  of
 crores  and  crore,  of  rupees  are  due  >  We
 have  been  told  exactly  the  «ame  what's
 th:  differenc>  between  ‘tweedledum’
 and  ‘tweedledss"  as  far  as  th's  particular
 asp2ct  of  our  nat  जाए  life  concerned  २

 Now,  som*  of  the  other  thing  I
 would  Ihke  to  refer  to  are  the  minner
 in  which  we  hive  seen  how,  on  the  one
 hand,  the  work:ng  class  has  been  severely affected  by  the  Compulsory  Dep»  it
 Scheme  and  by  the  retu.al  otf  minimum
 bonus  of 8  33%  by  the  Congress  Govern-
 ment  and  the  reacuon  ‘ry  mea  ures
 taken  by  them—which  we  have  con  i-
 tently  been  oppo.  ng—and,  on  the
 other  hand,  so  far  as  large  companies are  concerned,  the  concess‘ons  given last  year—most  anti-nationa]  concessic  ns,
 pro-capitalist  concsSiom—such  =  as.
 the  bonusshare  whichcontinue  There
 s  no

 chengs
 2  im  regird  to  thot  effected

 by  this  Overnment  which  clatms  it
 i8  committed  (०  remove  poverty.  We
 have  seen  how  last  year  the  compan'es mereased  their

 profits
 at  a  trme  when

 we  were  told  that  investment  should
 be  encourgsd.  It  was  said  that,
 for  attract  ng  investment,  more  en-
 couragement  should  be  given  etc.
 But  where  has  this  encouragement
 gone  ?  It  has  gone  to  companies  which
 were  enabled  to  make  more  profits.

 For  instance,  what  has  the  Reeve
 Bank  said  ?  I  will  give  you  one  or
 two  figures.  In  the  case  of  Internetyenal
 ‘Combustion,  the  pre-tax  profit  for  the
 year  7976  increased  to  60  27  Jakhs
 from  Rs.  $i  47  lakhs  the  previous  year
 and  the  Directors  have  recommended
 a  20%  dividend  and  issue  of  bonus
 chares  and

 ng
 ht  shares.  In  the  case

 to  Warner  industrn,  the  Directors
 propose  to  issue  bonus  shares  in  the
 ratio  of  four  shares  for  every  five  shares
 held,  by  capita!  sing  Rs.  ¥  02  crores,
 and  a  total  div'dend  of  25%  in  197$-76.
 as  against  23%  77  the  previous  year
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 has  also  been  declared.  Its  gross
 profit,  of  R..  54  42  lakhs  show  a
 murked  increase  of  31%  over  that  for
 ‘1974-75.

 One  after  the  ther,  «ne  can  take  up these  hig  campaniss  and  point  out  how
 their  profits  are  going  up  and  dividends  are
 @2ng  ud  where  as  tne  labour  cotis  going down.  Whet  i.  it  that  is  spent  n  labour  ?
 From  the  Reserve  Bank  Bulletin  we
 scc—-I  am  not  trying  to  make  thi»  a  poten-
 tial  pant  but  wm  i  based  purcly  on
 tacts  and  hguies—the  wages  paid  0  the
 workers  are  going  d  wn  and  yxt’  we  are
 told  that  m_  re  m  ney  t+  the  workers  meens
 inflatt  n.  H  w  can  we  accept  this  ar-
 gum‘nt  ?  We  have  seen  how,  in  spite

 {CDS  inflation  has  gone  up.  Wage  costs
 are  going  down  but  inflation  goes  up.
 Bonus  t.n  5  given  nthe  argument  that
 there  will  be  inflati  n  and  yet  pr  fits
 are  all  wed  t>an.c.  This  what  i5  hap-
 p-ning

 Where  t5  your  radic.l  departure—
 becau>e,  here  you  have  the  big  companies
 g*tting  away  with  it  and,  on  the  ther
 hand,  in  the  name  of  enc  urging  the  rural
 Sector  andinthe  name  f  encouraging  the
 the  small-scale  sect  r,  gereral  excise  duty
 on  ho  aery  has  been  increated  by  2  per  cent
 Hosiery  is  not  nity  in  the  «mall-scale  sect’  r,
 aS  far  as  the  industry  is  concerned,  bur  it
 alSo  cerves  the  c  mmin  man.  Iti  the
 ordinary  w=  rker  and  the  «  rdinary  pgricul-
 tural  labourer  wh  is  77  w  gorngt  be  made
 to  pay  m  refs  theh  siery  pr  ducts  he
 uses  whereas  ready-made  garments  which
 are  u’ed  by  the  elite  in  the  country  have
 been  exempted  fr  m  excise  duty.  What
 kind  «f  a  Janata  budget  it  this,  wher  the
 Janata  are  f  rgotten  ?  Both  in  terms  «  f
 industry  and  consumers,  the  janata  are
 being  sg.  red  c  mpletely,  but  all  «ur
 appeals  are  falling  «n  deaf  ears.

 Many  hn.  Members  _  have  already
 referred  00  the  quesu  n  ५  f  duty:  n_  Bidis,
 A  large  number  of  us,  all  Membesof  Par-
 liament,  bel  ngi  g  to  all  parties  and
 groups,  have  giver  a  mem  randum
 to  the  ha,  Finance  —_  Minister
 requesting  him  that  the  duty  cn
 Bidis  sh  uld  be  removed  fr'm  his  bud-
 get  prop  sal;,  but  we  have  heard  no-
 thing  ab  ut  it  ;  n°  argument,  net  even  8
 reference  ;  all  appeals  seem  t  have  fallen
 on  deaf  ears,  whereas  th  usands  and  lakhs
 of  pevple®  particularly  wimen,  are  de-
 pendent  cn  this  industry.  Their  livelihc  od
 is  being  affected,  whether  it_be  in  Maha-
 rashtra,  Madhya  Pradesh,  Tamil  Nadu or  Kerala,  T’  day,  it  is  the  w  rkers  in  the
 Bidi  inductry  who  have  felt  the  first
 impact  cf  the  Janata  budget.  rhe  first
 impact  is  a  reduction  of  the  limited  meagre
 pittance  that  they  haveg  t,  When  you
 talk  «f

 people
 belt  w  pverty  line  and  you

 talk  f  the  increase;  f  number‘  f  pecpie
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 below  that  line,  ycu  want  to  increase  that
 mumber  still  further  wittin  tre  first
 few  months,  with  all  yur  ac!  jevements of  tundred  days  t'at  y.u  are  trying  to
 Claim.  P,ease  go  now  and  इटा ए €.  figures
 as  far  as  these  werkers  are  c  ncerred  and
 ycu  willkn  w  how  many  m  re  have

 Fr.
 ne

 below  the  poverty  line.  Let  us  net  have ce  codile  tears,  let  us  have  real  actif  nin
 order  to  help  this  sectic  n  «  f  the  pet  pie, this  uncrganised  section  «f  the  working
 class  in  «  ur  country.

 Then,,  there  is  no  indicatic  n«  f  G:  vern-
 ment’s  p  licy  as  te  what  they  are  g  ing  to
 do  about  unemp]  yment  alk  wance  which
 has  been  under  debate  in  this  ccuntry
 for  quite  al  ng  time.  The  expenditure of  Government  sh:  uld  nct  only  be  stated  in
 genera]  terms,  butit  sh  uld  be  in  tha~  di-
 recticn  which  will  help  to  eradicate
 poverty,  which  will  help  to  raise  the
 genera}  level  .  f  the  people  a  ove  the

 Pipa tylire.  Therefi  re,  that  directi  n  gt
 tC  be  there  and  we  see  absolutely  no  re-
 ference  as  te  what  is  going  tc  be  dene  in
 order  tO  prevent  increasing  Uunemplc y- ment  and  at  the  same  time  give  some
 protection  to  the  unemplc  yed  pecple  by
 introducing  an  unempl  yment  alk  wance
 scheme.

 At  the  same  time,  as  far  as  agricultural
 lab  ur  is  c  ncernd,  unless  and  until  y  u
 undertake  very  seri  uSly  and  with  all  earn.
 estness  Steps  to  implement  the  existing  land.
 reform  legislatin  and  at  the  Some  time
 give  =  pritecti  n  te  agiicultura)  labc  ur  in
 terms  of  credit  and  «ther  facilities.  it  is  no
 good  tslking  ab  utthe  rem:  wal:  f  pr  verty
 in  the  countrv-:ide  and  talking  abc  ut  a
 rural-baced  ‘x  ientati  n  in  gc  vernmental
 policy.  Unless  smething  concrete  is
 done  for  the  people  wro  are  being  oppres-
 sed  today  and  expl  ited  in  the  vast  rural
 areas  *  f  this  c  untry,  hw  are

 di
 u_  really

 hoping  to  chang.  the  face  क  fthis  «  untry
 eernemically  ?

 Many  hen.  Members  have  already
 referred  we  the  fact,  how  after  the  clecticns
 there  has  been  a  -purt  cf  harassment,  a
 Spurt  c  f  exploitati  n  and  spurt  «  f  terrcri-
 sing  precisely  f  this  sectin«  {the  pecple, the  agricultural  labour,  the  vast  majority
 of  whem  beling  to  the  scheduled  castes.
 Arrecities  against  the  Harijans  are  ree
 peatedly  bri  ught  to  the  9  tice:  fthe  Go-
 vernment  and  the  atr.citics  ०  mmitted
 against  the  Harijans  are  cl  ५९३४  linked  up
 with  this  wh  Je  prc  blem  (६  lard  refc  rms,
 Once  yu  give  pretecti  nto  agricultural
 lab  ur  interms«  fempk  yment  and  against
 the  explciting  ४8०  n:  and  vetted  inte-
 rests  in  the  country-Side,  yu  would  be
 ableto  bring  abcuta  to’al  s¢ck  न्ह्प्य  m  mic
 change  in  the  ccuntry-side  which  weuld
 help  to  overcc  me  the  9५  verty  that  exists

 there.

 Bill,  397  9०

 Sir,  «ne  cf  the  serious  pri  blems  that
 have  de  gging  this  untry  isthe  questi  n
 (4  prices  and  there  is  nc  indicati  n  as  to
 what  is  being  dene  te  have  a  wide-spiead net  wirk  of  public  distributiin  centres of  essential  ecmm  dities  fix  the  ७  mmen
 people,

 Pic
 hon.  speaker  who  spoke  just before  me  referred  to  the  manner  in

 which  prices  of  edible  oils  and  pulses  were
 increasing,  the  manner  in  which  to-day there  are  run-away  prices  of  even  ordi-
 nary  everyday  vegetables  and  other  esset.tic  I!
 commodities  and,  yet,  there  is  nothing  to
 indicate  as  to  what  is  going  to  be  done
 to  overcome  this,  The  only  thing  that  we
 are  told  is  that  the  C.D.S.  arrears  will  not
 be

 pad  to  the  working  class  because  it  may lead  to  rise  in  prices.it  will  lead  to  inflation
 andsoon.  Sir,  this  does  not  carry  convic-
 tion  to  any  section  of  the  working  class.
 An  explosive  situation  exists  there  and  it  is
 no  good  all  thetime  saying,  ‘Oh!  Strikes
 are  politically  motivated.  It  is  only  because
 they  are  now  able  to  strike  freely  that
 the  workers  are  going  on  a  strike.’  No,  Sir.
 There  had  been  strikes  throughout  the
 country  by  the  workng  class  in  verious
 measures  in  all  these  years  We  even  had
 firings  against  coal  workers  in  Madhya. Pradesh  only  last  year.  Why  is  that
 feeling  there  ?  That  feeling  among the  working  class  is  there  because
 they  have  been  neglected,  they  have  been
 exploited  and  they  have  been  suppressed
 by  the  various  economic  measures  of  the
 past  government  and  the  continuance  of
 that  particular  policy  towards  the  working class  by  the  present  government.

 Mr.  George  Fernandes,  the  Minister
 of  Industry  made  what  was,  of  course,  a
 very  good  window-dressing,  saying,  ‘We
 are  prepared  to  take  the  workers  into  co-
 operation.  We  will  give  the  sick  units  to
 the  workers.  We  will:give  you  ev
 help.  Let  the  workers  run  the  sick  sector’.
 I  would  admire  him  much  more,I  would
 welcome  him  and  I  would  applaud  him
 if  he  said,  ‘  Let  the  working  class  come
 forward.  Give  us  your  co-operation.  Here
 youare  takenot  a  mismanaged  unit,  but
 ahealthy  unit  and  have  a  workers‘  sector.”
 But  you  want  to  give  a  dying  man  to  the
 workers.  Why  not  give  a  living  man,
 a  living  child  to  the  workers  who  will  rear
 out  of  that  living  child  a  talented  man
 who  would  be  an  example,  a  genius  to  the
 rest  of  the  industry.

 Therefore,  this  talk  of  workers’  sector—
 we  heard  it  also  from  Mr.  Subrama-
 niam  last  year  ma  different  context  and,
 we  hear  the  same  thing  from  Mr.  George
 Fernandes  and  the  Janata  Government
 and  you  claim  that  it  is  something  diffe-
 rent,  the  working  class  cannot  be  bam-
 boozled  that  way.  Sir,  the  working  class.
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 in  this  country  is  mature.  It  knows  what
 it  should  do,  when  it  should  do  so,  the  ap-
 propriate  time,  the  appropriate  action  and
 it  will  not  fail  the  people  of  this  country.
 Therefore,  they  willseethat  they  get  their
 rightful  demands.

 For  instance,  what  about  the  LIC  ?
 It  comes  directly  under  the  hon.  Minister
 who  has  now  graced  the  House  with  his
 presence  in.  Since  I  am  sure  that  he  is
 now  not  “Rungry  any  lon,

 ger»
 he_will  lis-

 ten  with  more  patience.  The  LIC  wor-
 kers  had  a

 speci
 ial  gift  given  tothem  by the  erstwhile  Congress  Government  and

 what  was  that  gift  ?  An  agreement  signed
 bythem  withthe  management  an  registered under  the  Industrial  Disputes  Act  was  res-
 cinded  by  an  Act  of  Parliament.a  thing Hitherto”  unheard  of  in  the  history  of  this
 country.  Itwas  opposed  tooth  and  nail
 by  the  working  class  and  at  that  time,  we
 told  the  then  government  that  they
 were

 going
 back  on  their  commitment  to

 the  working  class  and  that  they  were  doing
 something  that  could  not  be  condoned
 by  any  democractic  forces  in  this  country.
 Now,  those  who  claim  to  have  restored
 democracy  have  come  to  power.  Why
 should  you  not__  restore  the  democractic
 settlement  of  LIC  workers.  I  would  like
 to  know.

 Last  year,  what  was  the  position of  LIC?  Hereis  whatthe  report  states
 «during  Bie

 the  corporation  comple- ted  new  business  of  Rs.  5385"34  crores
 on  20°§  lakhs  policies  as  compared  to
 Rs.  3432°43  crores  of  new  business  com-
 pleted  during  1974-75,  on  I8:0I  policies, About  66  per  cent  of  the  new  policies  were
 issued  to  persons  who  were  insuring  for  the
 first  time,  and  80  on.  The  report  goes
 on  to  say,  ‘The  total  net  income  of  the
 corporaton  during  the  year  I975-76  was
 Rs.  790°84  crores  as  compared  to  Rs.

 *690°02  crores  during  1974-75.  The  pre-
 mium  income  during  the  year  was  Rs.
 588  crores...  Now,  the  LIC  has  been
 making  profits  steadily.  Year  after
 year  it  has  been  going  up  in  thousands
 of  crores,  not  just  a  small  amount.
 And  yet  the  L.J  C.  agreement  was
 annulled,  which  did  not  suit  the  Go-
 vernment  policy  on  bonus.  This  ques-
 tion  of  bonus  is  not  only  for  the  workin
 class  alone.  It  is  for  the  employees  of  L.  id C.  also.  Why  do  you  not  rescind  that
 illegal  or  anti-legal  legislation  which  was
 passed  last  year  and  restore  to  the  LIC
 workers  their  right  which  they  got  through their  labour  and  hard  work.

 So  far  asthe  General  Insurance  em~
 are  concerned  they  have  been  dis-

 General  Insurance I  were  earlier  in,  8 pocipethagg  ,  DA.  and

 per  the  Government  notification.  Now

 JULY  16,  977  Bill,  977  ga
 the  Government  has  changed  the  rate  of
 contribution—i.e.,  20  percent  of  Personal
 Pay,  SpecialPay.  It  comes  toless  than
 the  statutory  minimum  rate  which  was
 earlier  prescribed.  The  General  In-
 surance  employees  have  raised  the  issue.
 They  have  also  raised  the  problems  of  their
 bonus.  I  had  given  notice  of  a  Short
 Notice  Question  which  the  Minister  re-
 fused—-he  seems  to  be  allargic  to  such things.  Perhaps,  the  Minister  has  no  time
 tolisten  that  or  perhaps  he  does  not  want
 tohear  them.  Ifyou  stick  to  the  original Notification  you  willbe  getting  Rs.  20,000
 from  the  employees  by  way  of  compulsory
 savings  and  P.  यर,  At  thesame  time  the employees  will  benefit  because  they  will
 get  moreatthe  time  of  retirement.  I  ho
 the  Minister  willacceptit.  He  will  kin  dy sec  that  the  injustice  that  is  there  against  the
 General  Insurance  employees  and  the
 L.I.C.  workers  is  removed  as  speedily  as
 possible  because  they  are  the  two_  estab-

 ishments  directy  under  the  Govern- ment.  They  are  very  important  establish-
 ments  because  they  create  savings.  They
 invest  in  public  sector  and  other  underta-
 kings.  They  generate  more  and  more
 investment  and  they  generate  more  and
 mane  lv  bility  of  employment.  So,  they
 should  not  be  neglected.  These  workers
 are  in  a  vital  sector  of  our  national  econo-
 my.

 I  would  like  to  bring  to  the  notice  of
 thehon.  Minister  the  procedure  under  the
 Compulsory  Deposit  Scheme.  with  the

 scrapping
 of  the  Compulsory  Deposit on  dditional  dearness  allowance  those

 earning  more  than  Rs.  r5,000  per  annumn
 will  now  have  to  start  anew  account.  This

 rocedure  is  a  cumbersome  procedure. would  request  him  to  see  if  it  i8  possible that  those  who  earn  salary  over  Rs.  I5,000
 B

 a.and  are  members  of  the  approved rovident  Fund  may  be  allowed  to  contri-
 bute  that  CDS  amount  tothe  P.  F.  A/C
 over  and  above  their  normal  contribution
 to  Provident  Fund.  This  will  be  con-
 venient  for  those  who  are  paying  and  for
 those  who  are  receiving.  it  he  considers
 it  an  dinakes  Ww  possible,  then  it  wil:  help  a
 large  number  f  Bank.  Insurance  and
 other  salaried  employees.

 Twould  appeal  him  to  exempt  hosiery from  the  General  Excise  Duty  of  2  per  cent.
 and  bring  hosiery  goods  on  a  par  with  the
 ready-made  garments.  I  would  request him  alsoto  give  relief  to  the  bidi  industry. It  is  necessary  to  give  relief  to  the  large number  if  small-scale

 industry
 owners  en-

 gaged  in  hosiery  and  bidi  industries
 =  at

 the
 sanse

 time  this  will
 help  lakh and  lakhs  of  employees  engaged  in  the

 industry  thromghone  the  country.

 aft  राजेश  शुलार  कर्मा  (रामपुर):
 वित्त  मंत्री  जी  द्वारा  प्रस्तुत  वित्त  विधेयक
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 पर  झपने  विचार  व्यक्सश  करते  के  लिए
 में  खड़ा  दमा!  |

 कल  स  मैं  विशेष  रूप  से  कांग्रेस  क ेमाननीय
 “सदस्यों  के  षणों को  सुन  रहा  हूं  मैंने  बड़े
 ध्यान  से  श्री  चह  वाण  द्वारा  जो  विचार  व्यक्त
 किए गए  हैं  उत  को  सुना  है  ।  मुझे  ऐसा
 मालूस  पड़ता  था  कि  इससे  पूर्व  वह  कभी  भी
 सरकारी  पक्ष  में  नहीं  रहे  हैं।  इस  तरह
 से  वह  झपने  विचार  व्यक्त  कर  रहे  थे  ।
 अनेक  साथी  जनता  पार्टी  पर  इस  तरह  से
 प्रहार  कर  रहे  थे  जैसे  कि  जनता  पार्टी  कई

 "वर्षों  से  सत्ता  में  बैठी  हुई  है।  मैं  कहना
 चाहता  हूं  कि  नब्बे  दिन  के  श्न्दर  जिस
 तरह  से  हम  को  यह  सरकारी  घर  दिया  गया
 है  यह  घर  इस  हालत  में  दिया  गया  है
 जिसका  फर्श  उखड़ा  हुआ  है,  दीबारें  टूट
 रही  हैं,  जिड़कियां  टूटी  हुई  हैं,  दरवाजे
 टूटे  हुए  हैं  भौर  मकही  के  जालों  से  यह  भरा
 हुआ  है।  इस  नब्बे दिन  में  हम  भ्रभी  तक
 जाले  को  भी  साफ  नहीं  कर  पाये  हैं  tv

 हमारे  वित्त  मंत्री  न ेजिस  तरह  का  वित्त
 विधेयक  सदन  में  प्रस्तुत  किया  झौर  प्रपर्याप्त
 साधन  जो  थे  उनको  देखते  हुए  कल  जो

 “संशोधन  इस  में  प्रस्तुत  किए  शौर  22  करोड़
 का  झौर  घाटा  इस  कारण  से  दिखाया  गया  है
 यह  उनकी  एक  बहुत  बड़ी  देन  है।  जिनको
 खद्योग  धन्धे  कहा  जाता  है,  छोटी
 इकाइयां  कहा  जाता  है  इससे  उनको  बड़ी

 :  सहायता  मिलेगी  ।

 पिछली  सरकार  के  द्वारा  देश  के  भ्रन्दर
 जो  परिस्थितियां  उत्पन्न  कर  दी  गई  थीं
 जो  प्राथिक  ढांचा  हमारे  देश  को  दिया  गया  था
 उसको  ठीक  करने  में,  उसको  सम्भालने  में

 जूस  सलकार  को  महीनों  नहीं  कई

 Bill,  1977,  94

 वर्ष  लगेंग  श्राप  से  तो  यह  छिपा ह्भा
 नहीं  ह ैकि  28  मार्चे  977 को  हमारे  वित्त
 मंत्री  जीद्वाराजो  बजट  प्रस्तुत  किया  गया
 था  उस  में  6  झरव  32  करोड़  का  धाटा
 दिखाया  गया  था  ।  उस  की  पूर्ति  के  लिए
 हमें  पेपर  करेंसी  का  सहारालेना  पड़ेगा  t
 घाटे  के  बजट  को  पूरा  करने  के  लिए  या  तो
 देश  के  प्रन्दर  फरदर  टैक्सेशन  करना
 पड़ता  है  या  फरदर  ,पेपर  करेंसी  छाप  कर
 उस  की  पूर्ति की  जा  सकती  है  ।  दोतों
 ही  अ्रवस्थापों  में  इनफ्लेशन  द्रैंड  पाया  जाता
 है  ।  उसकी  द्यौतक  ये  दोनों  भ्रवस्थायें  होतो
 हैं,  दानों  से  देश  में  मुद्रास्फीत  बढ़ती  है
 जिसका  दुष्परिणाम  मूल्य  वृद्धि  में  सामने
 झाता  है  शौर  यह  स्वाभाविक  ही  है  ।
 आज  देश  में  मुद्रा  स्फीति  का  जो  टैड  बढ़ा
 हुआ  है  उसकी  वजह  से  मूल्य  स्तर  ऊपर
 जा  रहे  हैं।  इसके  लिए  जिम्मेदार  झाज
 की  जनता  सरकार  नहीं  है  बल्कि
 पिछले तीस  साल  में  जो  कांग्रेस  राज  करती  रही
 है,  उसके  जो  कारनामे  रहे  हैं,  उसका  ही
 यह  फल  है  जिसको  आज  देश  की  जनता
 को  भुगताना  उड़  रहा  है।  हमें  देश  की
 झाधिक  स्थिति  को  ठीक  करने  में  वर्षों  लगेंगे  ।
 इस  के  लिए  मंत्री  महोदय  भौर  हमारी  सरकार
 प्रयत्नशील  है  पौर  निश्चित  रूप  से  मैं  यह
 कह  सकता  हूं  कि  हम  उस  में  सफल  होंगे  ।.
 भाप  देखें  कि  मार्च  i977  के  भ्रन्दर  मुद्रा
 सस्‍्फीति  15 फी सदी  थी  भर  पिछले  चार
 महीनों में  यह  बड़  कर  i7  फीसदी  हो  गई  है।
 20  मिलियन  ठन  झनाज  जो  पिछले  वर्षों  में
 विदेशों  से  परचेज़  किया  गया  हैं  उसकी
 देनदारी  पेपर  करेंसी  की  शक्ल  में  देश
 में भराई  ।  मुद्रा  स्फीति  के  बढ़ने  का  यह
 सबसे  प्रमुख  कारण  है  ।

 मान्यवर,  प्राइस  इंडेक्स  यदि  1970-71
 में  100 था तो. तो  मार्च के  प्रन्दर  45  हो
 गया,  जुलाई  977  के  धन्दर  बढ़  कर
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 8T85  हो  गया  ।  यह  सरकारी
 कड़े  हैं।  मुद्रास्फीति  के  यही  कारण  हैं।
 सब  से  बड़ा  टार्गेटा  हमारी  सरकार  का
 इनफ्लशनरी  ट्रेड  पर  चैक  लगाना  होता
 चाहिये,  oo  शन्यया  मूल्य  वृद्धि  नहीं  रोक
 सकेंगे  ।  भान्यवर,  जब  तक  हम  देश  के  अंदर
 ब्लैक  मनी  पर  रोक  नही  लगायेंग  तब  तक  देश
 के  अन्दर  बढते  हुए  मूल्य  स्तर  को,  मूल्य  वृद्धि
 को  रोक  नहीं  सकेंगे  ।  इस  इनफ्लेशनरी  ट्रैंड
 को  रोकने के  लिए  हमें  सख्ती  करनी  होगी।
 झाज  दिल्‍ली  के  भ्रन्दर  कनाट  प्लेस  में  एक
 एक  दुकान  की  2,  2लाख  रु  ०  पगड़ी  है।
 यह  सब  ब्लैक  मनी  के  कारण  है  ।  अगर
 इस  को  नहीं  उखाड़ा  गया  तो  हम
 अपने  काम  में  सफलनहीं  होंगे  ।

 मान्यवर,  बैक्स  के  द्वारा  जनता  पार्टी  ने

 बिजनेस  कम्युनिटो  को  जो  छूट दी  है  शौर
 ्रीडिट  फ़ैसलिटीज  बायी  है  उस  के
 परिणाम  स्वरूप  बिज़नेस  कम  जुनिटी
 नाज़ायज  फ़ायदा  उठाने  में  लगी  हुई  है
 लोगों  की  होडिन्ग  कैपेसिटी  बह  रही  है  ।
 इस  को  सरकार  को  रोकना  चाहिये।  क्रैडिट
 फ़ैसिलिटी  प्रोवाइड  करने  से  जनता  सरकार
 का  यह  तात्पर्य  नही  है  कि  होडिंग  कैपेसिटी
 के  कारण  प्राइस  राइज़  करत  रहें।  इस  पर
 सरकार  को  तुरन्त  कुश  लगाना  होगा।

 मान्यवर,  सबस  प्रमुख  समस्या  आज  देश
 के  सामने  खाद्यान्न  पदार्थों  के  अभाव  की  है
 जिसके.  परिणाम  स्वरूप  हमें
 विदेशों  से  मंगाना  पड़ता  है  और  फ़ौरेन
 ऐक्सचेंज  देनी  पड़ती  है  ।  इस  पर  रोक
 लगानी  है।  पिछले  30  सालों  में  जहां
 सरकार  प्रसफल  रही  है  वह  ग्रामीण  क्षेत्र
 है  जिस  के  झन्दर  हमे  कृषि  पर  प्राथमिकता
 के  श्राधार  पर  ध्यान  देना  चाहिये  था।
 लेकिन  पिछले  30  साल  से  लगातार  उस  को
 इस्तोर  किया  गया  है।  भाज  भी  हमारी
 सरकार  ने  कृषि  के  क्षेत्र  भें  कोई  विशेष
 योजनायें,  जिनकी  कि  हम  शाशा  करते

 JULY  16,  797  Bill,  707  rs

 थे  इस  वित्त  विधेयक  के  जरिये,  नहीं  दरक
 जिस  3  ऐसा  लग  सके  कि  ऐशग्रीफल्चर  -

 प्रोडक्शन  को  बढ़ावा  मिलंगा  और  जो  यह
 एक  लम्बे  समय  से  समस्या  चली  भा

 रही  है  उस  को  सफल  करने  में  कामयाब
 हो  सकेंगे  |

 मान्यवर,  क्षि  के  धोत्र  के  अन्दर  मैं
 प्रपती  सरकार  के  सामने  कुछ  आंकड़े  पेश
 करता  हूं  जिससे  अंदाजा  लगेगा  कि
 पिछले कई  सालों  से  कृषक  की  क्या
 स्थिति  है।  1970-71  में  प्राइस  ३  ०डेक्स
 को  यदि  .00  मान  कर  चलें तो तो  1976—
 77 में  फ़टिलाइजर  78.6  हो  गया,
 कीट  नाशक  दवाय,  जिन  के  द्वारा  फ़सलों  को
 बचाया जा  सकता  है,  223.  7  हो  गई,
 बिजली  के  मूल्य  में  बुद्ध  75.8  हो  गई,
 डीजल  की  213,  हो  गई,  लुब्नीकेशन
 झ्रायल  की  ‘314,  ओर  ट्रैक्टर  की  प्राइस
 पिछल  चार  साल  के  श्रन्दर  ढाई  गुना  बढ़
 गई  है  जिस  में  से  17,000  स०  30,35
 हौसें  पावर  के  ट्रैक्टर  पर  सरकार  टैक्स  के  रूप
 में  ले  लेती  है, जो  एक  मध्यम  श्रेणी
 के  किसान  के  लिए  संभव  नहीं  है  कि
 बहू  उस  को  ले  सके।  झाज  एक  ड्रैक्टर की
 कीमत  50,  60  हजार  रुपये  है  जो
 एक  मध्यम  श्रेणी  का  किसान  नहीं  दे
 सकता  ।  छोटे  किसान  की  तो  बात  ही
 क्या  ।  परिणाम  स्वरूप  उस  बैक  से
 लोन  लेना  पड़ता  है  जिस  को  पेमेन्ट  उसे
 सालों  करना  पड़ता  है  ।

 श्राज  ही  देश  के  अश्रन्दर  एक  तिहाई  से
 ज्यादा  कृषि  भरमि  भासचित  पड़ी  हुई  है
 जिस  की  सिंचाई  की  कोई  व्यवस्था  नहीं  है  1
 झाज  तो  जो  सिंचाई  की  योजनायें  चलाई
 गई  हैं  उतसे  बड़े  पैमाने  पर  कोई  लाभ
 नहीं  मिला,  केवल  कुछ  क्षत्रों को  ही  लाभ
 पहुँच  सका  है।  परिणाम  स्वरूप  झाज  भी
 हमारे  देश  के  अन्दर  नेचर  पर  निर्भर
 करना  पड़ता  है।  मानसून  जिस  साल
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 फेल  हो  जाता  है  हमारे  देश  की  स्थिति
 डगमभा  जातो  है  ।  जिस  साल
 मानसून  सफल  हो  जाती  है,  उस
 साल  हमारे  देश  मे  पर्याप्त  भ्नाज  श्रौर
 गल्ला  हो  जाता  है  ।  भ्राज  झावश्य  ह

 है  कि  हम  कृपको  के  लिए  स्माल  स्केल
 स्तर  पर  छोटी  छोटी  सिंचाई  की
 योजताये.  चलाये  जिस  मे  प्रमुख  रूप  स

 कुए  ,  पोलर  और  तालाब  हो  जिन  में
 पर्याप्त  मात्रा  मे  जल  को  एकत्रित  किया  जाए
 शझौर  छोटे  किसान  प्रलाधकर  जोरों  से,
 अन-इकनामिक  होल्डिग्ज  से  लाझान्वित

 हो  सक  ।

 झाज  हमारे  बैकों  के  द्वारा  किसानो  को
 जो  ऋण  दिये  जाते  है,  पम्पिग  सेट  की  शक्ल
 मे  मैं  यह  बताना  चाहता  है  कि  इसमें
 क्सानो  की  बहुत  हालत  खराब  है  ।  बैंको
 के  एजेन्ट  और  श्रन्य  कमचारी  छोटे  छोटे
 किसानो  को  बहुत  परेशान  और  दुखी
 करते  है।  मेरे  पास  कई  एक्ज्ैम्पल्स  है,  मैने
 वित्त  मत्री  का  भजी  भी  है।  कि  पस्पिग  मैट्स
 के  एजेटस  बैक  के  लोगो  से  मिलने  के  उपरान्त
 ऐसा  करते  है  कि  न  तो  किसानो  को  रुपया
 दिया  और  न  पम्पिग  सैट  दिया
 बल्कि  उस  के  नाम  रुपया  डाल  दिया
 जाता  है  और  उस  से  उस  श्पे  की  इस्टाल-
 मैंन्द्स  मागी  जाने  लगती  है।  सारे  देश  मे,
 विशेष  कर  उतर  प्रदेश  मे  ऐसी  भयकर
 स्थिति  बनी  हुई  है  जिस  के  कारण  ाज

 हम  माइनर  इरिग्ेशन  के  किसानों  को
 लाभ  पहुचाने  की  स्थिति  में  नहीं  हैं।
 जब  कि  माइनर  इरिगेशन  के  माध्यम  से
 थोडे  समय  में  हो  हम  -एग्रीकल्चर  प्रोडक्शन
 बहा  सकते  है।  प्रगर  हम  ने  इस  तरफ

 ध्यान  तहीं  दिया  तो  निश्चित  रूप
 से  झाने  वाले  ब्ष  हमारे  लिये  शौर
 भक  शिद्ध  होगे ।

 कृषि के क्षेत्र मे के  क्षेत्र  किसाने  की  प्रोडक्शन
 पेसिटी  को  बढ़ाते के  लिए  जैसा.  मैंने
 बताया,  हर  दशक  मूल्यों में  वेद  हुई  है  ।

 Bill,  177  9

 लेकिन उस  के  विपरीत  उस  के  अनुपात  में

 भेहु  के  मूल्य  मे  केबल  40  फीसदी  बृद्धि की  गई
 है  ।  जैसा  हमारे  साभी  पैडी  के  विषय में
 कह  रहे  थे  कि  उस  में  हांडली  20  फीसदी
 प्राइस रेज़  की  मई  है।  जो  कि  श्रपर्याप्त  है।
 इस  से  सतुलन,  बैलेस नहीं  बना  रह  सकता
 यदि  झाज  हम  कृषक  के  स्टेटस  ,
 स्तर  को  नही  उठायेगे  तो  हमारे  एग्रीकल्चरल
 प्रोडेक्शन्ज  को  यह  सैटबैक  लगा  रहेगा  ।

 इसके  साथ  साथ  आज  हमारी  जनता
 सरक्वार  के  सामने  जो  भयकर  समस्या  है  वह
 यह  कि  देश  मे  प्राफिशियल  झ्राकडो  के  हिसाब
 से  डेंढ  करोड  व्यक्ति  अ्रनएम्पलायड  हैं
 जो  वि  हमारे  सामने  हाथ  फैलाये  खडे  है,
 जिन  को  हमे  रोजगार  देना  है,  रोजगार
 तगरो  मे  नही  बल्कि  रोजगार  की  व्यवस्था
 हमे  ग्रामीण  अ्रचल  म  ग्रामीण  क्षेत्र  म ेकरनी
 होगी  |

 पिछले  30  वर्षा  में  कांग्रेस  सरकार  नें
 लधु  उद्योग  धधो  क  नाम  पर  स्माल  स्केल
 इडस्ट्री  के  नाम  पर  जो  दश  मे  रचना  की

 बहू  केवल  कागजों  तकही  सीमित  थी
 उस  में  ऐसे  लोगो  को  लघु  उयोग  धधे  दिये
 गये  है  जिन्होंने  उस  को  वास्तविक  रूप  प्रदान
 सही  किया  ।  केवल  कोटे  के  आधार  पर

 ही  रा-मैटीरियल  पचैज  कर  के  बलैक  मार्केट  मे
 बचा  जिसके  परिगाम  स्वरूप  जो  रा-मैटीरियल
 के  हकदार  &  ,  उनको  बह  माल  नही  मिलो  झौर

 उन्हें  ब्लैकमार्केट  से  रा-मैटीरियल  खरीदेभर

 इल्डस्ट्री  को  चलाने  की  कोशिश  करनी  पडी  |
 फाइनेन्सियल..  प्राबलम्स  झड़,  पावर
 शादेज  हर  यूनिट  के  सामने  बनी  हुई  है
 जिस  के  परिणामस्वरूप  वहा  पर  लैबर
 में  भ्रनरैस्ट  -क्रीएए  होना  बट-तैचुरल
 है  ।  उन  को  समय  पर  रा-मैटीरियल
 खपसत्ध  न  होना,  यह  सारी  जिम्मेदारी
 आज  हमारी  जनता  सरकार  परहै,  ।
 समय  पर  इन  लीज़  का

 सिम
 जाना,  हमारे  स्माल  स्केल  द  को
 को  खडा  करना  हैं  | अ  '
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 [श्री  राजन्द्र  कुमार  शर्मा]
 शोज  उद्योग  धन्धरों  के सामने  जो  सबप्रे

 विकट  समस्या  है,वह  मार्कोटिंग  प्राबलम  है।  जो
 सामग्री  वह  तैयार  कर  लेते  हैं,  बाजार  में  बे  चने
 केलिये  उनके  पास  कोई  सुचारु  व्यवस्था
 सरकार  की  तरफ  से  नहीं  है।  जो  कि  फंडा-
 मैंटलीं  हमारी  भिस्टेक  है।  स्माल  स्केल  के

 यूनिद्स  को  अपने  देश  में  खड़ा  करने  के  लिये,
 आगे  बढ़ाने  के लिये  जब  तक  हम  उनके  लिये
 बाजार  की  सुचारू  रूप  से  व्यवस्था  नहीं  करेंगे,
 कोई  कारण  नहीं  नजर  बाते  कि  हम  स्माल
 स्केल  इंडस्ट्री  के यूनिट्स  को  झामे  बढ़ा  सकेंगे  ।
 इन  सब  करमियों  को  देखते  हुए  यही  कहा
 जा  सकता  है  जैसा  मैं  ने  श्राप  को  बताया  कि
 कांग्रेस  सरकार  की  कथनी  और  करनी  में
 जमीन  आसमान  का  अंतर  था।  उन्होंने
 जो  बात  कही  उसे  वास्तविक  रूप  में  देश  के
 सामने  लाने  की  कोशिश  नहीं  की।  चब्हाण
 साहब  ने  यह  बात  कही  कि  हमें  रूरल  ऐग्री-
 कल्चर  झोरिएंटेड  होना  चाहिए  लेकिन
 'बग्हाण  साहब  30  साल  इसी  कांग्रेसी  हुकूमत
 में  रहे,  उन्होंने  ग्रामीण  क्षेत्ञों  के  लिए  क्या
 देखा  भोर  क्या  सोचा  ?

 मैं  तो  जेल  में  बन्द  था  लेकिन  ये  यह  ड्मे
 देख  रहा  था  जो  कांग्रेसियों  के  द्वारा  एमर्जंसी
 के  दौरान  किये  गये।  इंदिरा  गांधी  ने  एक
 अभियान  चलाया  कि  ग्रामीण  अंत्रलों  की
 शोर  जाना  चाहिए,  उस  में  एक  एक  मंत्ती
 की  कार  के  झागे  पीछे  दस-दस  कारें  चली
 जा  रही  हैं  झोर एक  दिन  गये  तो  दसियों  दिन

 उस  का  अखबारों  से  प्रचार  किया  गया।
 ये  तो  इनके  ड्रामे  मे.  .  .  .

 थनी  फ्म०  राम  गोपाल  रेडडी(मिजामा-
 बाद)  :  मानतीय  सदस्य  क्षमा  करें,  उसी  की

 वजह  से  5  करोड़  से  बढ़  कर  5  करोड़  टन
 न्नाज  पैदा  हुभा

 JULY  16,  977  Bull,  977

 थो  राजस  कूमार  शामा  :  बह  हमारे
 सामने  है।  हम  उसको  स्वीकार  करते  हैं।
 लेकिन  मैं  यह  कहता  हूं  कि  भ्राज  ाप  लोगों
 का  कोई  झ्धिकार  नहीं  बनता  है  कि  हमारे
 ऊपर  कीचड़  उछालें  |  हमें  अभी  पूर्ण  प्रवसर
 नहीं  मिला  है।  ये  कांग्रेसी  भाई  झाखिर  किस
 मुंह  से  बात  करते  हैं।  गौहाटी  भ्रधिवेशन  के
 झंदर  हमारे  देश  की  गरीब  जनता  के  खून-
 पसीने  की  कमाई  को  किस  तरह  में  खर्च
 किया  गया--जिस  रेज़ीडेंस  में  श्रीमती  इंदिरा
 गांधी  ठहरी  थीं--टाइम्स  श्राफ  इंडिया
 17  नवम्बर,  976  के  झनुसार  केवल
 4  लाख  रुपये  की  लागत  से  वह  तैयार  किया

 गया  था  भौर  बरुआ  साहब  जिसमें  ठहरे  वह
 केवल  7  लाख  की  लागत  से  तैयार  किया
 गया  था।  ये  हैं  हमारे  समाजवादी  भाई  ।

 Too

 भ्रपनी  बात  को  समाप्त  करने  से  पूर्व  मैं
 यह  कहना  चाहूंगा  कि  पिछले  तीस  वर्षों  की
 सरकार  ने  जो  भ्रन्याय  किया  वह  प्रदेश  स्तर
 पर  किया।  भूतपूर्व  प्रधान  मंत्री  श्रीमती
 इन्दिरा  गांधी  बेशक  उत्तर  प्रदेश  से  बीं  लेकिन
 उत्तर  प्रदेश  के  साथ  जितना  अन्याय  हुआ  है
 शायद  ही  किसी  झौर  प्रदेश  के  साथ  हुआ  हो  ।
 प्रगर  स्टेटवाइज  लिस्ट  में  देखा  जाय  तो  उसका
 16वां  स्थान  है।  मैं  तो  चाहता  हूं  कि  वर्तमान

 सरकार  इसके  लिए  एक  कमीशन  एप्वाइंट
 करे  ौर  देखे  कि  राजनैतिक  स्तर  पर  जो
 निर्णय  लिये  गये  हैं  उनमें  सुधार  किया  जाय
 जिन  तदेशों  को  परसेंटेज  ज्यादा  दी  गई  है
 उनमें  कटौती  करके  बेकवर्ड  स्टेट्स  को  प्राथ-
 मिकता  दी  जाय।

 मैं  एक  ऐसे  जिले  से  आता  हूं  जिसका
 प्रतिनिधित्व |... |  से  कांग्रेस के  पक्ष  में  रहा  है
 सबसे  पहले  मौलाना  अबुल  कलाम  झाजाद
 बहां  से  चुन  कर  झाये  थे  7  उसके  बाद  तेवाब
 घराने  का  उस  पर  झाधिपत्य  रहा  ny  इस  बार
 हां  की  जनता  ने  मुझ  चुन  कर  भेजा  है।
 मैं  लिधे दन  करना  चाहता  हूं  कि  वहां  पर
 कोठी  खालबाद  पैलेस  म्युनिसिपल  लिसिदस
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 के  झन्दर  300  एकड़  के  एरिया  में  खड़ा  है।
 करोड़ों  रुपयों  की  सम्पत्ति  खड़ी  है।  वह  महल
 झाज  जर्जर  हालत  में  है  भौर  गिर  रहा  हैं।
 मैं  आपने  विस  मंत्री  तथा  दूसरे  मंत्रियों  से
 कहना  चाहूंगा  कि  हम  कोई  भी  निर्माण  कार्य
 शुरू  करते  हैं  तो  उप  पर  करोड़ों  रुपया  चे
 करते  हैं।  हमें  इस  स्थान  को  काम  में  लाता
 चाहिए  भौर  वहां  पर  कोई  इंडस्ट्री  खड़ी
 करनी  चाहिए।  ¥970  में  एम०एल०ए०
 था  तो  एैंते  रुहे  न  mee  के  सारे  एम०  एल०  ह इ
 के  साथ  एक  मेमोरेंडम  भूतपूर्व  प्रधान  मंत्री
 को  मेजा  था  कि  स्हेनआषण्ड  के  ऋन्दर  मेडिकल
 कालेज  का  झमाव  है,  इसलिए  एक  मेडिकल
 कलिज  यहां  पर  दिया  जाए।  मैं  कोई  राय
 नहों  काप्रम  करता  चाहता।  हमारी  सरकार
 उसके  ऊपर  फैसला  करेगी  लेकिन  मैं  यह
 कहूता  चाहूंगा--हस  क्षेत्र  की  तोस  सालों  से
 अवहलता  की  गई  है।  वहा  पर  यह  बिडिंडग
 खड़ी  है,  इस  बिल्डिग  को  सही  ढंग  से  काम  में
 लाने  के  लिए  कोई  व्यवस्था  करें।  शझाज  कहीं
 घड़ी  का  कारबाता  खोलना  होता  है  तो
 करोड़ों  दपये  निर्माण  कार्य  पर  खर्च  होते  हैं
 उत  पैलेत  के  भ्रन्दर  बहू  कारक्षाना  खोला
 जा  सकता  है  या  श्रौर  कोई  उद्योग  लगाया
 खा  सकता  है।  यहां  से  केवल  90  मील  के
 फाससे  पर  बहू  स्थान  है।  वहां  पर  केन्द्रीय
 सरकार  का  कोई  बड़ा  कार्यालय  खोला  जा
 सकता  है  या  कोई  शझन्य  कार्य  प्रारम्भ  किया
 जा  सकता  है।

 झन्तिम  बात  कहना  चाहता  हूं  रामपुर
 के  भ्रस्दर  बीड़ी  का  कार्य  बहुत  बड़े  स्तर  पर
 होता  है।  बीड़ी  के  पन्‍्दर  माननीय  बित  मंत्री
 महोदय  ने  ज्यादती  की  है।  मैं  उससे  निवेदन
 कलंगा  कि  वहां  की  लेबर  क्लास  भौर  गरीब
 सबके  के  लिये  जो  बीड़ी  के  काम  में  लगे  हैं
 कुछ  न  कुछ  छूट  देनी  बाहिए।  मैं  इन  शब्दों
 के  साथ  इस  विधेयक  का  समचेन'  करता  हूं  ।

 को  राम  सचचेश  सिह  (विक्मंज)  :
 सभापति  महोदम,  मैं  फाइनेंस  बिस  का  समर्थन

 Bill,  1977  १03

 करने  के  लिए  जड़ा  हुभा हूं  भ्रभी  इस  सदन
 में  भांख  मूंद  कर  समर्थव  झौर  झाग  मूंद  कर
 विरोध  करने  की  परम्परा  चलेगी  ।  लेकिन  मैं
 समझता  हूं  संसदीय  जनतंत्र  में  न  आंख  मूंद
 कर  समयेन  होना  चाहिए  भौर  न  भांख  मूंद  कर
 विरोध  होना  चाहिए  i  oat  दोनों  तरफ  से
 इसी  तरह  की  बात  चल  रही  है  कि  भगर
 विरोध  पक्ष  के  लोग  कुछ  सही  बात  भी  बोलें
 तो  हमारी  शोर  से  उसका  शाख  मूंद  कर
 विरोध  होता  है  भौर  हम  लोग  भी  कोई  सही
 बात  बोलते  हैं  तो उनकी  शोर  से  आंख  मूंद  कर
 उसका  विरोध  होता  है।  मैं  समझता  हूं  ऐसा
 नहीं  होना  चाहिए  ।  श्रीमती  इन्दिरा  गांधी  के
 शासन  में  सत्तारूढ़  दल  द्वारा  भांख  मूंद  कर
 समयेन  ने  ही  इस  देश  को  धीरे-धीरे  जनतंत्र
 से  तानाशाही  की  भोर  हकेल  दिया  ।  इसलिए
 मैं  चाहता  हूं  इस  सदन  के  सदस्य  न  तो  झांख
 मूंद  कर  किसी  सरकारी  बिल  का  समर्थन
 करें  शौर  न  ही  झांख  मूंद  कर  उसका  विरोध
 करें  |

 अभी  जो  फाइनेंस  बिल  हमारे  सामने  है
 उसके  बारे  में  मैं  विस  मंत्री  जी  से  भ्जें  करना
 चाहता  हूं  कि  इसमें  क्या  खूबियां  हैं  उनको  वे
 झपने  भाषण  में  साफ  करने  की  कृपा  करेंगे
 किसी  भी  बजट  की  सफलता  को  झांकने  के
 लिए  दो  बटखरे  होते  ह  एक  तो  उसका
 कीमत  पर  प्रभाव  भौर  दूसरे  हस  समाज  के
 अंतिम  व्यक्ति  पर  उसका  क्‍या  प्रभाव  पढ़ता
 है।  झगर  कीमतों  पर  बजट  का  झच्छा  प्रभाव
 पड़ता  है,  कीमतें  घटती  हैं  तो  कहा  जग्गा
 कि  बजट  झग्छा  है।  झगर  कीमतें  बढ़ती  है
 तो  कहा  जायेगा  कि  बजट  खराब  है।  भ्रगर
 कीमतें  न  बढती  हैं  शौर  न  बढ़ती  है,  कम  से  कम
 स्थिर  रहती  हैं,  तो  भी  कहा  जायेगा  कि  ,कुछ
 हद  तक  बजठ  सही  है।  लेकिन  जो  बजट  पेश
 किया  गया  है  शौर  जो  फाइनेंस  बिल  हमारे
 सामने  है  उसका  भंजाम  यही  होगा  कि
 कीमतें  लगातार  बढ़ती  जावेंगी।
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 दूसरा  बटखरा  मैंने  यह  बताया  भा  कि

 समाज  के  प्रंतिम  व्यक्ति  पर  बजट  का  क्‍या
 भअ्रभाव  पड़ता  है।  महात्मा  गांधी  ने  कहा  था
 कि  सरकार  के  किसी  काम  का  या  किसी
 मोजना  का  प्रभाव  समाज  की  प्रंतिम  सीढी
 पर  खड़े  प्रादमी  पर  क्या  पड़ता  है  इसी  बात  से
 झांका  जायेगा।  जहां  तक  इस  बजट  का
 सम्बन्ध  है,  इससे  साफ  है  कि  कीमत  बांधने
 के  बारे  में  अभी  तक  कोई  ठोस  कदम  नहीं
 उठाया  गया  है।  मैं  चाहूंगा  माननीय  वित्त
 मंत्री  जी  अपने  जवाब  के  समय  बतायेंगे  कि
 इस  बजट  के  जरिए  उन्होंने  कौन-कौन  से  कदम
 उठाए  हैं  जिनसे  कीमतें  बांधी  जायेंगी  या  और
 घटेंगी ।  मैं  कहना  चाहता  हूं  कि  कीमत  बांधने
 और  घटाने  में  भी  प्रन्तर  है।  इन्दिरा  गांधी
 की  सरकार  ने  लगातार  तीस  साल  तक  धोखा
 दिया ।  (व्यवधान)  मैंने  शुरू  में  ही  कहा
 था  कि  श्रांख  मूंद  कर  किसी  बात  का  समर्थत
 या  विरोध  नहीं  होना  चाहिए।  पीछे  दाम
 घटाने  की  नीति  चलाई  गई,  बार-बार  कहा
 गया  कि  सरकार  दाम  घटाना  चाहती  है।
 कभी-कभी  झटके  में  श्रापात  काल  के  दौरान
 दाम  घटाने  की  नौटंकी  भी  की  गई  लेकिन
 दाम  घटाने  से  दाम  स्थिर  नहीं  'रह  सकते  हैं
 या  दाम  घट  नहीं  सकते  हैं,  वह  वक्‍ती  चीज़
 होती  है।  दाम  बांधने  के  भ्रन्दर  दाम  का

 घटना  भी  भअन्तर्निहित  होता  है।  लेकिन  दाम

 बॉंघेंगे  कैसे  ?  श्राप  कोई  सिद्धांत  अपनायेंगे
 तभी  दाम  बांध  सकते  हैं।  डा०  लोहिया  ने
 बिल्कुल  साफ  तौर  पर  इस  देश  को  और
 दुनिया  को  बताया  था  कि  दाम  कैसे  बंधेंगे
 उन्होंने  कहा  था  कि  कारखाने  से  उत्पादित॑
 माल  की  कीमत  लागत  खर्च  से  डेढ़  गुणा  से'
 झधिक  न  हो  श्रौर  भ्रनाज  के  दाम  जो  च्े  या
 बढ़ें  वे  झाना  सेर  के  अन्दर  हों।  मेरे  कहने  का
 मंतलब  यह  है  कि  मान  लीजिए  एक  गज  कपड़ा
 बनाने  में  छः  झाने  खर्च  झाते  हैं,  तो  वह  छः
 आने  का  डेढ़  गणा  यामी  9  भाने  से  ज्यादा
 न  बिके  |  झगर  एक  यूनिट  पर  40  पैसे  लागत
 बार्ज  आता  है,  तो  एग्साइज  ड्यटी,  ढलाई  ौर
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 दूसरे  सर्च  जोड़  कर  60  पैसे  लेता  'बाहिए  4
 अगर  पैसिलीन  की  सुई  छः  पैसे  में  बनती  है
 तो  9  पैसे  उस  के  दाम  लगने  चाहिए  शौर
 इस  से  प्रधिक  नहीं  लिया  जाना  चाहिए ।
 इस  तरह  की  स्थिति  भ्रगर  हम  लाते  हैं  तो
 बहुत  मुनासिब  बात  होगी।  0  पैसे  जिस
 यूनिट  का  उत्पादन  खर्च  है,  उस  में  0  फ़ीसदी
 एक्साइज  ड्यूटी  का,  .0  फीसदी  दुलाई  का,
 0  फीसदी  और  दूसरे  खर्चे  का  आप  रख
 लीजिए  झौर  अगर  20  प्रतिशत  उस  पर
 माजिन  शाफ़  प्राफिट  है,  तो  कोई  कम  नहीं  है
 लेकिन  पिछली  सरकार  ने  पूंजीपतियो  के  मन
 ऐसे  बिगाड़  दिये  हैं  कि  थे  200,  300  भौर
 400  फीसदी  से  कम  मुनाफ़ा  नहीं  कमाना
 चाहते  झौर  इस  तरह  से  जनता  को  लूटते  हैं।
 खास  कर  दवा-दारू  वाले  लोगों  को  झाप
 देखिये,  जो  एलोपैथिक  दवाइयां  बनाते  हैं,
 वे  कितना  ज्यादा  मुनाफ़ा  कमाते  है।  झगर
 एक  आइरन  केपसूल  पर  लागत  खर्चे  3  पैसे
 झाती  है  तो  वे  उस  के  लिए  75  पैसे  वसूल
 करते  हैं।  कितने  फीसदी  मुनाफ़ा  हुआ,  जरा
 झाप  सोचिए।  इसी  तरह  से  पेंसिलिन  की
 सूई  पर  अगर  5,  6  पैसे  खर्च  झाता  हैं,  तो
 उस  को  वे  एक  रुपये  में  बेचते  हैं।  जब  तक
 श्राप  इस  तरह  के  लोगों  पर  प्रंकुश  नहीं
 लगायेंगे,  तब  तक  दाम  बंध  तहीं  सकते  हैं  झौर
 जब  तक  दामों  पर  कन्ट्रोल  आप  का  नहीं  होगा,
 पूंजीपति  देश  की  जनता  को

 य्
 रहेंगे ।

 कभी-कभी  वक्‍ती  तौर  पर  वे  चीज़ों  के  कुछ
 दाम  घटा  देते  हैं  लेकिन  झाम  तौर  पर  वे
 ज्यादा  दाम  लेते  रहते  हैं।

 दामों  के  घढाने  के  लिए  और  बढ़ते  1
 दामों  को  रोकने  के  लिए  जो  दो  तीन  कदेम
 संरकार  को  उठाने  चाहिएँ,  उन  की  झोर!  ६.
 वित्त  मंत्री  महोदय  ह 16  ध्यान  खींजना  चाहता
 हूँ  7  एक  कदम  हैं  झांस  जेंनता  की  क्रय  शक्ति
 को  बढ़ा  कर,  दूसरा  कदम  है  उत्पादन  बड़ा
 कर  शौर  तीसरी  है  वितरण  व्यवस्था  को
 सुधार  कर  मैं  वित्त  मंत्री  जी  से  जानना
 चाहता  हूं  कि  क्यां  उन्होंने  झाम  जनता  की.
 क्रय  शक्ति  को  बढ़ाने  के  लिए  कोई  कदम
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 उठाया  हैं।  मेरा  ऐसा  ख्याल  है  कि  जो  मौजूदा
 व्यवस्था  काम  करने  की  है,  उस  से  आम
 जनता की  क्रय  शक्ति  कभी  भी  बढ़  नहीं  सकती
 है  शौर  जब  रोजगार  के  अवसर  नहीं  बढ़ेंगे,
 सो  बेरोजगारी  फैलेंगी।  इसका  उदाहरण
 मैं  झाप  को  दे  देता  हूं  ।  फर्ज  कर  लीजिए  कि
 किसी  श्रादमी  को  .00  पेंसिलीन  खरीदने
 की  जरूरत  है।  जो  मौजूदा  बाजार  भाव  है,
 उस  के  अनुसार  उस  को  25  रुपये  देमे
 पड़ेंगे  लेकिन  भ्रगर  झाप  5  पैसे  का  डयौढ़ा
 साढ़े  सात  या  छ:  पैसे  का  ड्यौढ़ा  नौ  पैसे
 के  हिसाब  से  उस  को  खरीदें,  तो  9
 रुपये  में  श्राप  उतने  पेंसिलोन  खरीद  लेंगे।
 उसको  बचत  कितनी  हो  जाएगी  ?  उसको
 i8  रुपए  बच  जाएंगे।  इसी  तरह  कपड़ा

 और  चीनी  भी  लागत  खर्च  के  ड्यौढे  के  श्राधार
 पर  ही  बाजार  में  बिकना  चाहिए  t
 जब  यह  होगा  तो  जहां  कोई  व्यक्ति
 दो  सेर  चीनी  से  पहले  काम  चलाता  है
 वहां  चार  सेर  चीनी  से  काम  चलाएगा।
 पहले  जहां  एक  कुरते  से  काम  चलाता  है
 वहां  वह  ब  दो  कुर्ते  खरीदेगा  ।  इस  तरह
 जो  ्य  शक्ति  मुट्टी  भर  पूंजीपतियों  ने
 खांच  कर  रखी  हुई  है  वह  जनता  के  बीच
 फैलेगी  और  ज्यादा  चीजों  की  मांग  करेगा
 जब  वह  ज्यादा  चीजों  की  मांग  करेगा
 तो  ज्यादा  चीजें  बनाने  की  जरूरत  होगी।
 जब  ज्यादा  चीजें.  बनेंगी  तो  लोगों  को
 ज्यादा  रोजगार  के  अवसर  मिलेगे।
 इस  तरह  से  कीमत  भी  घटेगी  भौर  रोज-
 गार  के  अवसर  भी  बढ़ेंगे।  लेकिन  अफसोस

 के  साथ  कहना  पड़ता  है  कि  मौजूदा

 हकूमत  भी  इस  तरफ  नहीं  सोच  रही  है।
 जो  कांग्रेस  की  हकूमत  के  समय  का  बजट

 है,  उसी  तरह  के  बजट  को  इस  हकूमत  ने
 भी  रखा  है।  बिल्कुल  पुरानी  सरकार  के

 पदचित्हों  पर  बह  सरकार  भी  अल  रही

 है।  यह  हमारे  लिए  बहुत  श्रफसोस की
 बात  है।

 Bill,  4977  706

 हां  इतनी  बात  जरूर  है  कि  मोजूदा
 विस  मंत्री  की  कठिनाई  हैं  जिसको  हम
 समझ  सकते  हैं।  उनके  पास  वक्‍त  कम
 था।  यह  बजट  कांग्रेस  की  हकूमत  ले
 झपने  लिए  बनाया  था  शौर  सोचा  था
 कि  हम  मार्च  में  चुनाव  जीत  कर  थ्रा
 जाएंगे  शौर  बजट  पेश  कर  देंगे।  लेकिन
 अफसोस  है  कि  इसको  हमें  अपनाता  पड़ा  1
 इसीलिए  इस  बजट  में  बुराइयां  हैं  भौर
 इसके  लिए  कुछ  हद  तक  हम  अपनी
 सरकार  को  क्षमा  कर  सकते  हैं।  लेकिन
 वित्त  मंत्री  को  हम  पूरी  तरह  से  मुक्त
 नहीं  कर  सकते  हैं।  कम  से  कम  इस
 बजट  में  दिशा  निर्देश  तो  होना  चाहिए
 था।  हम  अगर  कलकत्ता  जाना  चाहते  हैं
 शौर  उस  गाड़ी  में  बैठते  हैं  तो  उसमें
 इंजन  भी  कलकत्ता  जाने  वाला  लगा
 होना  चाहिए।  यह  न  हो  वह  दूसरी
 जगह  जाने  वाला  लगा  हो  ।  इसलिए
 इस  बजट  में  कम  सेकम  नीतियों  की
 घोषणा  तो  होनी  चाहिए  ।  आपके
 बजट  से यह  तो  लगना  चाहिए  कि
 आपके  बजट  का  मुंह  गांव  की  भ्रोर  है,
 झापके  बजट  का  मुँह  समाज  के  अंतिम
 झादमी  की  शोर  है।  मगर  यह  लगता
 नहीं  है।  क्यों  नहीं  लगता  ?  वित्त  मंत्री
 जी  ने  कहा  है  कि  हम  छोटे  उद्योग,
 कुटीर  उद्योगों  पर  बहुत  जोर  दे  रहे
 हैं  भौर  यह  इसलिए  दे  रहे  हैं  कि
 गरीबी  को  दूर  करना  है।  लेकिन  इसके
 लिए  कितना  रुपया  रखा  है  बजट  में  ?
 केवल  45  करोड़  रुपया।  यह  सारे  बजट
 का  करीब  करीब  झाधा  प्रतिशत  है।  इतना
 रुपया  हम  देगें  भोर  कहेंगे  कि  हम  गरीबों  के
 लिए  काम  कर  रहे  हैं  तो  इससे  बढ़  कर

 भुलावा  और  धोखा  धड़ी  का  काम  शौर
 कोई  तहीं  हो  सकता  है।  यहां  पर  मुझको
 एक  मंत्री  का  ब्यान  सुनकर  बहुत  हैरत

 हुई।  उन्होंने  कहा  कि  दस  साल  में  हम

 गरीबी दूर  कर  देंगे  ।  भरे  भाई,  जनता  के
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 झापकों  पांच  साल  के  लिए  चुन  कर  भेजा
 है,  दस  साल  की  बात  क्यों कर  रहे  हो  1
 पांच  साल  की  बात  बोलो  t  पांच  साल
 में  हम  क्‍या  करेंगें,  यह  बताशों  ।  भगर
 हमारे  यहां  दस  करोड़  बेकार  लोग  है  तो
 कहो  कि  हम  पांच  साल  में  पांच  करोड़
 लोगों  की  बेकारी  दूर  कर  देंगे।

 गरीबी  दूर  करो  का  क्‍या  मतलब  है  ?
 कांग्रेस  हकूमत  ने  गरीबी  की  रेखा  बनायी।
 एक  कमीशन  बैठा  था  उसने  कहा  था  कि
 जिस  व्यक्ति  की  आमदनी  बीस  रुपए
 मासिक  से  कम  है,  वह  गरीबी  की  रेखा
 के  नीचे  हैं।  ऐसे  लोग  इस  देश  में
 45  करोड़  लोग  है।  इन  45  करोड़
 लोगों  के  बारे  में  सरकार  की  क्या  योजना
 है,  मंत्री  जी  इसके  बारे  में  सफाई  दें।
 यह  बहुत  महत्वपूर्ण  सवाल  है।  क्या  दस
 साल  के  झन्दर  बीस  रुपए  स  बढ़ा  कर
 इक्कीस  रुपया  कर  देने  पर  गरीबी  की
 रेखा  के  वे  बाहर  हो  जाएगे,  क्या  इस  तरह  से
 गरीबी  दूर  हो  जाएगी  ?  आपका  यह
 कहना  कि  दस  साल  के  भ्रन्दर  हम  गरीबी
 दूर  कर  देंगें  कोई  माने  नहीं  रखता  है।
 दस  साल  कहने  का  हक  झापको  नहीं  है।
 झापको  कहना  चाहिए  कि  पांच  साल  में
 हम  किस  हद  तक  जाएंगे  1  झापको  पांच
 साल  के  लिए  मेंडेट  मिला  है  दस  साल के
 लिए  कैसे  ले  लेते  हैं  ।  मुझे  संजय  गांधी
 की  इस  संदर्भ  में  बात  याद  हो  झाती  है।
 पटना  में  तब  श्री  जगन्नाथ  भिश्र  ने  उनके
 स्वागत  का  आयोजन  किया  था  ।
 वह  वहां  के  मुख्य  मंत्री  थे  1  श्री  मिश्र
 ते  कहा  था  कि  पचास  साल  तक  देश  का
 नेतृत्व  श्री  संजय  गांधी  करेंगे  ौर  सके
 बदले  में  श्री  संजय  गांधी  ने  कहा  था  कि
 बिहार  में  दस  साल  तक  नेतृत्व  अदलने  की
 जरूरत  नहीं  है।  झाप  पांच  सास  के  लिए

 च्यूने  गए  हैं  श्राप  दस  सास  बीसेले  रहे
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 हैं?  में  चाहता  हुं  कि धाप  बताएं  कि
 पाँच  साल  में  झाप  कितनी  भूमि  में  सिंचाई
 की  व्यवस्था  कर  दगे,  दो  करोड़  एकड़
 में कर  देंगे  या  पांच  करोड़  एकड़  में,
 पांच  साल  में  कितने  करोड़  लोगों  को
 काम  देगे।  यह  चीज  झाप  बताएं  तब
 तो  समझ  में  आ  सकता  हैं  वर्ना  वैकुम
 में  बोलने  से  कोई  काम  चलने  वाला
 नहीं  है।

 मंत्री  महोदय  कोई  ठोस  बात  बोलें
 झामदनो  में  और  खर्चे  में  कितना  भ्रन्तर  वह
 रखेंगे  ”  जहां  तक  प्राय  की  बात  है
 राष्ट्रपति  और  चौकीदार  के  वेतन  और
 सुविधाशो  में  मैं  समझता  हूं  कि  लाख
 का  भनन्‍तर  होगा  ।  गांव  में  जो  चौकीदार
 होता  है  उसको  कही  पाच  रुपया  वेतन
 मिलता  है  झौर  कहीं  किसी  दूसरे  प्रान्त
 में  दस  रुपया  मिलता  है।  बिहार  में
 दफादार,  चौकीदार  पंचायत  का  श्रध्यक्ष  हूं
 सात  साल  तक  हमने  लड़ाई  लड़ी  है।
 वहां  कम  से  कम  सौ  रुपया  माहवारी  तक
 में  उनके  वेतन  को  ले  गया  हूं।  कही
 पांच  रुपया  है  कहीं  दस  रुपया  पश्राज
 भी  है।  हमारे  बगल  में  उत्तर  प्रदेश  में
 ्द्स  रुपया  है।  झापको  यह  बतलाना
 चाहिए  कि  अगले  पांच  साल  में  आमदनी
 में  कितना  अन्तर  श्राप  कम  करेंगे,  एक
 और  पचास  तक  के  जाएंगे  या  एक  या
 सौ  का  झन्तर  ले  भाएंगे  ।  हम  जैसे  लोग
 चाहते  हैं  कि  एक  और  दस  का भ्रस्तर रहे
 ज्यादा  से  ज्यादा  7  लेकिन  भाप  से  यह  नही
 बनेगा  a  भामदनी  की  बात  भाप  छोड़ें  1
 खर्चे की  ही  श्राप  लें । थर्चे  पर  तो  झाप
 रोक  लगाएं  ।  एक  झादमी  भ्रधिक  से  श्रधिक
 कितना  च  कर  सकता  है  हसकों तो  श्राप  तय
 कर दें ।  यह  तो  झाप  कर  ही  सकते हैं
 लेकिन  मैं  समझता  हूं  कि  इस  हकूमत  में
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 यह  करने  का  भी  दम  नहीं  है  क्योंकि  यह
 जो  नौकरशाही  बैठी  हुई  है.यह  इस  को  करने
 नहीं  देगी  ।  यह  देश  की  दुश्मन  नम्बर  1
 हैं  7  पूंजीशाही  से  ज्यादा  बड़ी  यह  दुश्मन
 है।  ये  जो  सैक्रेटरी,  डायरेक्टर  झादि
 बैठे  हैं,  लेबर  सैक्रेटरी  या  इंडस्ट्री  सैक्रेट्री
 झ्रादि  ये  आपस  में  जब  मिलते  है  तो
 झापको  पता  है  कैसी  बातें  ये  झ्रापके  बारे

 में  करते  है,  मंत्रियों  के  बारे में  कहते  हैं  ।
 बहुत  खराब  शब्दों  का  इस्तेमाल  यह  करते  हैं
 मैं  उनकों  यहां  पर  नहीं  कहना  चाहता  हूं  |
 ये  आपस  में  कहते  हैं  कि  वह  जो  श्रापका
 मंत्री  है  वह  बन्दर  झाज  कैसे  नाचा
 वह  उल्लू  कैसे  बोला  |  इस  ढंग  की  बात
 करते  हैं।  मैं  समझता  हूं  कि इसकी  एक  वजह
 यह  भी  है  कि  ये  आप  से  ज्यादा
 तनखवाह  पाते  हैं  श्राज  मंत्री  को  महावार
 दो  या  ढ़ाई  हजार  मिलता  है  और
 इनको  3500  मिलता  है।  ये  हवाई  जहाज
 में  जहां  चाहे  जा  सकते  हैं,  ज्वांइंट  सेक्रेटरी
 डिप्टी  सक्रेटरी  जहां  चाहें  श्रौर  जितनी  बार
 चाहें  हिन्दुस्तान  का  चक्कर  लगा  सकते
 हैं  लेकिन  अगर  कोई  मैम्बर  पालियामेट
 किसी  जरुरी  काम  के  लिए  सदन  के  वास्ते
 जानकारी  हासिल  करने  के  लिए  हवाई  जहाज
 से  जाता  चाह  तो  वह  साल  में  दो  बार  से  अधिक
 नहीं  ज्ञा  सकता  है।

 महोदय,  देश  में  प्रष्टाचार  की  जननी
 हमारे  अफसरों  के  विषेशाधिकार  हैं।  यह
 सेंच  पर  विरहा  गाते  हैं।  वह  चोरी  करने
 जाते  हैं  भौर  सय्तम  स्वर  में  गाते  हैं  ।  प्राई०
 ए०  एस०  ,  झाई०  पी०  एस०  भ्रधिकारी
 समझते  हैं  कि  हम  कितना  भी  भ्रष्टाचार
 करें  हमको  यह  हुकमत  दंडित  नहीं  कर
 सकती  है।  म्यादा  से  ज्यादा  तबादला
 कर  देगी,  पंजाब  से  लखनऊ,  लखनऊ  से
 मद्रास  1  इसलिए  में  चाहता  हूं  कि  सदन  में
 प्रस्ताव  भ्राए  कि  भाई ०  ए०  एस०  शौर  भाई ०
 पी०एंस०  भ्रधिकारिगों  के  जितने  भी  झ्धिकार

 हैँ  विशेषधिकार  हैं,  उनको  खत्म  कमा  जाए  1
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 भ्रौर  जब  तक  इन  विषेषाधिकारों  को  खत्म

 नहीं  किया  जाएगा  डेमोक्रेसी  सही  ढंग  से  नहीं
 चल  सकती  है,  ब्यूरोक्रेसी  ही  चलेगी  1

 ‘16.00  hrs,

 सभापति  महोदय,  धनबाद  इलाका
 ऐसा  हैं  जहां  से  कोयला  मिलता  है  पूरे
 देश  को  ।  लेकिन  झापको  जानकर  आ्राश्चर्य

 हहिंगा  कि  0  फीसदी  लोगों  को  भी  धनबाद

 [कोलियरी  के  इलाके  में  शुद्ध  जल  पीने  को  नहीं

 मिलता  है।  वहां  झरिया  वाटर  बोर्ड  है  जिसको

 बिहार  सरकार  फाइनेंस  करती  है,  किन  उस
 पैमाने  पर  नहीं  कर  पाती  है  जिससे  वहां
 के  लोगों  को  पानी  मिल  सके  ।  इस  लिए
 वित्त  मंत्री  महोदय  से  कहूंगा  शुद्ध  पानी  की

 एक  योजना  जो  ‘5,  6  करोड़  रुपए  की  है
 उसको  आप  पूरा  करें  ताकि  मजदूरों  को  भ्रौर
 नागरिकों  को  पीने  का  शुद्ध  पानी  मिल  सके  ।

 SHRI  C.M,  STEPHEN  (Idukki)  :  Mr.
 Chairman,  Sir,  we  are  now  practicr  lly
 at  the  end  of  the  parliamentary  exerci  ९
 on  the  year’s  budget.  [I  could  not  parti-
 cipate  in  the  discussions  and  make  my
 contribuuon  cither  at  the  initial  stage  of
 the  debate,  or  when  the  different  Grants
 were  being  discusscd.

 But  I  was  trying  to  catch  the  senie  (६
 the  different  secticns  and  their  reactic  ns
 to  the  budget.  Iwas  wondering  whether
 most  of  the  Members  from  the  Janata
 perty  who  spcke,  were  trying  t«  react  to
 the  budget  as  such,  (*  were  moie:  bsessed
 with  an  eagerness  to  do  a  post-mortem  on
 what  had  happened  during  the  last  30
 years.  Even  there,  I  coald  see  a  differ-
 ence  in  their  emphasis.  Some  hrn.
 Members  bel  nging  to  certain  f  rmer
 canstituents  cf  the  Janata  party  were
 speaking  of  the  calamity  that  was  br  ught
 to  the  country  in  the  course  of  the  last
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 30  years.  Some  cf  them  c-nfined  them-
 selves  to  the  last  decade.  A  few  (thers
 were  <atisfied  with  menti  ning  about
 the  39  m  nths,  Therefore,  I  felt  thst  in
 regard  to  the  developments  in  the  country
 subsequent  to  the  attai  ¢f  liberty  by
 us,  the  reacti  nf  the  different  c-nsti-
 tuents  of  the  Janata  party  was  different,
 depending  on  what  their  former  stand  was.
 That  apart,  this  budget  is  imp  rtant, because  it  will  give  a  clue  as  to  the  way
 the  soul  and  the  heart  f  the  Government
 will  react  t>  the  pr  blems  cf  the  c  untry. Our  effort  shsuld  be  to  understand  how
 they  are  visualiging  the  problems  of  the
 different  secti  ns.  The  eagerness  with
 which  they  are  reacting  to  the  different
 problems  of  the  different  secticns  would
 give  an  idea  “f  the  image  of  what  is  in
 Store  for  us  under  the  administration  cf
 the  Janata  Party.  Tai  budget  would  aly:
 give  an  indication  yf  what  the  state:  f
 affairs  will  be  at  the  end  f  the  next  32
 months,

 Now,  8  ving  through  the  different  pr>-
 psals,  a  feeling  is  left  in  my  mind  that
 there  is  a  very  deep  and  very  warm  eager- ness  on  the  part  cf  the  Government
 to  find  out  the  problems  «f  the  higher strata  of  society,  the  well-to-do  section  of
 the  society  rather  than  the  problems  «  f
 the  lower  strata  «f  the  society.  They are  anxious  a’  outhow  the  Charitable
 trusts  must  be  opcrated,  the  difficulties
 that  are  faced  by  people  who  are  operating
 under  the  Charitable  Trusts  Act,  switch-
 over  must  take  place  from  the  present
 inhibition;  they  are  anxious  to  solve  it.
 They  are  anxi  us  to  solve  the  problem  ¢  f
 the  black  m  neyed  people,  wh-  evaded  all
 the  taxes.  Under  the  emergency—it
 may  be  one  of  the  exc:sses  auf  emergency--
 the  Regulati  ‘ns  compelled  them  to  dec-
 lare  their  assets  and  to  declare  their
 escaped  taxes  with  the  condition  that  50
 per  cent  of  the  m_  ney  mn  t  be  dep  sited
 by  a  particular  date.  There  are  many wh»  did  not  d>  that.  Tne  Janata  G:-
 vernment  is  anxious  to  resolve  the  hard-
 ship  of  these  black-marketcers  and  the
 black  money  h«lders,  who  were  evad-
 ing  the  tax  and  w+  under  the  compulsi:  n
 of  the  emergency  were  f  rced  to  declare
 their  eyaded  taxes.  Now  these  things
 can  be  enum:rated.  There  is  an  anxiety
 to  find  out  the  difficulties,  nvt  of  the
 common  man,  but  the  difficulties  of  the
 persons  who  represent  the  higher  strata, rather  the  highcst  strata.  This  is  very
 clear  from  a  cUrS‘ry  peruSal  «  f  the  pro-
 posals  that  are  now  before  us.

 Yesterday  ५१7९  pronouncements  were
 made  by  the  Finance  Minister,  and  I  must
 welcome  some  of

 pa
 pronouncemens,

 He,  by  @  Strange  ntal  omissi  n,
 had  omitted  to  mention  small-scale  indus-
 tries  for  entitlement  under  the  incentive
 scheme,  He  could  very  well  forget: it,
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 although  encouragement  cf  the  samall- Seale  induitry  ढ  one  “f  the  bacic  platiks
 of the  Janata  policy,  When  incentive  was
 generalised  to  different  secti-ns,  he
 applied  it  to  everybody  accepting  certain.
 catcgo’ies.  But  he  just  f  rgot  to  men-
 tion  that  the  small-scale  industry  would
 bz  entitled  to  that,  irrespective  of  the
 product  “f  th  small-scale  industry.  By
 the  Finance  Act  of  7976  the  small  scale
 industry,  irrespective  ५  f  the  product,  was
 given  this  concsssion  of  25  pervent  ०६  the
 €  st  ‘f  the  machinery  and  the  inputs  ag
 incentive  allowance.  But,  when  the  origi-
 nal  budg:t  came  in,  that  p  or  fell  w  was
 left  aside,  just  forgetfulness,  because  the
 cagerne,s  is  to  find  out  the  difficulties  of
 the  black  money  h  Iders  the  black-
 murketeers,  rather  than  the  difficulries
 of  the  smull-scale  sect  r  and  the  ्र  ttage
 industries  pe  ple.  Now  the  amendments
 have  c  me;  he  has  found  it  -ut  and  he
 has  c  me  to  rectify  it.  The  status  quo
 anti  as  under  the  Congress  regime  i8  now
 restored.

 So  far  as  gzneral  incentives  are  con-
 c:rned,  there  is  a  principle  involved  in  it,
 Now  th:  small-scale  industry,  whatever
 the  product,  iS  entitled  to  2§  pr  cent.
 Thon  what  remains  is  the  larg  *-scale  secter
 The  questizn  [I  am  po.ing  before  this
 Hou.et:,  for  the  extensi  n  f  this  incen-
 tive  t)  rhe  larg*-scale  sect  r  which  is  the
 regidual  sector,  what  sh  uld  be  the  decid-
 ing  c  iterion?

 Government  have  resorted  to  a  nege-
 tive  meth  d  saying  that  it  will

 apply
 to

 everybody  except  those  included  in  the
 Eleventh  Schedule,  and  in  that  Schedule
 they  have  put  in  watches,  hand  tools  and
 things  that  are  produced  in  the  small
 scale  sector.  They  will  not  be  entitled,
 but  every  body  else  will  be  entitled.  This
 incentive  allowance  is  to  be  given  only  to
 that  sect  'r  which  is  of  importance  to  the
 consumer,  to  the  country  particularly
 whenit  applies  to  the  residuary  secticn
 of  the  industry  j.e.,  industry  minus  the
 small  Scale  sect  r.  The  Wanch’o  Com-
 mission  recommended  that  the  incentive
 must  be  given  on  a  selective  basis,  You
 will  have  to  examine  indusy  by  industry and  decide  whethr  the  product  «f  that
 industry  is  of  social  value  and  then  give
 eed  eure  i

 principle  bas  n
 ed n  given  aby  and  2§  per  cent

 the  cyst  of  nery  is  a2  to  what-
 ever  industry  you  are  starting  except
 those  included  in  the  Eleventh  Schedule.
 Anybody  can  avail  of  this.  Is  this  in  the
 interests  of  the  country?  Have  we
 enongh  cai

 peal  &
 to  be

 ue  fone
 a

 moganer,  Scale  indus
 nj  Bacal  ng in  only  where  there  is  profit of  the  srcial  cost,

 oe  are  now  extend
 i
 ie

 incentive  to  the  large-scale  sectcr.
 A  is  given  to  Clem.  pos
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 Government  is
 rena  iy

 to
 amend ath  $s  Eleventh  Schedule.

 P
 If  in  the

 Eleventh  Srhedule  a  part  industry
 ig  included,  it  ्य  nc  ६  get  the  ccncessicn;
 if  it  is  deleted,  it  will  get  the  ¢  ncession.
 Isit  a  matter  to  be  left  t  the  Government t>  decide  whether  to  give  «  r  net  to  give
 25  per  cent  reducticn  ¢  f  the  investment  ?

 It  is  a  fi.cal  measure  which  is  the  prero-
 gative  of  this  Parliament.  Is  it  to  be
 delegated  to  the  Government?  In  prin-
 ciple  ६  -bjectto  that.  Thisisan  encroa~
 chment  ‘nthe  betic  rights  cf  the  Lok
 Sabha.  Thev  are  now  assuming  powers
 to  give  ‘r  not  to  give  whatever  they  choose
 t>  wh'mi-ever  cymes,  Any  bureaucrat
 eimd>anything.  Thats  rt  of  delegation i5  c2rtamly  aeainst  all  canons  ५६  fiscal
 law  and  J  raise  my  voice  of  protest  against
 such  delegation.

 Here  i8  @  clauie  re*arding  cl  selv  held
 e*mpanies,  What  is  acl  sely  held  ¢  m-
 pany?  Everyb.dy  knows  that  if  more
 than  49  per  cent  f  the  shares:  f  a  oom-
 pany  are  गज  given  to  the  putlic  but  are

 e  ntrolied  and  held  by  n  t  m  re  than
 five  pers  ns,  and  ifthe  shares  are  not
 listed  in  the  st  ck  exchanges,  it  is  ०  n-
 sidered  8  cl  sely  held  company.  Jt  is
 a  family  affair,  There  are  a

 vi.ie  ns
 in  sect  yn  704  and  the  secti  wns  that  f  Il  w
 in  the  Inc  me-tax  Act  which  say  that these  clo  ely  held  companies  must  dis*ri-
 bute  ४7  dividend  the  distributable  incwme.
 Why?  Because  ,  going  into  the  hands
 of  the  well-to-do  people,  it  will  bring
 Such  pe  ‘ple  into  the  higher  bracket  and
 the  treasury  will  benefit  by  that  by  way
 of  increased  taxer.  The  Fi
 Minister  was  very  much  c*ncerned  ab~ut the  hardship  of  the  cl  vsely  held  c  »mpanies and  so  has  said  that  they  need  nxt  distri-
 bute,  it,  that  they  are  discharged  :  f  that
 obligation,  Her  the  Finance  Minister
 calculated  how  much  Iss  it  will  ost  the
 Treasury?  They  are  fighting  like  leaches
 with  reSpect  to  the  excise  duty  imp  sed
 on  bidis.  They  say  bidi  is  bad  and  that
 the  duty  should  tbe  paid.

 But  with  respect  to  the  closely  held
 companies,  their  hasdship  is  taken  into
 account  and  you  say  to  them:  “You
 accumulate  your  wealth;  you  collect  your
 assets;  You  convert  them  into  bonus
 shares;  here  is  a  heaven  opened  uF

 by  the
 Jansta  Government  for  you  and  all  that.”

 This  is  in  principle  wrong.  This  is
 a  device  for  circumventing  the  taxation
 7५  fad,  :  7

 is
 {trad

 =  7;

 फेक
 ans  nce

 प्  th

 to  the  closely  held  we that  money  with  them  in  order  to
 ry  &

 nation  and  the
 pein] Tiseis  a  highly  retrograde step.  ह...

 tothe  Finance  Mialeter to  recomeider  this.

 Bill,  3४7  Ing

 The  residuary  position  of  capital  gains tax  now  is  that  it  is  given  by. There  are  two  factors  about  it.  Badse the  new  amendment  that  has  been
 brought  forward,  in  effect  no  tax  needs  to
 be  paid  as  Capital  gains  tax.  If  you  keep
 your  money  for  more  than  three  years that  comes  under  lo:

 4
 period,  I:

 you  keep  for  more  three  years then  you  are  liable  to  Capital  gains  tax
 but  you  need  not

 ey  capital  gains  tax
 provided  you  put  the  capits!  gains  esther
 in  a  savings  account  in  the  State  Bank  of
 India  for  a  period  of  three  years  or  you
 put  it  in  company  shares.  This  is  the
 amendment  you  are  bringing.  It  capitel
 gain

 arises  Qn  a  short  term  capital,  then
 here  is  a  liability  to  pey  tax  as  speculs~ tive  profits.  The  short  term  is  36 months.  Regarding  this  36  month

 matter,  this  75  not  a  new  matter.  This  is
 a  matter  which  wes  gone  into  by  the
 Wanchoo!l  Commission  and  here  is  what
 they  say  ;

 “We  have  cirefully  considered  this
 matter.  We  are  of  the  opinion that  such  gain  chould  not  be  treated
 on  par  with  other  income.  Capi- tal  gains  may  be  partly  ettribut-
 able  to  inflationary  pressures  end, in  any  case,  represent  income
 which  has  accrued  over  a  period  of
 ume.  We  are,  however,  of  the
 view  that  the  quali

 fying
 pericd  for

 which  an  asset  is  held  to  be  eli-
 gible  for  euch  treatment  should
 not  be  too  short.  The  qualifying
 period  for  concessional  treatment of  gains  from  long  term  capital assets  is  five

 Sal
 in  Finland  and

 0  years  in  Norway.  For  real
 property,  the  holding  period  is
 stated  to  be  three  year  in  Spain,
 $

 years  in  Austria  and  Io  years  in
 inland.  In  our  country,  the

 qualifying  period  of  holding  is  24
 months  a,

 in  all  cases.  "Bach  a
 short  period  of  holding  encourages
 speculative  deals  instead  of  pro-
 mocing

 capital  formetion  and  con-
 tributing to  a  healthygrowth  of  the
 economy.  We,  therefore,  recom-
 mend  that  concessional  treatment
 of  capital  gains  should  apply  only to  capital  assets  held  for  more than  five  years.  Accordingly, the  definition  of  short-term

 meri
 ital

 asset  will  have  to  be  changed.”

 It  was  in  accordance  with  this  re-

 out'ofit  provided  you  depositit  8  bank:
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 The  Wanchoo

 =  2  i  1  had
 fplected to  depositing  in  so.  They  are

 very  clear  in  their  idea  that  this  should not  be  deposited  in  the  bank.  If  it  is
 deposited  in  a  benk  or  in  the  shares  of  a
 company,  it  will  not  be  allowed  to  this
 concession.  On  this  basis,an  amend-
 ment  was  brought  forward.  But  these
 things  are  now  given  the  go  by.

 We  are,  in  fact,  giving  the  go-by  to  the
 concept  of  capital  gains  tax  which  has
 been  nurtured  through  so  many  years
 against  the  concentration  of  wealth.
 Now,  by  this  device,  by  this  three  years
 business,  speculation  will  be  rampant  and
 this  is  the  picture  that  is  emerging  before
 us.  They  are  again  anxious  about  the
 capital  gains  people.

 Supp9.ing  I  hold  cert  in  asset  which  is
 from  954  onWards,  how  its  capital  gains is  to  be  calculated.  The  estimated  value
 of  that  asset  as  in  7954  has  to  be  deducted
 from  the  value  I  am  getting  today  and  on
 that  the  tax  will  be  levied.  ‘The  new
 Government  say,,  its  a  heavy  burden  on
 them;  it  is  d'fficult  for  the  officers  also.
 Therefore,  1954-1964,  for  that  ten-year
 period,  the  capital  gains  accrued  is  given
 away.  There  will  be  no  tax  under  ten
 year?  appreciation  on  the  capital  structure
 and  you  will  calculate  only  from  1964.
 There  is  another  boninza  given  by  the
 Janata  Government  to  the  persons  who
 hold  big  assets  from  954  onwards.  Ten
 years  appreciation  is  given  away  and  no
 tax  on  t Rae.  This  7४  what  we  are  now
 coming  to.

 ‘There  is  another  item  of  rural  develop-
 ment.  In  principle,  it  is  acceptable. But  let  the  Government  consider  whether
 they  are  opening  out  a  gatew.y  for  all
 sorts  of  evacions.  Are  you  very  sure  that
 sufficient  measures  and  provisions  have
 been  mide  aboutit?  Rural]  development
 welfare  measures  can  be  of  two  types.
 Now  the  propssal  in  their  budget  is  this.
 T  go  to  the  rural  area,  put  my  money there  for  the  purpose  of  constructing  a
 road,  a  canal,  something  like  that,  and
 say  a  gondby  and  come  away,  and  there-
 fore,  that  is  treated  as  an  item  of  expen-
 diture.  I  cam  understand  thrt,  Even
 there,  a  principle  is  violated,  according to  me,  at  the  cost  of  the  exchequer.
 Persons  who  are  highly  placed  are  put  in
 a  situation  in  which  they  can  pose  as
 benefactors  of  the  soceity.  At  whose
 cost?  At  the  cost  of  the  exchequer.  If
 it  is  treated  as  an  item  of  expenditure,
 50  per  cent  or  60  per  cent  of  the  item  of
 expenditure  is  going  out  of the  exchequer
 and  at  that  cost  this  gentleman  is  nea  ing asa

 haps  factor  S
 cen  icdta

 %
 not  get  thet  money  getit  pooledin  a

 fund?  Why  not
 to  develop  the  rural

 area  with that  fund  and  why  you  allow
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 that  man  to  pose,  atthe  costof  the  ex-
 chequer,  88  the  soci]  benefactor  हैं
 have  yougivenhim this  new  opportunity?

 Now  the  most  wonderful  thing  is  about
 the  other  thing.  A  man  goes  fo  the  rural
 area,  put  up  a  bungalow  there;  he  pur- chases  a  property;  he  acquires  certain
 assets  in  the  name  of  rural  development ut  he  does  not  care  to  part  with  the
 plies

 of  the  property;  he  keeps  it
 there.  You  have  made  a  provi-ion  here
 that  he  will  be  entitled  to  claim  total
 exemption  on  the  depreciation  as  if  that
 asset  is  for  the  purpose  of  running  his
 business.  If  he  :s  purcha  ing  property somewhere  else,  he  is  not  entitled  to  get
 depreciation.  By  this  provi:ion,  the  big men  can  go  to  the  villages,  buy  some  pro-
 perty  under  the  garb  of  rural  development and  claim  deprec  ation  or,  that,  continu.
 ing  deprec'ation  onthat.  Thisis  the  new
 provision  which  is  coming  in  here  under
 the  cover  of  rural  development  to  help out  people  who  are  highly  placed.

 Now  I  am  coming  on  to  the  questien  of
 amalgamation.  My  friend,  Shrimeti
 Parvathi  Krishnan,  has  mentioned
 something  about  it.  There  ere  sick
 mills;  there  are  sick  units.  Now  the  970-
 posal  is  that  if  the  accumulsted  lore,  if
 the  lated  depreciaticn  i.  mere  than sO,  per  cent  of  the  paid  up  cap'tel  and  if
 itis  not  a  viable  unit,  :n  thet  cae.  it  can
 be  amalgamated  with  the  amalgamating
 company.  Then  there  gre  certa  n  con-
 ditions  specified.  They  have  remembered
 every  condition,  but  one  they  have  con-
 veniently  foregotten,  May  I  ask  you  for
 whom  this  amalgemetion  is  going  to  be
 effected?  Only  to  save  the  national
 asset?  That  may  be  one  of  them,  But
 what  about  the  safety  of  the  workers  ?  Is
 it  not  one  of  the  fectors?  Is  there  any
 provision  here  for  thot?  No;  there  is  no
 provision.  That  is  onc  of  the  amendments
 thatis  comingin.  There  is  no  provision here  thet  you  must  take  in  al]  the  workers
 with  all  their  rights.  It  must  be  a  con-
 tinuing  concern  There  is  no  provision
 atall  for  that.  The  worker  is  forgotten. All  minute  conditions,  you  have  put  in.
 Why  70  put  in  this  condition  also  that, when  you  are  amalgamating,  the  wo:
 who  are  working  inthe  amalagmated  com-
 pany  must  also  be  teken  in  and  that  it
 must  be  without  prejudice  to  their  rights  ?
 Thatis  convenienrty  forgotten;  any  com-
 pany  which  has  got  the  highest  Icsses
 willhavee  premium.  Hereisa

 or  ny with  a  large  amount  of  accumuleted  loss
 and  depreciation.  Here  is  another  com-
 pany  whichis

 rasning
 at  ahighprofit,  if

 thatis  broughtin  if  this  fi  tekeninas
 an  serum

 lated  loss  Bh
 sn

 py  ante ४  you  will  get  a  concession
 om  thats ety  that  will  be  treated  as  your  loss;
 you  wilitreatit es  a  tors for  quite  ॥  num
 ber  of  years.  ‘Your  profits  will  be  adjus-
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 ted  against  it.  You  will  have  sold  your
 affairs  by  thattime.  The  workers  will  be
 on  the

 ee
 Siw

 ya  have
 pocketed  whole  money  nothing
 will  be  left  of  it.  There  is  no  condition

 peer)
 for  that.  My  submission  is  this.

 a  intentions  pave  the  way  to  the
 Hell—there  is  a  proverb  like  that.  The

 eeu
 are  all  right.  Ri  2008

 is
 allright;  your  appearanceis  all  right;  but
 bshond  it  there  are  other  interests.  Now
 the  roadis  thrown  opento  the  manipul-
 tors  who  can  operate  ina  very  safe  man-
 ner  That  is  what  I  would  say.

 Finally,  I  come  to  charitable  trusts.
 There  was  a  time  when  the  Public
 Accounts  Committee  went  into  the  matter.
 This  is  one  of  the  methods  by  which
 black  money  was  created.  That  was
 their  finding.  The  Wanchoo  Commi-
 ttee  went  into  tie  whole  thing  and
 the  Wancho>  Commitee  recom-

 tacnded  cerram  =o  provision.  =  They
 said  thet  the  profits  of  any  charitable
 trust,  not  the  corpus,  must  be  inve.ted
 only  im  certain  securities  specified  there.
 Investing  in  company  is  one  that  they
 commented  again.t  very  strongly.  This.
 is  what  they  had  to  say  :

 ‘tApart  from  the  points  raised  by  the
 Public  Accounts  Committee,  we
 com»idered  several  other  issues
 pertaining  to  tax  avoidance
 through  charitable  and  religious trusts.  A  number  of  restrictions
 have  been  imposed  on  the  invest-
 ment  of  trust  property.  However,
 there  jis  still  some  scope  for  invest-
 ing  trust  funds  for  the  benefit
 of  the  persons  connected  with  the
 trust  or  for  the  benefit  of  the
 bu.inesses  controlled  by  such  per-
 sons.  Tn  orderto  avoid  this
 prsibilitv,  we  recommend “chat  barring  the  original  c  rpus,
 there  should  be  a  tot]  ban  on trusts  investing  any  of  their
 funds  in  any

 Gana
 c  cern, including  a  limited  company.”

 This  was  the  rec  ’mmendation.  It
 was  this  recommendation  thet  was  in-
 Corp  rated  in  the  Finance  Act,  1976.
 ps

 the  Finance
 =

 7  feels  thet  it
 Mot  necessary;  m  is  given  to

 invest  wherever  they  chorse,  That  was
 not  ‘immedistely’;  a  three-year  period
 was  prescribed.  The  Wanchoo  Com-
 mittee  recommended  @  two-year  pericd;
 the  Select  Committee  recommended  a
 three-year  period,  and  the  three-year
 period  wasingorp  rated  inthe  Act.  Sc,

 The  Finance  Miniter  has  now  ch>sen  to
 give  them  ancther  period  of  three
 years.

 Here  is  another  thing.
 Achersaii f  Jamts  Party  in  fiscal  matters,  5

 Palbnivala’  in*his'  pamphlet,  bas’  mado

 Bill,  1977  tm
 some  comments  and  I  am  bringing  this
 to  the  notice  of  the  House  because  I
 witch is

 extension
 is" beleg  Premade wi  ension  is  nted.

 Mr.  Palkhivale  said:  —

 “Mr.  H.  M.  Patel,  a  member  ¢f  the
 Select  Committee,  put  in  a  minute of  dissent  taking  the  liberal  view
 that  the  provisions  rec.  mmended
 by  the  Select  Committee  with
 regard  to  charitable  trusts  were
 ‘unduly  onerous’,”

 Now  we  have  an
 oP  portunity  and

 therefi  re  the  minute  of  dissent  is  to  be
 incorporated  in  the  Act.

 Finally,  he  says:  that  the  Act  required charities  to  liquidate  ail  their  equity  in-
 vestments  in  shares  by  30५0  March
 3978——otherwise  their  entire  inc  me
 would  be  taxable—and  that  “Mr.  H  M
 Pate!  has  very  rightly  p>stponed  the
 date  of  disinvestment  by  three  year‘, so  that  the  matter  may  receive  fresh
 consideration  in  the  meanwhile.”

 he  pstponement  is  n¢t  for  the  pur- Pose  the  budget  professes.  They  know
 er  what  the  ideas  of  the  G  vern-

 ment  are  and  Mr.  Palkhivaia  knows
 much  better  what  this  is  fr,  He  says ‘so  that  the  matter  may  reccive  fresh
 consideration  in  the  meanwhile’  So, fresh  ccnsideration  will  be  received  by and  by  and,  finally,  these  charitable
 trusts’  business  75  going  to  be  alle  wed to  cintinue  in  spite  ५  f  the  766  mmenda-
 tion  of  the  Wancho  Committee.
 May  I  remind  those  who  were  sitting on  the  front  benches  here  in  the  last
 Lok  Sabha  and  wh»  are  now  on  the
 other  benches  ९६  the  tux  re  which  the
 opposition  had  created  on  that  occa-
 sion  against  Government  fir  its  omi-
 ssion  in  regard  to  early  inc  rp  ration
 of  the_recommendaticns  in  an  appre-
 priate  Finance  Act?  [t  was  as  a  result
 of  that  fur:re  that  the  Taxation
 Amendment  Bill  was  brought  in  and
 these  recommendations  १६  the  Wanch  o
 Commission  were  incorpcrated,  but
 these  are  now  going  to  be  struck  down
 and  we  are  going  to  go  back  to  sratu:
 quo  ante.

 Now,  com
 ming  to

 Bidis,  Mr,  Patnaik
 has  _  said  so:  ing  about  a  thousand
 bidis  for  one  rupee  and  so  on,  but  the

 Rs.  4§  ह... ज  and  the  total  out-turn  (६
 »  T  am  told,  is  about  Rs.  600

 crores  and  on  that  yeur  taxetion
 measure  is  gcing  to  bring  you  Rs.  jo

 have  been
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 man,  You  are  forgetting  that  they
 are  meant  fer  the  comm  n  men  and
 you  are  adding  1%,  2%  and  3%;  it  is
 Zoing  to  go  on.  Frr  heavens  sake
 give  a  gyby  to  that.  Please  extend  to
 these  poor  people  the  same  sclicitude
 which  you  are  anxious  to  exhibit  in  the
 case  Of  clysely  held  c»mpanies,  chari-
 table  trusts,  tax  evaders  who  make
 declarations  etc.

 Now,  enough  has  been  said  about
 matters  c*ncerning  the  w  rking  class
 but  nothing  has  been  dene  so  far.
 Three  mnths  hive  gone  by  and  th:  ugh
 you  were  joud  in  your  protestatic  ns
 about  MISA,  nothing  has  beer  dene
 about  it,  you  were  oud  in  your  prcetes-
 tatinns  about  CDS  but  nc  thing  has
 been  done  about  it.  The  peculiar
 prsition  about  CDS  is  that  the  Ordi-
 nance  lapses  on  the  2and  of  this  menth
 and  then  there  is  going  to  be  an  Act.
 In  the  meanwhile,  the  Opposivion  may
 Succeed  in  defeating  your  proposal  in
 the  Rajya  Sabha.  In  spite  of  that  you
 sre  going  ४७  persist  in  your  refusal.
 But  after  the  Ordinance  lapses  and
 until]  the  new  Act  comes.  what  is  the
 position?  You  have  still  nct  paid  the
 CDS.  The  Ordinance  is  to  lapse within  six  weeks  «f  the  re-assembly  of
 Parliament;  it  is  going  to  lapse  but  you are  not  8  xing  to  do  anything  about  it  at
 all.  That  is  the  t  tality  cf  the  picture that  is  bef-re  us.  Merely  talking  about
 ‘thirty  years’  business  etc.  is  nit  going
 to  take  us  anywhere.  This  is  a  naticnal
 problem,

 I  was  amused  to  hear  Mr.  George Fernandes  asking  why  we  culd  not
 make  the  country  Sel  ?  sufficient  in  wa-
 tches.  The  HMYT  was  being  used  to
 make  it  self-sufficient.  He  forgets  that
 the  HMT  was  reared  in  the  meanwhile
 and  expanded  and  there  are  two
 fact.ries,  one  in  Bangalore  and  «ne  in
 Srinagar.

 This  he  f«rgets.  He
 Sey

 S:  Why  didn’t
 you  make  India  self-sufficient  in  this.
 The  whole  basia  has  been  laid  and  it
 is  f-y  him  to  take  off  to  9  bright.
 future.  Whar  is  in  store  fir  us  in  the
 cvurse  of  the  ytar?  This  is  what  even
 Palkhivala  has  said:
 “When  we  come  to  the  end  of  the
 current  financial  year,  shal]  we  find
 inflationary  —  preSsures  contained
 s  a

 eStimated  deficit  not  increg-
 se

 There  are  various  factors  which  do
 not  serve  a3  propitious  omens”.

 Then,  umerates  these,  but  he
 finds  poe  in  in  one  thing  end  he
 sey:

 JULY  |  TT  ‘Bed,  wer?  rzo

 “But  as  these  factcrs,  we  have
 abu  of  varivnus  essential
 items,  and  thus  the  picture  is
 different  from  what  it  was  in
 972—-74  when  inflation  ranged  in
 the  wake  of  scarcity.  Ocal  India
 is  sitting  on  a  pithead  stock  of
 more  than  423  million  t  nnes.
 I.§  million  tonnes  of  finished
 Steel  valued  at  Rs.  225  crcres, are  awaiting  buyers.  23  million
 tonnes  cf  fo  dgrain®  are  stored
 in  conditicns  which  are  whole-
 heartedly  appreved  by  rats.
 And  there  is  a  mcuntain  ी
 coarse  cl  th  awaitirg  disp:  ‘al.
 If  trade  and  industry—including the  public  secti  r—c«  perate
 fully  with  the  06  vernment,  the
 dem*n  cf  inflaticn  can  and  will
 be  conquered.*

 My  hon.  fiiends  were  saying  that
 they  were  clear  sing  the  Augean  Stable.
 Let  them  not  f  rget  this  aSpect  of
 the  matier  that  they  have  inherited  33 million  t-mnes  of  cal  जा  the  pitheads,
 I*§  million  tonnes  of  finished  steel
 valued  at  Rs.  225  crc  res  and  23  milli  n
 tonne,  of  ficdgrains.  And,  Shri  Palkhi-
 vala  has  relied  cn  this  steck  positi_n in  his  expectation  that  in  spite  f  the
 irflation  spiral  that  will  start  as  a  result «  f  these  budgetary  measures,  because  «  f
 the  cushion  that  is  supplied  by  these
 built-up  stocks,  there  need  be  no  in-
 flation,  Let  Shri  Palkhivale  prove  to
 be  a  true  prophet  and  that  is  what  the
 w.  rking  class  wants,  but  if  he  does
 not  pr  ve  to  be  &  true  prophet,  infla-
 tion  is  g  ing  to  grip  us  as  it  appears  to
 me  the  Government  is  not  prepared  to
 take  stern  eS  sgainst  racketecrs
 and  the  persons  who  are  responsible  fcr

 spiralling
 up  the  prices.  If  yu  feel

 the  smugglers  can  he  converted
 into  good  souls  just  by  the  Jayaprakash
 Narayan  touch  and  the  black-market
 will  end  in  this  countrv,  God  alone  can
 help  this  c-untry.  Yeu  have  get  to
 be  firm,  you  have  to  deal  with  them
 Suitably.  And,  there,  we  offered  our
 conperation,  but  the  Heme  Minister

 has  ee
 to  urn  it  in  a  most

 meful  manner.  Our  cjoperaticn  was
 extended  not  for  our  own  sake.  It
 was  extended  because  we  knew  that
 the  country  was  facing  certain  problems. The  Governments  will  come  and  go; the  ultimate  masters  of  this  country
 will  decide,  as  to  who  should  govern bur  whoever  be  there,  the  pr  blems
 of  the  country  are  before  =
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 In  the

 Bis

 I  would  cnly  appeal  so  the
 Finance  ter  thet  he  Should  try”  to
 loc  k  to  the  problems  of  the  wesker  men
 with  the  samc  eagerness  with  which  he
 is  tr:  to  understand  the  problems  of
 the  ae  ‘eters,  the  tax  evaders, the  black-my ne; (Bie

 who  evaded  the
 tax;  let  him  $  the  same  anxiety  for
 the  comm  n  man  also.  Otherwise,  let
 him  remember  that  the  common  man  who
 put  us  frcm  that  side  to  this  side,  that
 common  man  can  strike  him  back  also.
 This  is  ali  that  I  have  to  say.

 SHRI  SAMAR  GUHA  (Contai):
 Whether  by  the  touch  of  Jayaprakash Narayan  the  bleck-marketeer  will  go  cr
 net,  Sut  my  friend,  Mr.  Stephen,  has
 forg  tter  that  by  the  tcuch  of  the  Lrk
 Nayak,  the  pr  tecter<f  black-marketeers, the’  promoter  7  black-marketing  in  the
 country  have  g  ne  (ut:  f  their  30  years rule  «Ver  the  destiny  ५4  the  common
 pevple.
 76  47  hrs

 [Mrss  ABHA  Malrt  in  the  Chair]
 Herc,  I  am  really  ¢  ncerned  about  the
 attitude  that  has  been  sh:  wn  by  the  hen.
 Finance  Minister  in  regard  te  tc  uchirg,
 not  the  luxury  g  ods,  but_cne  essential
 fer  the  common  people  :  f  India,  I  mean, the  bidi.  Really,  I  can  ue  the  word,  I
 am  really  shocked  to  sec  hew  sn  the
 ec  ‘nomic  con:iderati  «n  has  ५

 wade
 jowered

 the  consideration  «  f  political  wisdom  and
 also  ५  ves-p  wered  the  ccnsideration

 ee the  feeling  «f«  ur  comm  _  n  pe  pie.  It  is
 the  cxmm  n  people  who  have  fi  ught with  us  00  r¢t  cut  a  tyrannical  regime.
 I  was  really  sh  cked  to  sce  that  cur  g0o- vernment,  the  Janata  g  verrment,  have
 teuched  as  a  luxury  8  06  perhaps,  the
 bidi.  I  am  sorry  to  say  that  y:u  have
 made  it  a  luxury  g.od,  but  at  the  c  st  of

 losing  the  g  odwill  of  millions  of  cur  people
 on  whose  support  we  have  come  to
 this  H-use  and  succeeded  to  upreot  a
 tyrannical  aut  cracy.  I

 pais
 nt  knw

 whether  hundreds  ५६  pelitical  z
 ati  $

 held  Py
 political  f  7००5  inimical  to  t

 Janata  Party  could  have  succeeded  to  alig- nate  the  c*mmon  people  from  the
 Tangta

 bait
 as  this  one  measure  has  done.

 cm  and  the  econcmic  ennsideration for  which  the  hon.  Finance  Minister  has
 done  this  is  enly,  yes,  I  use  the  word,
 say

 Rw  45  crrep  to  get  into  the ot
 has no नि

 pepo
 abe Veenment  'ज़  8

 नया
 फप

 the  .eliminat,  n  cf  wastage  from  the
 differ-nt  public  sectix  concerns,  the

 ea mination  «f  corruption  and  o  e
 from  our  financia’  Piast  F  Ed  we  can
 get  much  more  then

 Rs.  ¢
 5  cr-res  without

 capa
 the

 Bill,  107.  22

 people
 BR

 imp-  sing  increased  taxation  on
 bial.  fe  should  give  a  sec.  nd  thought over  the  issue.

 We  are  talking  of  giving  incentive  fcr
 the  growth  ५६  small  scale  industries.
 T  will  request  the  Minister  again  to  see
 whether  th  is  increased  taxaticn  on  cotton
 hosiery  g  ds  will  n  t  ruin  the  cotton
 hosiery  induptry,  especially,  in  West
 Benga)  and  Tamil  Nadu.

 IT  might  also  request  him  to  see  what
 will  be  the  effect  f  the  increased  levy of  cxcise  duty  on  exp  sed  films  ¢n  the
 regional  film  ‘industry...  .(Interruptions) I  say  it  should  be  ‘wholly  eliminated.
 It  will  have  a  very  disastrous  effect  on
 Bengali  film»,  Assamese  films,  Punjabi
 films,  Tamil,  Tel.gu,  Malayalam  and
 Kannada  films,—and  all  kinds  of  regic  nal
 films  will  be  ruined.  It  is  not  a  question
 of  reducing  only,  this  increase  in  tax,  I
 should  say,  shuld  be  eliminated.

 I  have  (०  say  a  few  words  about  my
 party.  It  may  sound  like  a

 Singering Mote  to  my  “wn  party  men,  but  nnet
 Suppress  my  own  ९  nscience  also,  Jiun-
 dred  days  of  our  Janata  rule  जद  ver,  In
 “ur  electitn  campaign  we  have  ६  ld
 the  peonle  about  price-rise  under  which
 the  people  were  Suffering  extremely  that
 we  are  carrying  the  backlog  ‘  f  the  ecv-
 nomic  Sins  and  mischief,  «  t  the  Congress
 g  vernment.  ‘Give  us  si  metime,  we
 Shall  tackle  the  problem.’  700  days,
 although  it  is  not  an  enough  time,  is
 undoubtedly  a  considerable  time.
 But  the  attitude  cf  the  Government  I
 am  rry  to  Sayis  strange.  We  are  giving
 Calling  Attenticn  after  Callirg  Attention,
 Short  Notice  Questic  n  after  Short  Notice
 Question,  making  requert  after  request
 every,  day  to  come  out  withthe  explanation
 abvut,  the  rise  in  ‘prices  of  the,  ¢ssential
 commoditics  and  food  artiolks  but. it  is
 strange  ‘that  the  Minister’  has  ू  come

 the  Th We  ich out  Avith  the  statement,  This  -ostri
 like  Policy,  will  net  be  helpful.’  fonate have  given  us  power,  Wé  shculy’  ‘este
 .out  and  say'openiy  about  the  steps  that
 we  gre  taking to  protect  their  fhtertsr  in
 eontcolling  price  rise.

 Lhave  made,  survey-about  the  soaring
 price  of  food  wrticles  in  Delhi  market,
 अ  did  noe  rely  on  the  पकडकर  ¢  fc  ficial
 statistics  found  in  the  library  cr  bidewhere,
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 [  Shri  Samar  Guhe  ]  Papen  few  gingering  words
 T

 now me  to  some  (६  basic  issues.  After
 l

 ‘collected
 the  figures  on  my  personal  having  suffered  thetraumatic  horror  of

 sisit  to  the  market.  the  torannical  rule  for  20  months,  we
 want  to  do  ८

 Pervthing,
 necessary  So  that

 in  future no  devil  can  dare  to  dance  over F.0d  articles  the  fate  cf  our  Indian  people,  (7
 —=—e  o  the  democratic  freedom  cf  the  Indisn

 Commodities  Price  per  Price  per  people,  Undoubtedly  we  have  taken
 ५  kg.asin  kg.on  certain  steps  to  exp  se  their  activiries

 April, 7  ‘13-7197  of  horrer  and  atrocities  which  they
 committed  «nthe  Indian  pe:  ple.
 Inquiry  Commissions  have  been furmed.  Of  course,  these  are  negative

 Rs.  Rs.  measures
 but

 they
 do

 assist  in,  the  Hele .  it  of  recovery  from  this  s  and  we
 Wheat  7530  150

 neve  Gone  eis
 fir  the

 test  seen
 cf

 = '  ith  in  jocracy  edom.  But
 Rice  (Paraboil)  Tr  90  3.20

 we  want
 to

 ensure  Permanent  security
 Ri  a  <t  the  future  of  our  ocracy.  e

 ce  (Basmati)  370  4°00
 have  eS  fake

 certain  p  sitive
 I  steps. ecently  t.  janta  partv  «  nta  leader-

 Urd  Dal  3°80  4°40  ship  is  showing  a  little  bit  «  _  attitude

 Ahrar  Dal  3°40  3°90  of  prevarication  in  the  matter.

 ChanaDal  150  790  SHRI  SOMNATH  CHATTERJEE
 MasurDal_  3°20  3°60  (Jadavpur)  ;  That  includes  yeu.

 Mung  Dal.  3°00  3°60
 SHRI  SAMAR  GUHA:  I  am  making

 Mustard  Oil.  TI*00  i  50
 शा  intr  spective  analysis

 ¢  f  myself;
 sear-

 +  7  dl  myself  as  well,  As  isk  wn  very
 Dhania  ee  9°50  TI  00  wellen’  t:  nly  in  the  L’  k  Sabha  Elections

 but  algo  in  the  Assembly  Elections,  we
 Zeera.  ss  407.00  24°00  in  cur  Manifesto,  have  assured  the  people

 दे
 .  6  that  as  secon  as  we  came  to  p  wer  we  wuld

 Sarisa  5°50  60  scrap  the
 k  rty-See

 nd  C
 netirution Amendment.  ut  nw  scme  c

 Tea(loose)  1B  50  2°00  have  started  9  oh-pcohing  the  eek:  ane
 .  soft  w  rds  are  being  used.  Whatever

 Potato  +s  3°00  I  50  Rajya  Sabha  may  do,  let  it  be  breught
 here.  Let  us  see  what  cur  friends  do,

 Dalda  II°00  22.40
 Let  them  be  exposed

 tr  the
 people,  Let t  the  judges.  That

 Rehu  fish  «+  79700  26  ९0  first  act  that  the  Janata  Government  she  uld

 have  done,  Certun ह्  have  held.
 Out

 to  taken.  e  ve  out

 ies  particularly
 chosen  food

 omy  ct  certain
 promises  that»

 certain
 Bill

 will

 ‘the
 prices

 Shor  are  founa  Lathe  markets.  A  pose  2  Rives  naa  me  ares,
 People  understend  what  is  happening  in  nstirution  Amendment  Bills,  shy  uld  be
 other  poets

 of  the  country.  Fer  that
 brought

 forward  in  this  seasion  itself,
 reason {  want  to  draw  the  attention  of  the  We  have

 ag
 certain  pedes

 ४0  the
 hon,  Finance  Minister  that  we  can  Say 30  people.  We  have  to  honour  those

 things.  We  can  stuff  people  with  pledges.  Ic  is  absolutely  necesssry  for
 juss  of  our  but  the  empty  us  to  do  these  things  because  f  the

 Sto  and  the  anger  generated  out  of  ७  horror  which  people  suffered
 cannot  console  them  or  c*ntrol  during  the  period  of  emergency  snc  we

 them.  You  have  to  take  into  considera-  should  bring  back  to  our  people  the  seme
 tion  the  feeling  generated  out  of  anger  of  security  for  the  future  in  regard  to

 the  JantaParty.  Ido  not  say  that  Gemocrecy  and  fresdom.
 it  will  be  possible  to  reduce

 Pl  :  ices
 of  the

 cemoual  ewentepd  = have  oO  80:
 पक  पटक,  feel  that  Janta  Government  eo

 thet,  I  suggest  that  Pie
 is  very  serfous,  the  representative  of  the  ications!  amendmen

 in  kind
 Janta  Government  feel  for  the

 Lye  ora
 श्

 of  Bills,
 int

 of
 =

 and  they  are  ging  to  contro}  this  price  a
 ty  the  Janta  Party,

 hike.
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 I  therefore  suggest  that  firstly  the
 Constitution  should  be  immediately
 amended  to  see  that  in  future  no  Govern- ment  gsts  an  opporturtity  to  expropriate
 the  Fundamental  Rights  of  the  people
 by  promulgating  Emergency;

 (2)  Forty-second  Constitutional
 Amendment  and  all  other  Cons- titutional  Amendments  passed  a Emergency  should  be  forthwi
 scrapped,

 If  any  new  Con.titutional  measure
 becomes  necessary,  that  should  be  done
 in  a  free  atmosphere  and  with  the
 consent  of  the  people.

 (3)  Con:titutional  provision  should
 be  made  to  ensure  complete  freedom
 of  judiciary;

 (4)  Rigtt  of  Azbeas  corpus  should
 be  preserved  unisrall  circumstances;

 (5)  Statutory  measures  should  be
 adopted  for  muiintaining  freedom  of
 press,  except  under  the  circum:tances
 of  external  aggression;

 (6)  Statutory  provision  should  be
 made  so  a:  to  debar  unauthorised
 Person:  from  uwwwrping  or  interfering with  administrative  authority;

 (7)  Constitutional  provision  of
 Article  356  should  ‘Se  so  amended
 that  no  democraticaily  elected  Spate
 Government  can  be  replaced  by  Preési-
 dent’s  Rule,  except  under  External
 Aggression,  violent  subversion  of  Cons-
 bel

 or  w  Iful  viol  tion  of  Constitu-
 ion;

 (8)  Immediate  adoption  of  statutory measures  for  introduction  of  Indi
 Omudsman  which  we  call  ‘Lokpa  P
 I  want  all  these  eight-point  programmes
 for  ensuring  security  yeaa  OF  security— in  the  minds  of  the  Ind! Indian  people  so
 that  in  future  no  deail  may  dare  to
 dance  ognia  ee

 fate  of
 po  ey people

 yi  ay
 way  ardise

 theit  fundamental  freedom,  ad

 Sir,  the  Janata  Party  has  faced  the
 People  promising  them  that  we  shall
 enter  into  a  oow  era  of  reconsteuction
 tev  concept of  oe  °  unt  seutily a  ec  .  Tam  acute’
 giving  emphasis  to  this  because  80  pod ceat  of  our  proxlation  constitutes  poor

 x
 if  you

 Ea
 want  to  for.

 concrete  Or  progtammes there  should  be  a  missive  programme for  dealing  with  these  people.  In  this
 draw  wttention te  the  8993  se:  which  my  friends,

 Bil,  72४7  736

 Shri  Bosu  has  done  yesterday.  If  you Wont  to  succeed  really,  then  we  have
 to  tackle  the  probfem  of  corraption,
 nepotism,  malpractices  etc.  found  in
 financial  institutions  of  our  country.

 Sir,  I  do  not  want  to  go  into  them
 intotality—itis  not  possible  for  me  to

 into  them;  it  is  not  possible  to  go into  the  present  state  of  happenings in  the  finagcial  institutions  as  a  whole
 where  there  is  corruption  and  moti-
 vated  investment  policy  to  favour
 a  class  of  traders,  business  men  and
 industrialists.  It  is  known  to

 ever]  veey that  in  the  banking  institutions,  L.I.C.
 and  other  financial  institutions  also,
 bad  advance  is  made  commercially;
 there  is  a  colossal  wastage  of  public
 money  in  the  name  of  public  relation,
 renovation  of  offices,  purchase  of  fur-
 niture,  travelling  allowance  etc.;
 there  is  nepotism  and  favouritism  in
 recruitment  of  officers  and  there  was
 top-heavy  administration  and  mi:use of  power  during  emergency.  Sir.  I
 will  make  one  case  study  and  also  give
 a  few  examples  as  to  what  has  been
 done  during  the  Emergency.  Let  us
 a

 the  case  of  United  Commercial
 ank.

 द  hrs.
 Madam  Chairman,  conspiratorial

 advances  have  been  made  to  industri-
 alists.  I  will  name  a  few  of

 Rs,

 I.  M/s.  Keshav  Vanaspati of  Lucknow  450  lakhs
 2.  M/s.  Hanuman  Enginee-

 ring  Works,  Lucknow  °§0

 3  M/s.  Somani  Steel,  Kanpur  2  crores.

 4  M/s  Brad  Burg  Mill,  Bom-
 bay  and
 Mjs.  Kinison  Jute  Mill,
 Calcutta  .  ro  crores.

 7
 wots  herbed  ens  70  lakhs

 «Mime
 ree

 *  ponent
 oe  g

 6s  Lakhs.
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 (Shri  Samar  Guha}
 All  these  cases  were  not  done  in-
 advertantly.  They  were  done  in
 conspiracy  with  the  beneficiaries.
 The  wife  of  one  officer  used  to  pur-
 chase  bills  and  those  bills  could  not
 be  repaid.

 Madam  Chairman,  now  I  willgitea
 few  instances  as  to  how  vested  interests
 have  been  recruited  in  “his  bank  during
 the  Emergency.  I  will  give  you  t’e  figures
 of  staff  before  Emergency  and  the  in-
 creasein  the  staff  strength  during  the
 Emergency.  The  post  of  Chairman  of  the
 bank  remained  at  one  before  the  Emer-
 gency  and  during  the  Emergency.
 There  were  two  OSDs  before  the
 Emergency  and  during  the  Emerg:ncy
 the  number  rose  to  three.  There
 were  two  Deputy  General  Manegers
 before  the  Emergency  and  during  the
 Emergency  the  number  rose  to  fifteen.
 There  were  four  Avzsistant  General
 Managers  before  the  Emergency  whereas
 during  the  Emergency  the  number
 rose  to  thirteen.  There  were  four
 sup2rintendants  before  the  Emergency
 whereas  during  the  Emergency  the
 numb2r  roxe  to  twenty.  Likewise  the
 num>2r  of  Div'sional  Manigers  rose
 from  four  to  nineteen.

 Theabove  increase  in  the  staff  strength
 has  led  to  a  monthly  increase  in  expendi-
 ture  from  Rs.  50,000  to  Rs.  Pam  lakhs.
 The  prescribed  qualifications  for  thse
 posts  were  post-graduate,  Ph.  D.,  etc.
 but  matriculates,  intermediates  and  mere
 graduates  were  recruited  against  these
 posts.  All  these  people  are  favoured
 people.  I  have  some  more  figures
 with  me  but  I  would  not  like  to  take  the
 tim2  of  the  House  for  mentioning  those
 figures.

 Madam  Chairman,  I  would  like  to  say
 that  if  the  Government-really  want  to
 adopt  a  new  policy_for  re-generation  of
 our  national  economy,  particularly  in
 theruralsector,thenunless  these  financial
 institutions  are  overhauled,  their  organisa-
 tion  re-structured.and  also  the  policy  of
 investment  and  advances  strictly  con-
 trolled,  all  our  attempts  will  be  frus-
 trated  ,by  these  financial  institutions.

 Madam  Chairman,  now  I  will  say  a
 few  words  about  the  rural  economy.

 The  rural  nationalised  banks  instead.
 of  giving  benefit  to  the  rural  people  have
 become  an  instrument  of  exploitation
 of  the  rural  people.  Sir,  in  reply  to  one
 of  my  questions  yesterday,  I  had  received.
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 all  the  figures.  I  asked  for  the  total
 volume  of  the  amounts  deposited  with
 the  Nationalised  banks  at  the  sub-
 divisional  level  and  at  other  lower  levels
 throughout  India,  during  the  year  1974-
 75.  ‘The  total  volume  of  money  de-
 posited  with  the  nationalised  banks  atthe  ™
 divisional  level,  its  utilisation  for  advanc-
 ing  loans  and  other  credit  purposes
 through  the  financial  institutionsin  the
 rural  areas  is  gi  en  below.”  They  have
 given  fantastic  figures.  I  do  not  want
 to  give  all  the  figures  but  I  will  just
 give  the  total  deposited  money  and  its
 distribution.  In3i973,  the  deposit  was
 Rs.  64,697  lakhs.  Out  of  this,  the  ad-
 vances  made  in  the  rural  areas  are  Rs.
 22,48r  lakhs.  That  means  about  1/3
 of  the  total  deposit  was  utilised  for  the
 benefit  of  the  rural  people.  In  79745
 total  deposit  was  Rs.  81,613,  lakhs.  Ad-
 vances  made  in  the  rural  areas  are
 Rs.  48,669  lakhs.  That  is  about  half
 of  the  deposit  was  utilised.  In  1975s
 the  total  deposit  was  Rs.  r0r,  298  lakhs.
 Out  of  this  advances  given  were  Rs.
 53,592  lakhs.  This  works  out  to  hal
 of  the  total  deposit.  I  have  given  the
 figures  for  the  sub-divisional  level  only.
 Ifthe  district  levelis  taken  into  conside-
 ration,  then  it  will  work  out  more.  It
 shows  that  you  have  collected  money
 from  the  poor  people  of  the  country.
 For  the  development  of  the  rural  areas,
 you  are  talking  a  lot.  You  are  talking
 about  improvement  of  agriculture
 and  help  to  agriculturists  and  the  peas-
 antry.  Unless  you  have  the  financial
 resources,  it  is  not  possible  for  ycu  to
 help  either  the  cottage  industry  or  the
 small-scale.  industry  or  develop  ‘the
 rural  areas.  What  are  you  doing-  in
 the  name  of  nationalised  banks  ?.  These
 nationalised  banks  have  become.  27
 instrument  to  exploit  the  rural  areas.
 I  have  given  figures  for  three  years.
 They  have  collected  money  from  the
 poor  people  and  utilised  that’  money
 for  the  development  ‘of  urban’  areas.”
 They  have  invested  that  money  in  the
 urban  areas  for  industrialisation  but
 the  big  traders  “and  the  biisinessmén’
 are  not  investing  their  moriey  in  the
 areas.  The  money  deposited  im  the
 nationalised  “banks:  by  the  ‘people  vin
 the’  rural’  areas  is‘  utilised  for‘  buildiiig®
 up  the  monopoly‘  industry,  nisnopoly!
 trade,  monopoly  business  and  super-
 structure.  of  the  capitalist.  economy.

 as  ims  Shi  iwined  Sect
 Therefore,  Sir,  I  want  the  hon.

 Finance  Minister  to  give  an  assurance
 that  all  the  amount  deposited‘at:  thé
 sub-division4l  level—in  the  rural  areas—
 would  be  used  for  giving  loans  or  credit
 for  the  development  of  the  cottage
 industries,  small-scale  industries,
 agro-industry  afd  agricultural’  devel-
 opment  in  the  rutal  areas.  पन्त  would
 further  requést’  him  “that  at  least  al
 fair’  quantum  of  the:  money  deposited
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 at  efevel  higher  than  the  district  level
 ahd  sub-divisional  fevel  banks  should bul
 be  diverted  for  wélisation  by  the  rural
 people.

 Sir,  the  Government  have  expressed
 their  views

 a  ia
 the  budget  speech  that

 they  are  thinking  of  a  new  dimension
 on  ecottomic  development,  __parti-
 cularly,  rural-based  economic  develop- ment.  In  the  budget  the  Government
 have  made  certain  allocations  for  the
 development  of  cottage  industries,
 small-scale  industries,  _  agro-based industries  and  also  for  the  development of  agriculture.  I  am  sure  you  will
 agree  that  all  these  allocations  have
 been  made  in  a  piece-meal  manner, not  in  an  correlated  manner,  not  in
 an  integrated  perspective.  I  do  not
 accuse  you  for  that  because  we  were
 accustomed  to  an  orbit  of  a  certain
 pattern  of  economic  planning.  It  was
 a  concept  of  the  centralised  economic
 ee  Now,  we  are  talking  a  lot
 about  olution  of  political  wer
 and  economic  power.  I  would  like
 to  say  to  the  Finance  Minister
 that  it  is  a  challengin,  task.
 We  have  talked  about  Gand thism  in
 public  meetings,  about  Gandhian  eco-
 nomy  and,so  on.  Even  JP  has  talked
 alotabout  that.  But  there  is  no  concrete
 plan,  or

 Programme
 or

 objective
 or

 perspective.  For  that  lenging task  you  should  man  your  planning commission  with  experts  having  a
 different  perspective.  You  have  to
 restructure  planning,  and  reintegrate and  reorient  its

 policy
 and  programme. t  is  not  possible  for  some  economic

 to  give  a  new  shape  to  the
 economic  concept  or  planning.  For  that
 I  shall  request  you  to  initiate  some
 kind  of  a  national  debate,  a  national
 dialogue  all

 bi  ie  ey  &
 that

 on  ipate  in  that  dialcgue and  contri  Re  these  ideas  about  the
 new  concept  and  the  new  dimension
 of  economic  plannin;

 ng
 based  on  the

 concept  devolution  of
 political  and  economic  power.

 Bill,  077  280

 of  the  economic  policies  fallewed  in
 the  country  so  long  because  we  have
 seen  that  30  yeats  of  economic
 had  resuteed  jetting  mére  and  more

 ople  below  the  pov  line,  year
 by  ar.  We  had  ho;  that  steps
 wo! nd  be  taken  towards  alleviating the  sufferings  of  the  common  people of  this  country.

 Vator  toenetery
 our

 expectation  has  not  been  fulfilled  to
 the  extent  we  desired.  Thet  is  why we  feel  that  this  is  a  budget  without
 a  focus.  In  his  budget  speech  he  fur-
 thersays  that  a  significant  consequetice of  low  and  unevenly  distributed  growth has  been  thet  the  proportion  of  people living  below  the  poverty  line  is  high than  what  it  was  fn  960-6r  and  that
 available  data  shows  that  this  proportion had  tended  to  decline  from  Y6B-Bo
 to  1973-74  but  in  ali  probability  the
 situation  has  deteriorated  since  then.
 The  low  level  of  purchasing  power  is
 a  reflection  of  the  critical  state  of  the
 unemployed  and  under  employed  and
 the  vast  number  of  landless  workets
 and  small  and  marginal  farmers
 the  status  quo  has  disastrous  implications
 for  our  future.  He  says  that  our  people
 rightly  claim  for  redirection  of  our
 policies  to  this  task  and  the  govern-
 ment  is  fully  committed  to  #,  ट  ere
 really  at  pains  to  find  out  what  the
 redirection  of  the  policy  is  in  the  budget.
 We  cannot  avoid  fecling  that  this  budget
 is  in  the  same  mould  that  we  had  been
 experiencing  for  the  Jast  so  many  years.
 Stil!  we  find  that  the  maitt  beneficiaries
 of  the  budget  and  the  taxation  proposals are  the  rich  and  corporate  sector.  The
 availability  of  a  ger  investment allowance,  greater  exemptions,  ९
 gains  and  new  exemptions  which  hed
 been  granted  are  all  directed  towards
 benefiting  the  rich

 peopl Me  and  the
 corporate  sector.  The  ect  taxation
 has  a  wider  net  on  the  common  people
 and  not  even  bidi  and  hosiery  have
 been  excluded  from  the  sphere  of
 indirect  taxation.

 Therefore,  we  would  like  to  knew
 from  the  hon.  Finance  Minister,  what
 are  the  directions  which  we  would

 ek  ef  the  truction  ‘power reorientation  ie  economic
 thet  this  Government  has  adepted,

 has  peferred  t0,  that  was
 listen  3 followed

 by  the  previous  ernment
 years.  There  are  certain

 ey which  ate  vi
 pm

 teday  in

 to  which
 |
 Tciver'e’  errention,  “Tem 8

 haney
 that  he  is  here.  One  of  the

 peotiems  which  has  to  be  faced  in  this
 country  is  the  problem  of  uneven
 distribution  of  growth  and  the  ००७४०
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 tration
 tesla  sek

 ver  in  the  Centre.
 I  em  again  ref  to  his  Budget
 speech,  where  the  Finance  Minister
 says,  “another  disturbing  feature  of
 the  economic  situation  is  the  uneven
 distribution  of  growth  which
 accentuated  regional  disparities  in
 the  level  of  development.  While  a
 number  of  States  have  recorded  impres-
 sive  growth  rates  during  the  last  fifteen
 years,  it  is  also  a  fact  and  a  matter  for
 seriousconcernthat  in  this  very  period,
 nearly  /3rd  of  the  districts  have  recorded
 factually  no

 growth
 or  negative  rates

 of
 growth.

 his  is  a  phenomenon which  has  a  disturbing  implication in  the  successful  functioning  of  our

 federal  polity”
 What  are  the  ways out  ?  What  is  the  direction  that  has

 to  be  given  to  the  economic  pojicy  है
 How  can  this  uneven  economic  growth be  solved,  how  can  this  uneven  dis-
 tribution  of  wealth  be  solved  ?  Ours
 is  no  doubt  a  federal  polity.  The  States
 are  integral

 ps
 of  the  entire  cons-

 titutional  and  political  set  up  of  this
 country.  We  take  it  that  the  Janata
 Party  believes  in  decentralisation, not  only  of  political  power,  but  also
 of  economic  power.  en  we  would
 expect  that  when  our  Constitution
 conceives  a  certain  federal  structure, in  effect,  we  should  not  have  unitary form  of  Government  with  alltheeconomic
 Power  concentrated  in  the  hands
 of  the  Central  Government.

 I  would  r
 ovat

 the  hon.  Finance
 Minister  and  through  him  the  Govern-
 ment  to  give  a  more  serious  thought as  to  what  the  role  of  the  State  should be  in  future  in  the  gigantic  task  of  nation
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 frittered  away  Rs.  50  crores  in  the
 last  few  days  of  its  existence,  by  a
 number  of  tax  concessions  to  the  rich
 people  and  so  on  and  so  forth.  Now,
 therefore,  the  problem  that  remains  is
 that  of  mobilisation  of  resources.  I
 would  request  the  hon.  Minister  to
 look  into  this  matter.

 Therefore,  the  question  of  proper Centre-State  relationship  in  the
 matter  of  distribution  of  economic
 power  and  economic  wealth  in  this
 this  country  has  to  be  fooked
 into  in  depth  and  that  has
 assumed  very  great  importance. The  States  are  given  great  responsibilities in  implementing  ary

 But  where  are
 the  resources?  Should  they  always  look
 up  to  Delhi  for  financial  backing?  When
 there  is  a  price  rise  due  to  increase  in
 money  supply,  the  States  have  no  say  in
 the  matter.  States  earn  foreign  exchange. Have  they  any  sayin  the  matter  of  distui-
 bution  and  utilisation  of  the  foreign
 exchange?  ,  No;  they  do  not  haveany  say
 inthat.  Therefore,  the  point  is,  in
 matters  of  nation-building,  when  the
 resour  ces  are  available,  should  it  be  only
 in  the  hands  of  the  centre?  I  am  not
 saying  this  in  a  spirit  of  confrontation
 with  the  centre.  But  we  fee)  that  this
 is  a  matter  where  guidelines  should  be
 laid  down,  proper

 provision
 should  be

 made  and  these  decisions  should  be  taken
 by  proper  discussion  at  national  level. That  is  why  the  new  Finance  Minister of  West

 Bengal
 has  called

 Le
 a  national

 debate  on  the  question  of  diffusion  of building  and  the  generation of  this  country.

 Out  ofthe  total  plan  outlay  of  Rs.  9960
 crores,  as  much  as  Rs.  5027  écrores
 i.e.  a  little  more  than  50%  ह 1! ह  be
 incurred  by  the  States  and  the  Union
 Territories.  The  comparable  _pro-
 portion  for  the  year  7976-77  was  below

 BE
 While  the  size  of  the  State

 will  ०  up  by  about  Rs.  7259
 crores  i.e.,  by  pe

 central  assistance
 for  the  State  3  will  go  up  only
 by  about  28%.  That  means  there
 has  to  be  mobilisation  of  resources.
 So  fer  as  the  States  are  concerned,

 we  beveipxt
 the  experience  that  due  to

 yeats  years  of  misrule  and  wasteful
 expenditure  on  the  part  of  the  Congress
 Government,  the  economy  of  the
 State  is  in  doldrums.  This  is  more
 so  in  the  States

 ~Revlising
 Assembly  cle- ctions  were  held.  Ri  that  their

 days  were  numbered,  the  previous wernment  indulged  in  profligate
 and  wasteful  expenditure.  In

 iar
 bell

 of  West
 Benge,  the

 discredited
 Sidharth  Shankar  *»  Government

 .  ged  from  the
 Lari

 to  the
 it  i

 80  that  there  is  proper  involvement
 of  the  States  in  the

 lepine  tation  bed plan  programmes  and  for  everything Indian  Airlines  should  not  be  the  bene-
 ficiary,  becasuse  the  ministers  have  to
 make  Sojourns  to  Delhi  every  month  for

 potting
 the  funds.  Therefore,  I  would

 ike  to  find  out  from  the  minister  whether
 he  is  thinking  of  setting  up  a  forum  for
 a  review  of  the  problems  of  the  State
 and  whether  he  will  kindly  tell  us  as  to
 what  the  thinking  of  the  Centra!  Govern-
 ment  in  this  matter  is.  In  the  context  of
 talk  of  decentralisation  of  power,  this
 assumes  very  great

 ore
 We

 want  to  be  a  will  ing  pa:
 implementation  of  plax.  We  want
 cordial  relations  with  the  centre.  We
 are  not  against  the  centre.  But  when  we
 say  that  we  have  a  federal  polity,  we  must
 have  a  federal  structure  in

 more  powers  oon
 Fane  ¢

 in  the  hands
 of  theatre  झ le  having  to  come  to

 Pee thing  like  ace  ixdestzin}  Newce  poi
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 The  next  importent  point  to  which  I
 would  like  to  draw  the  attention  of  the
 rise.  The  Fi  Minister  himself
 has  taken  the  pm  al  to  mention  it  in  his
 budget  speech  :

 eee
 have  further  accentuated

 the  ha  hip  faced  by  the  common
 man.”

 But,  what  is  the  solution?  Between March  77  and  June  77  thereis  an  increase in  wholesale
 pis

 index  to  the  extent
 of  3:8%.  I  Enow  there  are  unwhole-
 somelegacies  of  the  past,  but  three  months
 haveelapsed.  You  havetodosomething.
 The  prices  of  essential  commodities  are
 increasing.  What  gre  you  trying  to  do
 aboutit  ?  Whereis  thedirectionin  the
 budget  or  the  financial  proposals  to  show
 that  gn  attempt  is

 bees
 made  to  tackle

 this  problem  with  all  the  seriousness  it
 deserves?  As  the  Finance  Minister  him-
 selfhassaid  in  the  budget,  itis  not  a vote
 against  tyranny  only.  It  is  a  vote  for

 independ  and  economic
 liberation  from  the  clutches  of  big
 capitalists,  traders,  monopolists  and  land-
 lords.  He  has  adverted  to  the

 B  i  Seve but  where  is  the  solution?  Whenever
 inflation  is  raging,  we

 And
 that  like  the

 previous  government,  this  government also  is  only  thinking  of  ad  hoc  and  piece- meal  measures.  There  is  no  anti-infla-
 tion  strategy.  Like  the  previous  govern-
 ment,  this  government  also  is  trying  to
 meet  shortages  by  imports,  If  there  is
 shortage  of  edible  oils  or  cotton  or  any other  commodity,  import  it.  This  is
 not  the  way  to  solve  inflation  because  it

 seoety
 in  extensive  expansion  of  money

 supply.

 class
 teal

 arri-infimtionery  measures
 burden  on  to  the  com-

 mon  ,  and  this
 resulted,  as  all  know,  in  the  tax  being
 levied  on  ordinary  people  of  this

 the  name  of  combating i  A  theory  was  at  last  pre-
 |  |  tet

 that  if  there  is  more  pay  pa workers
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 the  common  people  of  this  country  have
 the  purchasing  power.  Is  this  the
 of  the

 =
 to  Feta Government  not

 pledge
 given  d  the  elections  that

 5  amount  mat  be  refunded  ?
 aft doing  ee  pe

 are  losing  the  credibility
 of  the  le  of  this  country.  You  have

 ised  many  things,  What  about
 ?  What  about  the  LIC

 = What  about  thé  other  dues  of
 working

 class?  The’  assurances
 tee to

 People
 are  not  being

 Therefo:  respectfully  submit  that
 deficit  financing  in  the  form  itis  practised
 now  is  welcome.  From  Rs.  72  crores, it  has  come  now  to  Rs.  93  crores.  The
 modifications  that  the  hon.  Finance
 Minister  ng.  sre

 are  welcome.  But
 still  we  wa  t  bidis  should  be

 barr  5 ted  from  tax,  the
 hoisery  goods

 should  be
 exempted  from  tax  and  the  CDS  amount
 should  be  refunded.  Then  the  deficit
 financing  willbe  more.  We  are  borrow-
 ing  Rs.  800  crores  against  the  foreign
 exchange  we  have  in  this  country.  This
 is  the  position  today.  By  this  process you  cannot  control  the  price  rise  in  this
 country.  Therefore,  wehave  found  very unhappily  that  the  same  system  of  taxa-
 tion  of  the  and  concessions  to  the
 tich  is  being  followed.  You  have
 provided  for  330  crores  of  new  indi-~
 rect  taxation  on  the  common  people of  the  country  in  the  form  of  excise
 duties  and  you  have  given  concessions  to
 the  extent  lige  200  —

 to  the  rich
 people  in  the  country  in  the  corporate sector.  Therefore,  I  would  request  the
 hon.  Finance  Minister  to

 ge  very  serious
 thought  to  this  matter.  the  question of  CDS  and  bonus  I  want  that  the  pledgea
 given  by  the

 pil  cng  ie
 to  the  people should  be  ied.  had  given an  assurance  to  the  people  of  this  country and  I  can  assure  him  thatif  this  pledge  is

 mot  redeemed,  the  working  class  will
 lose  its  faith  in  this  Government—there
 is  no  doubt  about  it—and  they  cannot

 antes. Therefore,  I  would  request  the  Finance
 Minister  to  look  into  this  matter  very
 carefully.

 With  regard  to  small  industries  an  a
 rural  programmes,  please  see  that  in

 sector.  There  is  increase  in  the  power
 ९5६  7४

 sectors,  Therefore,  we
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 {Shri  Somnath  Chatterjee]
 which  is  a  far  cry  even  now.  We  do
 feet  find

 dA
 real  effort  being  made  in

 this  direction.
 With  regard  to  unemployment,  you

 have  to  tackle  it  more  seriously.  Some
 svt  of  allowance  has  to  be  given  to  the
 waemployed.  You  have  promised  that.
 Therefore,  my  request  tothe  hon.
 Finance  Minister  is  to  give  serious
 thought  to  it.

 Specially  with  regard  to  price  rise  and
 the  State  relationship,  I  hope in  his  repty  he  will  deal  with  these
 matters  and  Jet  us  know  what  the
 Government'is  thinking  on  thesejmatters.

 SHRI  TARUN  GOGOI  (Jorhat):
 Firstly,  I  am  happy  that  the  hon.
 Finance  Minister  has  made  certain  modi-
 fications  while  introducing  the  Finance
 Bill.  But  the  whole  budget  is  tilted
 in  favour  of  the  monopolists,  big  houses
 and  big  businessmen.  It  is  an  anti-janata
 and  anti-people  budget.  It  is  most  dis-
 appointing.

 It  has  notinspired  any  sec-
 m  of  the  people.  It  would  inspire

 only  the
 big

 homo:  the  corporate  sector
 and  big  businessmen.

 I  would  like  to  quote  certain  vicws
 expressed  by  the:  economists.  Mr.
 Balesubramaniam,  editor  of  the  Eastern
 Economist  has  described  the  budget  nas
 having  the  same

 dizzy
 characteristics

 as  the  Janate  party.  The  editor  of  the
 Statesman  says  that  inthe  budget  there
 isa  netoble  absence  of  a  new  thinking on  most  of  the

 me
 rrtant  issues  of  fiscal

 policy.  He  says  that  the  lack  of  decisive
 initiative  during  the  Jest  3  months  of
 Javata  rule  has  created  a  suspicion  that
 the  proposed  economic  changes  may  not, in  fact,  be  as  radical  as  promised.

 ज़ाद  have  not  seen  any  new  departure in  the  budget,  though  the  Janata  party has  made  lot  cf  promises  to  the  people. ‘Phe  comntry  has  been  making  steady
 progress  no  doubt,  in

 ie
 ite  of  the  fact

 that  it  has  passed  thro  many  difficul-
 ties,  crises  and  digressions  as  well.  We
 are  proud  that  today,  our  country  is
 capa

 le  of  meeting  all  the  challenges.
 ‘Fhe  country  has  entered  the  industrial
 and  economic  phase  and  is  in  a  take-off
 stage,  The  country  which  could  not
 produce  small  machinery  in  794t,  is
 now  capable  of  producing  the  most

 pod  et
 histicated  weapons.  Our  Indian

 preneurs  have  Started  joint  manufac-

 Aca

 not  only  in  countries  of  Asia  and
 ‘but  also  in  most  advanced  count-

 U.S.  Japan  and  Germany.
 We  have  gt  the  Ri ird  largest

 manpower
 in  Sciqnce

 foe
 technology,  Yet  an

 attempt  has  made  by  certain  top
 cota

 the  Janata  party  to  pala  a
 di  te ture  of  007  economy  and  to

 SULY  16,  977  But,  1077  ta x
 decry  our  own  achie  .  I  do
 not  want  to  claim

 any  credit  fer for  the  work of  the  Congress  during  the  earlier  years; but  such  credit  must  go  to  the  Indian
 people,  w.rkers,  peasants,  scientists, doctors  and  others.  By  attempting  to
 decry  the  Congress  rule,  you  are  decrying Your  own  people,  peasants,  scientists  and
 others.  By  decrying  it,  you  have
 weakened  the  morale  and  self-confidence
 of  our  people.  This  will  go  against  our
 own  interests;  and  the  nation  cannot
 emerge  stronger,  if  you  do  it.

 With  the  change  of  government—it is  for  the  first  time  in  30  years  that  govern-
 ment  here  has  been  changed.  C
 did  take  place  in  many  States,  though  the
 ae

 of  the  States  was  not  satis-
 ory.  We  hope  that  in  the  Centre,

 the  new  government  will  do  well;  and  I
 wish  it  well.  But  the  performance  in
 the  last  few  months  is  not  inspiring.  It
 is  most  disapp“inting.  It  has  not  given
 any  relief  to  the  worker,  poor,  pegple,
 peasants  or  middle  classes  who  have voted  it  to  power.  They  were  expecting much  from  the  new  government,
 budget  has  nct  been  able  to  give  any
 relief  to  these  sections.

 The  greatest  beneficiary  of  the  g>vern-
 ment’s  economic  policy  So  far,  is  the  big
 business;  the  corporate  sector,  mono-
 Polists;  smugglers,  hoarders  and  pr  fi- teers.  They  aye  the  greatest  beneficiaries of  the  Janata  rule  of  roo  days.  It  is  not
 the  poor  sapere

 itis  not  the  workers,
 it  is  not  the  middle  classes  who  have

 gt any  relief.  The  burden  on  them increased.  Prices  have  been  increasing
 like  anything.  All  the  Members  have
 referred to  it.  Priges of  essential  commo-
 dities  ond  of  food-stuffs  ‘4  been
 soaring  like  anything.  And  the  govern-
 ment  bas  not  taken  any

 Steps.
 do  not

 See  any  determination  on  th  of
 Z»vernment.  It  has  remained  an
 and  a

 helpless  spe
 ctator.  An  impression

 has  been  ¢reated  in  our  minds  that  there
 has  been  some  sort  of  a  87  atin
 between  the  Janata  party  on  the  one  hand.
 and  the  black-marketers,  hoarders
 profiteers  on  the  other.  Just  within  ४
 fow  days  of  your

 ase  pow
 ower,  the

 prices  started  rising,  as  if  is  an
 u  “you  asspme  power;  we
 will  raise  our  prices  and  profits,”

 You  are  talking  of  the  removal  of  the
 sychisis  of  fear.  You  heave  removed

 4  and  restored  the  political
 ay  But

 wit  about  the  economic  ?  The
 psychosis  of  fear  has  been  removed  from
 the  minds  of  the  amuggiees,  binck

 they  have  ‘started  inaedghog  के  ‘thet
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 nefarious  acti:
 sy  a8

 if  they  are  now
 This  removal  of  fear  psy.
 also  do

 Yes,  itis  a  fact  that  vou  have  rastored
 the  p  litical  rights.  I  have  no  doubt
 aboutit.  I  will  congrataufate  you  for  thet.
 But,  wbat  about  the  economic  benefits  2
 People  are

 pet

 concerned  about  the
 ec  nomic  bi  ts  than  the  political

 rights
 .  You  have  restored  the  political

 ts.  It  is  easier;  it  can  be  restored  b
 micre

 legis
 ion,  ह  also  introduced  ail

 these  <
 le  were  enjoying

 all  these  political  ie  It  is  not  as  if
 for  the  first  time  you  have  given  the
 political  rights.  All  long,  for  28  long
 years,  the  people  wete  enj-  ying  these
 poli  rights.  Even  then  people  were
 not  satisfied  with  our  Gc  vernment.  ा
 have  people  changed  us?  Because,

 the  people  were  not  satisfied  with  us,
 even  though  we  have  done  something

 क  them.  We  had  also  made  certain
 pr  ‘mises.  But  we  have  not  been  able
 to  keep  those  promises,  We  have  made
 a  lot  of  planning  also.  Jn  fact,  the  five
 year  plans  were  made  in  order  to  help
 the  9  १0727  sections  of the

 peoples
 in  order

 toraisethe  standard  of  li  of  the
 people,  in  order  to  remove

 Binder
 in

 order  to  meet  the  unemplo;  t  pro-
 blem.  But  we  have  not  been  able  to  solve
 allthose  problems.  It  is  a  fact  thet  there
 has  been  more  ७  neentration  of  wealth,
 that  there  has  been  more  dispar  ty

 bet.
 ween  the  rich  and  the  poor,  the  rich  have
 bdc

 iy
 richer  and  the

 iad
 poorer.  But, the  policy  vou  haye  enunciated

 now?  Your  policy  alco  will  make  them
 mre  richer  than  what  they  are  now,  you:
 policy  will  alsc  lead  to  more  concentration
 of  wealth  in  the  hands  of  a  few  people.

 to  ioe we  could

 Then,  I  would  like  to  deal  with  some
 other  An  hon.  Member

 belong.

 have  very  limited  resources  even  though
 it  is  the  States  which  contribute  a  lot
 of  money  by  way  of  export  of  materials,
 Yets  for  every  small  matter  now  they
 have  to  6०

 me  0
 the  Centre.  That  is  the

 problem.  leads

 te  90  rural  industrics,
 bid  dei

 ed
 rtance  and

 ् units,  In  cede  to

 itt,  4  top

 than  4  lekhs  uni  very  incre ‘The  Danking  facilities  have  &  aoe
 Rs  fe}

 crores in  972  t9  Rs.  3,260  ह... उ in  increase  of
 j  tends

 gent.  .  The
 assistance  of  the  State  1०0... अ tions  has  gone  up  from  ड,  #  crores
 in  197273,  ी  RS.  92°99  crores

 aes, an  increase  Of  QO  per  cent.
 ios all  this,  who

 Nat  the
 peaple  for

 whom  they  were  meant,

 you  are  having  the  same  machinery  which
 we  have  had,  the  same  attitude  for  the
 people  who  are  entrusted  with  the  imple- mentation  of  the  policy,  I  do  not  think
 you  will  be  able  to  achieve  those  sar;
 The  way  in  which  you  are  functioning raises  daubts  whet  you  are  gaing to  serve  the  interests  of  the  prople  ar
 those  of  the  manopolists  and  sicher  se¢- tions  of  the  peaple.  A  few  days  ago  you have  app:inted  the  Taxation  Review Committee  with  Mr.  N.  क्,  Palkivala
 Chairman.  No  dc  ubt  he  is  a  renowned
 lawyer,  but  his  views,  his

 Sarria
 id are  known  to  ev  dy.  Thi  is  wi

 he  says  abaut  monopclies
 “Our  demagogues  use  the  word  ‘mono-

 poly’  in  a  savagel,  distorted  sense’,

 Further,  writing  about  the  present  Budget he  says:

 ‘What  we  call  ‘big’  business  is  in  truth
 pathctically  in  the  cc  ntext
 of  the  modern  emphasis  on  econo~
 mises  of  scale  and  technok  gical methods  of  mass  productic  n

 So,  what  we  call  a  big  house  is  a  small
 house  acocrding  to  him.  knew
 his  views,  his  commitments,  his  links  with
 the  big  houses.  In  spite  of  that,  yi  u  have
 appointed  him  Chairman  ८  this  Cc  mimi.
 ttee,  What  can  we  expect  from  a
 man  like  him  ?

 Then,  I  cme  to  regional  disparti I  come  from  Assam  which  is  a  part  cf  the
 northeastern  region,  8  most  senkitive  area, consisting  of

 hilly
 aseas.  It  is  oc  mpletely

 backward.  During  the  British  days  also
 it  was  neglected;  after  independence,  we
 did  not  po  what  was  due  to  us.  फशना
 this  Government  we  haye  nct  git  anything.
 a  he  Bagh  iia  Fadl  day  oe ring  t  ish  days  t  se

 f  raj  were  constr’  ea  767१
 the  previous  regime  only  t00  miles
 constructed  per  year.  But  are  you  87  in

 cae

 ea eens
 "
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 Shri  Tarun  Gogo
 ad  you  know,  Acai,  a  State  where

 flood  has  been  an  annual  feature,  Every
 year  hundreds  of  acres  of  land  are  eroded,
 the  fields  are  damaged  to  the  extent
 of  debe  of  acres  and  there  is  also
 loss  of  human  life  as  also  cattle.  In

 0  SE
 ite

 of  that,  you  have  not  made  any  provision
 for  the  controf  of  the  Brahmaputra.  We
 have  been  demanding  all  along  that  the
 Bra  tra  Flood  Control  Commission
 penny  Hy  taken  over  by  the  Centre,  but
 I  do  not  ह)...  any  initiative  on  your  part  to
 take  it  over.

 Only  two  States,  Gujarat  and  Assam,
 produce  crude  of]  which  is  a  most  valuable

 for  the  whole  country,  We  have
 a  grievance  that

 see  ae
 not

 been  perly  ised.  Miilions  of
 cubic  ee  of  natural  gas  is  burning  and
 ging  waste,  without  being  utilised.  In
 the  matter  of  refineries  and  chemical
 industries  also,  we  bave  not  gct  our  share
 from  the  Centre,  Fir  a  State  with  the
 largest  reserve  of  crude  oil  we  have  the
 smollest  refinery,  with  O75,  millic  ntonncs.
 States  which  heave  not  a  drop  of
 crude  have  got  refineries  with  capacities
 of  three  and  six  million  tonnes.  Last
 year  we  were  promised  that  the  refinery
 at  Bongeigaon  would  be  expanded,  but  I
 do  not  see  any  proposal  of  this  Govern-
 ment  for  such  expansion,

 You  are  talking  of  the  rural  sect  r,  but
 you  are  not  laying  any  emphasis  on  the
 distribution  of  land  to  the  landless  people
 nor  have  you  given  any  importance  to
 giving  relief  to  the  poor  people.  We
 might  not  have  succeeded  in  thet,  but
 you  do  not  seem  to  take  any  interest  in  it.

 Shri  aie
 Patnaik  talked  about  bidis,

 if,  while  he  was  in  jail,  he  smoked  bidi,
 it  was  just  for  fun.  We  are  not  talking
 of

 people
 who  change  from  cigarette  to

 bidi,  but  of  people  who  cannot  afford  to
 smoke  cigarettes.  S»,  I  am  talking of  those  people  who  have  no  other  alter-
 native  but  to  smoke  bidi.  Mr.  Patnaik
 is  earning  lakhs  and  lakhs  of  rupees,

 SHRI  BIJU  PATNAIK  :  I  hope  the
 hon.  Member  knows  that  bidis  are
 duced  in  my  State  and  Madhya  Pradesh
 only.  S>,  I  have  move  knowledge  about
 thet  than  the  hon.  Member.

 SHRI  TARUN  GOGOI:  That  is
 tene,  but  he  does  not  feel  the  pinch  of  the
 bidi  sm  >kers.

 SHR
 IBIJUPATNAIK  :  Buttheystill

 vote  for  me  a
 eee

 ou.  TI  still
 get  all  the  votes  of  the  bidiwalas.

 SHRI  PAB:  MOHAN  PRA- HIRI  PABITRA  A

 mm,  I  sippo
 T  et  the  Finance  Bill,  Any

 Go  duty  is  to  provide’  the

 30.९  18,  397  Bill,  1977  246

 Bor  purchase,  ‘Th  is  the  primary  duty 7  pur  ०
 for  which  the  Government  must  collect
 money  and  for  that  there  must  be  taxes.
 The  Department  which  collects  the
 money  is  the  Finance  Department  and
 that  is  why,

 ia  See
 brought  forward

 this  Finance
 I  have  very  intensively  heard  the

 por tier  tne
 a

 =  is  Budger  aon say  that  it  is  a  bourgeo’  30
 say  At

 it  is  ot  befitting  to  the  Janata  Part:
 28 policy  and  hence  itis  not  according  to  t

 Gandhian  ciple.  I  say  that  the
 purpose  of  t! ai  Bill  can  be  interpreted  in
 either  way.  Had  there  been  any  other
 party  in  power,  I  apprehend  that  they would  not  have  given  a  better  Finance
 Bill  than  this,  So,  although  I  have  no
 i

 against  any  of  the
 Speakers,  yet hold  thet  they  are  not  right.

 The  Finance  Department  is  the  De-
 partment  that  collects  money  through taxes  and  by  mincing  money  and  printing notes.  If  this  Department  does  not  have
 control  over  finances,  then  there  will  be
 inflation,  =

 le  rightly  say  that  there
 has  been  much  inflation  and  because  of
 that  price  rise  is  there.

 For  the  last  few  years  there  has  been
 price-rise  and  hence  it  is  very  difficult
 on  the  part  of  the  consumers  to  purchase
 goods.  It  is  a  true  fact  that  there  is  a
 price  rise  and  the  Government's  duty is  to  control  this  high-price.  But  how
 to  control  it.  Is  there  system?  Is
 there  any  policy  ?  There  te 8  70  check  on
 the  part  of  any  Government  not  onl

 pe India,  but  in  the  entire  world  to
 inflation.

 There  is  no  old  system  of  keeping bullion  reserve  cither  in  the  form  of  gold or  silver  or  in  any  other  form  and  there-
 gtter  an  order  will  be  issued  that
 to  the  value  of  such  and  suchextent
 be  minted  or  notes  printed.  There  is  no
 system  not  only  in  India,  but  also  in  the
 entire  world.  There  is  no  control  on  the
 part  of  asy  Government  to  go  on  printing notes,  If  the  Government  does  not

 this  inflation,  is  also  ca
 to  misuse  of  money  in  various  ways  both

 Government,  Government  agenci

 फर्क
 instimntions  aod  individuals money  38  fort

 of  dovations,  subscriptions,  tips,  bribery, and  interception,

 and  50  per  cent  is  misused,  mileogemt,
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 ‘Therefore,  whatever  is  spent,
 =,

 is  circulated  in  the
 eee  ons  is

 wee
 orale  prod

 coe
 ०  is  spent  or  uction cil  ol  The  calculation  is  that  so

 much  money  has  been  spent  and  as  a
 result  of  that  the  production  would  be  so
 much,  but  because  50  per  cent  money  is
 well  spent,  the  production  becomes  not
 $0  per  cent  but  ३0  per  cent  less;  the  pro-
 duction  is  40  per  cent.  When  we  spend
 TOO  per  cent  money  for  a  particular  pur-
 pose,  the  production  we  get  is  only  40  per
 cent.  Itis  the  general  rule  ofthe  market
 that  when  the  production  and  the  mo

 | circulationis  equal  ,the  price  is  controll
 he  production  is  too  much  and  the

 money  circulation  is  less,  ०
 lary

 is  very
 much  lowered  and  it  is

 very
 rd  for  the

 producers.  Wher  the  production  is  less
 and  the  money  circulationis  double,  triple

 or  four  times,  there  i8  8  price  rise  and’  tie
 consumer  is  hard  hit  as  a  result  thereof.
 ‘The  producer  or  the  seller  dictates  terms.

 After  Independence,  thousands  of
 crores  of  money  has  been  spent  for  pro-

 Bill,  ltt  142,

 was  two  or  three  years  back  duri
 the  regime  of  previous  Government.
 rises  and  falls  it  is  natural.  Even  if  these

 le
 (oppanition)

 come  aind  sit  here,
 we  (trea  benches)  go  to  the  other

 side  (opposil  I  will  not  criticise  them,
 is  socicty  well,

 the  economics  of,  Society,  I  know
 Government  machinery  well,  so  that

 I  will  not  put  the  blame  on  any  Govern-
 ment,  why  a  particular  Government,
 within  a  period  of  three  months  or
 even  one  yegr,  are  not  controling  the
 price-rise.  ‘A  takes  a  longer  time  to
 check  price-rise.  So,  my  point  is  that
 this  ernment  must  contro]  the
 machinery  in  various  branches,  the  go- vernment  departments,  corporations,  and
 companies,  and  check  corruption,
 embazzlement,  interception  with  iron-
 hands  to  stop  misuse  of  public  money and  thereby  check  prise-rise  and  give
 happiness  to  the  masses.

 Again,  this  price-rise  is  due  to  the
 lethergy  of  individuals,  lethergy  of  the

 duction  purposes,  but  as  is  well
 to  each  and  every  person,  that  the  money
 isill-spent  because  of  corruption,  bribery,
 nepotism  and  favourtism  the  result  is
 less  production  and  more  circulation  to
 the  conseqeunce  of  speiral  rise  of  prices.

 As  I  have  said  earlier,  only  50  per  cent
 production  is  available  in  the  market  and
 a  hundred  per  cent  money  is  circulating. If  the  Janata  Government  wants  to  check
 the  price  rise,  it  must  control  the  misuse
 of  money  by  itself,  by

 its  partners,  by  so
 many  compa:  »  By  80  Many  corpora- tions,  by  individuals,  by  officials,  by
 political  parties,  by  the  private  persons

 ho  are  not  connected  with  the  Govern-
 ment  at  all  and  even  by  the  persons  who
 are  taking  money  from  the  Government
 from  the  banks.  I  will  give  you  one

 ie.  For  the  last  30  many  years,  in
 the  name  of  small  cultivators’  scheme,
 money  is  given  to  the  people.  There
 is  a  fifty  per  cent  rebate  to  dig  wells
 People  t  and  we  have  the
 record  wi fe  shows  that  hundreds  and
 thousands  of  rupees  have  been  lent  out
 to  small  cultivators  to  dig  wells  to  irrigate
 their  files  and  produce  so  much
 wheat,  grains,  etc.  But  ifan  inquiry  is
 held,  it  would  be  proved  that  only  ten
 percent  money  has  been  spent  a purpose,  seven  per  cent  uc-
 tion's  awailable  and  the  rest  of  the  money has  gone

 =  og
 been  ill-spent or  mis-spent,  in  b

 and  interceptions.  How  can  any  Go-
 vernment  or  check  the  price  rise
 under  these  circumstances  ?
 Members  on  the  Oppssition  have  been

 panies.
 ५  within  a  period  of  three

 is  Government  not
 able  to  check  the  price-rise.  r  Of  course,
 the  price-rise  has  not  been  so  much  as  it

 They  take  money;  some  have
 their  own  money,  but  they  do  not  work,
 they  do  not  produce  what  they  o  ught  to
 produce.

 MR.CHAIRMAN  :  Thehon.  Mem-
 ber  may  try  to  conclude.  Only  two  or
 three  minutes  more.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  I  should  get  more  time.
 Some  Members  have  been  given  30
 minutes.  I  have  only  begun. not  spoken  anything....
 13  hrs.

 MR.  CHAIRMAN:  Hecan  continue
 tomorrow.  But  if  he  wants  to  finish,  he
 can  take  another  two  or  three  minutes.

 SHRI  PABITRA  MOHAN  PRA-
 AN:  My  appealto  the  Government

 is  that  they  must  check  corruption  to  the
 reatest  extent,  with  all  sterness,  and

 if  that  is  done,  the  price-rise  will  be
 prices  will  come  down

 gradually,  not  within  one  or  two
 or  three  months,  but  it  may  take

 one  year  years  or  three
 years.  Let  it  take  three  years  or  four
 years.  I  have  no  complaint.  But  this
 misuse  of  moncy  is  bribery,  etc.  must  be
 controlled.

 Now  I  come  to  the  ‘eradication  of  po-
 verty’.  Poverty  cannot  be  wholly  eradi-
 cated  in  any

 ety.
 Tam  a  sufficiently

 personand  I  have  experience  both  of
 society  and  of  Government.

 challenge  anyt
 ly  in  the  world  to  eradi-

 cate  poverty  Communist
 4a  Socialist  society  nor  an
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 {Shei  Pablera  Mohan  Pradhan]
 Inidividuattetic  society  nor  a  Gandhisn
 society  afd  mor  our  Janata

 mciery  eae poverty  ercent,
 felts  Gandhi  had  said  that  she  would
 eradicate  proverty  but  she  failed.  Instead
 of  poverty  being  removed,  ‘were
 removed  from  the  world.  Finally,  she
 has  been  removed.  Nobdy  in  this
 wortd  can  doit.  You  canimprove  the
 con  eon  of  certainpersons  but  youcamnot
 comp'etely  eradic#te  poverty:you  can  take
 it  from  me  as  the  Gosp

 GMGIPND—L—r554/L.S.
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 MR  CHAIRMAN:  The  hon,  Mem-
 ber  may  continue  next  da

 The  House  5  adjourned  till:  O°
 clock  on  the  Te  Juty,  997

 78  02  hes.

 t  a
 Sabha  than

 of  ourned  2  = oft  on  Monday,  July  rt  I  sa-
 dha  27,  7099  (Saka

 ne


